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—

Monday, April 22, 1974/Vaisakha 2,
18968 (Saka)

‘The Lok Sabha met at Eleven of the
Clock

[Ms. SzAxER in the Chair)
ORAL ANSWERS TO QUESTIONS

“otting of sugar and rice bags in
F.C1. Godowns, Cossipur

*770. SHRI DEBENDRA NATH MA-
tIATA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether recently a large num-
ber of sugar and rice bags got wasted
due to rotting in thg Food Corporation

" India godowns at Cossipur, Cal-

Ja M

(b) if so, facts thereof and the steps
taken by Government in the matter;
and

(¢) the number of cases of waste of
stocks in Food Corporation of India
godowns reported from various parts
of the countrv during the last ome
year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P, SHIN-
DE): (a) No. Sir.

(b) Does not arise.

{c) A total quantity of 407 tonnes
rice and 630 kilogrammes of sugar
got damageq in the varioug godowns
of the Food Corporation of India dur-
ing 1872.73. The damage occurred
because of leakage of raln water or
seepage of ground water due to sudden
heavy raing and floods in the area.

434181, o

2

SHRI DEBENDRA NATH MAHA-
TA: I do not understand why the
Hon. Minister says in the first part of
the question that it does pot arise. 1
want to know whether it ig in the
knowledge of the hon Minister that
the hon. Food Minister of West Ben-
gal, Mr. P. K. Ghosh, hag stated some-
thing on this matter and it was repor-
ted in the papers; I read the report:

“Hindustan Standard, Calcutta—
23rd Nov., 1873,

“Mr. Ghosh wondered why rice
stored as early as 1970 had not been
distributed so long, He held that the
F.CI had not been maintaining the
godowns according to the gchedule.
But when he admitted that despite
repeated reminders the P.W.D, had
not made the necessary repairs.”

The Chief Minister of West Bengal,
Mi. Ray, has described it ag ‘criminal
neghgence'. I do not understand why
the Hon, Minister has evaded reply-
ing to the first part of the question.
Is it within the knowledge of the
hon. Minister or not that the Food
Minister of West Bengal had formed
2 Committee of four men to investi-
gate into the matter? He hag also zaid
that sugar is comin as a soupy sub-
stance. I do not un&rstlnd why was
that stored for long period, since 1970.
The godown was not maintained, food
stuff got wasteq when the people in
the area were starving. Why is  he
giving an evasive reply?

SHRI ANNASAHEB P. SHINDE:
Sir, there is no question of evasion.
Ag the hon, House will appreciate, I
always place all facts, As far as this
particular godown is concerned, it
will be interesting for the hon. Mem-
ber to know this. This question rela-
ted to Cossipur In Cossipur, out of
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71,000 tonnes storage capacity, 62,000
tonnes capacity belong to the State
Government, owned by the State Gov-
ernment. Maintenance and repairg is
the responsibili ,of the State Gov-
ernment. Food ( sration of India is
only holding the, pdowns on  hire
charges. Whatever damage etc. has ot-
curred elsewhere, I have mentioned
thig in my reply There is no question
of evasion at all,

SHRI DEBENDRA NATH MAHATA:
Who were in charge? I would like to
know whether Food Corporation of
Indig authorities have got any autho-
rity to look after the godowns. Who
were in-charge of the godowns? When
it was brought to the notice of the
authorities? Why should the Chief
Minister and Food Minister of West
Bengal blame the Food Corporation of
India? That is the point.

SHRI ANNASAHEB P. SHINDE:
Sir, as the hon. Member has referred
10 certain statements made by the
hon Chief Minister and Food Minister
of West Bengal, we will get in touch
with them and find out what exactly
they want us to do. But the point 1
would like to submit is, unfortunate-
ly many of these godowns in West
Bengal were constructed before the
Second World War. They are very old
godowns, damaged godownsg and the
State Government, due to financial
difficulties, ig not in a position to
modify them or transfer them com-
pletely to us. So, that has been the
difficulty

SHRI DEBENDRA NATH MAHATA"
1 would like to know whether the
hon Minister has got any information
regarding any other godowns where
such food articles and foodstuffs are
rotting and have become unfit for
human consumption.

MR, SPEAKER' He has very clear-
ly stated that they are very old go0-
downs.

SHRIMATI M. GODFREY: I would
like to know whether the hon. Minis-
te; 18 aware that besides rotting of
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fondgrains in the godowns, rodents
like rats and other creatures are
eating away the bags and other food-
grains, making them inedible sub-
stances Is the Minister aware of
that?

SHRI ANNASAHEB P. SHINDE:
There aie two categories of storage
facilitieg available with the State
Governments, Out of the total
storage capacity of 8 million tonnes,
5 million tonnes of storage capacity
have been constructed by the Food
Corporation of India. They are
modern. 1odeniproof, damage-proof
and rain-proof Some of the godowns
which were taken over either from
the private parties or the State Gov~
ernment, unfortunately, were not up
to the standards and so some damage
did occur. Ag far as Food Corporalian
of Indie's storage facilities are con-
cerned, they are absolutely modern
ang damage is also minimum there.

ot THEE werell w7 AER R
7z ww & fr ferdt oo ¥ @t @
o R ag fmerga et g, Wit o
W d Ay M T wd FARATE
fore % &% fafree amgm 7 A forraa
N ok Wrw & fog wosr W
wfasrd Wt  wweht, femr RERE
AT 4T, qgF T ST g T ST
® qarfas 20,000 feRT I a8 #I&
Tafz &1 Tar W qTEH IE WA THo
o 180 TrwIT ¥, AfEA geT
for qe 7T WreraT WiSE 9T AP T W@ FT
F Ay vz H Fa A, P W wirfow
nrergw &1 feuy AT AT AT TEv
war WY arfor & A% 9 et W
W< ag s 20,000 fRET g AT
&1 AT | § AT § AT qgar g fe
w14 7TE #Y formrud + 7w wY faely
§ frqsar 3w 13 ge W SR Se-
FTH WG QT THERT § FIHA &7
m1? AY g5 4 R Hoer T S qwea g
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ww aes feark vk fis el ¥ vw ag
# wrif g€ o 3w & fo war bl WY
farsrere s fear T A Y OOy

¥ f?

ovaw AN ¢ WIETAT /A, W
ST HATS oY wewy § AfeT og O T
arga § g & fao

st gagTe AEwet : 7y g, faeger
Tl & FEr %)

SHRI ANNASAHEB P. SHINDE:
As far as the current year is concern-
ed, my information is that 10 tonnes is
the reported loss from UP. We will go
into the specific case mentioned by the
hon. Member. Normally, the damage
is the minimum when the foodgrains
are stored in the godowns of the Food
Corporation of India. When there is
transit from mand: or the railway
station and if there is rain, naturally
some damage occurs. We do not know
the facts about this particular case.
if there is anybody at fault, we will
not hesitate to take strong action
agamst him,

st Argem wfyene : geaw wEE,
# wreitg vt WERT A A AEaT
fr o T g I & I A FATAT R
%% FTIORAA WG sfeear ¥ Avee
g wo9 § WX F aeeys & W A
ag W H &7 & a@rn wgw g e oow
FramaT & wredT @dEr SraT &, & -
#rr wefoar 9 FT A F F ML
# wr Sar & @feT SaTsmey Wy F
a7 wrar &, A 9w F qordy g 3
ar 1 s g g ow v 9w A
ot w1 g @7

SHRI ANNASAHEB P. SHINDE:
Normally, there is a procedure for
issuing foodgrains. If it is not up to
the standard, the fair price  shop-
keeper has the freedom to ask for
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change by better quality foodgrains,
The sample of the foodgrains issued
is also sealsd and given to the shop-
keeper for showing in the shops. It is
alsp maintain with the godown
keeper and sample is maintained
with the heaquarters, So, there ore
well laid down procedures. But [
cannot guarantee that there are no
huma,, failures.

SHRI A. K. M. ISHAQUE: 1t is ad-
mitled by the hon. Minister that some
quantity foodgraing has been damaged,
whatever might have been the quan-
tum. May I know whether it is not
one ol the responsibilities of the Food
Corporation of India to set up godowns
in every State? Is there any godown
belonging to the FCl in West Bengal?
‘What steps have been taken to fix
responsibility on those who were res-
ponsible for damage of foodgrains and
what penal measureg have Been taken
against those officials? How is it that
the FCI did not ensure that the go-
downs were fit enough for stoiing
ivodgrains?

SHRI ANNASAHEB P. SHINDE:
The hon. Member has raised twe or
three points. The storage capacity of
the FCI ig located at various points,
strategic pownts. An expert committee
of the Planning Commission went into
this problem four years ago and its
report was accepted by the Govern-
ment of India, Storage construction is
taking place according to that repuit
in strategic places, in deficit and sur-
plus areas, taking transport and other
facilities into consideration. Beneal
has some storage capacity, though tne
figure is not readily available with
me. Further, a large construction acti-
vity has been taken up in West Bengal.
So far as specific cases of damage are
concerned, there is a well laid down
rule that if there is any damage due
to the fault of any individual. respon-
sihility should be fixeq and action
taken against him.

SHRI TRIDIB CHAUDHURI: May
I know whether the charges against
the Food Corporation, Cossipore, and
other godowns in West Bengal have
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anything to do with the refusal of the
Fooq Corporation of India to procure
food in West Bengal?

SHRI ANNASAHEB P. SHIXDE
This question is only about procure-
ment.

SHRI R, R. SINGH DEO: It is a fact
that a four-man committee has been
constituted by the West Bengal Food
Minister to look into the matter? Has
any report been submitted to that
effect and, if so, what action has been
takrn in this connection?

SHRI ANNASAHEB P, SHINDE:
Some committee was appointed by the
West Bengal Legislature to go into
the problem of foodgraing issued by
the FCI. That report is a printed do-
cument. The West Bengal Government

wags good enough to send us a copy of
that repoit

A TH A nef . wers A,
A wedt oft ¥ ST w7 99 T 37
wH 7 =17 fear & fs sec wrw i
BE FTHROT 0T gfewar & sirerysy 7
g &1 TR THOT 0 81 & T
it O 3 7% ST W 5 e 3w
# fre ey T R gt i
wfunfai & oro g wam gw 2,
3 & farers war wrdamdy Y af £ °

weaw wea: R aW & a2
A9y IAL T2W ¥ A1 ¥ w9 fxav
2w o &gy

SHRI ANNASAHEB P. SHINDE: 1
have already replieq to the query.
According to the information gvail-
able with me, about 10 tonnes were
lost due to mkm of water and
damage. The other figures are not
available with me
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SHRI DINEN BHATTACHARYYA:
It is seen from the reply of the hon.
Minister that almost all the gddowns
of the Food Corporation in West Ben-
gal are out-moded. What stepy are
taken by the Government of India or
the Food Corporation to 8see that
stocks are not stored in ihese : out-
moded godowns in West Bengal?

SHRI ANNASAHEB P. SHINDE:
When there are better godowns the
first preference is always given to the
better godowns. But if theie is no
storage facility at a particular point,
then even second category godown
facility has to be utilized

Amount gpent on research activilles
by Birla Institute of Technology and
Scienoce, Pllani

*771 SHRI SHIV NATH SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what amount and in what shape
the Birla Institute of Technology and
Science, Pilani has gpent on research
activity during the last three financial
years and from what source’ the
money was received; and

(b) whether the whole amount re-
ceived for research work during
these vears hay been spent and if not,
what Lias happened to the balance?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) A
statement is laid on the Table of the
House.

(b) The balance of amount each
year 1; being kept in the Scheduled
Bangs as fixed deposits.
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Starement
For the last three financia] years indicated below the sources from which

the amount was :eceived Is as follows:

(Rupees in Lakhs)

N Il -

T v apt by oo of donane s from :

. Gwalr L4
Serdar aean

I~

Centory ap - > Mie C

. Bitie Consodt » el Ldy Boms™ ay

N

S~ 1 han ot brannwan Mg, Boa o

-

7. G Mive T irda cgre, G ol

N |

O qlpos, .

P—— - — -

no{silk Mt oo W Co. Lid, Nagda

"l B8 oubay .

Ihn’val » Aaminmum e Trd Rankoot,

. Puan In Caaneent Corporation Lud. Birlanagar,

oty .

70-71 71-72
20'00 20'00 20° 00
2000 2000
2-25% 1-00 5°00
20700 20° 00 20°00
. .o 025 050
20°00 20°00
. - - 5:00 50 00
. . 62-25 66°25 go* §o

Out 1 th

smeeitnat the expeaditute has been made on Recurring and Non-recurring
atemis v} it e reccarch programmes as follows 3

(Rupees in Lakhs)

Year Amount spent on research Total

" TRecurring Nop-recurrning
Iy70-71 . . . . . . 20°96 2:24 23°20
1971 72 . . 26-08 182 27.90
1972+73 . . 28-8s 2:92 377

—— -

oy v aq ey wems 9, oSy
wEred it o zzirz e S o @,
¥ fgm w= & 7ra 91 TReE f3g
¥, oz v frmmrm omoe P F
At wRlt fr i ong oA wRATE
fr 71w tRgr @ AR ¥,
WA O F e H, wrE weRIwo,
dro o 480 W Fhafadt wrew
oo w maew fad ™ & fadr
faur o § v wdt Fear a7

st gHe A%w gew : gfmafed
a=E FHITE & 37U & wAw  wAw
& # vy fear w2, 7 e wreedyy
qTET ARA A IW A g aw o
e e &ftm o Graert Ty ferqmer &
fam mn § Wk W W gfreneSwm
afefete wrar § o1 781, # aa & ey
T T 0 4 wgt @ WG Ay ¥
A€ IW T FE FTRYT F QAT
R § o fodt & afed ¥ 4l wry
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2, fer we o Qe & fawfead
Fanag, ¥ Sae L d. @ qa T

T Em

MR, SPEAKER: He has asked a
question about money for research.

PROF. 8. NURUL HASAN: Accord-
ing to the balance sheet, there is no re-
ference to money received; there
might have been “services” received.
If the hon. Member so desires, I will
supply full details to him.

ot fre ma fag: @7 77 9W
@i w ¥ 8 Ty § ‘T
uvE 5 1EE 99 | a7 °F § oArIE W
# ot e @y & ag Ty AT, ¥
2 1A s ¥ WA o1 F fasarn
& oY @7 AT & | gEiRe w7 g8
T wuA AG ITA | T AR ¥
farrs w€ QiR 39 T3WA & M0 9T
T § Wiv @ w2 ¥ W 37 A
& meae <ff, FHT O FOT TAT A
® 1972-73 ¥ faww &, Forw & oA
31 W@ g @ W+ feard 1971-72
¥6eara wyar fyer ar, fom § 7 27
ey wqaT &9 AT & 910 197071 ¥
g2 v gaat faen a1, S H §23 AT
o & & fiear § ) @ § Sy S
g‘ﬁ;mu&qwm*mmﬁw
& o< froX gre 0w 60 T T
ﬁtmﬂmt,ﬁ’rﬁvmmﬁ%
ary worard T 7 O 9 ST W
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war free w7 dww @aw ¥ fay
a0 g ¥ W frw ) & oA SrgeT
g fr sw xfrzegwm #1 oY wvar fager
# faerr § 9w w1 % 1 foad Qwary 9w
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PROF. S. NURUL HASAN: So far
as the question whether any conces-
siong have been given to these various
concerng which have given donations
to the Institute by the Income-tax or
other tax authorities is concerned,
that iz a matter for the Ministry of
Finance or the Ministry of Company
Affairs to look into, I have already
made that submission while replying
to the debate on the Demands of 'my
Minis'ry that I shall bring whatever
points have been raised to the notice
of the Ministries concerned. So far
ag the details of the personnel are
concerned as to which individual is
involved, I would need a separate
notice for that.

SHRI JAGANNATH RAO; May I
know whether the researches are car-
ried out in the C.S.LR., or in any
other institution of the Government of
India or in the various industries run
by these people, whether any results
have been achieved and, if so, whe-
ther *hey are made available to the
public?

MR. SPEAKER: Theg Question is
very specific and limited in its scope
about amounts spent on research aer-
tivities.

SHRI JAGANNATH RAO: We
want to know whether the amounts
have been properly utilised, whether
any results have been achieved and
made available to the people. We tre
entitled to kmow that,
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MR. SPEAKER: You are going into

much more details,

PROF. S, NURUL HASAN: As the
House kpows, when any academic
institution takes up a research activi-
ty. then it is a continuing activity.
The results of research, if they are
positive, are published in various
scientific journals. They are avail-
able to the whole country on the
busi: of the published material, that
is 1n the research journals. Some-
times, the work is done and positive
results are not obtained. Therefore,
these are not reported. It would be
very difficult for me to answer this
question unless something very speci-
fir in asked,

SHRI P. G. MAVALANKAR: Over
8 period of three years, the last year
has teen very important in the sense
that they have got Rs. 90.50 lakhs
whereas in thg same year 1972-73,
according to the statement, only Rs,
81.77 lakhs have been spent of which
Rs. 28.85 lakhs are on recurring.

In the context of these figures, I
want {o know whether the balance
amount is going to be spent in the
next couple of years on research pro-
jects. Secondly, I want to know whe-
ther, in the context of the recent dis-
turbances and student unrest at the
Pilani campus, unspent and wnutilised
money on research programmes is also
responsible for student discontent.

PROF, 8. NURUL HASAN: I cannot
answer the question whether the un-
spent amount is responsible for stu-
dents discontent. The point to be
considered is, where grants are sanc-
tloned by the Government, subject
to parliamentary approval, one can be
certain that regular fundg would be
available for yecurring expenditure
on research. But where the research
Work hag to be organised on the basis
of recelved as donations, there
t ] deflally presise of comiinuity,
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Therefore, it is possible that the
Governing Body of the Institute
might have decided to build up a
corpus Wwhich may be utiliseq for
carrying on research activities on a
continuing basis. .

SHRI DINESH CHANDRA GOS-
WAMI: From the statement it ap-
pears that many of the Birla concerns
themselves are giving amountg to the
Pilani Institute which is also a Birla
institute. Therefore, on the one hand
they are petting tax benefits ag also
they are earning income from the
fixeq deposits. .

Considering this fact, may 1 know
whether the Government has taken
s0me steps to see that the results ac-
hieved in ths: Institute are made
available throughout the country beca-
use the Government’'s reply is not at
all satisfactory. 1 want to know
positivaly whether the Government
has taken stepg to see that results
achieved by the Institute are not con-
fined only to the Birla Institute and
Birla concerns but are made available
to the country because they are gett-
ing all these benefits from the Gov-
ernment.

PROF. S. NURUL HASAN: Firstly,
the income from the fixed deposit i
credited to the balance sheet of t:-
Institute which is being utilised fo-
the expenses.

So far ag the other questions are
concerned, the results of research, as
I submitted, are published where
they are considered to be of a high
order. The amount actually spent on
research is comparatively a small
amount, much smaller than the am-
ount which is spent for example by
other Institutegy of Technology and
some of the beiter Departments of
Science, However, if there is any
specific question which the hon.
Member wishes me to answer, I will
be glad to do that or he may write
to me and I shall be glad to supply
the information,
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SHRI DINESH CHANDRA GO-
SWAMI: My question is this. Is it
left to the discretion of the Institute
to publish whatever they want to
publish or whether you have got any
machinery to see that ihe results of
research are published?

MR SPEAKER: You are asking fer
the information whether it is a mat-
ter of routine for them to publisk
the results of research.

SHrI DINESIH CHANDRA GO-
SWAMI: The hon, Minister says that
ihe results of research are published
in the papers. If it is a discretion
with the Institute, then they may
publish or may no! publish the re-
sults and they may not be available
¢ the couniry. I want to know whe-
they tuey have some machinery to see
that they are made available to the
public. '

PROF. S. NURUL HASAN: This is
an autonomous organization. If there
is any specific question, I can ans-
wer. The research work comprises
many types of things. There is the
research nublished in ‘the Journal,
There is also the consultancy work
done by the Institute as all other
Institutes are doing, whether they
are Institute of Technology establish-
ed by Parliament or by this particular
Institute or by the Engineering Col=-
leges or the Regional Engineering
Colleges, As 1 have submitted, if I
have any specific question, I will try
to answer it to the best of my ability.

SHRI H. M. PATEL. The Minister
may make the position clear. The in-
isrmation he has given relates to do-
nations given by ‘he Birla concerns.
Donations are not given specifically
for the purpose of research as such.
Therefore, has the Minister any in-
formation as to the conditions sub-
ject 1o which  these donations are
given. What one is concerned about
it that the large donationg are re-
-eived annually and the sums spent
are much gmaller than the amount
received What use is made of the ba-
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lance? The Minister said that a corpus
may be built up out of these sums.
But is that in fact being done or not
or is it spent towards the delicit of
the Pilani Institute? The picture must
be clear, Donationg are made by these
various concerns of Birlag in order
to see that thp Instituie runs efficien-
tly. Is that the case and the balances
that are there may be built up in a
corpus? I i deoez noi go  towards
meeting the deficit, what does it
go towards?

PROF. S. NURUL HASAN: Ac-
cording to the information that ap-
pears frecm the balance-sheet, dona-
tions are under two heads: (1) for Ins-
titute’s activities. Thig is presumably
activities other than research and
(2) Scientific Research. The informa-
tion my hon. friend had asked for re-
lated to scientific rescarch,. For exam-
ple. for Institute activities othey than
research a sum of Rs. 32 lakhs and old
was given by the Birla Educational
Trust during 1972-72. T have nct added
it on to research activities because the
question related to retearch funds.
I have only mentioned those donations
which have been given for the pur-
pose of scientific research.

MR SPEAKER: Next question—
Shri Venkatasubbia—not here Shri-
mati Parvati Kirshnan—also not
here.

Estimated yield in
Wheat

procurement of

*773. SHRI B. V. NAIK: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the estimated yield in procure-
ment of wheat as a result of policy
changes indicated on 28th  March,
1974; and

(b) what percentage of the totai
produce and algo marketable surplus
does this represent?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(S¥TRI ANNASAHEB P. SHINDE): (a)

P |
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and (b). It is not possible at thig stage
to make any precise estimate of the
quantities of wheat that may be pro-
cu.ed under the new policy.

SHRI B. V. NAIK: The hon. Minis-
ter has stated thai no precise estimate
can be made at this stage. Does it
mean that the new licences, namely,
the traders do not alsg have any pre-
cise responsibility either by contract
cr by undersianding with the Govern-
ment?

SHRI ANNASAHEB P. SHINDE:
There is no gquestion of rontract or
wadersianding with the Government.
Ordois have been passed under the
Essential Commodities Act for a 30
per cent ievy. That is a statutory ob-
ligation. Why I replied like this was
because it will all depend upon the
vuidine of the market arrivals, Per-
haps, uhe wheal market arrivals are
mainly confined to 6-7 weeks. Per-
hiaps by the last week of June we shall
be in a position to have a precise esti-
mate as to what will be the market
arrivals and how much will come to
ihe Government.

SHRI B. V. NAIK: The hon. Minis-
1€y has siated and he has also laid
stress on the fact that at this stage
it is difficult to give a precise estimate
¢s to what will be the procurement.
But is it not a fact that as early as
10th April there was a guarantee of
supplies of 5 million tonnes? It has
comg in the editorial tha: before the
wheat policy was changed, the trad-
ing community came io some sort of
a gentlemen's agreement with the
Government of India in the Ministry

o™

Tscd that they would procure 5
million tonneg of wheat. Wag it merely
a news management? If so, who is
responsible for it? Is it the trading
community or the Government? The
couniry was given to understand that
5 miilion tonnes of wheat will be pro-

cured before these changes would
take place.,

SHRI JYOTIRMOY BOSU: Where

are the gentlemen in the Agriculture
Ministry?

VAISAKHA 2, 1826 (SAKA)
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SHRI ANNASAHEB P. SHINDE:
Varicus people including the trading
gruanizations have been giving differ-
i estimates. It is true that the food-
grains dealers’ association did in the
initial stage give some estimate. But
the- Government did not proceed on
the basis of that estimate as I indicat-
ed earlier because after modifying the
oolicy, the Government wanted it to
be. carried out and implemented under
statutory orders, viz, the Essential
Commodities Act and not ¢n the basis

of any understanding, formal or infor-
mal.

A wEm (gt sy L ag
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105 ¥ gfa-fazer & feama & @

QT A ATAT 2 | @1 F4T SATIAT FY
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PROF. MADHU DANDAVATE:
They are doing it already.

SHRI ANNASAHEB P, SHINDE:
The understanding of the hon. Mem-
ber, I am sorry to say, i3 not correct.
First of all, as far as the direct pur-
chases frqm the producers are con-
cerned, the Government is in favour
of that under twg sets of circumstan-

eces. First of all, we have given a firm

under-standing to the producers in
the surplus States that when prices -
fall, the Government would take the
responsibility of purchasing wheat
at Rs. 105 and the farmers would not
be required to part with their pro-
duce at a price lower than Rs. 105.
But as a result of market mechanism
the farmers are likely to gei a little
higher price. That mechanism pro-
vides for that. Then, in the deficit
States, we have suggested to the State
Governments that they iniroduce a |
graded levy from the producers at a
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price of Rs. 105 and actually, in some
States it has been introdyced and,
therefore, the rest would be at the
rate of market operations. There also
arrangements for purchasing from the
producers have been made, Ag far as
the implication of the hon. Member is
concerned, that he has the freedom fo
sell at any price, is not correct. As
my senior colleague has submitted al-
ready in the first policy statement
some ceiling on prices is contemplat-
ed. At what stage, and how 1t should
be done, the method of doing it, all
these are various factors which have
got to be carefully examined because
any announcement by the Government
should not result in pushing up pr-
ces higher and therefore Government
would be carefull in coming to any
conclusion about this. The under=
standing 18 that there would be some
ceiling on prices by the traders,

Setting wp units for producing bread
loaves in Public Secter

*776. SHRI D. B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government propose
to set up units in the public sector for
producing bread loaves;

(b) if so, the location of these units;
and

(¢) whether Government propose
to set up a biscuit and bread-wrapper
plant in New Delhi also?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Modern Bakeries (India)
Limited a Government of India Un-
dertaking, has already set up 3 units
for production of bread in the public
sector at Abhmedabad, Bangalore,
Bombay, Calcutta, Cochin, Delhi,
Hyderabad, Kanpur and Madras. The
company ig also setting up 4 new units
at Chandigarh, Ranchi, Indore and
Bhubaneswar besides expending some
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of the existing units. The Company
is also conducting a survey on All-
India basis for finding suitable loeca-
tions for setting up of future plants.

(c) The Company is considering
proposals for setting up a protein bis-
cuit plant and a bread wrapper unit.
The location and other details are stili
to be finalised.

SHRI D B. CHANDRA GOWDA: In
view of the fact that there is acute
shortage so far as bread is concerned
and even the patients in the hospitals
are not getting it, may I know what
steps the Government propose to take
to meet the immediate demands?

SHRI ANNASAHEB P SHINDE: It
1s not proposed to take up the whole
thing m the public sector, Public gec-
tor unit is meant to show the way
how a modern unit can be run and
they are doing very well as the House
will appreciate. I would request some
of the hon. Members to pay a visit to
some of these units if they can find
time There are so many private tra-
ders who are also engaged im bread
manufacture,

SHRI D. B CHANDRA GOWDA:
Does he know that substantial quan-
tities of bread are being amuggled
across the border from Delhi to Rohtak
and other places and Delhi bread is
being sold in Haryana and UP. at
double the price? Has this come to
his notice? If o, what immediate
steps are proposed to be taken to stop
this illegal activity?

SHRI ANNASAHEB P, SHINDE:
We have seen the reports of a general
nature. In some respects they indi-
cate the popularity of the Modern
Bread.

SHRI PRIYA RANJAN DAS
MUNSI: Since bread ig not availabie
for the consumption of the people, es-
pecially the poorer sections of society,
hag the Government taken any policy
decision not to allow the confection-
ary and private sector units and others
to use or produce cakes and pastries
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and to transfer the quota of the wheat
for bread manufaciure only so that
the maximum prodduction can be
made?

SHRI ANNASAHEB P. SHINDE:
In the new policy there is no ques~
tion of allotment of quotas. Producers
will have to rely on their purchases
irom the traders,

SHRI PRIYA RANJAN DAS
MUNSI: What otout the production of
cakes and pastries.

MR SPEAKER: It is all over now.

SHRI JYOTIRMOY BOSU: Will the
hon, Minister tell us how then the
Britannia Buiscuit Company could
afford to increase their licensed capa-
ity three times more unless, of course,
they have diverted their flour bread
production to biscuit production?

MR. SPEAKER: Mr. Bosu, you had
enough opportunity the other day.

SHRI JYOTIRMOY BOSU: He is
prepared to reply.

SHRI ANNASAHEB P,
I require notice for this.

MR. SPEAKER: He takes special in-
terest in these things.

SHRI JYOTIRMOY BOSU: Notice
after 1976!

SHINDE:

SHRI BISWANARAYAN SHASTRI:
May I know from the hon. Minister
what is the reason for excluding the
Eastern region from the operation of
the scheme and may I also know
whether any scheme of modern Bake-
rieg is going to be extended to this
area in the Fifth Five Year Plan?

SHRI ANNASAHEB P. SHINDE:
1 would very much like to have the
suggestion of the hon. Member. We
shal] carry out a survey and, as g re-
sult of that gurvey, if the economics

of the scheme is favourable, shall
take notice of that, we
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SHRI R. S. PANDEY: It is a matter
homn,

SHRI ANNASAHEB P. SHINDE: 1
am happy to report to the hon. Mem-
ber and to the hon. House that these
public sector units are doing very
well, Most of them are running upto
the capacity. They were showing pro-
fits last year of the order of about
Rs. 62 lakhs.

SHRI R. S. PANDEY: Sir, the House
15 interested in the fargels of produc-
tion. I too am interested in the tar-
gets of production.

SHRI ANNASAHEB P. SHINDE:
1 have replied that they are running
almost to the full capacity.

MR. SPEAKER: Are you satisfied
now?

SHRI NATWARLAL PATEL: Is it
a fact that these big people in this
country are usWig these breads for
their use. Their housewives are pur-
chasing the readymade breads from
the market and are making wuse of
them for their own household purpo-
ses. If so, whether Government intend
putting a ban on such big people?

SHRI ANNASAHEB P. SHINDE:
Sir, it is a suggestion for action.

SHRI H. M. PATEL: May I put one
question? Will the Minister tell us
why profits are living earned from
bread by the undertaking?

SHRI ANNASAHEB P. SHINDE:
Naturally, in the market, we are com-
peting with the other units. If the
Modern Bakeries sell the breads at
lower price, that would result in un-
healthy practices. In the private sec-
tors, they are selling them at high
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prices, If the public sector sell them
at higher px:i‘ces, then the hon. Mem-
bers' might criticise about the func-
tioning of the public sector units.
There would be a number of other
implications. I do not know whether
the public sectors units shculd at-all
be denied the normal advantage of the
the economic activities,

Rise in Issue Price of Wheat

*777. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state;

(a) whether it is true that imme-
diately after the announcement of
the new procurement ang price policy,
the issue price of wheat went up by
40 per cent; and

action is
issue

(b) if so, what prompt
proposed to bring dowp the
prices of wheat?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) Consequent from tihe
increase in the purchase price of
wheat, the Central issue price of
wheat has been revised to Rs. 125|-
per quinta] for all varieties against
Rs. 90/- and Rs. 96/- per quintal for
common and superior varieties fixed
earlier.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, before I put my sup-
plementary, I would like to bring
to your notice that he has not re-
plied part (a) of the gquestion at all.
I shall put my supplementary after
he replies to part (a) of my question.

MR. SPEAKER: You cap ask that
through your supplementary.

PROF. MADHU DANDAVATE: I
think he has forgotten part (a) of
my questi»n. Let him first reply to
that,
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SHRI ANNASAHEB P. SHINDE: I
would like to submit to you that
the hon. Member may be having a
different view. I have tried to make
a humble attempt to reply to his
question. May be, he may have a
different view.

PROF. MADHU DANDAVATE:
Part (B) of the question is—

“What prompt action is being
taken to see that the issue prices
are brought down?”.

Not a single word has been given
in reply to that. You may read the
reply yourself, Sir. If not giving
a reply is also part of tue reply,
then it is all right,

_MR. SPEAKER: He says that he
has already given the reply. Now,
I leave it to the hon. Member to-get
the clarifications he wants from the
the hon. Minister through his sup-
plementary question.

PROF. MADHU DANDAVATE: In
view of the 38.8 per cent rise in the
issue prices as admitted by the hon.
Minister, may I know whether Gov=-
ernment would decide to provide ade-
quate Central food subsidy so that
the issue- prices which have been
raised can be brought down?

SHRI ANNASAHEB P. SHINDE:
We appreciate the concern of the
hon. Member about the high issue
prices, but I would again like to
appeal to the House.and to the hon.
Member to consider whether this was
avoidable at all, because it was the
desire of this House that remunera-
tive prices should be paid to the
farmers, and it was an almost unani-
mous demand from all sides of the
House; and everybody knows that it
is in ‘he national interest that pro-
duction should not go down and no
prices shoulg be fixeq which = may
discourage production or bring the
economy of the country into difficul-
ties as a reswlt of lesser productiom.
So, a remunerative price of Rs. 10§
has been fixed. b
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Now, the gquestion is whether it
should be sold at a subsidised rate.
Fven at the present rate of issue
price, our calculations indicate that
there would be a subsidy of Rs. 7
per quintal involveg in that; that
mans tha' if 3 milion tonnes of wheat
are distributed, the total subsidy
would come to about Rs. 21 crores.
So, the subsidy is already  there
and it is provided for If more subsidy
is to be provided, it means deficit
financing and a number of other im-
plications of the same of which hon
Membeérs are aware.

PROF. MADHU DANDAVATE: 1
have said adequate food subsidy.

SHRI ANNASAHEB P. SHINDE: 1
would seek your indulgence, Sir. I
have observed your remarks esrlier,
but if I do not clarify one point
further here, perhaps hon. Members
may misunderstang me. Imported
wheat at the moment is purchased at
much higher prices, while we are
selling it at cheaper prices. So,
even the subsidy of Rs, 100 crores
that we have provided for in the
budget may get absorbed in that. It
is a matter of judgment whether
it is possible to have subsidy higher
than Rs. 100 crores and whether the
economy can bear it

PROF. MADHU DANDAVATE. In
view of the increase in the issue price
of wheat and also the unsatisfactory
procurement, will Government decide
to reconsider this entire approach
to the policy of take-over so that at
least the vulnerable sections of so-
ciety can be assured of wheat at lower
mprhumﬂnhom to
]

SHR] ANNASAHEB P. SHINDE: 1
do not know what the hon. Member
means by reconsidering the policy.
After giving a lot of thought to the
Problem, Government have ecome to
Certain conclusiony and there is no
PTOpOsal at the moment to reconsider
the policy as such.
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As far as providing foodgrains to
the vulnerable seclions is concerned,
Government are equally concerned
about it, ang our effort would be to
see thai the public distribution sys-
tem 1n the country is supported by
providing food at the issue price of
Rs. 125 to the State Government.

oY farfir o . e oY, ¥ g
wd & s quner, g el aR 3w &
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2 @ wur frart wY Y oo e @
twm¥fmm STy, e
Fft & IERA I WA qR]AT, FNEA
q3r ?

SHRI ANNASAHEB P. SHINDE:
There has been mixed reaction but
by and large, I learn that large
secbon of the farmung community
have reacted very favourably to the
prices announced by Government. But
there can be different views, because
the inputs are in short supply and
there are a number of other difficul-
ties, but the interests of the farmers,
to my mind, have been taken into
consideration while fixing the prices
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SHRI ANNASAHEB P. SHINDE:
When the 1ssue price 18 raised, natu-
rally everywhere through the public
distribution sys‘em from a particular
date the new price comes into force.
Most of the wheat procured last year
has already been distributed; only a
few areag here and there remain
where 1t 15 now distributed. What 13
being distribu‘ed now 1s imported
wheat over large parts of the coun-
try In specific areas, there may be
a small quantity of the procured
wheat being sold. But that is inevit-
able when Government takes a deci-
sion on an &ll-India basis

ot fawf fomy  weaw 78T, ¥y
o W WrET § 1| o N s Wy
ST NEWT T 2 G @ A Feee W
W ak?

WA WG : A% W7 &R AT
7Y 7 WA YTAL 7 AT WTE WIET
g

ot wzw fug @ madd ¥ s
FOCAE vt 1 ¥ Y qer ar |y ATHTE &
fog weht 1 fe ve. awa € SmeE Y
g’ |reR T M b A &
g W Sar v g & 5 9w W ww A
fear ot vy & v fx 3w T A
ARG T I TR 7

SHRT ANNASAHEE P. SHINDE:
The farmers# interest has been very
much teken into account in the new
policy. The hon. member will appre-
ciate that the price mixed of Rs. 105
would be almost the minimum price
and not the procurement price as
such. If as a result of the operation
of the muarket mechanism, the price
rules at Rs 118 or Rs. 115, to that
extent the farmers' interests will be
protected In fact, what the new
policy ensures is larger production
and incentive to the producer. I do
not think a negative view should be
taken of this policy.
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SHRI SHIVAJI RAO 8. DESH-
MUKH: May I know whether the
concept of subsidy is born out of a
wmisplaced enthusiasm for increase in
the cost of distribution which is as
high as 40 per cent? How long do
Government propose to insist on this
democracy and socialism in the prin-
ciple of subsidy under which all the
high income group people in urkan
areas are subsidised in the matter of
cost of foodgrains and also in terms
of incresed salaries and DA?

SHRI ANNASAHEB F SHINDE:
He has expressed his opmion I do
not think an answer is called for It
18 not relevant.

SHRI SHIVAJI RAO S DESH-
MUKH:' It is relevant.
SHRI ANNASAHEB P SHINDE:;

Without gommg in‘o the rationale of
1it, Government naturally feel that
higher subsidies would cieate more
problems for the economy and there-
fore, the effort 15 to reduce the ele-
ment of subsidy m the issue price

SHRI SHIVAJI RAO 8§ DESH-
MUKH* My question has not been
answered I asked whether the cost
of distribution 15 as high as 40 per
cent, Let Government come out with
facts at least.

SHRI ANNASAHEB P. SHINDE It
ig not a correct s‘atement that it
18 as high as 40 per cent O course,
information about the cost of over-
heads etc involved in this has been
given op the floor of the House a
number of times

' '$HRI SHIVAJI RAO & DESH-
MUKH: Is it ag high as 40 per cent?

MR. SPEAKER: Do not make it &
debatiig hour

qger & 0F %9 32X §, fer ow gad
®1 3@ FC W wE f o § 1 ww Ay
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SHRI 8. M. BANERJEE: When the
procurement price was fixed at
Rs. 105 per quintal, we were assured
by the Cabinet Minster that the issue
price would not be more than Rs.1.25
per kilo. Then the Cuief of the Graim
Dealers’ Association, under whose
initiative the whole thing was hand-
&d over to the private sector, made
a statement saying that the price
may rise to Rs. 1.50 a kilo, which
has come true. What is the basis of
fixing the issue price? Is it calculated
on all basis of procurement price or
sSome Subsidy is given so that the
consumer may be benefiteg or it has
been done at the dictates of the Grain
Dealers’ Association who have forced
Government to change the decision?

BHRI ANNASAHEB P. SHINDE:
As I have said earlier, there was
no question of Government formu-
la*ing its policies on the basis of the
dictates of any organisation as such.
Of course, Government exemineg all
ideas and suggestions. That is a
different matter,

SHRI PILOO MODY; You make
the policy at the dictates of these
people and you change it at the dic-
tates of some other people.

SHRI ANNASAHER P. SHINDE; It
is well known to the hon. Members of
the House that a very large number
of elements for the subsidies were
involved. The difference between the
procurement price and the issue price

was very low. Affter examining all |,

the possibilities, the Government
came to the conclusion that when ~
the minimum price haq to be raised
to Rs. 108, naturally, the issue price
was decided to be roised to Rs. 135,
where it rests. According to the
calculdtton of the Food Corpotation of
India, sven this should ineclude an
element of Rs. 7 per quintal as sub-
sidy, because, with the ather costs
like transpor:, storage charges, etc.
it comes to almost Rs. 25 to Rs 27
plus Rs. 5, totalling Rs, 82. That is
the overhead expenditure. So, it
Means Rs. T ag subsidy per quintal,
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MR. SPEAKER: Next question.

(SHRI 8. B. GIRIL: Sir, in my Telen-
gana area we are not given any wheat,
I want to ask a queation,

MR, SPEAKER: Kindly sit down.
I have called the next question. I do
not go by aress; I go by the ques-
tions,

PROF. MADHU DANDAVATE: He
says not only Telengana was lost but
wheat also was loat!

MR. SPEAKER: Pleage sit down.
We have not beep able to do many
questions.

o7 niw & oulf faelf ¥ A wonor
AA-N-w q¢ wfww

*778. ot witer smy: w7 gy
HAT I IR XY FO w4

(%) war @% wor ¥ o o
T AT A SRR g g e
g afY & s fr 3@ o i W
ax § Wit o o ;

(&) & o sw & qff e
# fadroe aferar & w@# waden & o
e, Wi

() afz &, 1 =% =1 WOy
& W @ ame ¥ goR | s
Lo 8 &

THE MINISTER QOF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). A statement iy laid on
the Table of the Sabha.

Statement

The decision of the Government of
India to lift all restrictions on the
movement of coarse grains was an-
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nounced m Parliam~n{ un 6th Mardh,
1974

The Government of Uttar Pradesh
have intimated that they have already
w1 hdiawn all restr.cticng on  the
movement of coarsy grang within and
outside the State and further that
movement of levy free coarse grains
1s permutted freely in tha eastern dis-
tricts including Bala

= SFwT @ W wERT &
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SHRI ANNASAHE3 P. SHINDE:
The decision has beey taken at the
all-India level, and the State Gov-
ernments have been requested to im-
plement 1t In Uttar Pradesh, there
have been gome difficulties, We are
in touch with th State Governments,
and we are consulting them, so that
all the State Governments fall in line
with the Government of India’s deci-
sion
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THE MINISTER OF FDUCATION,
SOCIAL WELFARE AND C‘UL'I"URE
(FROF S NURUL HASAN). (a) to
(c) A sta‘emeat ig laid on the table
of the House

tatement
(a) to (c¢) On the .mtiative of the
Central Government the Central

Advisory Board of Education, m its
meeting held on September 18-19
1872 drew up proposals for the
construction of educational system m
the Fifth Plan period, at an estimated
cost of Rs 3320 crores including cul-
ture In the light of dliscussiong and
indications given pn the Approach to
the Fifth Faive Year Plap as approved
by the National Development Council
these proposals were revised snd
called down to Ra, 2200 crores The
revised proposais were approved at
the meeting 7f the Standing Com-~
mttee of the Central Advisory Board
of Education held on June 13 1973 to
which Educaton Ministers of all States
and Unjon Te.ritories with elected
legislature were mvited The pro-
ceedings of both the meetings are
available in the ParLament Library
The Planning Commission broadly
accepted the 1evised proposals appio-
ved by the Standing Committee but,
due to fimanciil constraints, the total
allocation for the Education Sector
was reduced to Rs. 1726 crores ex-
cluding Nutrition The main features
of th. Educational Programmes in
the Draft Fifth Five Year Plan have
Been indicateq in reply to Lok Sabha
Unstarred Question No 1778 on
March, 4, 1974

SHRI M C DAGA Sir, the
answer 13 not there What is the
answer? He gays I must refer to the
answer which hag been kept in the
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library. That is what he eays in his
siatement.

"WF, SPRAKER: The statement is
1alg on the Table. Do not create new
procedures.

SHRI PILOO MODY: Perhaps you
have not followed what the hon.
Member has said. He is saying that
within the statement that hag been
laid, the Minister gays “Consult the
Library.”

SHRI M. C. DAGA: Should I go to
the Library to find out the amswer?
I want to know the details of the
scheme. Let him give a specific reply.

MR. SPEAKER: 1 have not been
able to follow. When he says that
a statement 1s laid on the Table, what
is it that you want?

SHRI PILOO MODY: The hon,
Member is complaining that in the
statrment that hes been laid, it is
said, “Go to the Library and find
ou .l’

MR. SPEAKER: That. I think, is
your own addition. That is not the
situation.

SHRI M. C. DAGA: The statement
says that “The Proceedings of both
the meetings are available in the
Parliament, Library” 1 think the
answer that has been given is not the
answer o my question.

MR. SPEAKER. Speak to the
Minister afterwards.

SHRI M. C. DAGA: That portion
which is relevant to me I should
read.

MR. SPEAKER: Dr. Daga, as you
will see from the rules applicable to
thege answers, the guestions in respect
of which there are accessible docu-
mentg are always answered like this,
¥ you ask a question for which an
answer ig available in an accessible
document, the reply is like this

434 L8-2

VAISAKHA 2, 1998 (SAKA)

Orgl Answers 34
SHRI ATAL BIHARI VAJPAYEE:
What about part )

MR. SPEAKER: It is up to the
Minister to statg now.

SHRI ATAL BIHARI VAJPAYEE:
The astatement does not contain the
reply to part (c).

PROF. S NURUL HASAN: If the
hon. Member would kindly refer to
the reply I have already given on
March 4, 1974, he would notice that
the main features of the educational
plan which includes the question of
work experience and vocationalisation
have already been answered in this
House. If you would like to me to
read all that now, I am prepared to
do so.

MR. SPEAKER: I am going to
declare that the question hour is over.
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SHORT NOTICE QUESTION

Death of Cattl, and Sheep imported
for breeding farms in Andhra Pradesh
and Earnataks

SQN. 10 SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether whether it has been

cattle and sheep importeg from
abroad for the Central Government
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Tun sheep and cattle breeding farms
in the States of Andhra Pradesh
and Karnataka, have recently died
because of wrong policies, mis-
management and callous attitude of
the administration headed by the
pregent Animal Husbandry Com-
missioner to the Government of
India: and

(b) 1f so, the facts thereof, and
‘Government’s reaction thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) There
are no Government-run sheep farms
in Andhrg Pradesh and Mysore, No
Government-run cattle breeding farm
has been located in Andhra Pradesh.
A cattle breeding farm hag beep locat-
ed in Hessarghatta (Mysore State). 34
head of cattle died in 18973-74 at
Hessarghatta Farm out of cattle im-
ported for this farm from 1862-63 on-
wards. The deaths were due to the
incidence of T.B. in the farm which,
despite measures taken, resulted in
deaths No mismanagement wag in-
volved nor was it due to any wrong
policy of the Government.

(b) Does not arise,

SHRI JYOTIRMOQY BOSU: Un-
fortunately the Minister has misled
the House. Is it or is it not a fact
that due to the fault of the head of
this division, Dr. C. K. Ruo. Animal
Husbandry Commissioner 300 cattle of
Jeresey and Red Dane have either
dieq or werg slaughtered on account
of the incidence of TB in the Govern-
menyt cattle farm at Hessarghatta and
that had caused a loss of Rs. 1 crores
in foreign exchange to this country?

SHRI B. P, MAURYA: Only 252
caftle werp imporied, So the guestion
of death of 300 does not arize.

SHRI JYOTIRMOY BOSU: My
information iz 300 cattle of Jeresey
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and Red Dane and other wvaristisa
died. Either they have bemm
slaughtered because of TB infection
or they had died a natural death dus
to TB infection because of the fault
of the head of the department, He
did not answer thig question. This
disease wag detected in this farm in
March 1969 Due to inaction on the
part of the management this catas-
trophe had taken place.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): I should
like the hon, Member to confine his
supplementary question to the main
question which he had put before the
House. He asked for information
about the death of cattle in Mysore
and Andhra Pradesh. My colleague
has already mentioned that so far =s
sheep was concerned there wag no
government-run sheep farm i, Andhra
Pradesh or Mysore, There is g cattle
breeding farm in Mysore. Omnly in
Mysore, there is a State farm and in
that cattle farm 252 cattles were im-
ported during 1862-69, Out of these,
only 84 catiles died. So, where is the
question of 300 cattles dying because
even that number was not imported
from outside. If he wants information
with regard to the whole country, let
him put his question and we shall
supply the information.

SHRI JYOTIRMOY BOSU: Sir, my
question (b) 15, is it a fact that Dr.
Rao recommended two applications
of Messrs. Hoechst Pharmaceuticals
Limited to the Minister of Industrial
Development for grant of two licences
and in addition to this, Dr. Rao
struggled haid to get Rs, Three and
a hal{f crores passed in favour of
Cyvnamide Company Limited, which is
a British company.

MR. SPEAKER: How do¢g it arise?

SHRI JYOTIRMOY BOSU: They
arc making a mess of the whole thing.
On the one hand they are giving
contral to the pharmaceutical houses.
On the other hand, due to negligence,
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House, to get away from this.

MR, SPEAKER: This does not
arise out of the question.

SHI R. V. SWAMINATHAN: I
would like to know whether it 18 a
fact that Hessarghatta farm was
under the Danish Government and
the farm wag maintained by Danish
experts, 1ln respect of the 30 animals
that have died, I would like to know
whether this wag during the time
when the faim was managed by
Danmish experts or was 1 during the
management of the farm by our own
experts.

SHRI B, P. MAURYA: Sir, I have
already replied that these 34 cattles
died not because of any neglect and
it is true that the farm is now being
looked after by our doctorg and
experts

SHRI R V SWAMINATHAN: 1
wanted to know whether these deaths
took place during the Danish manage-
ment of the farm or during the
management by our own experts.

SHRI B P MAURYA It is in the
year 1973-74 It is not because of the
failure of the management or doctors,
as I have already submitted. These
animals died because of TB in the
year 1973-T4.

SHRI NIMBALKAR-' Sir, the
Minister bas said that these cabtles
were imporied during 1062-69, Did
not any breeding take place during
that time? The number should have
risen to 800,

SHRT B P. MAURYA: Must have
taken place.

SHRI B V. NAIK: Sir. these
cattles, whether #mported or indi-
Benous or cross-breed, are not
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supposed to be immortal and they
had been brought specifically for the
purpose of hybridisation or cross-
breed. What would be the value of
these 34 cattles? Naturally, I presume,
within a period of 10 years or so,
out of the 200 and odd, 30 and odd
died on unnatural death and thers are
many others who would have died a
natural death. What would be the
value of these 347

MR. SPEAKER: You are going too
much out of the scope,

SHRI B V. NAIK: Hon Member
has said one crore of rupees, We
want 1o know the facts. What is the
cost of these 34, including landed
freight etc. of these Jersey or Red
dane or whatever it is.

MR SPEAKER: You may supply
the information later on, if you are
not sure.

SHRI B. P, MAURYA: Out of the
cattles imported during 1962-89, out
of 252, 181 ......

MR. SPEAKER: Mr. Maurya, he
wants to know. what is the value of

those cattles.

SHR B. P. MAURYA: 1 cannot say
now, T
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WRITTEN ANSWERS TO
QUESTIONS

Suggestion by Acharya Vinoda Bhave
for collection o:l::la Rovesiue in

*772. SHRI P. VENKATA-
SUBBAIAH:
SHRIMATI PARVATHI
KRISHNAN.

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Acharya Vinoba
Bhave's guggestion for collection of
land revenue in kind has been
examined;

(b) if so, with what results; and

(¢) the oteps proposed to be
taken in this directions?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P, SHINDE):
(a) to (e). Acharya Vinoba Bhave's
suggestion for collection of land re-
venue in kind is being examined.

Failure of National Seeds Corporation
to procure Targetted Kharif Seeds

*774. SHRI YAMUNA PRASAD
MANDAL:
SHRI D. K. PANDA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the National Seeds
Corporation has failed to procure the
targetted Kharif seeds; and

(b) if so, the Teasons thereof and
action taken in that regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, £ SHINDE):

(a) There has been a shortfall in
the procurement of seed from the
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contracted wseed- production pro-
gramme orgatised by thé N.8C. in
Kharif last year, as compared to the
anticipated levels of procurement.

(b) Seed production is dependent
on several variable factors like
agro-climatic conditions, problemg of
pests and diseases on crops etc. In
addition to such factors, constraints
of fertilizer availability, power
shortages and relatively high market
price of grain had also affected the
quantities of seeds produced by the
contract growers of the National
Seeds Corporation and the procure-
'ment of seed from them, However,
as compared to the previous year the
Corporation was &able to procure
larger quantities. The National Seeds
Corporation have decided to increase
their seed production programmes in
the Rabi/Summer seasong in case of
jowar for meeting the shortfalls in
the Kharif production and procure-
ment.

Construction and Allotment of Flats

under the Low Income-group and

Middle Incomy Group Schemes in
Delhi/New Delhi

*775. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to
Unstarred Question No. 1761 on the
4th March. 1974 regarding auction of
plots of land by D.D.A. and state:

(a) the number of flats under the
Low Income Group and Middle
Income Group Schemeg under con-
struction by the D.D.A, in Delhi and
New Delhi; and

(b) their location and the number
of flats in each locality under
construction and when they are likely
to be ready for allotment?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) 2652 flats under the
Low Income Group and 1033 flats
under the Middle Income Group.
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b
Mddle Income Group Low Income Group
sl Localiy. Number Likely date of  Number Lakely date of
No. of completion. of completion.
flats, flats,
1. Mumrka . 382 March, 1975
2. East of Kailash . : 88 March; 1975
3. Kalkap . 1026  June, 1975
4. Madangir - 31 December 1974
5. Janakpuri 348  June, 1975 .. ..
6. Prasad Nagar 280 September, 1975 237 December, 1974
7. G-8 Area . . . . 149  December, 1974
8, Rajouri Garden 360 September, -
1974 to June,
1975
9. Malviya Nagar . . 20 December, 1974 .
10, Katwaria Sara1 . . : 66 D:wember, 1974 58 Decumber 1974
11. W zirpur 369 March, 1975 1121 May, 1975.
‘ToTAl 1933 2652

Note (1) The likely 'ates of completion are subje.t o availability of bulding

services.

. tetrials

(2) Apart from the above, DDA is 8lso construcung flats for retuing IPublic servants
138 for Middle Income Group in Sheikh Sarai, and 150 for Low Income Group

in Rajoun Garden.

Increase in freight rates on the carri-
age of Cargp between India and
Foreign Couutries

*779, SHRI S. N. MISRA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is any propusal
under Government's consideration to
increase the freight rates on the car-
Tiage of cargo between India and
foreign countries; and

(b) if so, the extent thereof and
the outlines of the purposal?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b). Liner
freight rates on India’s exports and
imports are not controlled or approv-
ed by the Government of India. These
are fixed or revised by the Shipping
Conferences/Lines operating in India's
overseas trade. Some Shipping Con-
{erences|Lines have been effecting
general increases in freight rates perm-
odically on account of increase in the
cost of operations, Details of general
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increases in freights recently effected
by the Conferences are given below:

Name of Percentage  Date of
Conference of increase  effective
IndiafPakistan/Middle
E ast Conference . 15 L 1-1-74
West Coast of India/
Pakistan/USA Conference 12°5 1-2-74
Bay of Bengal/Japan/
Bay of Bengal Conference 20 I-4-74
- H /
Pacific -India/Pakistan, .

Ceylon/Burma Agreement 13

Discussion with Polish Delegation Re:
survey of Marine Fisheries Resources

*781. SHR1 ARVIND M. PATEL:;
SHRI VIRBHADRA SINGH:

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether any discussion was
held between the Polish Team and
Indian delegation to organise a sur-
vey of marine fisherieg resources in

India;

(b) when the survey is likely to
be conducted; and

(c) the area likely to be surveyed.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Yes,
Sir.

(b) ang (c). Negotiationg are in
Progress.

Libraries Getting Centra]l Ald

*782. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
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EDUCATION, SOCIAL WELFARRE
AND CULTURE be pleased to state:
(a) how many libraries in India are
getting Central Government aid at
present;
(b) how many in Orissa are getting
such aid; and

(c) what is the procedure for grant-
ing Central aid to such Libraries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D P. YADAV): (a) and (b), The Cen-
tral Government have given financial
aid to 45 hbraries in India during

1973-74, ncluding 5 librarieg in
Orissa.
{c) 1. Giants-in-aid have been ie-

leased to 40 public Libraries under
the “Scheme of financial asgistance to
voluniary educational organisations
working in the field of public libra-
ries’ for purchase of books, Library
equipment and furniture and also for
approved construction purposes on the
basis of applications received  after
the scheme had been  circulated.
Financial assistance under the sche-
me is given on a sharing basis. The
Central Government’s share ig limi-~
ted to 60 per cent of the non-recurr-
ing expenditure for the purchase of
books, furniture and equipment and
40 per cent of the expenditure on
construction of buildings for librari-
es, subject to a limit of Rs. 30,000.

The Central Government are also

giving grants on an annual basig to:

(i) The Library of Tibetan

Works and Archieves, Dhara-

msala on the basis of the

recommendatione made by a
committee of officials.

(ii) The Delhi Library Board,
an autonomoug body, to meet
the expenditure incurred un
the Delhi Public Library.

(iil) To assist the Central Library,
Town Hall, Bombay, which is
a recipient Library under the
Delivery of Books and News-
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paper Act 1954 (as amended
13 1956) to the extent of
half of the recurring expen-
diture and two-third cf the
non-recouring expenditure on
its Delivery of Books Act
Section.

(iv) Khud. Bakhsh Oriental Pub-
lic Library, Patna, which is
an institulion of mnatinonal
importance within the mean-
ing of Entry 62 of List I of
tke Seventh Schedule of the
Constitution,

The Rampur Ruara Library,
Rawmpur (U.P.), which has
valuable collections of manu-
seripts, miniatures and prin-
ted books, and wlach  has
been receiving central aid for
a nunulbnr ol yeurs for diffe-
rent putposes 1t 18 proposed
to mtinduce a kill 1n the
Parhiament to declare the
Library as uan institution of
national importance,

)

In addition to the above, the Raja
Rammohun Roy Library Foundation,
an autonomous organisations, has been
set up in 1972 by the Ceniral Govern-
ment to promote library services in
the country, particularly in the rural
areas. The Foundation supplies books
and other reading materinls to diffe-
rent libraries on the recommendations

of the State Library Planning Com-
mittees.

Seeds Deal Probe and Resignation of
Chairman of Enquiry Committeg of
Nationa] Seeds Corp-ration

*783. SHRI BIBHUTHI MISHRA:
Will the Minister of AGRICULTURE
be pleaseqd to state:

(a) whether attention of Govern-
ment has been drawn to a news-item
In a local daily dated 24th March, 1974
With heading “seeds deal probe; penal
Chairman resigns” relating to a Com-
miltee appointed to enquire intg Na-
tional Seeds Corporation; snd
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(b) if go, reasona of his resignations?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir,

(b) Shri V. N. Gadgil, Chairman of
the Committee appointed to engquire
into the grievances of the mployees
of the Corporation and irregularities
alleged by the National Seeds Cer-
poration Employees Union submitted
his resignation of the chairmanship
of the Commiitee in February, 1874
on the ground that duc to his other
pre-cccupations 1t  would not be
possible for him to give adequate time
for the work of the Commutitee. Hs 1s
being persuaded {o coalinue as Chair-
man of the Enquiry Commiitee.

High Speed Container from G.D.R.

*784. SHRIMATI SAVITRI SHY-
AM: Will the Mimster of SHIPPING
AND TRANSPORT bhe pleased to
state:

(a) whether the Shipping Corpora-
tion of India has received a  high-
speed contumner from German Demo-
cratic Republic recently;

{b) if so, the carriage capacity of
the vessel together with its cost; and

(c) the total strength of such ves-
sels of S.C.I. as a result of inclusion
of this vessel and the extent to which
these vessels would meet the cargo
and other Indian traffic?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir.

(b) The tonnage, carrying capacity
and price of this vessel are-

GRT: 11,179.

DWT: 14,676.
It can carry 366 containers of
20' x & x 9 size, The contract price
it Rs. 412,50 lakhs.
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(c) With the inclusion of this con-
tainer-oriented cargo vessel, the
total strength of such vessels with
the Shipping Corporation of Indla
will be three, with a total tonnage of
42,024 DWT. These would be able to
carry 991 containers. All these three
ships are being used in India’s over-
seas trade,

Forest Policy and its Impact on Tribal
People

*786, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the new Forest policy of the
Central Government ang different
State Governments;

(b) the impact and effect of policy
of tribal people and hilly areas;

(c) the proposed measures, scheme
and plans to protect the tribals from

the economic impact of the policy;
and
(d) the steps taken by ithe State

Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
existing National Forest Policy was
enunciated in 1952. The State Gov-
ernments follow, by and large, the
National Forest Policy.

The National Forest Policy iz based
on 6 paramount needs of the natiom,
such as, evolving a balanced and com-~
plementary land use, prevention and
checking of erosion, establishment of
tree lands wherever possible for cl-
matle considerations, providing graz-
ing and small wood for agricultural
implements, etc. ensuring sustained
supply of timber for Defence, Corr-
munications and Indusiry. Revision
of this Policy is in progress.

(b) and (c). Regarding tribals,
this Forest Policy states that the wel-
fare and well being of the people in
the neighbourhood of forests provide
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the irm ground on which sound
management. . ..should rest. There-
fore, the willing support and coope=-
ration of these people shculd be trea-
ted as of paramount importance.

The Policy has also emphasised the
nced for recognition of rights of the
local people to the forest produce at
concessional ra‘es In addition, it
has been laid down that Forest Lab-
our Cooperative Societies should be
set up so that local labour living in
the Forest areas are not exploited
by the intermediaries, Accordingly,
Forest Labourers’ Couoperative
Societies have been established by
the State Governments. Similarly,
Departmental working has also been
started 1n several States 1o eliminate
intermediaries and to give maximum
direct benefit to forest Ilabour
consisting mostly of tribals.

A new Central Sector Scheme for
control of shifting cullivation with an
outlay of Rs 5 crores has been provi-
ded in the 5th Five Year Plan, This
scheme aims at improving the socio-
economic conditions of the  tribals.
Details of this scheme and guidelines
are being finalised Another program-
me on “Social Forestry” with an out-
lay of Rs. 18 crores has alfo been pro-
vided which aims at providing much
needed iuelwood, timber, and grazing
for the tribals and other people lv-
ing in the vicinity of forest areas.
These schemes have great potentiality
for rural employment and will benefit
the tribale and other weaker sections
of the society.

(b) The information is being colle-
cteg from States/UTs. Governments
and will be laid on the Table of the
Lok Sabha.

Allotment of Zetor-2011 ang Bylarus
Tractor

*787. SHRI SAT PAL KAPUR:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether the allotment pf two
Zetor-2011 tractors ang one Bylarus
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Tractor were made by the Minisiry of
Agriculture on a ‘priomily’ basis;

{b) whether these three tractors
were sold out and no service centre
was opened nor any development pro-
gramme was carried out;

(c) whether the conduct of the offi-
cers who recommended *he priority
allotment on the basis of bogus
certificates is also being 1nvestigated
by the Central Bureau ¢f nvestiga-
tion; and

(d) action Government propose to
take in the mater against those held
responsible?

THE MINISTER OPF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The name of the party to whom
the allotment of two Zetor-2011
tractors and one Byelarus tractor was
made by this Ministry on priority
basis has not been indicated in the
question. Presumably it relates to
the allotment of 2 Zetor—2011 trac-
tors and one Byelarus tractor made
in 1969-70 by the Mmistry of Agn-
culiure on puority  basis to the
Nutional Agro-Industrial Coiporation,
Delln, a private prgamsation, for sett-
ing up of custom-gervice centres.

(b) The relevant records of this
Ministry relating to thigs case have
been siezed the C.B.I. in conmection
with a case being investigated by
the C.B.I, on a complaint filed by the
Punjab National Bank, New Delhi.
This Ministry has requested the CB.I.
to include in the scope of their
investigations the allegations relating
to obtaining the allotment of tractors
on the basis of bogus and forged
certificates as well as allegation
relating to the re-sale of these
tractors.

(c) and (d). This would be exa-
mined after the receipt of the repoit
and the relavent records of this
Ministry from the C.BI
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Setting up of Universities in Tamil
Nadu

*7¢8 SHRI R. V. SWAMINATHAN:
SHRI V. MAYAVAN:

Will the Mimster o EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Tamil Nadu has re-
quested the University Grants Com-
mussion to the setting up of more
Universities in Tamil Nadu State;

(b) if =0, the reaction of the
University Grante Commission;

(c) what are the proposals made
by the Tamil Nadu Government; and

(d) how far the Union Govern-
ment have agreed lo ask the Univer-
w1ty CGrants Commssion to help the
Siate?

1liE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN). (a) to
(d), In September, 1870 the Govern-
ment of Tamil Nadu hud submitted
a proposal for the establishment of a
Technological University in the State
as teaching and affiliating University.
The University Grants Commission
has considered the proposal and is of
the view that it could not recommend
the setting up of technological Univer~
sities with affiliating functions, I,
however, there was a compelling aca-
demic need for the setting up of such
Universities, they should be establi-
shed as unitary universities withomt
any affiliating functions.

The above views of the Commis-
sion have been commumicated to the
Government of Tamil Nadu, No other
proposal in this regard has been
made by the State Government.
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Package Programme on Jute for West
Bengal

*789. SHRI S. N. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

fa) whether any scheme for special
package programme on jute had been
sanctioned for West Bengal;

(b) if so, the main featureg of the
scheme and the amount sanctioned
during the last three years, years-
wise; and

the
area,

(c) area so far covered by
scheme district-wise in that
year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A Centrally Sponsored
Scheme entitled ‘Special Package
Programme  on  Jule' was launched
in the Fourth Five Year Plan and
jmplemented in West Bengal among
other States. The main features of
this scheme were:—

(i) Adoption of intensive culti-
vation measures on the lines
of package programme in
area having potential for
achieving rapid increase in

production

(ii) Provision of staff for imple-
menting this scheme.

This scheme wag more or less of
the nature of demonstration. Although
the measures taken under the scheme
were encouraging. it was felt at the
time of the mid-term appraisal of
the Fourth Plan that still better re-
sults coulg be achieved if such mea-
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areas in potential districts instead of
spreading them over scattered areas
where efforts got diluted, According-
ly, a Centrally Sponsoreg Scheme for
Intensive Jute District Programme
ws sanctioned for implementation
from 1972-73 in West Bengal, among
other States. The scheme for Special
Package Programme was, however,
simultaneously continued in areas not
covered by Intensive Jute  District
Programme has the following addi-
tional main features;—

(i) To convince the growers
about maximum production
potential of jute and meta.
demonstrations on full pack-
age of practices are being
taken up;

(ii) To popularise jule growing

under irrigated conditions,

demonstrations on irrigated
jute are bheing conducted in
compari blocks;

(iii) Launching motivational cam-

paign to saturate the entire

area with recommended does

of inputs and to adopt im-

provedq cultural practiceg in-

cluding any new technology
that might be evolved in
future;

(iv) To stimulate the flow of cre-
dit from various institutional
agencies particularly co-
operatives, or enabling the
growers to apply recommen-
ded does of inputs; and

Initiation of a drive to regain
the jute area lost to paddy in
the recent past through adop-
tion of jute-paddy cropping
sequence.

The amount released wunder the
two schemes during the last three

(v)

sureg were taken over concentrated yearg for West Bengal are as follows:

Scheme

released (Rs. in during
Amount LakhsY
1971-72 1972-73  1973-74
“1. Special Hackage Programme on jute . . 3r-00 28- 30 16° 00
2. Intensive Jute Distt, Programme. 30°00 5800
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(c) The area covered during the
last three years under the Special
Package Programme in West Bengal
is given below:

Year Area (ha)
1971-72 . 48,000
1972-73 23,389
1973-74 . 25,000

The area was scattered throughout
the State and hence the district-wise
figuives wre not available.

The atea covered under the Inten-
sive Jute District Programme during
1972-73 ahd 1973-74 in the State of
West Bengal is indicated below:

District Area Guvered un g
1972-73 I972=-"4

Mur<tindo™ad 20,7 3~ 4n 000
Nadia 19,90, 4,300
Cooc't-B har 6,770 13.609
66,107 93.609
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Recommendations of Govinda Reddy
Committee regarding Deparimental
Promotiens of Engineers

7504 SHRI S. D, SOMASUNDARAM:

"1l the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether the Committee headed
by Shri Govinda Reddy recommended
that the periog of three yearg for the
promotion of Class I Direct Recruits
should be raised to 5 yearg and that
the then Minister has conveyed the
acceptance of the Government and
further implemented it for a number
of years;

(b) whether the department has re-
duced the period from 5 years to 4
vears and further contemplates to
reduce from 4 to 3 years in disregard
of the promises made on the floor of
the House, causing further frustration
amongst stagnated engineers; and

(c) if 8o,

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
Committee headed by Shri Govinda
Reddy had recommended that Gov-

the reasons therefor?
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ernment should revert to the normal
‘eligibility period of 5 years service in
the grade for promotion of Assistant
Executive Engineers to the grade of
Exccutive Engineer in the Central
P.W.D. This recommendation was
accepted by Government in 1967 and
was followed for a few years,

(b) and (c). In view of the prevail-
ing imbalance in the cadre of Execu-
tive Engineer due to promotion of
Assistant Engineerg in excess of the
quota prescribed in the Recruitment
Rules; the eligibility period for promo-
‘tion of Assistant Executive Engineer
‘to the grade of Executive Engineer
was reduced, with the aproval of the
‘Department of Personnel and the
Union Public Service Commission
from 5 ycars to 4 years for a period
.of seven years starting from 1973,

There is no proposal for reducing
this period further from 4 years to
3 years.

Suspension of running works in
CPW.D.

7505. SHRI AMBESH:

Will the Minister of WORKS AND
HOUSING be pleased to slate:

(a) whether most of the running
works in C.P.W.D. have been suspend-
.ed by Government for want of funds;

(b) whether Government are aware
-that unemployment to a great extent
has resulted to the casual labour on
account of this pelicy; and

(c) what steps Government propose
‘to take to solve the question of un-
employment?

"THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Only
new construction of non-functional
‘building; including residential and

- office acrommodation and those which
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have not gone above the plinth area
have peen postponed due tov financial
stringency,

(b) insofar as CPWD works are
concerned, the CPWD is likely 1o have
sufficient workload pertaining to the
completion of the running works, as
also the maintenance of Government
buildings and as such there will not
be unemployment to a great extent
on that account at present.

(¢) The question does ont arise,

Take over of Liguor Trade by Delhi
Administration

7506. SHRI M. KATHAMUTHU:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased L0 state:;

(a) whether Delhi Adminisiration
propose to take over the forz2ign and
Indian made foreign liguor trade in
the territory; and

(b) if so, the salient fealures there-
of and the steps being taken in  this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.

(b) A Committee has been consti-
tuted by the Delhi Administration to
report of the process of take over.
Pending its report, the Delhi Adminis-
tration will open its own shops in
areas where there is need for such
shops,

Sewage Scheme Bungling
7507. SHRI VASANT SATHE:

- 'Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
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report appearing in a local Daily dated
the 27th March, 1974 under the cap-

tion_“Sewage Scheme bungling”; and

(b) it so, the reaction of Govern-
ment thereto and steps taken in the
matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.

(b) According to the information
received from the Delhi Water Sup-
ply and Sewage Disposal Undertaking
the work of laying the trunk sewers
in Shahdara area was allotted on 11th
September, 69 to M/s, National Project
Construtcion Corpoartion at a cost of
Rs. 172 1akhs and was to be complet-
ed by 6th November, 1972,

The work involves laying of 5 trunk
sewerg ang a rising main 15 to 25
below subgoil water table in running
sand. Alignment for three trumk
sewers was available without any
serious obstructions. As regards the
remaining two sewers the same had
to be laid through congested area of
Gandhi Nagar and Krishna Nagar for
which traffie diversions could not be
provided

Upto June, 1972 work worth Rs. 20
lacks only was completed. As the
progress was very slow, the Delhi
Water Supply and Sewage Disposal
Committee considered the question of
termination of the contract of the
firm. A final decision in the matter
has not yet been taken by the com-
mittee,

i

Maharashtra State Cooperative Tribal
DeveloPment Corporation

7608. SHRI Z. M. KAHANDOLE:

Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether the Maharashtra State
Cooperative Tribal Development Cor-
:I_:rathn has been pet up in that State;
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(b) #f =0, the nature of ite functions;

and v

(c) the extent of Central help to the
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHFB P. SHINDE):
(a) Yes, Sir. It was registered under
the Maharashtra Cooperative Societies
Act, 1960 on the 22nd March, 1972,

(b) The society has undertaken the
following functions:

(i) Supply of consumer goods to
tribals;

(ii) provision of smal]l loans to
tribals;

(iii) purchase of fodder grass and

minor forest produce from
tribals; and

(iv) management of Ashram
schools, in tribal areag allot-
ted by the State Education
Department on agency basis.

(c) Central assistance of Rs. 28.69
lakhs has been given to the State
Government for assisting this society.

Nationalisation of Bus Transport op an.
All Indiy basis

7509. SHRI M. KATHAMUTHU:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the Tamil Nadu State
Government has suggested to the
Centre the nationalisation of the bus
transport on an All India basis; and

(b) if so, the outlines and Govern-
ment’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
EKUMAR MUKHERJEE) : (a) and (b).
No such proposal has been received
from the Goveérament of Tamil Nadu.
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7510. SHRI M. KATHAMUTHU:;

Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether Food Corporstlon of
India has got a stock of about 3000
kg. of Saccharine, importeg five years
ago and they now decided to sell it;
and

(b) if so, the reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY QF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{(a) Yes, Sir,

(b) The stocks of Saccharine are
being disposed of as its use aga
sweetening agent in Balahar has been
discontinued,

Unsold beeks with N.B.T.

7511. SHRI DEVINDER SINGH
GARCHA.:

Will the Minister of EDUCATION,
SOCIAL WELFARP AND CULTURE
be pleased to state:

(a) the total number of books
which remain unsold with the National
Book Trust because of faulty planning
and execution; and

(b) expenditure involved in the
translation/writing/printing ol these
books?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P, YADAV): (a) There are about
21 lakh hooks in stocks at present, of
which nearly 6 lakhs were published
du:ing the year ending March 1974
Government have appointed a com-
mittee to examine inter alia, the pric-
ing, printing, distribution and sale of
National Book Trust publications, and
to <ugpest economy in their produc-
4on as also their rapid disposal. The
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report of this Reviewing Committee is
awaited,

(b) This information is being ool-
lected. .

Delay in seiting up Medium Size Units
of Modern Bakeries (India) Limited

7512. SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether plan of the Govern-
ment to set up medium size units of
the Modern Bakeries (India) Limited
in the country have since been put in
abeyance; and

(b) if so, the reasons for delay in
setting up the units?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Keeping in view the increased
demand of bread the Modern Bakeries
(India) Ltd. are setting up standard
size units instead of medium size
units,

(b) Does not arise,

Government employees entitled for
Type V, IV and III quarters

7513 SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government employees*
entitled for type V quarters are also
eligible for vip Inlow type whereas
this facility is not provided to the
employees’ entitled for type IV and
type III gquarters; and

(b) if so, the reasons for the ano-
maly?
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THE MINISTER OF BTATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (BHRI OM MEHTA): (a) Yes,
Sir,

(b) Officers entitled to type IV and
type III accommodation count their
entire continuous service under the
Central or State Governments for
purpose of allotment For those en-
titled to type V, prionty is reckoned
from the date from which they draw
emoluments of Rs 800/- pm They
have been made eligible for type IV
accommodation also as, otherwise,
they would be at a disadvantage wvis
a wvis those entitled to type IV and
below

Suspension of Food Inspectorg gue to
failure to check bogus ratlep units in
Delhi

7514 SHRI SUKHDEOQO PRASAD
VERMA: Will the Minster of AGRI-
CULTURE be pleased to state

(a) whether laige number of food
mspectors were suspended during the
month of December, 1973 to March,
1974 for their failure to check the
bogus 1at10n umits 1n Delhi, and

(b) 1f g0, the number thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b) Delhi Admanistration
has reported that one food inspector
was suspended due to failure to check
bogus ration units in Delhs, during the
period December, 1973 to March, 1974.

Constitution of New Board of Central
Inland Water Transport

7515 SHRI VAYALAR RAVI- Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:
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(a) whether the Inland Water
Transport Board has not met for the
last many months;

(b) if so, what are the reasons; and

(c) when the new Board is to be
constituted and who are to be the
members?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) ang (b).
The eCntral Inlang Water Transport
Board met on 9-11-1973 last. The next
meeting has not yet become due,

(¢) The Board 15 a standing body
and 1ts constitution 1s as shown be-
low —

Chawrmun

Minisier of Shipping and 7T ransport
Government of India, New
Delhu.

Vice-Chairman
Minister of State (now Deputy
Minister) for Shipping and
Transport, Government of

India, New Delhi,

Members

Mmusters-in-charge of Inland water
Transport in the State Govern-
ments of Andhra Pradesh,
Assam, Bihay Goa, Daman and
D, Gujarat, Jammu and
Kashmur, Kerala Maharashtra,
Mysore, Onssa, Tanul Nadu,
Uttar Pradesh, West Bengai
and Madhya Pradesh

Members
Five non-officials with {echniecal
back-ground :n the seld of
inland water transport.
(i) Shr1 B Bhagavati, Member
Rajya Sabha.

(hy Shri Chandika Pra,ad, Mem-
ber Lok Sabha.

(1) Chairman, Central Inland
Water Transport Corporation
Litd., Calcutta
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{w) Dr, Mahadeo Chand, Director
Bihar Pathology and Research
Laboratory Private Liéd,
Patna-3.

(v) Shri P. C. Chatko, Kanjirap-
pally (Kerala).

Upgrading of All India Soil and Land
Use Survey Organisatien

7518. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have de-
cided to upgrade the existing All India
Soil and Land Use Survey Organisa-
tion into an independent Directorate
with headquarters at Nagpur; and

(b) if so, the nature of the pro-
gramme of the organisation, the areas
proposed to be covered, technical em-
ploymeat poluntial of the organisation
and its phasing during the Fifth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. The All India Soil &
Land Use Survey Organisation has
since been upgraded to function as an
independent Directorate with Head-
quarter at Nagpur, under Indian
Council of Agricultural Research, with
effect from 1-4-1974,

(b) The programme of the organisa-
tion includes (i) conducting recon-
naissance and standard soil survey
and (ii) imparting professional train-
ing to personnel engaged in soil sur-
vey in the country, (ili) Sofl correla-
tlon and classification at the National
level, (iv) research to refine soil sur-
vey techniques and soil correlation,
(v) organising Soil museum at diffe-
rent locations in the country and (vi)
promoting co-operative soil survey in
States.
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The following is the temtaiive tar-

get azes, t0 be covered during the Sti
Plan period:—

Year Target aved
syt g
fectares)

197475 - . . 50
1975-76 . 30
1976-77 200
1977-78 . 27'0
1978-79 . 25'0

Azzorliag ty the proposed programme,
the expected emnloyment potantial of pro=
fewtonal anl technucal personnel will be as
under :—

Year Employm-
ent poten-
tial of pro-
fessional
and techni-
cal per-
sonnel,
expected

1974-75 148
1975-76 122
1976-77 76
1977-78 . . . 19
1978-79

Delivery of wheat.purchased by USSE
to India

7517. SHRI R. N, BARMAN: Wil
the Minister .of AGRICULTURE be
pleased to state:

(a) whether from October, 1973 to
January, 1974 a large quantity of
wheat purchased by USSR from
Canada and Australis was delivered
to India; and
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(b) the total quantity of such wheat
and the amount India Government
is required to pay for this wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). During the period from
Qctober 1973 to January 1974, about
5 lakh tons of wheat was recewed
from USSR from their purchases in
Canada and Australia Under the
Agreement with the USER, the entire
quantity is to be replaced in kind

Application of Food Produet Order

7518. SHRI SAT PAL KAPUR: Will
the Minister of AGRICULTURE be
pleased to state;

(a) whether Food Product Order
applies to industries which are cover-
ed under the Prevention of Food
Adulteration Act;

(b) if so, the particulars thereof
and which industries are covered by
it ang the reasons and justification
thereof;

(¢) whether the licensing authority
charges only Rs. 10/~ for a licence
under the Food Adulteration Act
While under the Food Product Order
the fee charged is Rs, 1,000/- or more;
and

(d) whether Government propose to
amend the Prevention of Food Adul-
leration Act and make it more com-
prehensive ang not to apply Food Pro-
duct Order on the industries where
the PFA Act applies and if so, the
Particulars thereof?

THR MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) ang (b). Yes, Sir. The Order in
Question is the Fruit Products Order.
It covers fruit and vegetable products
including gynathetic beverages to en-
sure that the same are manufactured
under hygienic conditions and in ac-

with the gpecifications laid
down in the Order,
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(e) Licences under Prevention of
Food Adulteration Act are issued by
the State Governments and the licence
fee varies from State to State,

Lijcence fep under the Fruit Products
Order is fixed by the Government of
India and varies from Rs. 100/- to
Rs. 1500/-on the basis of annual pro-
duction capacity.

(d) There is no proposal to exempt
the Frwit and Vegetable Preservation
Industry from application of FPO.

Groundnut in Stock for production of
Vegetable 0il during 1974

7519, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the production of
groundnut in the country for 1973 and
together with the stock in hand will
be sufficient to meet the needs of pro-
duction of vegetable oil for 1974; and

(b) if not, the shortfall and steps
proposed to import adequate quanti-
ties of groundnut oil and to augment
the utilisation of the present produc-
tion capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE P, SHINDE):
(a) The requirements of vegetable
oils in the country are met from
groundnut and other edible oilseeds,
Estimates of produtcion of various ojl-
seeds for 1973-74 will be availshle
after the close of the agricultural
year, ie some time in July-August
107¢. Data on carry over stocks of
oilseeds and oils precise gquantitative
estimates of their requirements in the
country are not available, At present
there is a basic shortage of internal
supplies compered to requirements,
Which have been rising as a result of
growth of population and incomes,

(b) In recent years, imports of edi-
ble oils and have been gene-
rally in theform of palm oil, soya-
bean oil, rapeseed oil and rapeseed.
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There is no proposal to import ground-
nut oil. Besides arranging imports of
oilteeds and ofls to the extent
feasible, steps have been taken to
fmprove the availability of vegetable
oilseeds and oils. These include en-
couraging larger crushing of cotton.
sced and rice brap oil, promoting
greater utilisation of minor oilseeds
of tree origin, restricting the use of
groundnut oil and mustard oil by utili-
sation of several substitute oils in the
manufacture of vanaspati and increas-
ing production of traditional as well
as non-traditional oilseeds, like soya-
besn and sunflower seed.

Change in Method of Procurement of
Foodgrains and resuliant reduction in
F.CL Staff

%520. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether some of the State Gov-
ernments have changed the method of
procurement of foodgrains and will
now procure from the traders instead
of the farmers direct;

(b) if so, the names of States; and

(¢) whether it ig likely to result in
substantial reduction in staff strength
of F.CI ang if so, to what extent the
present strength of F.CIL will be
pruned?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
ta) and (b), The procurement and
pricing policy of wheat for the 1974~
95 season has already been announced
in the statement made in the Lok
Sabha on 28-3-1974 which, inter alia,
provides that the procurement of
wheat by the public agenices would
continue in all the States and in the
surplus States of Punjab, Haryana,
U.P. MP. and Rajasthan 50 per cent
levy will be impopsed on foodgrain
traders including the wholesalers, In
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the other wheat producing States, the
State Government may undertake
procurement by a graded levy on
producers,

In regard to rice, the States have
been left free to adopt any system of
procurement best sulted to the pre-
vailing local conditions, namely:—

(i) Levy on millers/traders;
(ii) Levy on producers;
(iii) Monopoly purchase; and

(iv) Combination of the above
methods.

(e) In addition to the procurement
of wheat from the producers under
price support, the Food Corporation
of India will receive the levy quan-
tum from the traders in the wheat
surplus States alongwith some other
agencies It is too early to judge the
impact of the new scheme on the
strength of the staff,

Procurement charges of F.CI. guring
1972-713

7521. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a consumer pays nearly
Rs 100 per quintal for wheat procured
by FCI as charges of procurement;
and

(b) if so, the names of the different
foodgrains that are procured by F.C.L
and per quintal procurement charges
for each at 1972-73 level and total over
head cost charged by F.C.I. for 1872-73.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE: (a) No,
Sir.

(b) The procurement charges and
storage, movement and distribution
costs incurreq by the Food Corpora-
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tion of India for different foodgrains

during 1972-73 were as under:—

‘4 Reper
N remia
Procur-  Storage, movement
cment jand tion
charges. - Cost.
1 Wheat
indigenous | 1057 12:'07*
2 Rice indi-
genous, 7°43 ‘12'07*
3 Coarse
grains. 7:80 12:07*

*The storage, movement ang dis-
tribution costs are inclusive of ad-
ministrative over-head charges of
Rs. 2.04 per quintal.

Promotion of Bharat Natya,
Khathakkall and Yakshagana

7522. SHRI P. R. SHENOY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state what are the measures taken
by Government for the promotion of
‘Bharat Natya’ ‘Khathakkali’ and
“Yakshagana’?

THE DEPUTY MINJSTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEFARTMENT OF CULTURE (SHRI
D. P. YADAV): The Sangeet Natak
Akademi, an autonomous organisation
set up by the Government, constantly
strives for the promotion of several
art forms including Bharata Natyam,
Kathakali and Yakshagana. The acti-
whies of the Akademi in this regard
include the following:
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geet Natak', nquuha-lyjour—
nal of the Aksdemi

(ili) taking films, photurnphl,
slides and tape-recording of.
these forms for the archival
collection of the Akademi;

(iv) acquiring costumes, crowns
ornaments, ete., pertaining to
these arts for display in the
Museum c¢f the Akademi;

(v) scouting for young talent in
the field and presenting the
same at the Young Dancers
Featival organised from time
to time;

{vi) arranging lecture-demonstra-
tions on these arts for the
benefit of invited audiences;

(vil) producing Hindi versions of
traditiona]l plays in Katha-
kali and Yakshagana;

(viii) attaching leading Gurus to
pupils or institutiong under
the Fellowship Scheme of the
Akademi; and

(ix) recognising outstanding con-
tribution in the field through
Akademi Awards|Fellow-
ship givem annually.

Besides the abwe, the Department
of Culture are operating two schemes
viz.; (i) The Scheme é Scholarships
to Young workets in Different Cul-
tural Fields ang (ii) Cultural Talent
Search Scholarships. Upder . the
mcheme of Scholarships to Young
Workers in Different Cultural Fields,
scholarshipg are granted to
axtists of outstanding promise in the
sge-group of 18-28 years for advance
tralning in India in music, dance,
drama, traditional theatre, painting
ste. The BSeld of dance includes
Bharata Natyam and EKathakali ‘and
the fleld of Traditional Theatre in-
cludes “Yakshagsna’. Under the Cul-
tural Talent Semrch Scholarships
Sdheme, talented young childrem of
the age-group 10—14 years are offer-
ed scholarships in music, dance, paint-



71 Written Answers

ing anq sculpture. Dance forms
under the scheme include the forms
of Bharata Natyam anq Kathakali.

Kuderemuk-Mangalore #2s Natlonal
Highway ERoad

7523. SHRI P. R. SHENOY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is a representa-
tion to declare Kuderemuk-Mangalore
Road as National Highway; and

(b) it so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes,
Sir,

(b) The demand hag been moted
for consideration alenp with similar
other proposals while formulating
proposals for new additions to the
existing N, H. System in the 5th Plan
keeping in view the fundy available
for the purpose, the interfuse priority
of individual proposals on agp All-
India basis and the criferia laid down
for declaring roads as National High-
ways.
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S.AV. Certificate to Drawing Teachers
in Delhi

7527, SHRI PURUSHOTTAM
KAKODAR.

Will the Minster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseqd to state:

(a) whether S.A.V. certificates are
being given to language teachers and
other teachers of Delli on the basis
& experience, by Delhi Administra-

n;

(b) whether these certificates are
not being given to Drawing teachers:
angd

(c) if go, the reasons for discrimina-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes Sir. SBAYV.
Zertificates are given to thoge Amsis-

fusge Teachers who fulfil the re-
uisite qualifications ag 4stailed in

74

the Delhi Administration’s letters
Nos; F,32-1/23-Gen/71—74 dated 18-12-
1972. 31-1-1973 and 31-1-1974.

(b) Yes, Sir.

(c) S.A.V. Certificates are not given
to Drawing Teachers because they do
not possess Certificate or Diploma in
teachers’ training and other essential
qualifications prescribed for grant of
such certificates. Drawing Teachera
have completed courseg meant for
Drawing and Arts only.

Selection Grade to Assistant Teachers
in M.C.D. Schools

7528, SHRI RAMAVATAR
SHASTRI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseqd to state:

(a) whether Government are aware
that a section of Assistant Teachers
(both male and female) of primary
schools have been denied to the bene-
fit of Selection Grade by the Municipal
Corporation of Delhi, who were entitl-
ed to get this benefit on 5th Septem-
ber, 1971 only because of their share
having been given to the temporary
Heads of Primary Schoolg (both male
and female) out of their quota;

(b) if so, the reasong therefor and
whether Government have in view
any measures by which the affected
Assistant Teachers who have thus
been put to recurring loss could get
their due share of benefit of Selection
Grade on the due dates;

(c) if so, the measureg being adopt-
ed in this regard; and

(d) if the reply to part (a) is in the
negative, the number of permanent
posts as on Sth September, 1971 and
the number of Assistant Teachers who
have been given benefit of Selection
Grade on this date?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
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D. P. YADAYV): (a) to (d). The in-
formation is being tollected from the
Mumnicipal Corporation of Delhi and
wil] be laid op the Table of Lok
Sabha as soon us possible.

Increase in Shipping Tonnage o¢ the
Country

7529. SHRI K. P, UNNIKRISHNAN:
SHRI VAYALAR RAVI:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the shipping tonnage of
the country has increased considerably
during the last three years;

(b) if so, the total increase in pub-
lic and private sector with company-
Wise break-up; ang

(c) total financial assistance given
to the private company as alsg in
foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Sir.

(b) and (c). The required infor-
mation is being collected.

Fimancial Assistance to States frem
National Cooperative Development
Corporation

7530. SHRI RAMACHANDRRAN
KADANNAPPALLI:
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) total amgunt of financial wssis-
tance given by National Cooperative
Development Corporation (N.C.D.C.)
to the different States during the last

three years and State-wise break-
and

("b)w mwmw—

S nr
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) A statement is lald on the Table
of the House. [Placed in Library. See
No. LT-8772/74],

(b) A request for financial assis-
tance for undertaking marketing ope-
rations of rubber was received by the
National Cooperative Development
Corporation from the Kerala State
Cooperative Rubber Marketing Fede-
ration towards the end of the last
financial year (i.e, 1973-74). The re-
quest iz under consideration of the
Corporation.
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Number of Motor Vehicles on the
1vad fu India

7533. SHRI VAYALAR RAVI:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the total number of Motor vehicles on
the road in India and the break-up of
iype of vehicles, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): The infor-
mation required, in respect of the
jear ending 31-3-1972, for which data
18 available, 15 given in the state-
nent laid on the Table of the House
[Placed mn Labrary. See No LT-6733/
4]

Building Plans pending sanction with
DDA,

7534 SHRI M RAM GOPAL
REDDY:

Will the Minister of WORKS AND
10USING be pleased to state

(a) whether m the Sant Nagar
Jolony (East of Kailash), New Delhi,
sbout 30 bwlding plang are pending
sanction with the Delli Development
Authority;

(b) if 80, when will these plans be
sanctioned;

(c) what steps have been taken by
the D.D.A, to develop the said colony
unce the approval of its lay-out in
$62; and

(d) when will the colcny be com-
leted?

THE MINISTER OF STATE IN m

(b)to (). Even though the DD A.
ad resolved to release the building

activity m the colony, subject to pay-
ment of development charges etc,,
actual release could not take place
till May, 1978, as the question whe-
ther the colony should be freehold
or leasehold was under considera-
tion The Building plans can be con-
sidered for sanction by the DD A.
only after the development charges
are paid by all the plot holders
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Education of Tribal Children
n586. SHRI GAJADHAR MAJEIL

‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government’s atten-
tion hag been invited o a news report
in a Secunderabad daily on 23rd Nov-
ember, '73, regarding scheme to guick~
en the process of learning by tribal
children submitted to the State and
Central Government by the Child-
club an organization devoted to the
development of creative facilities in
Children; and

(b) if so, the main points of this
scheme and the reaction of Central

Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) and (b).
No scheme has been received by the
Centra] Government from the Child
Arts Club ag mentioned in the Press
report,

The State Government of Andhra
Pradesh have, however, informed that
with the cooperation of Child Arts
Club a scheme for promotion of cul-
tural talents of tribal children was
implemented with effect from 1972-
78. The Chilg Arts Club selected
and imparted preliminary training to
403 tribal children in Painting Music
and Dance. 28 talented children were
given further intensive training in

1973-74.

Rice-husk as g Fertiliser

7587, SHRI D, D. DESAL
SHRI N. SHIVAFPA:

Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether Government are aware
of the reported discovery by the

APRIL 22, 1874
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;:cretary, Ferozepur District Farmers
rum according to which rice-husk
ash providea a new and type
of fertilizer; v cheaper

(b) whether a sample of this ash
was sent for analysis;

(¢) if so, outcol .
and me of the analysis;

(d)' whether this is cheap and will
help in solving the problem of ferta-
lizer shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. We are not aware of
such a discovery made by the Secre-
tary, Ferozepur District Farmers
Forum.

(b) to (d) Paddy husk ash gene-
rally contains 1.1 per cent to 3.15 per
cent K2°, With such g low K2° con-
tent, paddy husk ash may not help
much in solving the problem of fer-
tiliser shortage.

Cases of Selection Grady of S.C. and
S.T. Teachers pending with Ministry

7538. SHRI AMBESH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a file submitted by the
Delbi Administration, Delhi in res-
pect of the Selection Grade to the
Scheduled Caste, Scheduled Tribe
teachers in Delhi is pending in the
::i:mry for last two years or more;

. (b) if so, the difficulty in sanction-
ing the above Selection Grade to the
above teachera?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b), Reser-
vation for Scheduled Castes and Sche-
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duled Tribeg for posts filleq by pro-
motion or otherwise is decided ypon
by the Department of Personnel. Ac-
cording to the existing orders, reser-
vation for Scheduled Castes and Sche-
duled Tribes is not provideq for in
Selection Grade posts. A reference
was received in this Ministry in Jan-
uary, 1973, on whether such a reser-
vation in selection grade posts should
or should not be made and the matter
has since been referred to the Depart-
ment of Personnel whose decision is
awaited.

Veterinary Hospitals in Delhi/New
Delhi

7539 SHRI BHAGIRATH BHAN-
WAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of velerinary hos-
pitals 1n New Delhi and Delhi at
present,

(b) the number of S.P,C.A, Inspec-
tors working at present in Delhi and
New Delhi;

(c) whether drivers of Tonga, The-
las and other animal driven vehicles
beat the animals mercilessly and
most of the mnjured animals are fore-
ed to drive vehicles without any pro-
per treatment; and

(d) what steps have been taken by
Government to appoint more Inspee-
tors to check cruelty and also to
open new hospitals for these animala?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) 41 ve-
terinary hospitals|dispensaries are
being run by the Delhi Administra-
tion|Municipal Corporation of Delhi|
New Delhi Municipal Committee. In
addition, ong hospital and one glinic
is being run by SPCA Delhi for out-
door petients, Another clinic is to be
commissioned by the SPCA shortly.

(b) 1. Inspector 1
2. Dy, Inspector 1

3. Sub-Inspector 1

4. Asstt, Sub-Inspector 3

5. Constables. 17

{¢) Yes, Sir. Such caseg do occur
Subject to the resourceg available with
the DSPCA, such cases are appre-
hended by inspecting staff under Pre-
vention of Cruelty to Animalg Act,
1960.

(d) The DSPCA proposes to appoint
one more ASI and four constables to
make an extra perty for Delhi|New
Delhi to apprehend cases of cruelty
on the road. The society has enough
space for the present to accommodate
cases apprehended on the roads, The
society has no plans to open newl
hospitals for the present

Tilling and Sowing of Land under
Dry-Farming
7540. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the minimum and maximum
number of times land under dry
farming needs tilling for sowing
wheat; and

(b) whether there is any difference
between the rate charged by the Cen-
tral Government and State Govern-
ment for harvesting and winnowing

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Accord.
ing to the local soil conditions, the
cTop sequence, the time interval bet-
ween crops etc, the tillage practices
for rainfed wheat vary from gtate to
state and even within the game state.
During the ‘khariff fallow, before
taking ‘rabl’ wheat, several plough-
ings are given during the rainy geée-
son, hopefully aiding absorption of
rain water, In earlier days as high as
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10 ploughings were in vogue in wes-
tern Indo-Gangetic plains, but such
tillage practices have, however, been
reduced now to 5-6 ploughings. For
preparing a fine seed bed for rainfed
wheat, at present, one ploughing with
mould board plough and 4-5 plough-
inga by “Desi plough”, each followed
by planking or alternatively one
ploughing by disc plough, followed
by 1-2 cross harrowing with planking
ig considered enough in States like
Punjab, Haryana, Western U.P. etc.
In the black soilg of the Central Pla-
teau region of Madhya Pradesh and
Mzaharashtra, instead of planking, har-
rowing is the general practice.

(b) Required information is not
readily available for the whole eoun-
try.

‘Carving of Additional Plots at
Shantiniketan, New Delhi

7541. SHRI JYOTIRMOY BOSU
Wil the Minister of WORKS AND
HOUSING be pleased to state-

(a) whether thirty additional plots
are being carved out at Shantiniketan,
New Delhi by changing parks and
places earmarked for community
facilities;

(b) whether the Lt. Governor has
.passed orders on this and asked Gov-
ernment Servants' Soclety to send
sthe proposed revised plan;

" (c) whether the original lay out
plan wag approved by the M.CD, and
subsequent change made by the Lt
.Governor without any authority;

(d) whether the 1t, Governor has

(e) it s0, the facts thereof ahd the
weasons ihmfor?
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THE MINISTER OF STATE IN THB
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Li Governor had gpproved
in principle the carving out of 27 ad-
ditional plots in Shantiniketan to en-
able the Government Servants’ Co-
operative House Building Socicty to
avail of the maximum density permis-
sible under the Master Plan. A final
decision in the matler is, however,
yet to be taken.

(c) No change hag been mad. by
the Lt, Governor in the lay out Plan,

(d) and (e). The Lt. Governor has
requested thig Ministry not to fina-
lise the zonal plan of the area till the
question of carving out additional
plots is decided. No violation of the
Master Plan is involved.

Improvement in I. C. A, R,

7543, SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE e
pleased to state:

(a) whether recommendations made
by the Gajendragadkar Committee
and the assurances given by the
Hon'ble Minister on the Floor of the
Houge to improve the condition of
I.C.AR, have been fulfilled; and

(b) if so, the outline thereabout?

THE MINISTER OP STATE IN THR
MINISTRY OF AGRICULTURR
(SHRI ANNASAHEB P. SHINDE):
(a) and (b), Government of India
deeisions on the reorgunisation of
the Indian Council of Agricultursl

deﬂdﬂﬁ. and the wdtline {hereo? are
indicated in the statement jald on the
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m_oftha House. [Plaged in library,
See No. LT-8774|74]

River Irrigation Schemes in Orissa

7543, SHRI BANAMALI BABU:

Wwill the Minlster of AGRICUL-
IURE be pleased to state:

(a) the target of the first year of
the Fifth Plan for the river irrigation
schemes to be implemented in Orissa
State; and

(b) the amount of Central amsist-
ance in each scheme and the areas
likely to be irrigated under these
schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) and (b).
Minor irrigation programme includ-
ing river life irrigation schemes is
expected to benefit an additional area
of 75,000 hectares during 1974-75.
Schemewise break-up of this figure is
not available. According to the finan-
cial pattern in vogue Central assis-
tance to the State Plan Scheme is
given in the form of block loans and
grants for the anuual Plan as a whole
and schemewige details about the
Central assistance are not available.

oft & du gt ¥ afwfoer won

7544, ot feqfe P : s

| wfe st 2 ek ot war w0 e
(w)mtﬁrm wr
Forr & ¢ ™

o fw) W owRt ¥ w ¥ Prg
mtm«wum
R KT T ey &

W%ng‘h Y e
ot Y &

VAISAKEA 2, 1898 (Saka) Written Answers 86

(w) afz &, & |0 ATFT F
frrx dfars & gy W
F1 7y faog gy w7 7

wi sare ¥ vewwa (st v
wiga Yo fn®) : (%) s g7
Ffy wog gar &Y 1447 afafer &
qATT o &

(@) zavdar & @1z o A
7 fodi A wfe v anfe
aifie vl % s Ak
sawTasi ¥ g gh ¥ oA
fasra aw & grer & awt F Wy,
areT i, afen frerd wamr o
F9 FT d4r gt F amwd
wTEEERT & #0 JerEA gur & 7
@ Ak W, F a¥aE, 3o
TART JAl, TrTH WK gEATR ¥
Ff aegel, ®12 W qwer  we,
qAT F9E, qeET ¥ A W A=Y

- At v waw v frfl ot T g%

AT Il § amy # fagiy
F7A dv mfaw Jever g §

(7) g af sfafemy
¥ weArar wAadt ot F sfafr o
BWMATEY, Mer v ¢ —

‘W T WET HIT
afrsr aqr IR SR, gomd
iﬂ'(ﬁm:-—

(%) feft Sedvr & Seqmew gt
d9 @ QY s h Praiwer w7
qae ofgs & wprr Ifew wifew
*T 2 W 97 JerEt 4t wraifer

(%) e fewd e
forereet e ¥ ot wifaw £



87 Written Answers

(7) oqai = o faed
wTAT W e mig o mfaer § !

(%) AR afar I Hgizd
Ay FAr FOH HR faA_w;  q4r

(%) w==r qzmT

yogsr sfafe ¥ @@ ao
o THE HY WA ¥ W@ F
WEAWE FEAT FT Al T § |
5 I ¥w g dwmfaw w3 F
faz afae ¥ dohew @A
w1 quq #ré ey ad &

Special Central Cell to Engquire into
Students’ Academic and Living
Condition

7545. SHRI P. G. MAVALANKAR:
Will the Minister of EDUGATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether it is proposed to open
a Special Central Cell for enquiring
intp Students’ academic and living
conditions and their various demands;
and

(b) if so, the broad nutlines there-
to?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A proposal to set up g Students’
Welfare Unit in the Ministry is under
consideration.

Project for Fruit Canning and
Processing in J, & K,

7546, SHRI SYED AHMED AGA:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
ment propose to congider a Central
project on a fairly big scale for fruit
canning and proceasing including
beverages in the State of Jammu and
Keshmir?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
The Central Government do not have
any proposal at present for setting up
a large scale fruit and vegetable pro-
cessing unit in Jammu and Kashmir,

Project for Producing Sugar from
Beet Root In J. & K,

T547. SHRI SYED AHMED AGA:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
ment propose to consider producing
sugar from beet root in the State of
;T:dmmu & Kashmir as a Central pro-

¥4

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): No, Sir,

Self-contained Sanitary System in
Delhi and Bombay

7548. SHRI K. RAMKRISHNA
REDDY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Ministry's atten-
tion was drawn to Australian Trad-
ing News, February, 1973 about ‘self-
contained Sanitary System’; and

(b) if so, whether such system
would be trled for its introduction
where water pollution is maximum
in cities like Delhi and Bombay?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
Yes.

(b) Such chemical clooetantams
are costly both in capital and main-
tenance costs, They cannot be used
for community sewage disposal works
inpopzﬂatedcit!u ke Delhi and
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Bombay. They may be useful only
for isolated far flung individual house-
holds etc. where non-availability of
water and immediate disposal of
human liquid wastes are main factors
without any consideration of cost.

More Area under Tobacco Cultivation

7549. SHRI MOHINDER SINGH
GILL: Will the Miruster of AGRICUL-
TURE be pleased to ntate:

(a) whether in spite of many meet-
ings with the Mimstry of Agriculture
to bring more acieage under tobacco
cultivation, no substantial change has
been brought about in the acreage
under tobacco; and

(b) if so, the reazons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) The policy of the Gov-
ernment is to increase the production
of Virgmia tobacco particularly for
export purposes, by extcnsion of area
Accordingly, the area under Virginia
tobacco has ghown a significant
increase in recent years while that
under all varieties has recorded a
relatively small increase, as may be
seen from the followinfl: —

(000 hectares)
Average for the Area under Arca under
vennium  all Vane-  Virginia
ing ties tobacco
1962-63 . 402 90
1967-68 44 125
1972-73 . . 443 162
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Improvements in supply of Essential
Commodities by Staies

7550 SHRI P. VENKATASUB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the question of 1m-
proving the supply of essential com-
modities hag been taken up with State
Guvernments;

(b) if so, the outcome thereof; rnd

(¢) the steps taken or proposed to
e taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). With a view to imroving
the supply of essential commodities
like foodgrains and other foudstuffs
1he State Governments have been ad-
vised to take the following measures:

(1) Streamlimng and strengthening
of the public distribution system
tniough fair price ghops/ration shops
to make available foodgramns and
sume other items of foodstuffs at fixed
pirices,

(n) To curb on consumption of
foodgiamng by enforcement of the
Guest Control Order and restriction
on the number of courses to be served
m hotels and other eating houses.

() Removal of restrictionz on
inler-zonal movement of coarsegrains
8o as to allow free movement of these
commodities from surplus States to
deficit States,

(1v) The revised procurement and
pricing policy of wheat for the 1974-
75 rabi season which envisages im-
proved market availability of wheat
in deficit States.

(v) Strict enforcement of the
various Food Control Orders to invoke
the provisions of the Defence of India
Rules, 1871 for regulating various
matters relating to essential commo-
dities including foodgrains and to use
the powers under the Maintenance of
Internal Security Act 1971 against
persons indulging in hoarding, black-
marketing and other anti-social acti-
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vities prejudicial to the maintenance
of essentinl supplies.

(vi) To curb speculative hoarding
of stocks of oilseeds and oils as also
to issue necessary orders requiring
traders and millers to declare stocks
of oilseeds/oils and to display their
prices.

Fancy Price for Sugar and Basmati
Riee in International Market

7551. SHRI PRABODH (CHAN-
DRA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government's atten-
tion has been drawn lo the press re-
ports that sugar and basmati 1ice had
an aspured international market and
could fetch fancy prices; and

(b) if so, the steps taken to boost
their exports?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) The
Government are aware of the demand
for cugar and basmati rice in the inter-
national market,

(b) The Government propose to
review and decide from time to time
the quantity of sugar to be exported
this year taking into account the pro-
duction prospects. requirements for
internal consumption and the prevail-
ing international prices of sugar.

To boest the export for basmati rice,
a production programme for 1874-75
has been chalked out in consultation
with the Basmati producing State
Governments to obtain an additional
§0,000 tonnes of basmati rice for
export, in addition to the quantities
obtained from the levy collections of
Food Corporation of India and pur-
chageg in the open market for the
purpose,
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Fixation of Minimum Price for
Tobacoo

7553, SHRI G. Y. KRISHNAN: WilI
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Indian Tobacco
Development Council has made any
plan to improve the economic condi-
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tions of Tobacco growers by fixing
minimum prices at growerg level;
and

(b) if so, the outline thereof?

1HE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Indian Tobacco
Pevelopment Council has been making
certain recommendations to improve
the cconomic condition of growers by
fixing minkmum prices at growers
Jevel, from time to time. and necessary
remedial measires, have been taken,
depending upon the situation.

‘“Project Tiger’ and Protection of Lion

7554, SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the number of tigers
in India came down to the alarming
low figure of about 1800 in 1872
against about 30,000 in 1830;

(b) whether to save this fast va-
nishing national animal a ‘Project
Tiger' has been evolved which has
sclected nine forests in various parts
of the country with different climatic
and natural conditions to study and
create the habit as needed to enable
it to survive;
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(c) if so, whether lions, a vanishing
species, are not being protected and
multiplied; and

(d) the reasons for not showing
zeal towards liong found in Gir forests
in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes.

(b) Yes.

(c) and (d). Indian liong are zeal-
ously protected and reported to be
multiplying in the Gir forest in
Gujarat.

Armnual Budget of Birla Institute of
Technology and Sclence, Pilami

7555, SHRI SHIVNATH SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what is the annual Budget of
Birla Institute of Technology and
Science, Pilani; and

(b) source of receipts and 1tems of
expenditure actually spent during the
last three years?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A statement is laid on the Teable
of the House.

Statement
1970~71 1971-71 1972-73
Bud{u:t Actual Adtual Actual
Provision Expen- m Expendi- mn Expen-
diture ture diture
(Ruppes in Lakhs)

Recurring . . . 71°49 54°94 7353 58-05 8o-11 6079
Non-recurring . 979 9-88 4's0 4.9 3'00 548
Toray ; . . 8r-28 6482 77:03 62:98 8311 6627




05 Written Answers

<b) Sources of reccipts.
(a) Fees from students;
(b) Rent from Staff Quarters;

{c) Grants and Scholarships from
Universit y Grants Commis-
sion;

(d) Dividend on ghares;

(e) Interest on fixed deposils and
debentures, and

(f) Donations,

Itemg of Expenditure
Salaries and allowances on staff;
Institutional expenditure;
Prizes and Gold Medals:
Examination;
Magazines Prospectus,
Scholarships. freeships;
Library;

Expenditure on TA/DA on Govern-
ing Body Members;

Convocation;
Maintenance of Buildings;
Audit fees and other contingencies;

Hostel expenses (including salaries
of staff water charges ang other
contingency expenditure).

Central Allocation for Schemes for
Assessment Survey of High Yielding

Programme

*7556. SHR1 DEBENDRA NATH
MAHATA:

7556. SHRI DEBENDRA NATH

MAHATA: Will the Minister of
AGRICULTURE be pleaged to state:

(a) the number of schemes for
assessment survey of High Vielding
Programume financed by the Centre
during the last three years, State-
“wisge;
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(b) total allocation ©f the scheme,
State-wise during the maid period;
and

(c) the amount to be sanctioned
during 1974-75 under this scheme,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) One Scheme for Assessment Sur-
veys on High Yielding Varieties Pro-
gramme wag financed 100 per cent as
a Plan Scheme during the last 3 years
(1971-72 {0 1973-74),

(b) The total allocation under the
scheme State-wise during the 3 years
1971-72 to 1973-74 is given in the
statement laid on the Table of the
House. (Placed in Library. See No.
LT-6775/74].

(¢) The above scheme 1s to continue
upto the end of August, 1074, so as
to complete collection of data for rabi
1973-74 in various States, The amount
{0 be <anctioned under the scheme in
the different Stateg for a period of 8
months ig piven in the statement laid
on the Table of the Hnuse. (Placed in
Library See No. LT-8775/74)

Recommendations of Conference of
Cooperation Ministers of Eastern

States
7557. SHR1 DEBENDRA NATH
MAHATA: Will the Minister of

AGRICULTURE be pleased to state:

(a) the action taken so far to im=-
plement the recommendations of the
conference of the Ministers of Co-
operation of Eastern States held at
CGauhati in October, 1973; and

(b) number of cooperatives in those
States, State-wise, as at present?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURR
(SHRI ANNASAHEB P. SHINDE):
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(a) and (b). A statement is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-67776/74].

Committee on Works under crash
Programmes for Rural Employment
jn Jhunfhunu

7558. SHRI SHIVNATH SINGH*
“Will the Minister of AGRICULTURE
be pleased to state;

(a) the constitution of the Com-
mittee to look after and assess the
work under crash scheme for District
Jhunjhunu in Rajasthan during 1972-
78 and 1973-74;

(b) the number of meetings and
dateg of the meetings held; and

(¢) whether a large sum of money
had to be surrendered and could mot
be utihised only because of the ir-
responsible attitude of the District
officers towards this scheme in taking
no interest for works and not holding
meetings and if so, what action has
been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF

(SHRI B. P. MAURYA): (a) to (e).
Information is being collected from
the State Government and will be
laid on the Table of the House. when
reccived

Donations received by Birla Institute
of Technology and Science, Pilani

7559. SHRI SHIVNATH SINGH:
Wil the Muster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaszed to state:

(a) what donations the Birla Insti-
tute of Technology and Science,
Pilan: have receiveq in the form of
money and other form from various
business concerns of Birla Group
and others during the last three years
and for what purpose; and

(b) whether the money received
have been spent for the purpose it
was received and if not, in what
account the amount is still kept
pending?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

(a) Name ol Donors

—

Donations reccrved in cash
Gwahor Rnyona Silk & Mfg. (Whg. Company
Lad., Nag 1a, Burlanagar,

Century Spg. & Mfg. Co, Ltd., Bombay
Birla Consultants Pvt. Ltd. Bombay.
Hindustan Alamimum Corp. Ltd. Renukoot
Sanat Pranpvean Mehta, Bombay

J. C. Mills Co, Ltd, Birlanagar, Gwalior

lPaltém lnﬂftmnt: Coq?ouﬁc:n, 'Bl.tlanu?r,

AGRICULTURE (PROF S NURUL HASAN) (a)
70-71 71-72  72-73  Purpose
(Amount of Rupees in Lakhs)
1 2 3 4 5
20 00 20 oo 20 0o For Sar-
N
20 00 2 00 =
22§ 100 5 00 »
20 00 20 00 20 00 "
o 25 o 50 ”
. 20 00 20 00 "
.o 5 o0 5 00 "
62:25 66 28 90 50
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1 2 3 4 s

Birla Education Trust . . . . . o . 32-84s  for Inisti--
tute acti=
vities
other tham
Research,

K. C. Trust . % . . . . - ale 39° 855 »

Birla Academy . . . . 0'40 . e "

62+ 56 6625 163° 20

Donations reccived in kind

( Shares and Debentures)
Birla Educations Trust ) . . . 5013 o i "
K.CTrust . . . . . . o T . »

s1-86 . _- o

(b) (i) Donations received for Scientific Research and spent on
Scientific Research:—

1970-71 197172 197273

(in lakhs of Rupees)
Amount received . . . : . ) . 62- 25 66-25 90" 50
Amount spent . . . . . . . 23'20 2790 31°77
Balance . . . . . 39°05 38 35 58-73

=~

According to the Institution this  balance is kept in the fixed deposits-
in the scheduled banks.

(ii) Donations received (Cash) for
activities of the Institute other than
research and spent for that purposes:

1970-71 1971-72  1973-T3

(in lakhs of Rupees)
Amount received . . . . . . . 040 .. 73-70.
Amount spent . . . . . . . o 40 .
Balance . i 72 70

— - — .

According to the Institution the balance is kept in fixeq term deposits
and current account with scheduled banks and a small part of the amount
is kept in cash with Cashier,
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Development of Binagy in Nerth
Kanara as 3 Harbotur

7560. SHRI B. V. NAIK: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the prospects of development of
Binaga in North Kanara as a harbour;
and

(b) the outlay contemplated

durmg 1974-787

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
Presumably, the question refera to
the development of Karwar Port in
Karanataka. The Government of
Karnataka have advised us that Kar-
war has good potential for harbour
development and that the outlay con-
templated during 1974-75 13 Rs. 257.24
lakhs.

New Pavement Shopy in Delbi Motro-
politan Area

7661, SHRI B. V. NAIK: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of newly created
and built pavement shops in Delhi
Metropolitan area: and

(b) how it is proposed to dispose
them of?

THE MINISTER OF STATE IN THE
DEPARTMENT oF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
and (b), The information isg as follows:

NDMC,

78 pavement shops (Kiosks) have
been coastructed in tlie ND.MC. area.

Written Avswery VAISAKHA 2, 1896 (SAKA) Written Answers

103

The exact policy regarding allotment
of these kiosks is still to be decided
by the Committee,

Municipgl Corporation of Delhi

There are only 18 kiosks constructed
on foot-paths under the Remunera-
tive Project Scheme, These were
constructed 2-3 years ago. Hitherto
these kiosks were being allotted on
monthly licence fee basis for 11 months
through public auction. Now it has
been decided to allot them on monthly

licence fee basis for § years by inviting
tenders

Free University

7562. SHRI B. V. NAIK: will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleaged
to state:

(a) whether any University on the
model of free University of the West

(b) if so, the outlines thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No
Sir.

(b) Does not arise.

Population under Statmtory and Modi-
fled Rationing

7563 SHRI D. B. CHANDRA
GOWDA:
SHRI M. S. PURTY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the population covered under
full statutory rationing in each State;
and

(b) the population under modified
rationing and the number of food-
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girains godowns in each State along-
with their capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Statutory ratiomng ig in force
only in the city of Calcutta and
Durgapur-Asanso] group of Industrial
towns in West Bengal and in Bombay
city in Maharashtra. The population
covered under statutory rationing in
West Bengal is 90.30 lakhs, while that
in Maharashtra it 15 84.88 lakhs,

(b) In the rest of the country, the
consumers meet their reguirements
irom the open market supplemented
through fair price shop. The infor-
mation in respect of the population
covered under the public distribution
system and the number of foodgrains
godowns in each State along with their
capacity is being collected and will
be laid on the Table of the Sabha.

Representation of HandicapPed in
Legislatures

7564 SHRI D. B. CHANDRA
GOWDA:

SHRI JAGANNATH
MISHRA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any demand from the
Blinds has been 'made for inclusion of
representation of one handicapped in
each of the Legislatures in the
country; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETRAM): (a) Yes, Sir,

(b) The suggestion ia not considered
feasible
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Meeling of Central Prohibition
Commitiee

7566, SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether g two-day meeting of
Central Prohibition Committee was
held in Delhi; and

(b) if so, what were the conclu-
sions drawn and how Government
propose to implement them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) {(a) The Central
Prohibition Committee met in New
Delhi on March 26, 1974

(b) The main recommendations of
the meeting are listed in the attached
statement These recommendations
are being examned

Statement
List of Main recommendations

1 The resolve to remniroduce pro-
hibition was reafhrmed

2 Specific attention to the follow-
ing measuies was stressed

(1) Introduction of ‘dry days', par-
ticularly, pay days to be ‘dry days'
(1) Ban on drinking in public

(1h) Imposition of special restric-
tions on dninking by persons below
21 yeas of age

(1v) Reduction in the strength of
alcohg] content of spiritous bever-
ages

(v) Restrictions on consumption
of toxic and spurious hquors/drugs,
control over the (mis) use of tinc-
tures,

3 Regulation of location of hquor
shops was emphasised There should
be no liquor shops m the following
places:

(1) places of worship,
(1) educational institutions,

(1ii) basties, especially of harjans,
and labour colonies

(xv) highways,

(v) mulls and factories,
(v1) petrol pumps;
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(va) railway stationsiyards and
bus stations

4 Regulation of drunken driving was
also emphasised

In particular

(1) besides drivers of motor
vehicles and piloto of arcraft, the
‘train passing staff’, of the Rail-
ways should also be covered,

(1n) stringent punishments n-
cluding suspension'cancellation of
Iicenses should be provided, and,

(1) applhication of breathal) ser
tests should be enforced

b State take-over of manufacture
of liguor was nout considered neces-
sary However, taking nole of the
experience of Deihi1 the Comrmuttee
commended to the States the sugges-
tion to take over sale of hiquor

6 Legslative ban on advertise-
ments was recommended Central
legislation on the subject was recom-
mended, if possible

7 A special examination was re-
quired of the report given by the Ex-
pert Group on the health aspects of
consumption of lquor The Sub-
Commutiee to be constituted for the
purpose should, besmides proposing
specific pom's for action, also propose
measures for publicity on ‘heslth haz-
ards of drinking'

8 The recommendations pertaining
to Union Territories in view of their
many-sided implications, were defer-
red for detailed consideration through
correspondence

9 The special policy proposed for tri-
bal areas was accepted It was recom-
mended that:

(1) (contract) lhquor vending n
tribal areas should be stopped,

(1) the tribal people should be
allowed to have their own brew for
personal and social use but not for
commercial puipose, and,
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(iil) in areas where there is no
vestige of the custom of traditional
brewing, ligour should be sold, if
necessary, through Government
shops.

10. Educative publicity for prohibi-
tion should be strengthened.

In particular—

(i) Appropriate provisions in the
curriculuma  of  sthools|colleges
should be made; and,

(il) the States should set apart a
portion of the excise revenue for
educative propaganda.

11. There should be concerted action

for improving implementation. In par-
ticulare—

(i) half-yearly reports should be
given for monitoring projress; and,

(ii) State-level prohibition com-
mittees should be set up promoting
coordination.

Capacity of Paradip Port

7567. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

{a) the éapacity of Paradip Pert at
Drepent Tor stcommodating ships:

(b) whether it will be able to
accoinmedate ¢arge ships as in Bom-
bay and Mangelore; snd

(¢) bow mmeh money has been
spent on Paradip port s far by the
Government of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJES): (a) ths port
cap accommodate ships of 80,000 DWT
at the iron ore berth and 12,000 DWT
at mooring buoy berth.

(b) Yes, after completion of the
cargo berth.
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(c) the jinvestment by Govern-
of India in the Port from
1-8-1968 to 81-10-1087 is Rs. 8,11,60,348.
Thereafter, loans have been given up-
to 1978-74¢ to the extent of Rs.
20,48,00,000, including a ways and
means advance of Rs. 1 crore in 1872-
8.

Cases of Grievances of Employeey of
LCAR, pending in Courts

7568. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
AGRICULTURE be pleased to state
whether any cases of grievanges of
employees of L.C.AR, are pending in
courts for redress of their grievances
after the presentation of the 1.C.AR.
Enquiry Committee Report?

THE MINISTER OF STATE IN THE
MINISTRY OF ACGRICULTURE:
(SHRI ANNASAHEB P. SHINDE):
Yes, Sir. Some cases filed by the em-
ployees of the Indian Council of Agri=
cultural Research before the presen-
tation of the ICAR Enquiry Committee
Report are pending in various courts
for redress of their alleged grievances

Construction of Government Bullding

by State Housing Corporation instead
ot by Contractors

7869. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
WORKS AND HOUSING be pleased
to state: -

(a) whether Government are con-
templating to entrust the conswuétion
of Government Buildings to the BSiate
Housing Corporations, rather than
giving them to private contractors;
and

(b) whether it has been practised
in any State in the country; if so, the
profit and loss theteof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFATRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Itis
not clear what type of State Hous-
ing Cotporation is meant. There are
of course State Housing Boards
-which execute thesr own schemes.
“There are klso some Public Sector
Corporations set up for the constiuc-
tion of Project/Buildings etc. Gene-
rally these tender for Works when
advertised, hke other parties or ob-
4aan jobs on negotiated basis. There
is no decimon to have all the Govern-
ment buildings constructed through
such Corporations instead of private
«ontractors.

(b) No question of profit or loss
arises 1n this matter.

Mecting of Educational Experts frem
Commonwealth Ceaniries
7570. SHRIMATI BAVITRI
SHYAM:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be plensed to state:

(a) whethey Educational Experts of
the Commonwealth countries at their
meeting recently held in New Dekhi
have recommended for a wunified
education policy: and

(b) if so, the steps being taken by
‘the Government of India to introduce
a national education system at par In
all the States in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) A Regional Se-
minar on Adult Education and Natio-
nal Development, orgeniseq by the
Commonwealth Secretariat in colla-
boration with the University of Man-
chester, was held in New Delhi in
March, 1974, The Seminar suggested,
with reference to promotion of adult
education, that closer cpoordination
and integration of non-formal and
dormal education was desirable. This,
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along with other suggestions, made
for countries in the Asman Region,
could be examined in due course by
the respective Governments.

(b) Does not arise,

Increase in Operating Rate of Privale
Buses run by DIC

7571. SHRIMAT! SAVITRI
SHYAM:
SHRI JAGANNATH
MISHRA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the D.T.C. Private Bus
Operation Association has approached
the Gevernment of India to enhance
the operating rate from Rs. 1.00 to
Rs. 1.85 in view the high
price of diese]l oil;

(b) if so, the decision taken in this
regard;

(c) the extent to which such an
increasce would affect the public with
regard to Bus traffic in the Capital;
and

(d) the steps being taken to ease
the load of trafic in the Capital by
introducing more buses imcluding

AB
MAR MUKERJEE): (a) Yes, Sir. The
Delhi Bus Operators’ Association has
made a representation tp the mana-
gement of the D.T.C. in this connec-
tion.

(b) The matter is pending before
the D.T.C. Board.

(c) A mere increase in the hire
charges payable to owmers of private
buses being operated under D.T.C.
control would not have any «ffect on
the travelling public.

(d) Several steps are being tuken
by D.TC. to provide adequate trans-
port services to the travelling public
in Delhi. The Corporation has recent-
1y started Green Line Services on a
ten minute frequency from nine di-
flerent localities in the city to Central
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Secretariat. The Corporation con-
templates to run feeder services to the
nine nodal points from where Green
Line Services are being operated.
Further, the Corporation has engaged
forty-five private mini buses for
operation under its control. Lastly,
the Corporation proposes to acquire
580 buses jncluding ninety double de-
cker buses during the current finan-
cial year to augment ils fleet.

Increase in Price of Wheat Supplied
from Fair price Shops

7572 SHRIMATI SAVITRI
SHYAM:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have de-
cided to increase the price of wheat
supplied to the consumers from the
Fair Price Shops;

(b) if so0, whether the increased
price is effective in the case of im-
ported wheat or indigenous also; and

(c) if the price is to be increased
for both the varieties, the extent to
which the consumers are to be
affected as a result thereof?

THE MINISTE OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). Consequent upon iner-
ease in the procurement price of

Kendriya Vidyalas
(Central Schools),

1. Delhi Cantt,

2. Ramakrishrapuram, Sector 1V,

3. Ramakrishnapuramn, Sector

VIIL

4, Andrewg Ganj.

Gole Market,

Tagore Garden,

LIN.A, Colony,

. ILT. New Delhi.

Janakpuri.

10. Vishesh Xendriya Vidyalaya,
C-H Area, Janakpuri, yeleye
(For border area Children).

soaam
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wheat, the Central issue price of
wheat has been increased from Rs. 80
per quintal for common varieties and
Rs, 96 per quintal for superior varie-
ties to Rs, 125 per quintal for all
varieties w.e.f, 15th April, 1874. This
increased issue price is applicable to
both imported and indigenous wheat.
State Government|/Union Territory
Administrations have been advised to
fix the sale price of wheat for iasue
through Fair Price Shops after adding
local distribution, costs.

Comcessio, in Admission for Studenis
belonging to SC. and S.T. in Central
Schools in Delhl

7573 SHRI M S. PURTY: Will the
Mmnister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plecased
to state:

(a) the number of Central and
Public Schools in Delhi and New
Delhi and the locations thereof: and

(b) the concessions being giver
by Government to the students be.
longing to Scheduled Castes and
Scheduled Tribes in such Schools at
the time of admission?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) There are
10 Kendriva Vidyalayas (Central
Schools) and 3 Public Schools in Delhi
and New Delhi located at the follow-
ing places:

Public Scheols

1. Modern School,
Barakhamba Road
New Delhi

2. Delhi Public School,
Mathura Road,
New Delhi

3. Air Force Central School,
Behind Subroto Park,
Delhi Cantt,



113 Written Answers VAISAKHA 2, 1896 (SAKA) Written Answers

b) Kendriya Vidyalayas are pri-
wmarily intended for the children of
transferab'e Central Government
employees inciuding Defence Person-
nel. The rules of admussion to these
Vidyalayas provide for preference
being given to the children of Sche-
duled Castes|Scheduled Tribes em-
ployees according to the following
categories of priority viz. Children of
transferable defence personnel, trans-
ferable Central Government employees;
and of officers of All-India Services
and autonomous bodies, subject to
their qualifying the admission test.
Besides, Scheduled Castes and Sche-
duled Tribes students are also exem=-
pted from payment of tuition fees.

“As regards Public Schools, under
the Government of India Scheme of
Scholarships 1n approved Residential
Schools 15 per cent scholarships are
reserved for Scheduled Caste and
5, per cent scholarships for Scheduled
Tribes students

Free Education upte VIII Class in
State

7574 SHRI M 8. PURTY: Will the
Mimistey of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state the nameg of the
States in which Government have
proposed not to charge fee from
students upto VII or VIIth Classes
during the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): According to the
available information, for children in
the age group 6-11 is free in all States
except some urban areas of West
Bengal. By the end of the Fifth Plan
West Bengal is expected to extend free
education facilities for this age group
in all urban areas,
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2 In the age group 11-14 education
is free in all States except Uttar
Pradesh, Orissa and West Bengal. Girls
in the age-group 11-14 are prowvided
free education even in these three
Statez Boys of certain categories such
as scheduled castes/scheduled tribes
also get free education. These three
States are expected to introduce free
educatien for all boys in this age group
during the Fifth Plan, subject to
availabjlity of funds.

Agriculture in Orissa during Fifth
Plan and Credit Facilities to Tribals
in that State

7576 SHRI GIRIDHAR GOMANGO
Will the Minister of AGRICULTURE
be pleased to gtate:

(a) the recommendations sent by
the Orissa Government to the Centre
to strengthen the agriculture in that
State; and

(b) the steps taken by the Centre
and State Government io provide the
agricultural credit to the tribal and
poor farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUR (SHRIL
B. P. MAURYA): (a) No recom-
mendations as such were gent by the
Government of Orissa for strengthen-
ing agriculture in that State. The State
Government, however, furnished to the
Government of India during 1978
Draft Fifth Five Year Plan proposals
for ihe development of agriculture
and allied sectors of the State. The
proposals consist of (1) Agricultural
Programmes which include agricultu-
ral research and education, crop hus-
bandry, land rgeforms, minor hrriga-
tion, soil conservation, command area
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development, animal husbandry and
dairy, fisheries, forestry and agricul-
tral marketing, storage and warehous-
ing; (2) Allied Programmes which
include cooperation, community deve-
lopment, panchayats,  agricultural
credit and special programme for
rura] development and (3) Other Alied
Programmes which include irrigation
and flsed control.

These proposals were carefully
considered by the Government of
India and a total allocation of Rs. 178
<rores have been tentatively approved
for strengthening agriculture and alli-
ed programmes of the State during
the Fifth Plan period.

(b) The steps taken to facilitate
greater flow of agricultural eredit to
the tribal and poor farmers are indi-
cated below:

1. Special concessions like liberali-
sed ghare capital requirements,

tagage security, lower margins
and longer repayment schedul-
es ete. which were iatroduced
during the 4th Plan period will
continue to be pursued during
the Bth Plan also.

2. The credit institutions bave

ted rather than security-orie-
nted.

3. Medium term cogperative loans
will be given withous security
of land vup ie Rs. 2,000/~ for sub-
sidiary sccupetions like dairy,
poultry farming to agriculturists
where marketing arrangements
ane adequately provided and
upto Rs. 8,500 for minor irri-
gation scheme,

4. Instructions have also been
issued to emable primary agri-
cultura]l credit societies to ad-
wance medium term loans for
purehase of tractors and power
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tillers in excess of Ras. 3,580}-
without insisting on the mert
gage of land or charge of land
under certain conditions.

5. Loans for agriculture will be
available in an increasing wiea-
sure tp groups of farmerg who
cannot afford to take such
loang on an individual basis.

8. 100 per cent refinance facility
would be provided by the Agri-
cultural Refinance Corporition
to the schemes prepared by
SFDA|MFAL Agencies,

the post development valug of
land for purpose of security
against loans.

8, The Credit Guarantee Caorpo-
ration that has been set wp
would provide ccverage to
commercial banks' loang for
agriculture to the extent ot 75
per cent of the losses in respect
of loans upto certain specified
limits.

9. The Central Cooperative Banks
are required to show at least
20 per cent of the uutstand-
ings of borrowings from the
State Cooperative Banks a»
covered by the outstandings of
loans to societies against small
farmers/marginal farmers econo-
mically weak farmers,

10. The commercial banks are
also adopting a scheme of
differential rate of interest for
benefiting the weaker sections
which include small farmers.

11. The principle of giving orop
loang without security has been
accepted by both cooperatives
and commercial banks,

12. Suitable legislative amend-
ments have been made (o re-
move impédiments in the way
of refinancing of loans to -
cultural labourers for su
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occupations and to enable
gfhmﬂmkdhdhto
accommodate the credit require-
ments of schemes for the de-
velopment of fisheries etc,

13. The State Governments cox-
cerned are taking seps 1o re-
vitalise and restructure the co-
operative crdit institutions in
the Tribal Development Agency
Project areas so that the flow
of credit reaches the tribals on
easy terms.

14. For implementation of the
various economic development
programmeg in the Tribal De-
velopment Agency Project areas
subsidy at the rate of 50 per
cent to 100 per cent is provided
out of a funds which in-
directly reduces the credit
needs of the tribals.

7577, SHR1 GIRIDHAR GOMANGCO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Government of
lodia recelved recommendation and
letter from the Government of Orissa
requesting 4o give loan assistance by
the Centre to construct a bridge over
river Bansadha on Gunupur Bayageda
Road under “inter-state economic
mmwt:mm;

(b) it so, the reaction of Govern-
ment in this regard; and

(c) the names of and
roads recommended by the Govern-
ment of Orissa for loan assistance for
Fitth Plan?
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KUMAR MUKHERJEE): (a) Presum-
ably, the Member 15 having in mind
the Vansdhara bridge near Gunupur
on  Parlakhemond)-Gunupur road.
Thus is one of the 31 projects submit-
ted by the Government of Orissa for
assistance under the Ceniral aid pro-
gramme of State Roads of inter-State

Oor economuc importance in the 5th
Plan.

(b) As the Fifth Five-Year Plap is
stil in preparatory stage, it is not
possible to mdicate ot present the
extent to which any road|bridge pre-
Ject could be included m the Fifth
Five-Year Plan within the very limi-
ted provision likely to be available
for the purpose un the 5th Plan.

(c) A statement 15 laid on the Table

of the Houge. [Placed in Library, See
No. LT-677/74].

Cooperatives in Adivast areas of
Tripury

7518 EHRI BIREN DUTTA: wil
the Minister of AGRICULTURE be
pleasad to state:

(a) whether no viable coopera~

tlvehMupmAd!nduuuf‘l‘rl-
bura;

(b) whether misuge of large
amounts in Adivasi areas has caused

difficulties in Procuring fresh loan
through cooperative; ang

(c) whether any specia] provision
for cooperative in Adivasi ureas is
tontemplated in Tripura?

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b). Information
lected ang will Le laig
of the House,

(¢) A provision of Rs. 3 crores has
been made under the Central Sector
for Special Cooperatives in Tribal
@reas. State-wise allocation has pot

is being ecol.
on the Table
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yet been made. In addition to this
amount, a special programmeg for the
expansion of Cooperative movement
in the Tribal areas will be taken up
under the Integrated Area Develop-
ment Programme for which separate
allocatiun is being made.

Target of Housing during Fourth Plan
in West Bengal

7580. SHRI S. N, SINGH bEO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether target of Housing
during Fourth Plan with the Central

APRIL 22. 1074
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Assistance in West Bengal has been
fully achieved: and

(b) if so, what was the amount of
Central Assistance given?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI OM MEHTA): (a) and
(b). During the Fourth Plan all the
Social Housing Schemes, except two
schemes, were in the State Sector.
Central Assistance for the two Cen-
tral Sector Schemes was given to the
Government of West Bengal as
shown below:—

Nume ot the Central S~ctor Scheme
J) Subsidised Housing Schemes tor
Plantation Workers: and

(ii) Scheme fo. P ovision of house-silcs
to Landless workers in Rural Arcas

Central sssistance released

Rs. 8,30 lakhs

Rs 4.85 lakhs 08 advance forundertaking
development of 11.166 hovse-utes

No specific targets were fixed under these two Schemes.

Target of Agricuitural Production of
West Bengal for Fourth Plan
758i. SHR] S N SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

{(a) whether the target of agricul-
tural production for the Fourth Plan

{b) if not the reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b), The targets of agricultural pro-
duction in West Bengal for the year
1973-74 ie. the last year of the IV

for West Bengal has been fully
achieved: and Plan are given below:—
Crops Units Tarpets
1. Foodgramns . . . . . lskhtonnes 90.00
2. Sugarcane (cane) . . : . . . . . . ” 17°00
3. Oilseeds . . . . . . . . . . » 1°28
. lakh bales

‘.,Im&m . . . L] .

43.00




o1 Written Answers VAISAKHA 2, 1898 (Scka) Written Answers 122

The firm estimates nf production for

1973-74¢ would be available after the
close of the current sgricultural year
ie.,  sometimes during - July-August,
1974 and - it ig toq early tg say whe-
ther the tafgets have been fully
achieved or not. :

Sechemes for Agricultural Research
in West Bengal, Maharashtra and
Gufarat

7582. SHRI S. N. SINGH DEO: Will
the Minister of AGRICULTURE be

pleaged to state:

(a) the schemes for agricultural
research wo far approved by the Gov-
ernment in West Bengal, Maharashtra
and Gujarat;

(b) main features of the schemes
and amount sanctioned during the
last three years; and

(c) contribution of I.C.AR, Te-
garding these schemes, scheme-wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (). The information is being
collected and will be placed on the
Table of the Sabha as soon as passible,
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Sel{-Sufficieney in Sesds of
Sugarbeet

%89 SHRI PURUSHOTTAM
KAKODKAR:
SHRI RAGHUNANDANLAL
BHATIA:

‘Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) whether the National BSeeds
Corporation has initiated any action
for sel! sufficiency in sugarbeet seed;
and v,

(b) if so, whether a buffer stock
of sugarbeet seed would be created
under the plan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEEB P. SHINDE):
(a) The National Seeds Corporation
has been producing Sugarbeet seed on
50 acres of land and an average pro-
duction of 15-20 tonnes 1z achieved
against the present assessed demand
of 13 tonnes. The ysar—wise produc-
tion of sugargeet seed for three years
18 given below:-

tonnes
estman ted

19°5
135
16's

1972-73 =
1973-74 . =
1974-75 -

{b) The Corporation bas already
created a buffer stock of 15 tonnes.

Violent Stir against Examinations i
Abmedabag

7500. SHRI PURUSHOTTAM
KAKODKAR:
SHRI P GANGADEB:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether his attention has been
drawn to the violent stir against exa-
mmations in Ahmedabad; and

(b) if so, whether students have
been demanding cancellations of exa-
minations this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE (SHRI
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D. P. YADAV): (a) and (b). Accord-
ing to the State Government all exam-
inations except final examination Me-
dical, post-graduate and S.8.C.
Examinations have been made option-
al as a result of studentg agitation.
The State Government has further
informed that there 15 now no agita-
tion against compulsory examina-
tions.

Allotment of Lands to Colleges in
Delhi

7591. SHRI BIRENDER SINGH
RAOQ:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the names of colleges in Delhi
1o which lands have been allotted at
concessional rates;

(b) the rate of premium charged
for such lands;

(c) whether there js any proposal
by DD.A. to charge more money
Institutions now at an
enhanced rate; and

(d) if so, the reasons for going back
on the undertaking given 1o these
Institutions at the time of allotment
of land?

THE MINISTER OF STATE IN THE
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library. See
No LT-6781/74].

(¢) and (d). In respect of allotments
‘made by the DDA, there is a propo-
sal to charge the actnal cost of acqui-
aition of the land plus enhancements
decreed by Courts, in pursuance of
clause V of the lease agreements exec-
uted in these cases. The Governmant
Aare examining the matter.

APRIL 22, 1974
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Demand and Supply of Tracteey

7502, SHR;ABIRENDER SINGH
O:
SHR; MUKHTIAR SINGH
MALIK:

Will the Minister of
TURE be pleased to state:

AGRICUL~

(a) the present estimated demand
of tractors in the country, State-wise;

(b) th: requirements of tractors
during the Fifth Five Year Plan; and

(c) whether Government have
made any programme to meet the
demand of tractora and if so, the de-
tails thereof?

THE MINISTER OF STATE iN THE
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) on the basis of the demand regis-
tered under the Tractor (Distribution
and Sale) Control Order with the
Agro-Industries Corporations ad deal-
ers of indigenous tractors and after
taking inte account the demand from
the Director-General, Resettlement, for
ex-servicemen and Defence Personael
and the estimated requirements for
Agro—Service  Centres,  Multiple,
Cropping Projects etc ; the demand is
estimated to be about 60,000 pos.
State-wise particulars of demand
are not readily available,

(b) The National Council of Applied
Economic Research who have recently
carried out a systematic and rcientific
study of demand for agricultural trac-
tors of various h.p. ranges over the
next few years has estimated the de-
quirement of tractors for the Fifth
Five Year Plan period as under:-

1974-75 45,000
1975-76 . 52,000
1976-77 . 60,000
1977-78 . 68,000
1978-79 . 78,000

—

303,000
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(c) At present 17 units have been
licenced with a to'al capacity of 1.47,000
nos. per annum. The break up of the
licenced capaeity horse-power-wise 1s
indicated below:-

Upto 25 h.p. 463000
26-35 h.p. 39,500
36~s50 hap. 513000
Above so h.ps 10,500

1347000

In order to step up production, the
following facilities are wlsc being
given to the existing tractor manufac-
turers:-

(i) As tractors are included in
the list of ‘Priority Industries’, Go-
vernment have been able to meet
the full requirement of tractor manu-
factures for import of compo-
nents and raw materials in accor-
dance with their phaseq manufac-
taring programme. Subject to
availability of foreign exchange,
they are alsp alloweq to import
packs with lower deletions to en-
ble them to increase their production

(ii) All tractor manufacturers are
bemg assisted by the grant of im-
port licence for additiona! capital
goods required for achieving their
licenced capacity.

(ili) The existing tractor manufac-
turers are being encouraged to ex-
pand their installed capacity.

The question of optimising produc-
tion of tr if necessary by start-
ing the manufacturing units with com-
paratively lower rate of deletions
which would, however, integrated
with phased manufacturing program-
me of these units is alsp under con-
sideration,
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Visit of 3 Team of L.CAR. to
Sunderban, West Bengal

7503. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL-
TURE be pleased to state:

{a) whether a number of teams of
IC.AR. have visited West Bengal,
particularly Sunderban area, during
the last three years;

(b) if so, the places each team visi-
ted with the dates during the said
period and the purpose of the visit;

(¢) the recommendation of each
team; and

(d) the actions taken so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) At the suggestion of the Govern-
ment of India, a team comprising the
following Officers visited the Sunder-
bans aicas last year-

(i) Shri SB.P. Rau, Director
Dorectorate of Cotton Develop-
ment, Bombay.

(i) Dr. G. V. Ramanamuthy,
Director, Directorate of Oilseeds
Development, Hyderabad, Andhra
Pradesh,

(i1i) Dr. V. Sundaram, Director,
Cotton Technological Research La-
boratory, Matunga, Bombay—19.

Mr. L. R. Thambe, Public Relations
Officer, Vanaspati Manufacturers’ As-
sociation, Bombay, also joined the
team His interest was mainly on
the sunflower programmo m the area.

(b) The team visiteq sunderbans
area and Midnapur District in West
Bengal from 9th to 13th April, 1973
to make suggestions for expanding the
development activities in respcct of
Siutton and Oilseeds Crops in this re-

on.
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(c) The folowing broad recommen-
dation were made:-

The drainage problem should be
tackled, as a first pre-requisite, by
providing opcn  cross-drams, at
suitable intervals, on priority basis.

Power tillers or small tractors
should be made availuble, in larger
numbers either by the Department
or through the Agro—Industries
Corporation on custom— service—
basis, to help land preparation in
time

Cultivatory should be adviseq to,
swilch over to the high and quuck
yielding varieties of paddy like
Ratna, Jaya and 1R—38, ir place of
long duration, tradiaonal rice varie-
ties. This helps the laud te be
released for early <owing of coultun
‘Raina’ varity of rice appear; to he
the bost among the lotg so for tested
for this area.

At present, the farmers may con-
tinue to grow only ‘Krishna' variety.
MCU—5 and PRS—T72 may be drop-
ped alotgether. This is because the
former is of lenger duration and
the latter is highly susceptible to
borer and other pest attack. Trials
with new short—duration varieties
like KCU—7 and JK—78 may be
taken up on Government frams in
the first instance. Trials with early
arboreum iypes may also be inclu-
ded in these {rials

The ideal planting date for cotton
being the last week of October to
early November, these dates should
be adhered to strictly.

The paired—row planting tech-
nique may be adopted with advan-
tage.

Greater attention should be paid
to the plant protection schedule, to
minimize losses due to insect pests.
More frequest sprays at early stages
of crop growth be given to check
the belloworms attack more effec-
tively.
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Use of hormone spruys, like planc-
fix may be included in the schedule
of sprays, so as to obtain more bolls
per plant than otherwise.

The extension staff engaged in cot-
ton development mauy be sent for train-
ing 1o thy Cottun Rescarch Stations at
Surat and Coimbatore, and also to the
short-term 1n-service training crganis-
ed by the Directorate of Cotton Deve-~
lopmen:, Bombay. :

Pure sceds of cotton (Krishna
vaisety) should be obtained afresh
from the Cotlon Specilist, Agricul-
tural Research Station, Nandyal PO,
Kurnool Distriet, Andluga  Pradesh,
fur next season’s sowings. The seeds
hom the standing crop may be dis-
tardes], as they wme highly impure
In addihion, the Department of Ag:i-
tulture may formulate a scheme to
multiply the foundation seed, gn one
of their farms, go that they may not
depend on outside sunply year after
year for puie seeds.

Dr D. R Bhandar, Cotton Special-
ist, Snipanganagar P O, Rajasthan, has
reported lhat a few cotton varieties
developed by him are speciaily suited
forsaline conditions. These may he
ohtained from him for trials, gn the
Government Farms mn the firsl jns-
tance

Cotton seeds for pgeneral sowing
should be acid-delinted and fumigated,
before then distribution to the cotton
EIOWers,

A ¢mall hand-operated Laboiatory
mode]l gin may also be insfalled in
cach of these faims so that the pro-
duce can be ginned under the depart-
mental supervision, to maintain their
purity for the subseyuent veare as
well.

Clran cultivatlion and fleld sanita-
tion will have to be observed to avoid
pest build-up for the gsubsequent years.
All cotton stalks should be pulled out
soon after harvest and lLurni ty avoid
pest build-up.

The sPacing-cvm-fertilisor trialg with
NPK may be laid on (luernment
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Farms, eo that we may arrive at a
suitable package of practices for this
new area.

Mixed cropping is generally prac-
tised to nsure against crep failures.
“rora” (80 te 90 days in duration)
and gquick-yielding Soybeans may be
tried as companion crops with cotton.
These trials may be confined to Gov-
ernment ferms only in ihe first ins
stance. “Toria” must be sown by the
last week of October to avoid ‘aphid’
attack. Sunflower which also yields a
high quality edible oil could well be
another potential oilseeds crop of the
Sunderbans, Sunflower has a strong
root gystem, 1s drought resistant and
can stand well pH 85 like sunflower.
However, g disadvantage the crop has
as compared to sunflower is its longer
duration namely 130 days as against
100 days of sunflower and lower o1l
content, namely 32 per cent How-
ever, because of its hardy nature, 1t
can fit into the cropping patterns in
Sunderbans in areas where short-
duration varieties of paddy are raised
It is suggested that a few trials with
safflower alsp might be laid out.

(d) one man centre at Sunderbans
area and one sub-centre at Midhapur
Dastrict have bene included in the
, 5th Plan Cotton and Qilseeds Projects
| respectively which are at present un-
. der examination.

Production of Edible Oil in West
Bengal

7394, SHRI SAKTI KUMAR
SARKAR:
SHRI A. K. M. ISHAQUE:

Will the Minister of AGRICUL-
‘URE be pleased to state:

(a) whether edible oil is not pro-
luced enough in West Bengal so that
he State depends on other States;
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(b) it so, the edible oil produced
in West Bengal during the last three
years;

(c) the quantity amd amount of
edible o1l supplied to West Bengal
during the said period;

(d) whether West Bengal Govern-
ment has given any proposal for in-
creasing the production of edible il
in the States; and

(e) 1if so, the actign taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir,

{b) Information asked for is not
available,

(c) The following quantities of im-
ported rapeseed only were supplied
to Wesi Bengal by the Central Gov-
etnment during the last {hree years

Year Quantuty
Supplied
(Tonnes)
1971 29,329
1972 44,708
1973 35,416

- S —

Bulk of fhe suplies of cilseeds and
otls from other Stateg are received in
West Bengal on private account. The
following table shows the figures of
net movement of edible cilseeds and
oils into West Bengal by rail during
a period of three years ending 1971-72
for which these data are available.



Written Anstiefs

186

134 Written Answers APRIL 22 1974
(In tonnes)
Net Imports* intoWest Bengal.
Ttem 1969-70  1970-71  1971-72
Bdible Onlseeds
Groundnut . . . " i . 14,728 11,840 12,420
Rapeseed & Mustard . . . . . ' 219,508 182,624 150,097
Sesamum . . o+ o+ s 4 . e 1,985 1,501 1,492
Edible Onls
Groundnut il . . . . . . 28,475 42,367 48,772
1,389 5672 6,804

Caconut O1l . . .

. e

*Imports nto West Bengal from other States minus exports 10 other btates.

(d) and (e) No such proposals has
been received by this Mimstry,

Amount sanctioned for Fishing Ports
during IV Plan

7505. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) names of the fishing ports for
which amount was sanctioned during
the Fourth Five Year Plan period,
State-wise; and

(b) the progress of work in these
ports upto date?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) State-wise names of fishing har-
bours sanctioned durmmg the Fourth
Plan are given below:-

Name of State. Namc of fishing
harbour.
1 2
Orissa Chandipur
West Bengal Roychowk

1 2
Tamil Nadu Madras
Kerala Cochin Mopla Bay
Gujarat Veraval
Karnatak Honravar
Maharashtra Sassoon Dock

Andamans and Phoenix Bay
Nicobar Islands
Lakshadweep Kavaratti

Besides, funds have heen granted
for provision of landing and brthung
facilities on a hiimited scale at 54
centies  In addition, work on fou-
fairly large fishmg harbours, namely;
Tuticonin 1n Tamil Nadu, Bahapatnam
and Vizhinjom in Kerala and Karwar
in Karnataka umutiated prior to the
Fourth Plan has been continued.

(b) Construction »f fishing harbour
has been nearly completed at Karwar
and Kavaratti Construction 18 in
alvanced slage at Vizhinjom, Baha-
patnam, Phoemix Bay, Veraval and
Tuticorm, while 1t 13 only in intial
stage. at Cichin, Madras and Honna-
var Construction has, however, not
start~d at Sassoon Dock and Roy-
chowk. At Sassoon Dock, where a
harbour was sanctioned for Rs 474
crores, as the present estimates are o
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excess of the origiusl estimates by
nearly Rs. 10 crores, reduction in fa-
cilities ig being considered . The con-
struction in Roychowk 1s expected to
start shortly. Some difficulties have
been experienced at Tuticorin, Vizhin-
jom, Karwar, Veraval and Mopla Bay,
but they are being sorted out In
general, there has been delay on ac-
count of inadequate dredger capacity.

Minor Irrigation Schemes sanctioned
by West Bengal

7508 SHR1 SAKTI KUMAR SAR-
KAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the main features of the minor
irrigation schemes sanctioned during
the last three years, State-wise with
particular reference to West Bengal
(District-wise): and

(b) the target of each of the
schemes and the number of villages
facilitated by these schemes; acneme-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTCRE
(B. P MAURYA): (a) Minor irriga-
tion programme in different States in-
cluding West Bengatl usually compri-
ses surface water storage and diver-
sion projects, river pumping schemes.
State tublwells and private works in-
cluding tuhewells, weils pumpsets
ete

(b} The number of minor irriga-
tion schemes in a State .sually ranpes
n thousands and the schemewise de-
tails of the target and the number of
villages benefited by these schemes sre
not available.

Wi waw srorget ot uvnw "o &
wit ¥ W sdn aver A g

7597, off JOR W WO :
fAai Yt gqrm §R Tm Ty A
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U G.C. Regulations regarding Recogni-
tion of Institutions

7600 SHRI ANNASAHEB GOT-
KHINDE Whll the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to -efer to the
reply given to Unstarred Question No
4829 op 18th December, 1972 regard-
ing recognition of institutions and state
the fina] position regarding suitably
amending the said regulations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): The
Commission has, since decided that
the regulation relating to recogution
of Colleges under Section 2 () of the
University Grants Com.nission Act
may be suitably amended. Necessary
steps in this regard are being taken
by the Commission.
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Report of Natlonal Commission on
Agriculture on Export-Oriented
Oropy
7601 SHRI K LAKKAPPA

SHRI NIHAR LASKAR

Will the Mimnister of
TURE be pleased to state

AGRICUL-

(s} whether National Commission
on Agriculture has finalised a report
mn respect of export-oriented crops
lite tea jute 1ubber and coffce and

(h) if so, the maimn features thereof
and action taken thereon?

THE WMINISTER OF AGRICUL-
TURF (SHRI F A AHMED) f{a) An
intc1im Teno { on ‘C-rtain Important
A-pects of Selected Export-orintcd
Agnicultuial Commodities’ mnamely
Tea Coftee Tobacco Pepper and
Citd unon has been submitted by the
National Commusston on Agriculture
tn Government on the 18th April,
1974 The Interim Repcrt does not
de¢al with jut¢ and Rubber

(t) The Interim TReport of the
Cammission on “Certain aspects of
Sclecttd Export-orintrd Agricultural
Commodities” containing their recom-
mendations 1s being placed before the
Ilou.c today and 1s under considcr
ition of Government

Creation of Post of Personnel Adviser
in TIT. Kharagpar

7602 SHRI INDRAJIT GUPTA
Will the Mimmster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state’

(a) whethe; he 18 gware that a new
post of Personnel Adviser has recent-
ly been created at the Indian Institute
of Technology, Kharagpur and has
been filled without prior approval of
the Visitor and without processing by
any Selectlon Commuttee,
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(b) if so, whether such appoint-
ment 1s irregular and in wuiolation of
the IIT's constitution and rules, and

(¢) whether Government propose to
take any action in the rhatter?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURF
(PROF S NURUL HASAN) (a) to
{e¢) The Board appointed subject {o
to the approval of the Visitor, a Per-
sonnel Adviser, 1n acco~dance with the
provisions of the Act and the Stafute
the cucumstances in which the ap
pomtment was made did not attrac:
the procedure of a Selection Commi-
ttee The Boaid nave posted the
incumbent that they had selected, in
anticipation of the formal approval of
the Vasitor being obtaned, the ap-
pointment will hold good however,
only 1t the Visilor's approval 15 ac-
corded

Proposal for New Food Policy

7603 SHRI INDRAJIT GUPTA
Wil the Mimister of AGRICULTURE
¢ pl '« d to stote

(a) what was the concensus at the
Chief Mimsters’ Conference held last
March regardmg (1) nationalisation ot
wholesale trade m various types of
fondgains (1) Government procure-
ment and (iu) strengtheming of the
public distribution system, and

(b) whether as a result, there =
going to be a new national food policy
1elying mamly on free trade, open

market and 1mport of foodgraing from
abroad?

THE MINISTER OF STATE IN THE
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P SHINDE)
(a) and (b) The Chief Mimisters had
expressed theu views on the necessity
to adopt a suitable food policy Nv
consensus a8 such as Jattemtped to be
evolved m the conference. The re-
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vised policy which has already been
announced was formulated mainly in
the context of the current food situ-
ation apd the need to increase avail-
ability of foodgrains in the market by
offering the growers the benefit of
market price,

Central Assistance to Acquire new
Buses and Tramcars for Calcutta

7604 SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Calcutta State
Transport Corporation and the Cal-
cutta Tramways Co. have asked for
Centra] aid to acquire 400 new buses
and 300 new tramcars, respectively, in
order to cope with urgent traffic re-
quirements;

(b) if so, Government's response to
the request; and

(c) whether any part of the Gov-
ernment’s income from the excise
duty on petrol will be allaited for
this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE," (a) The Cal-
cutty State Transport Corporation ha«
forwarded proposalg, for the improve-
ment of bus services in Calcutta, in-
volving an outlay of Rs 13 01 crores,
to be implemented during the years
1974-75 and 1975-76 This programme
envisages the acquisition of 120 double
decker buses, 200 single decker buses,
%0 articulated double decker buses and
200 mini buses, besides provision of
the necessary infra structure facilities
for repairs and maintenance of vehi-
clez

The Calcutta Tramways Company

has sent a proposal for acquisition
of 1st tramears during the three years
from 1974-75 to 19876-77.

(b) The proposals of the two Under-
takings are under examination,
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(c) It is not possible to say at this
slage what provision will be made for
the schemes of the Calcutta State
Tiansport Corporation and Calcutta
Tramways Company. The proceeds
from the addifional levy on pctrol
vill merge with the general reveaun
of Government from which moneys
will be drawm, after valid appropria-
tions sanctioned by Parliament, to
cover any assistance that may even-
tually be agreed to be given to Cal-
cutta State Transport Corporation/
Calcutta Tramways Company for their
Schemes.

Air/Sea Rescue Organisation for
Maritime Disasters

7605 SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether there is any proper
Air|Sea Rescue Organisation to deal
with maritime disasters;

(b) whether there iz any regular,
designated authorities to do rescue
work and have all ficilities at its
disposal, at least in Indian Waters;

(¢) whether there is any properly
equipped aircraft or Rescue craft for
the job;

(d) whether the Navy and Air
Force are expected tp take part in
rescue operations and have they any
prescribed  duties|facilities for this
purpose; and

(e) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI FRANAB KU-
MAR MUKHERJEE): (a) and (b).
Yes, Sir. All air/sea scarch and re-
scue operations around our coast are
conducted under the overall direction
of the Air-Officer-Commanding-in-
Chief, Central Air Command and the
respective Air Force Chrmmander ex-
ercises functional control over the
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operation within the uvea/sector.
Thus, LAF. is the controlling and co-
ordinating authority for such opera-
tions duly assisted by all other unmits|
forces concerned, namely,

(i) Maritime Reconnaissance Air-
craft of the IAF.

(ii) Transport Alrcraft of the IAF
whenever required.

(iil) Any other Aircraft as expe-
dient.

(1v) Ships of the Indian Navy.
(v) Naval Aircraft.

(vi) Aircraft under the control of
Directorate General of Civil Aviation,
whenever possible,

(vii) Merchant Ships,
avatlable in the vicinity.

VAISAKHA 2,

whenever

(c) One special aircraft for recon-
naissance purposes iz available.

(d) Yes, Sir As per information
given in parts (a) and (b) above.

(e) Does not arise,

Commercia] Complex under Style of
“Raghushri Market” Delhi

7606 SHRI SHASHI BHUSHAN
Will the Mimster of WORKS AND
HOUSING be pleagsed to state

(a) whether a commercial complex
under the name and style of *Reghu-
shri Market” at Ajymeri Gate Delhi 1s
being built by some private party;

(b) whether the building plan for
the said market has been sanctioned
and if so, when by whom and for
what use;

(c) whether it is in accordance with
the Master Plan and draft zonal plan
of the area and if not, who permitted
the change of land use and under
what authority; and

(d) the stepe proposed to be taken
in this matter and also againat the
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persons responsible for violation of
rules and to stop further construc-
tion? . T

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS ANp IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) The building plans have been
sanclioned for construction of a double
storeyed commerical building by the
Commuissioner, Municipa; Corporation
of Delhi on 20th April, 1971,

(c) and (d) Since the property was
included in the slum area, the Ad-
hoc (Slum Clearance and Improve-
ment) Committee of the MC.D. Per-
mitted the owners of the property to
redevelop it in accordance with the
redevelopment scheme of the area.
Under Section 53 (1) of the Delhi
Development Act, the provisions of
that Act do not affect the operation
of the Slum Areas (Improvement and
Clearance) Act, 1856.

*cheme for Allotment of Shops on the
Pattern of Residential Houses in Delhi

7607 SHRI SHASHI BHUSHAN:
Will the Mimister of WORKS AND
HOUSING be pleased to state:

(a) whether shops in D.D.A, colo-
nies are auctioned to the highest bid-
der and as such capitalism is being
encouraged by DDA ;

(b) whether Government propose to
evolye some scheme for allotting shops
in the same pattern on which resi.
dential houses are allotted so that
commoun man can also aspire for it;
and

(c) whether in the case of allot-
ment of shops, reservation for service
personnel would be made in  some
form as in the case of residential
houses and whether any preference
would be given to any cooperative
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society of the allotteeg or the welfare
gssociation of the residents in the
matter of allotment of shops?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Shops in D.D A. colonies are auctioned
as they are to be used for commeraal
purposes, As such there is no scheme
for allotting them at predetermuned
rates.

(c) No, Sir.

Terms and Conditions of Allotment in
Refugee Colonies g Compared to
D.D.A. Colonies

7608. SHRI SHASHI BHUSHAN
Wil the Minister of WORKS AND
HOUSING be pleas-d to state

(a) the terms and conditions of al-
lotment 1n refugee colonies like Laj-
pat Nagar and Tilak Nagar, as com-
pared to that in D.D A. colonies in
Janakpuri;

(b) whether the terms imposed by
DDA. are more stringent as ecom-
pared to the terms and conditions of
allotment in refugee colonies because
the allottees in DDA colonies are sup-
posed to form registered agency and
the land is registered in the name of
the registered agency whereas in the
refugee colonies no such body and no
difficulty whatsoever 13 beinn  ex-
perienced by allottees though the pat-
tern of houses is the same ag regards
the common portions; and

(¢) if so, the reasons and justifica.
tion thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The terms
of allotment in refugees colonies are
governed by the Displaced Persons
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(Compensation and Rehabilitation)
Rules, 1855, The Termz and Condi-
tions of allotment of DDA flats are
governed by the Delhi Development

Authonity (Management and Dispnsal
of Housmg Estates) Regulation, 1968,

(b) and (¢). The management of
common portions in the case of colo-
m~s of the Deptt. of Rehabilitation
and those of the DDA is based on the
principle of joint responsibility.
Though the terms are different, they
are not considered to be stringert in
the case of DDA colonies

Community Centre and other Welfare
Projects in the D.D.A. Colenies

0 SHRI SHASHI BHUSHAN:
Wil th, Mimster of WORKS AND
JIOUSING be pleased to state:

(a) whether Government have re-
cerived renresentations from the allot-
tees of D D A, flats (on 80 sq. yard—
single storcy) for providing commu-
nity centre and other welfare pro-
jert™ in the colonies;

(b) whether no community centre
has been provided for the welfare of
the residents of DDA flats where the

=<lops have heen consiructed and
auctinned al tugh prices: and
(¢) the proposal under considera-

tion of the DD.A, for construction of
community centres in the colonles and
providing other welfare benefits?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MI-
WISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (¢). The
area or the colony referred to is not
clear,

Land for community centres is ear-
'marked in the layout plans of all the
colonies developed by the Delhi Deve-
lopment Authority a3 per standards
prescribeq in the Master Plan.
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Shopping facilities are also provid-
ed 1n the community centres as per
regulations of the Master plan

Production of Commerclal Crops and
Shift tp Cultivation of Cash Crops

7610. SHRI A, K. M. ISHAQUE
Wilj the Minister of AGRICULTURE
be pleased to state-

(a) production of Grecundnut, Caw-
tor, Sugarcane, Jute, Cotton, Sesam
Rapeseeds and mustard in the coun-
try during the last three years, State-
wise;

r W

(b) whether farmers all gver the
area increasingly are switching over

from food crops to cash crops during
the last three years, and

(c) if so, its break-up of switch-
over, State-wise with a particular re-
ference to West Bengal, District.wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASHEB P SHINDE):
(a) Statement (I to VII) showing
State-wise estimates production of
groundnut (nuts in shell), castonsecd
sugarcane (gur), jute, coiton (lint)
sesam, rapeseed and mustard during
the three years ending 1972-73 are
laid on the Table of the House ]Placed
in Library See No. LT-6782/74].

(b) ang (c) At the all-India ievel,
there does not appear to be eny indi-
cation of switch-over of arca from
food to cash crops, ag the all-India
area under food-grains and cash crops
since 1069-70 az shown below, show
tﬂr 2 mixed trend.

(Area ‘000 hectares)
Year ¥ oodgrains Cash crops
includes

five major
o1lseeds,
sugarcane,
cotton,
jute, mesta
of
Tobacuo.

1509-50 127,450 2€ F19

n5e 71 [ 1z~ 1c Ha% L

15152 [122 €.3

25 G4

gT2-"3 117 42 26 2

-

1t will be seen that during 1970-71,
there was an increase in area both
under foodgraing and commercial crops
compared to the previous year. During
1971-72 while the area under food-
grams declined, that under commer-
cial crops registecreq some increase
The vear 1972-T3 wag characterised
by serious drought in large parts of
the countrv and areas under both
foodgrains and commercial crops fell.

As statement (VIII) showing State-
wise cstimates of area under food-
grains crops and commercial crops du-
ring the three years ending 1972-T3
1s attached Similar information for
individua] districts of West Bengal
has not become available for all erops

It may b€ mentioncd that area un-
der different crops in a particular year
is influenced significantly by weather
at sowing time It is difficult to sav
that there is definite tendency for
switch-over of area from foodgrains
to cash crops or vice versa

Edible Of] supplied to States during
Iast three years

7611. SHRI A. K M. ISHAQUE:
Will the Minister of AGRICULTURE
be pleased to state the quamtity of
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edible oil supplieg to the Statesduring he last three years’

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTV/LE (SHRI

B P MAURYA) A statement 1s attached
S1rarcment
(Tonnes)
Name of State 1971 1972 1973 Total
(1) Soybean ol (smported)
Mahara.htra 1,269 1,269
(2) Rupeseed(Imported)
Assam 5,546 1,984 7,530
Bihar 1,200 1,200
Meghalaya 1130 1,130
Nangalan 524 226 750
Onssa 1,525 1,525
West Bengal 29,329 44,708 35416 1,091,52
Total 37,729 48,443 35416  1,21,588

Khosla Committee on Sahitys
Akademi

7612 PROF NARAIN CHAND
PARASHAR Will the Mimster of
EDUCATION SOCIAL WELFARE
AND CULTURE be pleased to state

1) the mam findings made by the
Khoala Enquiry Commuttee about the
affans of the Sahitya Akedomi and

(b) the recommendations which
ve been accepted and mmplemented
by Government?

THE DEPUTY MINISTER IN THE
M'NISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) (a) Copieg of the re-
port are already available in Parlia-
ment Library  Chapter seven con-
taing a summary of conclusion and
recommendations of the Commut ee

(b) The recommendations, ss far as
they reiste to the Akademies, fall

under two bioad categories mz those
relating to (1) admumstrative stiuc-
ure and (1) progiamming The re-
commendations relating to admunis-
trative gtiucture are ynder gctive con-
sideration of the Government in the
hght of comments received from the
Akademies Those relating to prog-
i"mming have to ba censidered in
the context of the approved schemes
under cultural development sector in
the Fitth Five Year Plan

Fxpenditure of Sahitya Akademi

7613 PROF NARAIN CHAND
PA: ASTIAR Wil the Minister EDU-
CATION SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Starred Question No
430 on 25th March, 1874 regarding
amount allotted to languages recog-
mscd by Sahitya Akademi and state

(a) the expenditure on establish-
ment for the same period, separately;
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(b) the expenditure on the literary,
lingwstie, translation and research
activitfee during these years separa
tely,

(c) the expenditure incurred ex-
clusively for each one of the langua-
ges, recognised by the Sahitya Aka-
demi durmng these years, and

{d) the total expenditure incurred
on (i) semmnars (n) traveling and
(11) daily allowances to the officers
of the Akadem while on tours during
each one 0f these years separately?

THE DEPUTY MINISTEK IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARI'MENT OF CULTURE (SHRI
D P YADAV) (a) to (d) The fi-
gures of expenditure for 1973-74 have
not been compiled so far However,
Statements I and II contamming the
information for the yeais 1870-71,
1971-72 and 1972-73 are Jaid on the
Table of the House [Placed m Lib
rary See Nou 1 T-6783/74]

Housing Co’omies in Simla and Kulu

7614 PROF NARAIN CHAND
PARASHAR Will the Mmnmter of
WORKS AND HOUSING be pleased
1o state

(a) whether Government have ap-
proved the settings up of Housing
Colonies 1n Simla and Kulu 1in Hima.
chal Pradesh, and

(b) if so the total amount sane-
tioned for these colomaes and the
likely date by which the construction

would be started at each of these
sitea?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA)- (a) The Mini-
stry of Works and Housing have not
approved any schemg of the Govern-
ment of Himachal Pradesh for the set-
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ung up of housing colonies 1n Simla
and Kulu

(b) Does not arise

Applications Registered for Milk
Tokens and issue of Milk Tokens dur-
ing March, 1974

7815 PROF NARAIN CHAND
PARASHAR Will the Minister of
AGRICULTURE be pleased to state

(a) whether any applications for the
sanction of Milk tokens have been ac-
cepted by the DMS during the
month of March, 1974,

(b) 1f so, the number of applicants
who have been given Milk Tokens;
and

(c) the criteria on which the tokens
have been 1ssued?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA) (a) Yes, Sir

(by and (¢) On account of uti-
hsation already of 100 per cent of its
installed handhing capacity, the DM 8
1y not able to issue fresh milk tokens
in substantial numbers During the
month of March, 74, milk tokens we e
wssued against 514 applications Fresh
tokens are 1ssued only 1n very deserv-
ing and exceptiona] cases, ncluding
those on medical grounds, for widows
sepaiated defence families etc ete
Even in thcse cases the quantity of
milk 1ssued 1s restricted to the ba e
mimmum

Allotment of Vegeiable Products to
Madhya Pradesh
7616 SHRI CHANDULAL
CHANDRAKAR,
SHRI NATHU RAM AHIR-

WAR:

Will the Minister of
TURE be pleased to state

AGRICUY.-

(a) whether the allotment of vege-
table products to Madhya Pradesh 1s
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less than the requirement;

(b) whether Government of India
have received any communication m
this matter from the Madhya Pradesn
Government; and

(c) what action the Government of
India have taken on the communica.
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA):. (a) to (c).
Attention is invited to the gnswer
given on 15-4-1974 to Unstarred Ques-
tion No. 6776 asked by Shra Phool
Chand Verma

Rise in Price of Major Agricultural
inputs during last three years

7617. SHRI DHAMANKAR;
SHRI MOHINDER SINGH
GILL:

Will the Minisler of AGRICUL~
TURE be pleased {o state:

(a) whether the prices of major
agricultural inputs have registered an
increase of 40 per cant to 50 per cent
during the last three years; and

(b) if so, steps being taken to pro-
vide these inputs at reasonable prices
since rise in prices of agricultural
produce affects the whole pnee
structure in the coumtry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) ang (b).
The required information ig given :n
the statement laid on the Table of
the House. |[Placed in Labrary See
No. LT-6784/74]

APRIL 22, 1074

Written Answets 156
Plan to provide subsidised houses to
economically weaker sectiomn

7618. SHRI RAJDEO SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) whelher the Housing and
Urban  Development Corporation
(HU.D.CO.) has prepared an @mbi:
tious plun to provide subsidised
Houses 10 economically weaker section
and sell houses on a “no prefit no
loss” basig to persons of low income
Eroup;

(b) if so, whether the plan is only
for Urban ares or both urban as well
as rural;

(c) whether beside selling the
houses on the basis of “no profit no
loss” the Corporation has also m
view to offer sale of the houses on
subsidised cosl; and

(d) if the plan covers only urban
area why Government is completely
ignoring rural areas and offering in-
centive for rural migration indirect-
ly?

THE MINISTER OF STATE IN TFE
DEPARTMENT OF PARLIAMEM.
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The Cor-
poration does not provide directly
subsidised houses nor does 1t gell
houses on “no profit no loss” basis 1o
either economically weaker sections
for low income group households. It
only gives loans for construction of
houses {o public onganisations such
as housing boards which in turn sell
the houses 1o the |general public
either on outright sale or hire-pur-
chase basis,

It is only in Calcutta that 232 flats
are being constructed by HUDCO for
sale to low income group and middle
income group households.

(b) At present loans are being
given by HUDCO for construction of
houses in yrban areas only,
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(c) No.
(d) Rural areas are not ignared.

The rural areas are covered under
the Village Housing Projects Scheme
and Scheme for providing House
Sites to Landlesy workers. Thest
Schemes are being implemented by
the State Governments and Union Ter-
ritory Administrations,

Three phase patterm of Education in
Dethi

7619. SHRI RAJDEO SINGH; Wil
the Minwter of EDUATION, SOCIAL
WELFARE AND CULTURE be pleased
Lo state:

(a) whether Government are aware
that Delhi Adminisiratiop has decid-
ed to introduce the thrce phase pat-
tern of education from May 1, 1975;

(b) whether il 1s proposed in the
pattern to bifurcate #he last two years
of education into the academic and
vocational streams,

(c) if so, the salient features of the
plan; and

(d) whether Guvernment
to recommend tne same
State Governmenis?

propose

to other

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b) Yes, Si1,

(c) There will be a common sche-
me of swudies ypto class X and at
end of class X diversification will be
provided with more of Vocational
and Technical courses along with
academic courses.

(d) This pattern has been recom-
mended by the Central Advisory
Board of Education at which all the
State Governments are represented.
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Proposal to equip poris to handle
ships of all sizes

7620. SHRI RAJDEO SINGH: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the port handling
equipment for unloading ships is an-
tigucted at Vishakhapatnam, Cochim
and Madras ports;

(b) whether it was {felt three
months back when grain supplies
from the Soviet Union begap to be
diverted to the above ports; and

(c) if so, wnat steps Government
propose to make these and other im-
portant ports in the country well
cquipped to handle loading and ume
loading ships of «ny size?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
tb). Visakhapatnam Port is equipped
with latest type of cranes and fork-
1.f 8 for noimal traffic The need for
additiona] forkifts was felt due to
rush of grain supplieg during the last
few months,

The port handling equipment at
Cuchin Purt 15 old but discharge of
foodgrains has not been affected,

Madrus port has sufficient number
of ghore cleciric eranes and forklift
trucks for handling bulk foodgrain
vessels In January, 1974, Soviet vessel
‘Scneca’ was berthed ang foodgrains
were discharged with vacuators. No
difficulty was cxperienced in handling
foodgrains on shore.

(¢) The position in respect of major
por.s is indicated below:

Calcutta; The existing equipment
available at the port iz capable of
handling 2 million tonnes of food-
graing annually, The Haldia Dock
when commissioned would be able
to accommodate large und deep
draughted ships,
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Bombay: The port hag adequate
number of cargo handling equip-
ment mainly consisting of cranes
and forklifts; for handling deeper
draughted ghips Nhava-Sheva port
is necessary,

Madras: The port hag sufficient
number of ¢ranes to meet the pre-
sent requirement,

Cochin: The port has a variety
of handling equipment—Electrig
cranes, Forkhift trucks, Tractors and
Trailers. It 13 tentatively proposed
to acquire six wharf craneg and s1x
forklift trucks during the Fifth
Plan period.

Visakhapatnam: The cquipment
available and programmeg for Fifth
Plan period will be sufficient to
handle loading and unloading of
ships of normal size visiting this

port.

Kandla: The port is equipped with
different type of eguipment-elec-
tric shore cranes, electric wharf
cranes, vacuator machines, mobule
diesel operated cranes, for handling
loading and unloading of vessels.
The port has plans to acquire elec-
tric level Jufing cranes, mobile
clanes Forklift trucks, towing
tractor during the Fifth Plan period,

Mormugao: The port has handl-
ing equipment for loading and un-
loading of ghips consisting of elec-
tric quay cranes, heavy lift steam
quay crane, mechanical ore loading
plant owned by M|s. Chowgule and
Co, A new mechanical plant is being
installed for handling vesselg of
60,000 DWT initially. Replacement
of 5 electric quay cranes, one heavy
lift steam quay crane, acquisition
of two electric quay craneg is
proposed during Fifth Five Year
Plan period,

Paradip; This is essentially n
mono-commodity port for the ex-
por{ of iron ore. Normally imparts
and not handled at this port, A
general cargo berth is under cons-
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truction and it is contemplated to
provide four shore cranes,

Ald from UNDP. to Internatioiisl

Crop Research Institute, Hyderabad

for development of high ylelding
varieties of Sorghum Millet

7621. SHRI RAJDEG SINGH: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the U.N. Development
Programme has sanclioned assistance
of the order of $3.7 million spread
over a period of six years to the
International Crops Research Insti-
tute at Hyderabad for developing
high yielding wvarieties of Sorghum
and millets;

(L) if so, wlether (s  institute
will serve as the world centre for
improvement of Sorghum pear] millet,
pigeon angd chick peas; and

(c) whether it is to promote crop-
Ping patterns and system of farming
in semi-and-tropical areas?

THE MINISTER OF STATE IN THZ
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) Yes, Sir. The U, N. Development
Programme hag sanctioneq support
amounting approximately to 3.7 mil-
lion US dollarg spreag over a period
of six years to Internationa] Crops
Research Institute for the Semi-Arid
Tropics at Hyderabad, for develop-
ing sorghum and millet varieties with
high yelds, improved nutritional
quality and adopted to rainfed areas
in the semi arid tropics.

(b) The Institute is developing a
programme {owards becoming a world
centre for the improvement of sorg-
hum, pearl millet, chick pea and
Pigeon pea,

(¢) The Institute will also be con-
cerned with development of cropping
patierns and gsystems of farming
designed to give dependable harvesta



261 Written Answers VAISAKHA 2, 1806 (SAKA)

' thy *vablewy' semilarid tropicel’

swewl:'Phid cohstitubes & mejor deg-
ment of the Instifilté’s overal] research

Programme,

™ wrelt, svene anuafew e,
e wre, of el & wiwnfeat oY
]

7622 it Tre wgm ww : war
Town awrwwenrw Wy sepf st o7
w[R N g w@ v

(%) w1 ws Wl IeWaT
weafirs fawrem, v an, af et
60 ¥ sagyr wfafa 3 fewrem & oY
shafe B @i "z 51 Afew  fear
2 forar wafy 20 wiw, 1974 ¥ w9y
2 A ;

(w) war 3wa Dfew feesly e,
wfafrrs, 1973 ¥ svw & freg
2 witfr sweas afafe ¥ fegeg a=
0 ¥ g 7 faeely & frr fwes

A @ wpfr o & o

(7) afzg, & faesft qaray g
af wiwfar ® swwfor qon
NI BN BY W S Ay ot
g ux

(%) wr feeeft wwma eviies-
it #) o =, 1974 ¥ A Al
X Ty ofs 37 o Faen ¥ Freft maTe
&1 wwa™ 7 Wy $I) IR 30 wiw,
1974 ¥ arg Ao 7 ghar a7

fawr ot wnw v Narwe ey
degf fewm & gwolt (s o e
) i (%) e (w) . gty

(w) fewht swrem ¥ swwey &
{Mﬁﬂt&wﬁ!’qﬁh
4% 1S4

Written Answers ‘160

wry & a ¥ st O pow A i
WTC FON Suw ¥ gy sy wWTE AW
vak frg fowe & qalyafy s aff
o § o wfrg] g W o wWrd
¥ o whee

(%) wer afr 33T,

frmiw wiwm o Wit o wwe

7623. ¥ro well mroAwm ohiw ¢
¥a7 fonin st wra® soft o @ o
U w0 fr

(%) w7 2w & wrary & &
* guer W ¥ ST & W
@R,

(@) w7 goFT ¥ @ W ¥
FBrm BE §; oK aftg, R
wremd;

(7) s waw sl wweT
T w0 ¥ feer ¥ ageri g et
afafaar agergor &t wT awdt §; AT

(v) afx @, @ aoc ¥ @
arary ¥ wan frae § Wi 3w e
w vy Sfafwm ¢ ?

welt wig feay wwr Frafer 't
wrww dmww ¥ vow s (st e
Wgm) : (¥) W@ & set & SR
wiew wft o § an ¥y wv W W
i



=63

win wY § s w1 F1giwe tog et
T Y G9T AW ¥ SRy yee Reae
mrT ¥ are O wier feofie
fufoer st wowd o aiv W TR
I W Do & gRy @ AR
< AR AW AN AT 1 vEw
wfafom, mh sfedy & frafadt w
glﬁhﬁr&wwﬁmm

¥ wimfm woagd ® A oY
£ ¥ Ryg ¥y @ & Frofofan @
it W EEEY, 1971 ¥ WIOW
W o R —

1. T TR fet Wt q@iaeiy
FuTT AASAT , JGqT

2 gritw @at 7 wfad A 2
WTATE T A A dYET

T N A W qrEdt g
T ® WTOW ¥ S fR N gET-
frawr @ o€ §)

() <, &0

(7) v, agerd v frator
afafrdl gror FwTW wAT W SRS
eft § wii Frafor s wraer s o
%% wrnfus wraTe dore #, el
frt W T WA AT, WSaw AT
wit wraTE AT, SGiE et
aa1 wqE & wiiew 3fe § WA
wit % fag witga sEaET N W
dyor, arfr srare qftoer oA
et we st & fag g
sveT G v , ¥ gl st
N e & fraw & fag fed
Quaar X Ky saear ¥

Writen Asswers APRIL 22 1974

Written Anatoers 154
Free Tuitign Peo, + Hesial Seal sad
Beak Grent t9 8.0. and 6T, Studenin
in LX0w

7624. SHRI A S. KASTURE: Will
the Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be plessed
to state

(a) whether a Committee consti-
tuted by the Counefl of the Indiaw
Institutes ;o Technelegy under the
Chairmanship of Shr1 K. T Chandy
for attracting larger number of Sche-
duled Castes/Scheduled Tribes stu-
dents should be provided free tuition
fee, hostel seat rent, book grant of
Rs 300/- ang a scholarship of Rs
150/- per month to cover Board ex-
penses starting from 1973-74 Session;

(b) whether whereas these facili-
ties are provided at I I T, Kanpur. and
the new advussion forms also men-
tion that thesg facilities will be pro-
vided to all SC/ST: students, the
same are not being provided at the
IIT. Delh, and

(c) whether Government propose
to implement the recommendations of
the K. T. Chandy Committee and if
80, when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a)
Yes Sir

(b) The Chandy Commiitee report
1s yet to be approved by the Govern-
ment of India These facilities were
not indicated in the adougsion forms
for 1978 For 1074 admission forms,
Indian Institute of Technology, Delbl,
is awaiting the deasion of the Gov-
ernment of India

(c) The Covernment is considering
the matter
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Moview =f Post-matric Schelarsbip
rates

7625. SHR] A. S KASTURE: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the post matric scho-
larship rates were fixed sometime in
1950-51;

(b) whether Government propose
to revise these rates in view of the
high cost of living; and

(c) i so, whether Government pro-
poee to connect the rates of scholar-
ships with the cost index as is done
in the case of revisions of pay and
dearness and other allowaiicey from
time to time?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(8HRI D P YADAV) (a) to (¢).
The Mmmstry of Education and So-
clal Welfare have been operating the
following, scholarship gchemes under
which scholarships are awarded for
post-matric studies in India-

(1) National Scholarships Scheme

(2) Nationa] Scholarships Scheme
for the children of school teachers

(3) National Loan Scholarships
Scheme

Schemes No 1 and 2 were instituted
in the year 1081-62, whereas the
secheme No, 8 wag instituted in 1963-
64,

The rates of scholarships under the
above gchemes were fixed in the year
in which these were started and have
Not undergong any revision since then.
The questjon of revision of the rates
of scholarships in view of the high
:lo:t of Hiving is receiving cohsidera-

n
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fafaerr srfawfoar 7+  dweardw
¥ v ug fafew gar fr qgaw «
qid, gRAWT oF S § $ I ‘wEAR
¥ gedr

Indo-Sri Lanka Agreement for Supply
o¢ Rice to Sri Lanka

7627. SHRI VIRBHADRA SINGH:
SHRI BANAMALI BABU:

Will the Minister of AGRICULTURE
be pleasag to state:

(a) whether Indo-Sri Lanka agree-
ment has been signed for the supply
of rice to Sri Lanka, and

(b) if so, the malp fearures there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). On the basiz of a re-
quest for an emergency assistance
received from Sri Lenka Government
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about 10,000 tonnes of rice is- being
supplied on replacemeat basit within
a perivd of b0 days.

Appolatmeny In ILT., New Delhl

7628. SHRI M. KALYANASUNDA-
RAM: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to refer to the

reply given to Unstarred Question No.
8287 on Tth May 1878 regarding
appomntments in LIT., New Delhi and
stale what steps Govermment have
taken in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): The
Beard of Governorg of the Indian Ins.
titute of Technology, Delhi has regu-
lansed all ad-hoc appointments

2. Ag regards appointments made by
relaxing qualifications, these cases
were approved later by the Board of
Governors in accordance with the
procedure preseribed by the Board.

implementation of One Lakh Houses
Programme in States

7629. SHRI C. K. CHANDRAFPAN:

Wil the Minister of WORKS AND
HOQUSING be pleased to refer to the
reply given to Unstarred Question No.
1070 on the 30th July. 1873 regarding
Central help to Government of Kerala
for One Lakh Housing Programme and
state:

APRIL 22, 1974
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(aY thé number of houdes undser-the

one-lakh housing programme com-
pleted so0 far in Kerala State;

(b) whether any other State has
implemented similar schemes and if 0,
the facts thereof, State-wise; and

(c) whether the Centre propose 0
give any other assistance to the said
scheme of Kerala Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The Cent-
ral Sector Scheme for provision of
house-sites to landless workers in
rural areas doeg not provide for grant
of Central financial asgistance to
State Governments to consiruct hous-
eg on the house.sites allotted to eli-
gible persons The Government of
Kerala have, however, undertaken
construction of houses on these house-
sites under a scheme known as the
“One-lakh  housing scheme”. They

have intimated that construction of
about 30,000 houses has been comp-

leted and another baich of about
30,000 houses is under various stages
of construction.,

(b) A statement showing the num-
ber of house-sites sanctiomsd, their
approved ~is' ;) the funds released
under the Scheme ig attached

(c) Apart trom the Centras sssis-
tance for provision o1 house-siies
under the Central scneme already
implemented. pr other assistance
contemplated
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o et Starement
“p "
o, et Tooecn _ boves sits “Toour femmnmal
s i
. i - (Rupecs in Lakhs)
1. Andhra Pradesh . . . . 19 #9,598 131°13 32°78
2. Bihar . . . . 44 32,608 6287 1571
3 Guprat . . . Bs 1,62,676  306°58 7665
4. Haryana . . . . I 53 o008 o 06
s Hrmachal Pradesh . . . 7 583 o-87 o-38
6. Karnataka ' . . 109  1,72,597  239°38 59 84
7. Kerala - wchl.’;:t-’ 96,000  677'76  358.44
8. Madhya Pradesh 73 1,34,496 199°' 63 49°91
9. Mahareshtra 83 1,08,062 164 56 41° 14
10. Onssa . . . B 2 3,349 840 2-10
11. Pumab 3 (22,082 31-68 16 56
12. Rajasthan 46 17,832 28-96 7”19
13. Taml Nadu 36 33,692 75°51 56°64
14. Uttar Pradesh 27 19,808 30 8s 7'71
15. West Bengal 12 11,166 19-39 4°8s
TOTAL.,~— 1.507 8,85,502

1977°45  729'96

Selting uwp of Land Commisslons for
implementation of fan} Reforms in
Siates

7880. SHRI C. K. CHANDRAFPPAN:
Will the Mimster of AGRICULTURE
be pleased to state:

(a) whethey in certain States Land
Commissions have been set up to see
the implementation of Land Reforms
Acts; and

‘ (b) i s0, the namey of the States?

THE MINISTER OF STATE IN TEX
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEBE P SHINDE):
{a) and (b). Information is being col-
lected from the State Governments
and will be laid on the Table of the
Sabha,

Enquiry inte turning wheat seeds into
Atta by a Gauliati dealer

7681. SHRI VEKARIA: Will the
Minister of AGRICULTURE be pleased
to state: .

(a) whether Government are aware
that 1,000 tonnes of wheat geeds
bought by National Seeads Corporation
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in West Bengal out of which 700
tonnes had beep #sold to a Gauhati
dealer, who had converteg it into
atta;

(b) if so, whether any enquiry has
been made in this regard; and

(c) if so, the findingg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P, SHINDE):
(a) to (c). The National Seeds Cor-
poration had allocated only 15 tonnes
of wheat seeds for distribution in
Assam out of a total guantity of 921
tonnes handled by its regional office
at Calcutta. The National Seeds Cor-
poration had made a preliminary en-
quiry which reveals that no wheat
seed has beep converted into atta.
The Corporation hag decided to order
a departmental enquiry in this mat.
ter.

24 Routeg for running Taxi, Buses in
Delhi

7632. SHRI B. S. BHAURA:
SHRI S. A, MURUGANAN-

THAM:

Will the Minister of SHIPPING
AND TRANSPORT
be pleaseq to state;

(a) whether the State Transport
Authority has selected 24 routes for
running point to point taxi buses in
Delhi;

(b) whether S.T.A. has decided to
Tun point to point scooter rickshaws
is likely to start?

(c) it so, facts thareof and when it
is Bkely to utart?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT ($HRI PRANAB
KUMAR MUKHERJEE): (a) The
Stste Transport Authority, Delhi has
not yet taken a decision on the sche-
me to permit faxis to ply on point to
point basis in the capital.

APRIL 23. "M
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(b) There is no such proposal ba-
fore the saly Authority, at present

(c) Does not arise.

Absence of a Permanent Chairman In
the Shippiag Corporation of India

7633, SHRI M. KALYANASUNDA-
RAM:
- SHRI VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the absence of a per-
manent Chsirman of the Shipping
Corporation of India, has created a lot
of bickering in the Corporation; and

(b) if so, the facts and reasons

therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No Sir.

(b) Does not arise.

Allotmont of imported fishing trawier
to business homsts

7634. SHRI B. S. BHAURA: Will the
Minister of AGRICULTURRE be pleased

to state-

(a) whether all the imported fish-
ing trawlers are supplied to the big
business houses; and

(b) if s0, the facts and ressoms
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.

. SHINDE): (a) No, Sir.

(b) Does not arise.
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Posts lying vacant iy National Seeds
Corporation

7637. SHRI D, P. JADEJA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) since when the posts of Chair-
man, Managing Director ang Finance
Controller of Nationa] Seeds Corpo-
ration are lylng vacant; and

(b) the reasons therefor and steps
being taken to fill those posts?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDN):
(a) and (b)., The post of Chairman,
Natioha] Seedg Corporation, fell ve-
cant on Sth March, 1974, when the
then incumbent tendered his resig-
nation. The post of Managing Direc-
tor tms besn vacant with effect from
28rd Decembeg, 3, when the re-
gular Managing , proceeded
on leave, However, Goverament
had approved the proposal of the
Corporation to emtrust the respon~
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sibility for looking after the work
of the Managing Director to the
Chief of the Production Division of

the Corporation in addition to his
duties. The post ot the Financial

Controller hag been wvacant from
9th April, 1873. The post of Finance
Controller is to be filled by the Cor-
poration.

The Government and the Corpoera-
tion are taking steps for filling these
posts. Officers have been selected
for the posts of Managing Director
and Finance Controller and they are
likely to join soon. The selection of
the Chairman is under considera-
tion of the Government.

Seiting up of National Motor Trans-
port Finmance Corporation

7638. SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:

Will the Minister of SHIPPING
AND TRANSPRT be pleased to state:

(a) whether Government have re-
jected the recommendation of the
Transport Development Council for
getting up a National Motor Transport
Finance Corporation; and

(by it so, the reasong thereef?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSBPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). The existing structure of finan-
cial institutions/banks is considered
adequate for meeting the financial re-
quirements of the road transport n-
dustry. It has not, therefore, been
felt necessary to set up u separate
fingnce corporation for this purpose.

Inciusion of DM.C. area In NDMC.
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(2) !rhnhcrmlommuotﬂw
Dle®i, "wifer§ thers iy tontentration
of Govemment servamis havy . been
removed from DMC area ang included
lnNJ}.H.C.' jurisdiction; and

(b) if »o, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA~
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). In order to rationalise the
boundaries and with a view to re-
moving administratives in-congruities
for the sake of better functioning of
civic programmes and proper deve-
lopment etc., the New Deli Munici-
pal Committee has made a proposal to
the Delhi Administration for includ-
ing in ND.MC. jurisdiction some
areas at present falling in the D.M.C.
area,

Agency for coprdinating predmction of
organic manure ang its popularisation
7640, SHRI SAMAR GUHA,

7640. SHR] SAMAR GUHA: Wilt
the Minister of AGRICULTURE be

pleased to state:

(a) the exlent of present annual
production of organic manure and the

proposed targets;

(b) whether any central organisa-
tion has been set up to supervise,
co-ordination and guide the existing
and proposed organic manure produc-
tion upity,, if so, fagts thereabout;

(c) whether any scientific research
unit has been set up for developing
the technology of use of organic
manure for specific fields of agricul-
ture; and

(d) whether machinery has also
been set up for organic
manures; and if so, facts thereabout?
THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The level of achlevement under
the various schemea for development
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of Mchl mewurldl vessttods amtici-and the targets proposed for the

pated at thy end of ih, Fourth ManFifth Plan are as under:

A1
Achieve- ‘Targ: t proposed for the
~ , ment for "m Plan
1973-74
{anticipated)
1. Urban compost production {million tonnes) 48 7°8
45
2. Setting up of mechanical compost plants to (These wll yield 1+
m:gam organic  manure from mullion tonnes of co:v
ciry wastes. post anmuslly)
3. Area under sewage sullage irrigation (hec-
1ares) . B . 24,000 24,000
(additional)
4. Rural compost production (Million
tonnes) . . . . . " I70'0 350'0
5. Coverage under green manunng (milion
hectlr?:) . . : . ( . . 60 Not fixed®

6. Setung up of gobar gas plants in rural areas,

50,000
*#(These will provide 80 lakh
tonnes of manure annually)

*With the mtroduction of multiple
cropping and intensive cultivation
programmes, the scope of green
manuring has become limited. As
such no target for green manuring
has been fixeq for the Fifth
Plan. However, efforta will be made
to popularise green leaf manuring
and inclusion of leguminous crops in
the intensive crop rotations.

*%¢ 075 gobar gas plants are report-
ed to have been set up in different
States upto January 1974 by the
Khadi and Village Indusiries Com-
mission.

(b) and {d), There is a cell in the
- Mimistry of Agriculture for
sing, coordinating apd gui and
popularising the programme of pro-

and use of organic manures
at the central level.

(c) Scientific research on  the
different aspects concerning develop-
ment of the technology af production

and use of organic manures for crop
production are being carried out in
the varioug Agricultural Universities
and Research Institutes.

In so fay as gobar plants are con-
cerned, the National Committee on
Science and Technology has proposed
to b set up a group of scientists
drawn from various Research Ins'i-
tutes to study the problems of fer-
mentation Chemustry, micro-biology
ang designing of drums and burners.

FPension for teachers of schools, col-
leges and Universities

7641. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether meny Btates bave
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(b) if so, facts thereabout;

(c) whether the Central Govern-
ment will take initiative in co-ordi-
nating such schemes for developing
a uniform pattern of pension for the
teachers; and

(d) if so, facta thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
information is being collected and
will be laid on the Table of the
Sabha.

(c) ang (d). So far as the school
teachers are concerned, there is no
such proposal before the Ministry.
As regardg the umiversity teachers
the University Grants Commission
had circulated to the universities the
following two schemes on the retire-
ment benefits:

1. Contributory Provident
cum-gratuity.

Fund-

2. General Provident Fund-cum-
Penslon-cum-Gratuity.

The State universities have been
-asked to obtain approval to these
schemes from the concerned State
Govermments.

Ships made in India, Shipyards

7642. SHRI SAMAR GUHA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleasej to state:

(a) number of ships made in
Indian shipyards during 1970—74 and
types of such ships made;

(b) ships under construction, tar-
fgets for the year 1974-75 and the
extent and nature of foreign collabo-
rationg sought for the purposes;

() number of foreign experts
<working in different shipyards; the

APRIL 22, 1974
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couyntiry-wise break-up of annual ex~
penditure made on account of such
foreign experts; and

(d) the time schedule of achieving
self-sufficlency in Indianising the
technology of ship-building and the
programme adopted for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) to (d). Re-
levant information is being collected
and will be laid on the Table of the
House.

Massive food production drive to check
faming

7643. SHRI SAMAR GUHA. will
thé Minister of AGRICULTURE be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the warn-
ings by the World Bank and Rock-~
feller foundation, to the effect that
Indig is likely to face massive famine
in the year 1974-75 unless massive
food production drive is undertaken
and if so, reaction of Government
thereto;

(b) whether international
stocky are also dwindling;

(c) the expected markets from
which India wants to import foods;
and

food

(d) the extent of general increase
of foodgraing in the international
market sinc. 10729

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTUR®B
(SHRT ANNASAHER P, SHINDE):
(a) to (d). Government have seen
reports to this effect. According to
reports received there was a short-
fall in the carryover stocks in the
main exporting countries. The world
production, however, is vreported to be
better in 1973-74. The rhaip emport-
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ing countries for foodgrains are
UB.A. Canads, Australia and Argen-
tina.

Permanent wacancies in the grade of
Assisiant Manager

7644. SHRI D. K. PANDA; Will the
Minister of WORKS AND HOUSING
be pleased to state;

(a) whether permanent vacancies
in the grade of Assistant Manager in
the erstwhile Printing and Stationery
Department have not been filleg sub-
stantively during the past 8 years:

(b) it so, the reasons and facts
thersof;

(c) whether personne] in this cadre
with more than 30 years service con-
tinue to be purely temporary despite
the availability of number of perma-
nent posts; and

(d) whethey Government propose
any action against those responsible
for the above state of affairs despite
instructions issueq in this regard by
the Cabinet Secretariat?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The last Departmental promo-
tion comrmiitee that met to consider
the cases of confirmation in the
grade of Assistant Manager (Ad-
ministration) was in January, 66. The
question of confirmation in the giade
in respect of wvacancies occurring
subsequently was taken up in Decem-
ber, 1870. A reference 'was made to
the UPSC. in January, 71, for
arranging a maeeting of the Depart-
mental Promotion Committee. The
Recruitment Rules for the post of
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cent Vacancles were filled up by
motion. As it appeared that ptr;:
UPS.C, wanted all the vacancies
being subjected to the provisions of
the Recruitment Rules of January,
1663, it was felt that the matter may
be taken up for g decision in consul-
tation with the Department of per-
sonel and the Ministry of Law. This
was duly done and the Commission
was requested to arrange for a D.P.C.
meeting m January, 1873. Meanwhile,
the question of revision of seniority
List came to be considereq by the
Government on the basis of a
Supreme Court Judgement on quota
rule in another case. The seniority
list was accordingly circulatedq and
objections were invited. A direct re-
cruit represented against the revised
semiority list. The seniority list has
not as yet been finalised as §t is being
examined 1n consultation with the
Department of Personnel ang Min-
istry of Law.

(c) and (d). There are four per-
song in the grade of Asmstant
Manager (Administration) who have
rendered about 30 years of service
and are holding no substantive post.
Ag stated in the earlier part, the
question of confirmation in the grade
of Assistant Manager (Administra-
tion) had already been taken up and
the delay is on account of legal and
procedural difficulties which have
supervened.

Inquiry against staler members of
teaching staff of LLT. New Delhi

7845. SHRI D. K. PANDA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state;

(a) whether the inguiry against a
genior member of the teaching staft
of LLT., New Delhi who allegedly
committed gross irregularities by
claiming travelling allowences, has
been submitted; and
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(b) if not, the reascns for delay
and action taken to expedite it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (a) No,
Sir. 1aiiid

{b) The procedure to inquire pro-
vides obtaining explanation, giving
the person against whom the enquity
is conducted an opportunity to go
through relevant records, right of
cross examining witnesses and  re-
presentation by a lawyer. Fulfilment
of these steps, adjournments sought
out by the lawyer, grave campus
situation during October/November
1973 and absence of inquiry officer for
sometime has delayed finalisation of
inquiry. At present the final argu-
mentg are being made and the report
is expected thereafter.

News strategy for production of cash
crop during Fifth Plan

7646, SHRY G. Y. KRISHNAN: Will
the Mininster of AGRICULTURE be
pleased to state:

(s) whether Union Government
have proposed any new strategy for
the production of cash crops in the
Fifth Plan period;

(b) whether there is any proposal
for setting up an Oilseeds Corpora-
tlon, to provide the requisite market-
ing support, particularly to oilseeds
such us sunflower and seyabean; and

(¢) if 50, the facts therecf?

. THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHR1 ANNASAHER P. SHINDE):
(a) The new strategy for increasing
the production of various cash cropa
during the Fifth Five Year Plan will
mainly consist of achieving quick and
rapid increase in production by the
adoption of intensive cultivation mea-
sures on the lines of the package pro-

gramme in respect of each im-

APRIL 22, 1074
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portant crop in selected districls,
where the production technology
has been well developed and po-
tentialities for rapid growth in pro-
duction are good. In addition,
percentage of irrigated area under
cash crops is proposed fo be conside-
rably increased in order to enhance
Production and also to enable the pro-
duction to be stabilised. For this pur-
Ppose, special emphasis is proposed to
be given in the Fifth Plan on the deve-
lopment of these crops under major
irrigation project.

Efforts will also be continued to in-
crease the production through the evo-
lution and spread of high yielding and
short duration varieties to fit into the
multicropping sequence, application of
fertilisers and micro-nutrients and the
adoption of plant production measures.

(b) and (e). Yes, Sir The Govern~
ment of India have agreed in principle
to set up a Vegelable Ofls and Oilseeds
Corporation. The details are being
waorked out.

Development of fishery during Fifth
Plan

7647, SHRI P. R. SHENOY: Will the
Minister of AGRICULTURE be plea-

sed to state:

(a) the provision iy the Fifth Five
Year Plan for the development of
fisheries State-wise; and

(b) whether new fisheries harbour
are proposed to be constructed dur-
ing the plan period and if so, the
places of their locationh?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (&)
The tentative allocation for develop-
ment of fisheries in the 5th Five Year
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Pian {n the State Sector iy given
belowin-

gio. States '(R!oﬁll'fﬂn)
1. Andhra Pradesh 395-00
2, Assam . 200 00
3. Bthar . . . - 28000
4. Gujarat . 75-00
5. Haryana . 700" 00
6. Himachal Pradesh 62-00
7. Jammu & Kashmir . 40°00
8. Kerala 1628°00
9. Madhya Pradesh 33500
10. Maharashtra 45300
x1. Manipur 10000
12, Meghalaya 40°00
13. Kamataka §50° 00
14. Nagaland 40°00
15. Orissa 325-00
16. Punjab 6000
17. Rajasthan 75 00
18. Tamil Nadu 1880-00
19. Tripura . . . 93°00
20, Uttar Pradesh . 150°00
21. West Bengal . . 650° 00
ToTaL 809800
Union Territories 99300

No State-wise sliocation has been made
in respect of Central or Centrally
Sponsored schemes.

The tentative allotments for Central
and Centrally Sponsored Schemes are
as followss—

(Ra. in Jakhs)

< 471000
Oanmhy&pmmd Schemes 223000

186

&%) New.Fishing Harbburg &re pro-
posed %0 be constructeg during the
Fifth Plan, although no decision has
been taken on their location.

National Parks and Sanciwaries and
Ceatral Aid to States therefor

7648. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of National Parks
end Sanctuaries at present function~
ing in the country, State-wise; and

(b) the Anancial assistance to these
States for National Parks and Sanc-
tusries, State-wise during 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Up-to-
date information is being collected
from the State Governments etc., and
will be laid on the Table of the Sabha
in due course.

(b) The amount allotted to the va-
rious States for National Parks and

Sanctusries, including Project Tiger
areas, in the year ID%J-'M is given as
follows:—
Rs.
1. Assam 90,000
2. Gujarat . 1,41,000
3. Madhya Pradesh
4. Maharsshtra 3,900
§. Manipur 30,000
6. Karmataka 14,600
7. Rajasthan 39,400
8. Uttar Pardesh . 71,000
9. West Bengal 1,45,000




87

UNDP. Froject ‘Indian Oovean
Fishery Survey aad Development
Programme'

Writtin Answers

7648. SHRI RANABHADUR SINGH:
Will the Munister of AGRICULTURE
be pleased to state:

(2) whether United Nations Deve-
lopment Programme (UNDP) experts
have proposed 5 large scale project
called the Indian Ocean Fishery Sur-
vey and Development Programme' to
help develop fisheries resources of
countries surrounding Indian Ocean;
and

(b) if so, the facts thereof and the
reaction of Indian Government there-
on in getting assistance in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): (a)
Yes, Sir.

(b) The programme aims at the
development of fisheries of the Indian
Ocean in all its aspects. As it is a
regional programme no direct assis-
tance to any country is involved. How-
ever, it would be beneficial to India
to promote marine fisheries develop-
ment of the country.

The Indian Government have agreed
to the programme.

CBL enquiry against Official of
National Library, Calcutta

7650. SHRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether enquiry by the Central
Bureau of Investigation has béen
instituted against some of the officials
of National Library, Calcutta; and

(b) i un, the finding of the enquiry
and Govirnment's reaction thereto?

APRIL 22. 1074
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAYV): (a) and (b). The matter re-
garding delay in depositing of money
recovered from the monthly salary
bills of 107 employees of the National
Library, Calcutta, for payment of Life
Insurance premia under the Salary
Savings Scheme is under investigation
by the Central Bureau of Investiga-
tion (S.P.E.)

Decline in Sugar production in
Cooperative Bector

7651. SHRI PRABODH CHANDRA:
Will the Mmister of AGRICULTURE
be pleased to state:

(a) whether sugar produclion in
the cooperative sector in the country
during the last two yecars has declin-
ed;

(b) if so, the reasons therefor; and

(c) the
posed?

remedial measures pro-

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA). (a) to (c).
The cooperative sugar factories in the
country produced 14.52 lakh tonnes
during 1972-73 ag aganst 1263 lakh
tonnes and 12.72 lakh tonnes in 1870-
71 and 1871-72 respectively, There
hag thus been no quantitative fall in
their sugar production. Nevertheless,
the overall percentage of sugar pro-
duction in relation to all India per-
formance had declined from 41.3 per
cent in 1071-72 to 37.5 per cent in
1872-73. The reasons for this appeer
to be (i) higher production during
1972-73 by joint stock factories, parti-
cularly in UP, (ii) lower recovery of
sugar in 1972-73 as compared to 1971-
72 due to drought conditiong around
sugar factories located in Maharash-
tra, where 37 out of the total of 85
cooperative sugar factories are located.
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Widening and Upkeep of Roads in
Pankha Road Colony, Delhi

7652. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Pankha Road,
Delhi which flanks the biggest resi-
dential colony of the D.D.A. viz,
Janakpuri is in a state of disrepair
and has become a traffic hazard;

(b) whether the Delhi Development
Authority has disowned its responsi-
bility for widening and upkeep of this
road although it is shown as one of
the main roads under the Master Plan
for Pankha Road residential area;

(¢) it so, the agency which is res-
ponsible for the maintenance and
development of thig road; and

(dy what steps are being taken to
see that the road is widened so as to
make it safe for the traffic which is
fast growing in the developing colony
of Janakpuri?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Traffic on
this road has increaseq necessitating
widening of the road.

" (b) and (c). The Municipal Corpo-
ration of Delhi is responsible for main=
tenance and development of the road.

(d) The scheme to widen and im-
prove the road has been included in
the draft Fifth Five Year Plan.

Package Programme for Sheep Deve-
lopment in States

7653. SHRT K. MALLANNA: will
the Minister of AGRICULTURE be

VAISAKHA 2, 1896 (Saka)
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pleased to state:

(a) whether Government have
advised the States to take up sheep
development on package programme
basis in selected areas providing for
improved breeding, disease control and
marketing facilities;

(b) the names of the States at
present which are wool shearing.
grading wool and ‘'marketing with
U.N.D.P, assistance; and

(¢) the estimate of wool production
in the country, State.wise during the
last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes,
Sir.

(b) A programme of shearing grad-
ing and marketing of wool under the
UNDP was initiated in Rajasthan in
1969 and further extendeq to eight
more States: Gujarat, Haryana, Hima-
chal Pradesh, Jammu & Kashmir, Kar-
nataka, Madhya Pradesh, Punjab and
Uttar Pradesh. The programme was
completed ip August, 1973.

(c) Estimates of production of wool
are at present framed every five years
on the basis of livestock census «on-
ducted quinquenniallv based on the
livestock census data of 1966. The pro-
duction of wool in the country in
1968-69, was estimated to be order
of 37.6 million kgs. Ag information on
sheep population in 1972 when the last
livestock census was conducted, has
not been received from all the States.
it is not possible to give Statewise esti-
mates of production of wool during the
last two years. .During the Fifth Five
Year Plan period, it is proposed to
develop a system through which the
States will report objective estimates
of annual production of major live-
stock products including wool through
regular and systematic sample surveys.
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Rice to Cenire for Export in West
Asian Countries

7654. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
rleased to state:

(a) whether some States have
jcintly offered superior quality of
Tasmati rice to the Central Govern-
ment for export to West Asian coun-
tries; and

(b) if so, the rames of such States
and the quantiti s offered to Central
Gevernment for exports by the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
and (b). Basmati rice of export quali-
ty procureg in all the major producing
States is channelised for export
through the State Trading Corporation.
IJn addition, the State Trading Corpo-
ration have also made arrangements
fer direct purchase of 15,000 tonnes
cf bamati from Haryana and 10,000
icnnes from Punjab individualy offer-
-ed by these States.
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New over.bridge over Yamuna River
in Delhj

7657. SHRI G. P. YADAV: Will the
Miruster of SHIFPING ANp TRANS-
PORT be pleaseq to state:

(a) whether a new over-bridge
over Yamuna River in Delhi is pro-
posed to be constructed in the near
future;

¢b) if so, when and whether any
survey in this regard has been con-
ducted by Government and the area
selected for the purpose; and

(c) whether any compensation will
be given to the owners of land whose
landg will be acquired for the purpose,
i so, what?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHEREJEE): (a) and (b).
One more over-bridge across the river
Yamunga is proposed to be eon:h-uel.ed

road bridge opposite the Inter-State
Bus Terminus in Delhi. This proposal
iz included in the Draft Fifth Five
Year Plan of Delhi Administration for
roade, Neosssary hydraulic, wub-soil
and traffic surveys and other investiga-
tions in connection with the design of

434 LB—T7
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the bridge and its approaches have
been undertaken and some results are
on hand,

(c) It any private land is acquired
{or the bridge and its approaches, com-
pensation to the gwners would be
given as per rules in force for acquisi-
tion of land for public purposes. It is
not possible at this stage to say what
compensation would be paid to the
owners of the private land.

Development of mew method to kill
insecty in desert

7658. SHRI NAWAL KISHORE
SHARMAI: Will the Minister of AGRI-
CULTURE be pleased to state;

(a) whether the Central Arid Zone
Research Institute at Jodhpur Thas
developed a new method to kill rats
and other insects in deserts and fields:

(b) i so, itg effectiveness over the
rats, and such other insects;

(c) whether the medicines to kill
rats in the fleld have some adverse
affects on standing crops; and

(d) if so, the steps proposed to be
taken to save the crops from such
effecta?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir. The Central Arid Zone
Research Institute, Jodhpur has evolv-
ed the control method for desert gerbil
(desert rodent or rat) which is a

air-dried berries of ber' (Zizyphus
nimmularia) for 24 hours in a solution
of sodium monofluroacetate and plac-
ing them ag lethal baits inside the bur-
row openings, mixed with unpoison-
ed ones In the proportion of ona of
polsoned berry to 4 of unpoisoned
berries.
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Also the insecticidal control studies
onwhihmblhlﬂmnhdﬂ‘:iﬂ:
use of lindane or phorate granules
the rate of 1 kg, setive ingredient per
bectare is quite effective in checking
damage by white grub in bajra crop.

tb)md(e).ﬁmm:c:io:;
to prescribed
i:h:emmuresmqulte effective in
controling desert gerbil and white
grub without adverse effect on stand-
ing crops

(d) Does not urise,

Permangnt Posts and Selection Grade
for Amsistant Tepchers in New Delhi
Municlpal Scheols

7659. SHRI NAWAL KISHORE

SHARMA: Will the Minister of EDU-

TION, SOCIAL WELFARE AND
TURE be pleased to state:

(a) total number of of Assist-
ant Teachers made permanent by the
New Delhi Municipal Committee =0
far;

(b) tp what extent the Selection
Grade hag been given by the Educa-
tion Department, NDMC. to the
Assistant teachers; and

(e) what further gteps are being
taken by the authorities to give Selec-
tion Grade to all the gligible Assistant
TPeachers s0 as to hring the quota of
15 per cent up-to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAYV): (a) 648 posts of As-
sistant Teachers have been made per-
manent 3o far by the New Delhi Muni-
cipal Committee,

{b) and (c). As per prescribed
quota of 15 per cent, 98 teachers are
eligible to receive the Seleetion Grade.
84 teachers have already been grantd
Selection Grade by the Education De-
partment of New Delhi Municipal

Wnitten Answers APRIL 22. 1874
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7660. SHRI R. N BARMAN: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whethes allotment of guarters
in tLe new covlony of North West of
Moti Bagh has been started;

(b) the number of houses category-
wise constructed in thet colony; and

(c) what steps have been taken for
arrangements of basic amenities ke
DMSS Depot. Post Office, CGHS Dis-
pensary, DTC buses, Schools, Market
for the convenience of Government
employess accepting allotment there?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PM
TARY AFFATRS AND IN THE i1-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA). (a) Yes

(b) So far oply 80 Nos of v
quarters have been comp! in all
respects and allotted 98 Type II
quarters and 112 fype 11I quarters are
under construction.

(c) This colony is really an exten-
sion of the existing Moti Bagh Colény
and Nanskpura is just opposite. The
facilities in are a in
these colonies which are ¢ by.
Hw,MMaKm
B e I e il iy
ltlnywhmmm odbay

the different departmaents/
Minjstry concerned feel the nectdsity,
nhthrynﬁmmupﬂummw-

o8,
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Poliutatioy of Harboury Consty
msum,-uﬁ-a‘u,urﬁ‘

7661 SHRI R. N. BARMAN: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether due to growing
tion of harbours and coasts of
Sea, there has been heavy mortality
of fish in the recent past; and

(b) if so, what measures Governs
ment propose to take to prevent
pollution of harbours and coasts of
Indian Sea?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) There have been reports of some
mortality of fish, in the waters near
the point of discharge of ipdustrial
effluents from fertilizer factories near
Cochin and Goa and Rayon Factory
near Calicut.

(b) A Water (Prevention and Con-
trol of Pollution) Act, 1974 already
passed by both the Houses of Parha-
ment envigages constitution of Central
and State Water Pollution Boards to
prevent and control pollution of sea,
rivers etc.

Proposals for mainiaining Statutory
Rationing of Rice in West Bengal

7662. SHRI VAYALAR RAVL
SHRI K. P. UNNIKRISHNAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government
change the procuremert policy of
rice; and

(b) it 30, what gre the proposals
!ormlhhin:ln%iheatltutorynﬁmn
ing of rice in est Pengsl and infor-
mal rationing in Kerula?

wwm\nmm
OF . AGRICULTURE
(SHRI, ANNASAHER P SHINDE):
(a) ang (b). No change in the pro-
curement policy for rice fi
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towardg the beginning of the kharif
mueuument season 1973-74 is contem-
plated, .

Hindi Medium Universily in Nea-
Hindl Speaking Areag

7663. SHRI VAYALAR RAVI:
SHR] K. P, UNNIKRISHNAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there 15 any proposal
to establish Hindi-medium Universi-
ties 1in non-Hindi speaking areas, and

(b) 1f so, the salient features of

the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) No, Sir.

(b) Question does not arise

Land Reforms as Central Subjeet

7864 SHRI ARJUN SETHI Will
the Minister of AGRICULTURE be
pleased to siate:

(a) whether Government are consi-
dering to make the land reforms as
Central Swubject for its expeditious,
better implementation and control in
the country in view of its urgency
and nature of subject involved;

(b) if not, the reaction of Govern-
ment therefor; and

(¢) how Government propose to
remove gaps between policy and legis-
lation, laws and its implementation®

THE MINISI'ER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (D), No, Sir.

(¢) The Government of India has
laid down guidelines from time fo
time for the land reform laws to con-
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form to. The States have been revis-
ing their laws in the light of these
guidelines. Increasing attention is
teing given {o streamline the imple-
menting machinery to cope with the
task of implementation. Popular
Committees are being set up in certain
Ereag to assist the officiaj machinery
in the task. It is proposed to further
Te-organise the implementing appara-
tus in the light of experience,

Progress of Tiger Sancinary at Bari-
pada, Mayurbhanj (Orissa)

7665. SHRI ARJUN SETHI: Will
lhe Minister of AGRICULTURE be
Fleased to state:

(a) the progress of Tiger Sanctuary
at Baripada, District Mayurbhanj,
Origsa; and

(b) the tutal cost of the project and
programmes for its eompletion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The Project Tiger in the Simlipal Tiger
Resarve with Headquarters at Bari-
pada has been sanctioned as a ‘Cen-
tral Sector Scheme’ at a total cost of
Rs, 38,62,000/- for gix years ie, 1973-
74 to 1978-79. A Field Director has
also been appointed to implement the
project,

Gujarat re Dsturbances in the State
Gujarat Re, Disturbances in the State

7666 SHRI P, M. MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether attention of Govern-
ment has been drawn to the press
report where the former Chief Minis~
ter of Gujarat blamed the Union Food
Department for gllowing the current
disturbances in the State to grow by
not releasing the food in time and
refusing to remove the bap on inter-
State movement of coarse graip at the
initial stages;
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(b) whether the former (el
Minister has also wriiten o letter, in
11-.1; regard on 12th February, 1974;
- ]

(c) it so, what are otner contenty
of the letter and the reaction of Gov~
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) to (c), The Government have geen
the report. In his letter dated the
12th February, 1974, the former Chief
Minister mentioned, among other
things, the food situation in Gujarat,
the allocations made from the Central
Pool and the further gssistance which
he envisaged from the Centre. In the
Government's reply apart from ex-
plaining the various actions taken by
the Central Government to improve
availability of coarse grains and in-
creased assistance given from the
Central Pool, facts regarding certain
observations made were also brought
to the notice of the former Chief
Minister.

Non-availability of Foodgrains o
Bhavnagar and other Areas

7667. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE bhe pleas-
ed to state:

(a) whether 1n view of the violence
in several parts of Gujarat State the
people have not been provided suffi-
cient food in Bhavnagar and some
other areas;

(b) if mso, what steps are being
takep to supply the foodgrains to each
district; and

(c) whether the movement of food=
graing in the State is veéry diffieult
and people are dying hungry for non-
availability of foodgrains?

THE MINISTER OF STATE IN THE
GRICULTURE
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1o the different districts is the respon-
sibility of the 8State Government.
Gujarat was allotted 50,000 tonnes of
foedgrains in January, 1974 and 52,000
tonnes for each month from February
to April, 1074 against 36,000 tonnes
sllotted for December, 1973. In addi-
tion, the State Government had also
arranged purchase of coarse grains
from surplus States. With the remo-
val of inter-State restrictions on the
movement of coarse grains and arri-
~val of rabi crops in the market, the
availability of foodgrains in the State
will improve further.

Payment of Arrears to non-teaching
Staff in Universities in Gujarat

7668. SHRI P. M. MEHTA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plcased
to state:

(a) whether Gujarat Government
have decided that the merger of pay
with D.A. of the non-teaching staff in
Universitien in the State will be effec-
tive from 1ist June, 1967 instead of
1st April, 1971;

(b).,if so, when the arrears will be
paid to them;

(¢) whether the arrears will be paid
in cash or in certificates; and

(d) whether the staff has demanded
that the arrears should be paid in
cash?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. 8 NURUL HASAN): (a) to
{d). According to the information re-
ceived from the State Government, the
merger of Pay with D.A. of the non-
teaching staff in the Universities in

81-12-1967, while arrears for
from 1.1-88 to 38-2-1974
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ficates, The State Government has
not received so far any demand from

the staff for payment of arrears in
cash,

Uniform Pay Scales for mon-teaching
staff in Universities

7669. SHRI P. M. MEHTA: Will the
Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleasea
to state:

(a) whether any decision in regara
to uniform pay scaleg of non-ieaching
staff of all Universities has been
taken; and

(b) if so, the brief account thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8 NURUL HASAN): (a) and
(b). The pay scales of non-teching
employees of the Central Universities
(including their Colleges) are being
revised in the light of recommenda-
tions of the Third Central Pay Com-
mission, In the case of non-teaching
staff of the State Universities, it ig for
the State Governments to take neces-
sary action in this regard.

Perfermance of Wholesale Traderg in
Wheat

7670. SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s decision
to allow wholesalers to procure the
foodgrains have not brought in re-
sults as expected by the Government:

(b) if so, whether most of the States
did not like this change in the policy:

(c) whether some States have not
allowed the wholesalers to purchase
the wheat; and

(d) if so, whether under the agree-
ment it was ‘obligatory on the part of
«a trader to strrender 1o Government
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agencies 50 per cent of the wheat pro.
cured by it at g fixed price of Rs. 103
a quintal, ang i so, the actipn taken
againgt them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The current Raby season com-
menced on lst April, 1974 and 1t is
yvet too early to form an opinion about
the results of wheat procurement
under the new policy,

(b) to (d). The procurement and
pricing policy of wheat for 1974-75
season, as anounced by the Minister
of Agriculture in Lok Sabha on 28-3-
14, was formulated after @iscussions in

and Conference of Chief Ministers.
This policy inter alia provides that in
the surplus States of Haryana,
UJFP., Madhya Pradesh Rajasthan,

price of Rs, 105/« per quintal. After
levy obligation has been discharg-
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rioe of three lakh tonnes fixed
Union Government; e

(b) whether the State has now in-
creased its target to five lakh tonnes;

(c) whether the Centre will recom-
mend the case of Kerala to U.P. Gov-
ernment by sending a surplus quantity
of rice to the deficit areas of Kerala;
and

(d) if so, the concessional rate of
rice Government propose to charge
from the needy pecple of Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes Sir

(b) While there has been no change
in the target, the State Government
expect to procure five lnkh tonnes of
rice durning the current kharif year.

(c) and (d). The surplus quantity
of rice available in UP. will be tak-
en ower in the Central Pool for sup-
ply to deficit States including Kerals,
at the Central Government Issue Price

New Policy of wholesale trads in

7672. SHRI M. M JOSEPH: Will
the Minister of AGRICULTURE be
pleased to state,

(a) whether traders, farmers have
welcomed the Government's new
policy of giving up the controversial
take-over of wholesale trade jn wheat;

(b) whether Punjab Stste which
prodyuces the: largest quantity of whest,
bas vppesed Cenire’s decisien;

(c) whether other States will also
follow suit; and

(d) if so, whether it will not affect
Government's new policy 4f diving wp
mmnm L
THE MINISTER OF STATE IN THE
MINISTRY OF - AGRICULTURE
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(SHRI ANNASAHEB P, SHINDE):
(a) The procurement and pricing
policy of wheat for 1974-75 season
which was announced in the Lok
Sabha on 28-3-74, was formulated
after discusisons in the National Food
Advisory Council, Consultative Com-
mittee of Parliament and Conference
of Chief Ministers.

(by and (c). No, Sir. The State
Governments/Union Territory Admi-
nistrations are taking necesary action
to implement the new policy,

(d) Does not arise,

Reduction in Wheat Quota for Central
Pool by surplug States

7673. SHRI MOHINDER SINGH
GILL:

SHRI DHAMANKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether State Governments of
the surplus States like Punjab, Har-
yana and U.P., have decided to reduce
their wheat quota for the ‘central pool:

(b) whether they are planning to
build up their own reserves to sustain
#rternal distribution system; and

(¢) if so, reasons for the same and
the reaction of the Centre thereto?

ey

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (c). Though the new policy
has' been announced the details re-
garding the procurement and contri-
bution to the central pool are yet to
be worked out in consultation with
the State Governments,

206

Refusal of Government Undertaking
to Employ Physically Handicapped

7674. SHRI MOHINDER SINGH
GILL: Will the Minister of EDUCA-
TION, SOCIAL. WELARE AND CUL-
TURE be pleased to state:

(a) whether the Blind Relief Asso-
ciation hag alleged that the Govern.
ment Undertakings refuse to employ
the physically handicapped even
though they are otherwise skilled and
trained in specific jobs; and

(b) if so, what efforts are made by
the Social Welfare Department and
voluntarily run organisations and
State run Corporations to provide jobs
to the handicapped?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURRE
(SHRI ARVIND NETAM): (a) The
Blind Relief Association has stated
that they have not made this a‘llegé-
tion.

(b) Doeg not arise.
Provision of Appointment of Vice-

Prineipal, Principal and Deputy Edu-
cation Officers in Education I)lrwborate

Dell:li
7675. SHRI AMBESH: Will the
Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be plea-
ged to state.

(a) number of Principals, Vice-
principals, Deputy Education officers
including other officers werking in this
Grade, Education Officers/Assistant
Directors of Education Officers, Deputy
Directors of Education, Joint Directors
of Education and Additional Directors
of Education appointed and promoted,
separately, during the last three years,
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yeur-wise in the Delhi Administration
Delhi;

(b) the number of Scheduled Cas-
tes and Scheduled Tribes separately
appointed and promoted out of the
above; and

(c) due representation of above

communities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) ang (b).
The information is being collected and
wil be Iaid on the Table of the House.

(¢) 15% for Scheduled Castes
734% for Scheduled Tribes

wa wY 4F & @t w faaf

7676. WY StwT W dq@T
wof gft 7@ 75 7w A I FR
fr .

(¥) w1 vt 4 & §iot W
wifaga & =1 fafa fear o w71 2;
114

(W) afk i, & Foeelt wrar & 7

wiw sarm § v sy (o won-
afgm e fd ) : (%) W
(w) < fm ¥ faradr
Afeme =1 5w frey &

¢ & 100 frizer fror w7 fraty firar
a1 |

+u xrea oiwt ¥ wvaroit oF Wi v nfy
wfer iy

. 7677, wft wfere ww dvw oWy
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(%) feeeft wYT wy dw T
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e Wi o w1 W v fre e
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(@) & a=gel fr www W
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wi Warem # v Wt (st v
mfge dte R) : (%) Wk
(=), = wfen w3 ¥ amaw WK
St & faacor s sfr sifier s
frutfa 5 it sl = o
oW & ywreAt #1 § 1 9T AW
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T A WTATHT WY IYFeET AgTH
FRwafFuaEr ¢; wfE A
fademr @y wwr § afe =fer
FUEAT ST v wifad wdw, W
¥ ww fw aw gofor W g
gar # faw faw § wiee swwrd
faaor sorely & faacowr & fog W |
amr fagr faifer 7@ fear war
¢ | wehw ofcfefami ox fic
w ge faaow ¥ amr e frafor
7@ ¥ s ¥ mfar St &
store ¥ fordr q oy fear mar o

Commonwealth Reglonal Seminar em
Adult Education and National

Development

7678, BHRI VIKRAM MAHAJAN:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a Commonwealth Re~
gional Seminar on Adult Xducation
and National Development was held
in the month of March, 1974 in Delhi;

(b) it e0, the nameg of persons Wio
represented India in the semimar; and

(¢) the main recommendations of
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the seminar and the reaction of the
Government of India thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAYV): (a) A Regional
Seminar on Adult Bducation and Na-
tional Development, organised by the
Commonwealth Secretariat in colla-
boration with the University of Man-
chester, was held in New Delh: in
March, 1974

(b) The Indian Relegation com-
prised of the following:—

(1) Shri Shahid Alikhan
Joint Secretary
of Education and
Social Welfare

{2) Shri D. P. Nayar
Education Adviser
Planning Commission

{3) Shr1 J. Veeraraghavan
Director
Ministry of Education and
Social Welfare

(4) Shri Anil Bordia
Director
Government of Rajasthan.

(o) The Semunar suggested inter-
ala, that the concept of continuing
education should be the basis of all
future educational development and
that non-formal education for adults
should be coordinated with formal
education. This is in line with
Government thinking,

Sapction for Scheme of All India Co-
ordinated Riee Improvement Project

7679. SHRMI LUTFAL HAQUE: Will
4he Minister of AGRICULTURE be
pleaseq to state:

any amount has been
sanctioned by Government to West
Bengal three years under
India Coordinated

1896 (Saka) Written Answers 210

Rice Improvement Projects and All
India Coordinated Research Project
of oil seeds;

g,)ixao,oumnnotma scheme;
an

(c) the result achieved so far in the
country State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes. RS 2,56,478/- and Rs.
52,20,391/- have been sanctioned for
the improvement of rice and oilseeds

regpectively for the year 1971-72 to
1973-74.

(b) Indian Council of Agricultural
Rescarch has been supporting two
research stationg at Kalimpong gnd
Chinsura on rice and one research
centre on oilseeds at Berhampur m
(West Bengal) under All  India
Coordinated Projects on rice and
oilseeds. The main objectives of these
research centres are:

(i) to evolve high yielding
varieties of rice and oilseeds
with better built in agro-
nomic attributes, resistant to
pest and diseases and well
suited to the wvarious agro-
climatic conditiong existing in
West Bengal;

(ii) to develop improved agro-
techniques for getting high
y.ields per unit area and unit

(1ii) to popularise high yielding
varieties of rice and oilseeds
among farmers by organising
‘Farmer’s Day', through Ex-
tension Agencies and by
publishing Farm Bulletins
and Magazines,

(c) The Coordinated Rice Improve-
ment work was taken up at Kalim~
pong ang Chinsura in 1965 with the
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establishment of All India Coordi-
mgted Rice Improvement Project.
Within a ghort time a large number
of high wyielding rice stramny wefe
generated at these two research
stutions. Besides, the materials
received under AICRIP were also
tested. Based on the results of the
tr#als conducted at these research
centres the high yielding varietieg of
rice found gsuited to commercial
cultivation for the wvarious agro-
c¢Hmatic conditions existing in West
Bengal are Bala, Cauvery, Pusa-2-21,
YET 2508 and CR-36-148 for rainfed
conditions; IR 20, Vijaya, Jaya and
Jayanti for upland irrigated condi-
tion! Pankaj, Jagannath, TR8 Vijaya
for lowland condition; Ratna,
Krishna, Pusa-2-21, {E 489, CR-36-148
and CR-44-1 for bbro season and
Béla, Ratma, Krishna and Pusa-2-21
gg sumMMer S&RSOMN.

Similarly, three improved varieties
el groundnut vie, AH-1192, J11 and
-240 with an oil content of 30%

and geed dormancy of wbout a month
were isolated at Berhampur. Efforts
are being mad, to lsc'ated improved

The improved agro-techniques for
getting high yields of rice and oilseeds
per unit areg and timg have been also
developed and ‘have been recom-
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Requirement and production of edible
ol b Neeth-Eastern States '

7681. SHRI LUTFAL HAQUE: Wil
the Minister of AGRICULTURE be
pleased fo state:

(a) the requirement of edible oil
of West Bengal, and North-Eastern
Region States during the last three
years, year-wyise;

(b) the production of edible oil in
these States, State-wise during the
said period: and

(c) the quantity of edible oil sup-
plied to these Stutes, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY ©OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) In the absence of any comprehen-
aive and sclentific survey on consump-
tion and in view of the fact that
requirements Vaty to some extent
depending on such factors as changes
in prices, levels of incomes, consump-
tion patterns, growth of population,
etc. it is not possible to frame precise
quantitative estimates of the require-
ments of edible oils of different States
in the country.

(b) Information askeq for is not
available.

(¢) The undermentioned quantities
of imported rapeseed only wWerd sup-
plied to the following States by “the

mended to the cultlvators for Central Goverrment during the Tast 8
adoption, yeurs, 1971 t5 1073

(In tonnes)
1971 1972 w73
West Bengal B 39,329 44,708 3541
Assam . - 5,548 1,984 .
m . . . - !lr” - LR
Nagaland . 524 26 .
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Bulk of the supplies of oilseeds and movement of edible oilseeds and oils
dils are receiveq in the various States by rail into these States during a
on private trade account. Attached perjod of 3 years endigg 1971-72, for
mtatement shows the flgures of met which these data are available,

STATEMENT

Inland movement of oilieeds and oils (Pinancial year)

(In tonnes)
1969-70 1970-71 1971-72
States Item .
Netmports Netmports Net imports
(+) (+) (+)
OF Net EXports or Net €Xports or Net export
- o] =
I 2 3 4 5
1. West Bengal Edible Oilseeds

Repowoed & Mustaid | (Ahiegol (Lyiasn (isose
Sesamum . . . (L)5985 o ((+)0,508  (+)5402

Edible Onls
Ground nut -« (4)2887s (+-)3=.367 W+ 2
Cocomut . . . L('i')!n;‘? (+)s5.672 +
2. Assam EdiNs Oilseeds
Groundnuts ()1 1,518 (+)x,024
Rapesecd & Mustard’ + +)5201  (+)13,009
Sesamum . —)8,07 !g-;im Ec-m
Gmmegh‘- - . {76 [(L)aBis (16,374
. T 8 ol s S o - I
. Manpur . Edibie Qilseeds
3 Glmdﬂ:'m tn‘d . ( . s—g;; (—-u ) |
Rapeseed . —117 —, et
m L] - - —340’ —)m E—m
Edible Odls
Groundmit . . . (+)1a +)s (+)6
4 Nagaland . . [Edidle Oibeads
Rapeseed & Mustard (5_’5,)2 E‘.t}ﬂ (+)176
Semnmm . . . . ) (+n
Edible Oils
Grogadout « ’ . ()34 (74 (+n69
Tripura . Eddly Oilsteds
’ Comtmte, s . OB B U
Segemum . - . f-gut (~ (==)s10
Edibls Oils
Ggoundmat . . . (+)aro + +)M412
Ceoomgt - -« - T—rhm ((-m i—nm
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Agro-service Cemires in West Bengal
and Maharashtra and employment pro-
vided to umemployeg engineers

7682. SHRI LUTFAL HAQUE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the number of Agro-Service
Centres in West Bengal 3nd Maharash-
ira ang the location of each centres in
Ahese States; and

(b) the number of persons provided
with self-employment from amongst
the young unemployed engineers and
other technical personnel under this
scheme 1n these Centres, Centre-wise,
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). 148 Agro-Service Cenires
have been set up in West Bengal and
45 centres in Maharashtra, Necessary
information in regard to the location
of these centres and the number of
pergons provided with self-employ-
ment from amongst the young unem-
ployed engineers and other technical
personnel under this scheme is being
collected and would be laid on the
Table of the Sabha.

Outlay on drought prone area pro-
gramme for Fifth Plan

7683, SHRI LUTFAL HAQUE: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the total outlay for drought-
prone area programme for the fifth
five year plan period;

(b) whether 54 Districts have been
selected as chronieally drought-prone
Districts and if so name of the Dis-
tricts, State-wise and the amount sanc-
tioned during fourth five year plan
period in these Districts, State-wise:
and

(c) allocatlon for 1974.75 in the
sprogramme, Btate-wise?

APRIL 22, 1874
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Rs, 187
crores (including Rs. 20 crores for
special Minor Irrigation Schemes).

(b) 54 districts together with conti-
guous areas in another 18 districts
have been identifieq as chronically
drought affected. The names of the
distircts are pgiven M the siate-
ment laid on the Table of the House,
[ Plitced in Library. See No LT-6785/
74]. No district~wise amount was
sanchioned to the States during the
Fourth Five Year Plan. An amount
of Rs, 8488 crores has been sanctioned
to programme States since the incep~
tion of the programme and its State-
wise break-up 1s given in the state-
ment laid on the Table of the Hnuse.
| Placeqg in Library. See No. LT-6785/

T4].

() A budget provision of Rs 22
crores hag been made for the year
1974-75. The allocation to a State has
to be matched by an equal amount
from the State Government. Acecord-
ing to the provision made in the
annual plan for 1974-75 of the State
Governments, the States may get the
amounts indicated in annexure III
However actua] releases tp the States
will depend upon the expenditure
ineurred.

Classification of “Priyadarshinl” as a
ship

7684, SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) who are the owners of the
Barge afloat Bombay dock for ore
loading, ‘Priyedarshini”, which was
built in Japan;

(b) when and who brought it to
India;
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(c) whether Government of India
suffered & loss of about Rs, 1 crore due
to wrong classifieation of this barge
#8 a ship, if so, the facts thereof;

(d) who are the persons responsible
for thig loss; and

(e) what action, if any, hag been
taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) M/s
Dempo & Company Private Limited,
Panaji, Goa.

(b) It was brought to India by M/s.
Dempo & Company Private Limited
on 14-2-1972.

(c) The vessel was wrongly regis-
tered as a ship on 13-3-1972 under
Part V of the Merchant Shipping Act.
1958, and this could have enabled the
owners to claim exemption from pay-
ment of customs duty. However, the
order of registration was subsequently
reviewed by the Director General of
Shipping and cancelled on 3-4-1973.
The owners have filed a writ petition
in the Bombay High Court against
thiy cancellation. Until the Court
gives its decision, it would not be
possible to arfive at any conclusion
as to whether any loss has been suffer-
red by Government on this account.

(d) and (e). Shri K. Parthasarthy,
Principal Officer, Mercantile Marine
Department Bombay, and Capt. M. S.

Patel, formerly Nautical Adviger to
the Governmept of India, Bombay,
were responsible for the wrong regis-
tration of PRIYADARSHINI ag a ship.
Departmental proceedings have been
Initiated against both the officers for
their role in the wrong registration
of the vessel

Books purchased by Central Secretariat
Library

7685. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) total value of books purchased
by the Central Secretariat Library,
year-wise. during the last three years;
and

(b) subject-wise number of the
books so purchased during the same
periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV).

Ra.
(a) 1971-72 1,07,354 25
1972-73 1,94,569 80
1973-74 1,78,396 51
" I
Rs.  4,80,220°56

No. of Books Purchased

o S w7172 197273 1973-74
1. Generalia including Philosophy & Religion. . 1500 1000 1400
2. Social Sciences and Humanities. 3400 3500 3500

3. 'Science & Technology. 900 100 209
4 Biography, Travel and History . 2226 619 2147
. 8026 $aI9 7256
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Roquest for 2olp ia develdpment of
fisheries fromi Irun

7688. SHR] I‘!‘Um.lég‘t BOSU:
Will the Minigter of AGRICULTURE
be pleased to state:

(a) whether the Government of Iran
wsought technical help from India for
the development of fisheries;

(b) whether his Ministry has sent
some experts to Iran for the purpose;
and

(c¢) i so, the name, designation and
1echnical qualification of the experts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

Written Answers APRIL 22, 1974
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{a) to (c). Yes, Sir. As part of the
sgreement of cooperation in many
fields between India and Iran, a tesmh
of officers was sent to Iran to prepare
a programme of assistance for fish-
erieg development in Iran. The team
consisted of four officers of which one
was a techical expert in fisheries and
the others were officers having finan-
cial and administrative experience, to
assist in drawing up an agreement of
assistance. Among them two officers
also had experience in fisheries by
virtue of their work in that sector in
an administrative capacity for a few
Years,

The names and designations of the officars
are given below:—

Name

Designation

1. Shri K. K. Bhatmagar

Dy. Secretary (Admn, and Fisheries) Deptt. of Agriculture,

2. ShriK.S. Bhullar (ste) . Commissioner of Fisheries, Govt. of Gujarat.

3. Shri M. P. Modi =

4. Shri 8. B, Mani

Dy. Secretary, Deptt. of Bconomic  Affairs, Ministry of

Genetﬂmﬁwl*uhm Central  Co-operative

Foogd Desition in West Bengal as
reporied by Chie! Minister

7687. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the West Bengal Chief
Minister told the press at Darjjeeling
on 18th February, 1974 that food posi-
tion in West Bengal iy miserable; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Government of India have seen =
press report in which the Chiet
Minister, West Bengal is stated to
have mentioned among their things

about the gifficult food situation in the
State, 1

(b)West Bengal Government have
represented about the difficult food
position in the State and asked for
increased allocations of foodgrains.
The allotment of foodgraing to Weat
Bengal has been increased.

Funds released for drought affecied
tribal areas of Orism

7688. SHRI GAJADHAR MAJMI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount of money so far
released by the State of Orissa in the
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, aress, district-wise,

+ LR
s nien o

(E) the t of W
ed for the tri E: areas by the Centre
s well a3 by the State Government

in that area?

DY

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

{SHRI ANNASAHEE P. SHINDE):
(a) The Stete Government have
reported that out of the total expen-
diture of Rs 15.39 crores incurred
-during 1972-73, on relief operations on
-aecount of drought, flaod and cyclone
an amount of Rs. 642 crorez was
released directly to the districts as
per details given in the attached state-
mient arid the balance to the various
departments for this purpose. No
separate account hag been maintained
exclusively for drought expenditure.

(b) The fundg sanctiened by the
“Central as well as State Governments
towards relief operations cover all the
affected areag including tribal areas
However, while rendering relief the
needs of the affected tribal population
-are given due consideration.

Statement

$l. Nmmeofthe District Amount
No. (Rs. in
lakhs)

1. Cartack . .. 1571
2. Fud . . 61
3. Balasore | . . 50
4. Mayurbhanj . .. 53
:. Sambalpur .. 56

. m . . 6

7. m . . . 24
§. Dhenkanal 57

) Beriiyho 47
10 am . 9
311. Koraput . 38

13, Ribheandi . 20

3. Phufbani . 10

TOTAL : 642

Shoriage of rios in  Ouiesa gue o
smuggling to neighbouring States

689, SHRT GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is g shortage of
rice m Orissa in view of the coming
crop of rice;

(b) whether high prices in neigh-
bouring States is stated to be another
reason; and

(c) whether the agents smuggle the
stock to neighbouring States for a
higher price resulting in shortagzs and
f so, the efforts Government have
made 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir

(b) and (c). While high prices are
reported to be prevailing in neigh-
bouring States no report has been
recerved abeut smuggling of rica hy
Govermment agents to these States
Unscrupulous persons are reporteq to
be engaged in smuggling across the
border Following stepg have heen
taken by the State Government to
check smuggling'—

(1) 152 check gates and check
posts are functioning in the
State.

(u) Anti-smuggling staff, magis-
trates and armed police have
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been deployed to patrol in
border aresas and conduct
surprise raidg in rail road
and water routes.

. (ii1) Enforcement squads have
been formed at State and
District levels to organise
surprise checks,

1

(iv) Movement of rice/paddy in
border belt area have been
reduced from one gquintal to
20 Kilogram and inter distriet
movement has been restricted
to six quintals,

(v) District collectors have been
instructed to deal with gmug-
glerg firmly including deten-
tion under MISA.

(vi) Intensification of checking.

Procurement price of paddy

7800. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
alised the realities regarding increase
in the procurement price for paddy for
the coming market season; and

(b) if so, what efforts have been
made by Government to reach at
appropriate level for the procurement
price of paddy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). While considering the
pricing policy of paddy for 1974-75
kharif season the level at which pro-
curement price should be fixed will
be decided.

Special grant to colleges of Palamau
District

7691. KUMARI KAMLA KUMARI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

APRIL 22, 1074
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(a) whether the Union Government
propose to give any special graht fo
the colleges of Palamau Distriet' of
Bihar as the Palamau District is In-
dustrially backward; and

(b) if 8o, the factg thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. B, NURUL HASAN): (a) No
such proposal is under consideration
of the Government or the University
Grantg Commission,

(b) Does not arise,

Special foodgrain quots for Chotanag-
pur (Bihar)

7692. KUMARI KAMLA KUMARI:
Will the Ministeyr of AGRICULTURE
be pleased to state:

(a) whether the Central Govern-
ment are going to give special food-
grain quota for Chotanagpur region
in Bihar as there ig acute ghortage of
{oodgrains; and

(b) it so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) ang (b). Allotments from the
Central Pool are made to the different
States keeping in view the availabi-
lityotstockslnﬂteCentralPool.thn
needs of the deficit states mnd other
relevant factors. Internal distribu-
tion of the foodgrains is the responsi-
bility of the State Governments and
no direct allotment to the varjous
regions in a Btate is made by the
Central Government.

Appohmtdammw
sion for fixation of sugar Price

7893. SHRI E, V. VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose to
appoint a new Tariff Commission for
fixation of sugar price; and
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(b} if go, when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P. BAURYA)- (a) and (b)
The latest report (1973) of the Tamft
Commussion, which 18 a permanent
statutory body, on the cost structure
of sugar industry is valid for a period
of three years, vmz.. upto the end of
1974-75 season The question of
appointment of any new Tarff Com-
massion for fixation of augar price does
not thercfore arise
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Introduction of barge carrievs

7696. SHRI RANEN SEN: Will the
Minister of SHIPPING AND TRANS.
PORT be pleased to state;

{a) whether Government have tak-
en a decision regarding the introduc-
tion of barge carriers, the newest form
of transport in Marine Cargo Services;
and

{h) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRA. EPORT (SHRI PRANAB
KU1 »IJKHERJEE): (a) No, Sir,
The question of using the tug and
harge cystem for transportation of
ccal around the coast is under study.

(b} Doeg not arise.

Provision of sewage ang nursery school
in Anarkali Park, Delhi

7697. KUMARI KAMLA KUMARI:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
6054 on the 15th May, 1972 and state:

(3) whether sewage and nursery
school have been provided in the loca-
lity of Anarkali Park, Delhi-51;

(b) if not, the reasons and when it
ig likely {o be provided;

(c) whether 45 ft. Link Road from
Radhepuri to Anarkali and onwards as
provided in zonal plan is likely to be
provided in the future; and

(@) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). These are no out-fall sewers in
Shahdara area and therefore no inter-
nal sewers have been provided in this
arra. Work on Tlaying of cutfall
sewers in Shahdara is under progress.
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It is likely 1o te completed by the
end of Fifth Five Year Plan. After
this is complzted, the work of laying
internal sewers will be taken up.

An attached Nursery clasg in Anar-
kali has been provided.

fc) and (dj. The information is
being collectedq and will be laid on
the Table of the Sabha
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Feiry pervice between Chandpal Ghat
and Burabasar in Caloutta

7699 SHRI SAROJ MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

{a) whether the ferry service pet-
ween Chandpal Ghat and Burabazar
i Calcutta (West Bengal) over the
Heoghly river to ease the traffic con-
gestion on the Howrah Bridge during
the peak hours hag been finalised by
the Central Government;

(b) whether the Centre has sanc-
tioned the first phase of State Gov-
ernment (West Bengal) scheme n-
volving Rs 1,04,04,500, and

{¢) whether the entire amount of
money to be needed for connecting
Howrah and Fairlie Place, Calcufta in
the sccond phase of the above scheme
will be borne by the Centre

TIIE DEPUTY MINISTER IN
THYE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE). (a) and (b)
The fimt phase of the scheme pre-
pared by the Government of West
Bengal for running a ferry service
between Chandpal Ghat Burabazar
and Howrah over the river Hooghly
wag approved in January, 1974 at a
cost of Ra 1,04,04,500

{¢) The second phase of the scheme
will be considered after watching the
sctual performance off the ferry
serviceg under the first phase of the
scheme

Oont of production of raw jute

700 SHRT S P BHATTACIA-
RYYA: WIil the Minister of AGRI-
CULTURE be pleased to state cost of
production of raw jute in different
States with item-wise break-up?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1I ANNASAHEB P. SHINDE):
Under the Comprehensive Scheme
for Btudying the Cost of Cultivation of
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Princ.pal Crops in India, launched by
the Ministry, jute has been taken up
for studv as a principal crop 1n the
States of Assam, Bihar Orussa and
West Benga] during the current agri-
cultura] year (1973-74) The field
data are being collecteq by the Agri-
cultural Unaversities, ec entrusted
with the work 1n the concerned States,
After the close of the year, the Un-~
versities, elc will compile the cost
data and send them to the Minstry
for further analysis It would there-
fore be some time before the item-
wise break-up of the cost of produc-
tion of raw jute in differen+ States
becomes available

Amount of foodgrains procureq dur-

ing November, 1973 to January, 1974

and corresponding periog during iast
three year,

7701 SHRY KRISHNA CHANDRA
HALDER
SHRI MANORANJAN
HAZRA-

Wili the Manister of AGRICUL~
TURE be pleased to state,

«a) what is the total smount of
foodgraing procured by the Govern-
ment in November, December, 1973
and January, 1974, and

{b) what was the preturement Sgure
during period mentioned above in the
year 1970, 1971 ang 18727

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAHEE P SHINDE):
{a) and (b) A etatement containing
the required information is sttached

STATEMENT
(figures in '000 tonnes)

YEAR NOE\;!I!I;!- Dﬁ%ﬁ- JANU'ARY
1973-74 812 o 8tg £ RtL 4
1972-73 474 5 <25 4 §70'7
19772 778 & 786 § 610 3
1970-71 633 o 356 § 726 8
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Safdarjang over-bridge

7702. SHR1 DINEN BHATTACHA-
RYYA: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

{(a) whether Government have set-
up an independent Technical Com-
mittee to investigate and pin point
why a portion of the controversial
Safdarjang (Delhi) Overbridge col-
lapsed on the 8th January, 1974;

(b) whether any report has been
rubmitted by the said Committee and
if so, what are the main features of
the report; and

(e) action taken on this report?

THE MINISTER OF STATE IN THE
DEFPARTMENT OF PARLIAMENTA-
RY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
{SHRI OM MEHTA): (a) The Govern-
ment appointed 5 Comission of Inquiry
under the Commissions of Inquiry
Act, 1952, to inquire into the {facts
ang circumstances including the causes
leading to the collapse of two spans
(under construction) of the Safadar-
jung fiyover on 9th January, 19M.

(b) and (c). The Commission has
since submitted its report which is
under examination of the Government.

———

12.10 hrs

CALLLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED SEALING or 20 GODOWNS OTF
DLy MuwicieaL  CORFORATION Y
CB.L
SHRY S. M. BANERJEE (Kanpur):
I call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and re-
duest that he may make a statement

thereon:

The reported gealing of 20 godowns
of Delhi Municipal Corporation by
the CBL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
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NEL (SHRI RAM NIWAS MIRDHA):
Sir, on 16-4-1974 a complaint was re-
ceived by the Central Bureau of In-
vestigalion alleging emhezzlement of
publi- funds by some employees of
the Municipal Cnrporation of Delhi in
collusion with certain firms by falsely
showing receipt of ballast and other
building ma erial purported to have
been, supplied by some firms while
no supplies were actually made or
lesser or sub-siandard materia) was
supplied. It was also alleged that
cerlaip official records hagq been inter-
polated and forged to show favours to
the firms in the acceptance of tenders.
The firms were further alleged to be
changing their names As the alle-
gation under Sections 120-B/420/400
minal offences and it had speoifically
bee, mentioned in the complaint. that
unless immediate action was taken by
the Central Bureau of Investigation,
the accused woulg destroy the evi-
dence, a case was registered on
17-4-1974 at 8 am. by the SPE. Di-
vision of Centra] Bureau of Invest-
gation under Sections 120-B}420]{409|
487 IPC, Section 5(2) read with Sec-
tion 5(1)(a) & (d) of Provention of
Corruption Act and investigation was
taken up. The Commissioner of the
Mungipal Corporation of Delhi was
informed and the Director of Vigilan-
ce of Delhi Municipal Corporstion was
immediately requesteg to provide me-
cessary assistance. The Deputy Direc-
tor Vigilance was deputed to assist
the Central Bureau of investigation
Team ip the seizure of ralevant re-
cords at the Karol Bagh Zonal Office.
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Action was taken to selza the se-
Jevant records at the various stores
of the Corporation and its hot mix
plant on the 17th April and later da‘es
for the purpose of verification of
stocks Since shortage of stores was
alleged, the verification of stocks on
hand was taken up with the assistance
of technical s'aff provided by the Chief
Technical Examiner of the Central
Vigilanre Commission and Vigilance
Organisation of the CPWD. Further
Mmvestigation is continuing.
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SHRI 8 M. BANERJEE: Mr. Spea-
ker, I am surprised at this sketchy
statement because I havg got more
material in my possession than what
the hon. Minister hag mentioned in
hig statement, and this has happened
in New Delhi. I expected the hon.
Minister to coliect and supply us
more information but what he has
stated 1s less than what has appeared
in the newspapers.

The total budget of the Corporation
15 Rs. 8 crores, out of which Rs. 2
crores is the Corporatiop, Budget for
maintenance, Rs. 2 crores is the Gov-
ernment of India Grants and Rs. 50
lakhs is the budget set apart as Rs.
50,000 per constituency per councillor,
angj the rest is for school buildings,
staff quarters, development colonies
etc., making a total of Rs. 8 crores.

According to the CPWD Schedule,
there should be one Superintending.
Engineer for every Rs. 2 crores of ex-
penditure, but in the Corporation
there is only ong Suprintending Engi-
neer for the entire budget of Rs. 6
crores. In the entire Corporation area,
exgept Karol Bagh Zone where this
incident has taken place, the ruling
party hag majority in the Corporation
and the majoritv of the Councillors
belong to thg ruling party. Without
attributing any motives ta anybody,
including my hon. friend, Shri Vaj-
payee, and his party, I would like
to say that only the Executive Engi-
neer has the authority to call for ten-
ders up‘o Rs. 10,000 and allot work or
make purchases. In the Karol Bagh
zone there is an exception made, where
the Assistant Engineer is authorised
to make purchases upto Rs. 5,000.

¥n March, 1874 purchases worth Rs.
29 lakhs have been shown in the Karol
Bagh Zone and another Rs. 8 lakhs
in the Clvi] 'L:::g :::me,.l‘::r:i xetwmgi:
{uéncy which samg n
neer is supposed to look after. The
position is that the tenders were invi-
ted’ on 20th March, 1974. opened on
28th March a&ng the purchases were
allotted on the 27th March. The bill
was made on the 28th March and pas-

[
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sed for payment so that the amount
could be shown as the expenditure in
the current financial year. But the
actual position is that the material
was never supplied. Enquiries can
be made as ‘o from which shop or
firm did they buy the material. The
fact is that thg Councillors and their
relations have floated fake firms.
Under the Corporation Act no person
can remain a Councillor or Alderman
of the Corporatipn if he, directly or
indirectly, is involved as g partner in
any firm which supplies materials to
the Corporation. In this particular
case the position is that the material
was never supplied,
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There are certain flrms involved in
this case which are owned by the re-
latives of cerlain Councillors. I do not
want to mentlon names, even of the
CBI, hecause I belong to the CPI
There is supposed to be one DEK&
Company, from whom purchases for
the Karol Bagh Zone was made to
the tune of Rs. 1 lakh in March alone,
owned by a boy who till two months
back was a student, and this firm is
not at all in existence and it is not
regisiered a9 a firm either.

Then there are two firms, where
another Jan Sangh Councillor is in-
volved—Mjs. K. 8. & Company and
Naresh Kumar Jain. These are fake
firms. There i8 not even a sign board.
I can understand it if there is at least
a sign board.

Then there is Shri Krishan Lal,
brother-in-law of anothier big person
in the Corporation, who has floated
three fake firms calleg Krishanlal &
Company, Pal & Company and Dar-
shap Lal. Again, the brother in law

Company ang Naresh
Company. It ig also understood that
the sons of the same very big person
in the Corporation—I do not want te
mention names; I do not know who
{s Shri Balraj Khanna....,

MR. SPEAKER: If he wants to men
tion the namg of any person who

&
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[Mr. Speaker)

not present in the House, he should
inform me in advance.

SHRI S. M. BANERJEE: The Minis-
ter should investigate, the CB] should
Investigate and also Shri Atal Bihan
Vajpayee should investigate if these
people are involved in this. The
President of the Mandal of Patel
Nagar—1I do not know what that Man-
dal is—Shri Satpal Thareja has also
three fake firms, namely, Mesgsrs.
Janak Construction Company, P. Raj
& Company and Gold Li Construc-
tion Company.

MR. SPEAKER,; I just want to men-
tion that if some names are to be men-
tioned then he has to inform the Spea-
ker in advance.

SHRI S. M. BANERJEE: Sir, if you
80 desire, I am prepared to withdraw
those names.

MR SPEAKER: 1 just wanted to
invite his attention to the rules

SHRI 8. M. BANERJEE: I am sorry;
I will not mention any more names.
But unless the names of the firms are
mentioned, how cap I ask the ques-
tions?

MR. SPEAKER: He can mention the
names of firms. But for mentioning
e names of individuals he has to
give prier intimation.

SHRI § M. BANERJEE: All these
fake firms are owned by the relatives
or in-laws of the Councillors. I would
like to know from the hon Minister
whether these firmg are really genuine
or fake firms which never existed
with whicth there were shady transasc-
tions by the officials of the Corporatibn.
H in the Investigation it iz found that
any Councillor is invdlved in these
deals, i will give a blow to our public
life and the good nimies of those who
are in ﬁ:oﬂtics

I saw whosoever 15 involved there
should bg a proper investigation.

5 i \

i want to know from the hon. Minis-
ter, apart from the C.BI. inquiry which

r .. PR
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18 being conducted, whether after the
inquiry report 18 available, he ia going
to appoint a high-pawler Comrhissddn
with a High Court judge or a Supretne
Court Judge to go into the wvatious
charges. Will he ask the CPRWD
why have the ruleg been violaled?
Will he ask the Corporation br the
Chief Commussioner of the Corpdra-
tion why m the case of Karol Bagh
zone alone the Asmistant Enginec; has
been given so many power® Is it
that the Assistant Engineer ;5 the
Karol Bagh zone is there fo; the last
8 years although, under the 1ules,
the persons are transferred after a
certain number of years? Why has
the Karol Bagh zone be.om¢ a gold
mine for everyone?

I want to know from the hon Minis-
ter whether, after the CBI nquiry
1s over, a thorough probe will be made
into this whole affair If the hon
Minister wants more facts, 1 can give
him wmore facts

SHRT RAM NIWAS MIRDHA - The
hon. Member, Shri S. M. Banerjee has
gaven a number of facts regarding this
case, 4 4

My difficulty is that the case is under
investigation It was registered omly
a few days back The moment infor-
mation was received, very prompt ac-
tion was taken. All the complaits
mentioned in the report were fully
logked into Y am not in a posidon
to say whether all these firmg are In-
volved or not because it would emtall
exemination of records, verification of
stores...

SHRI 8§ M. BANERJEE: Whether
these firms do exist, whether they are
correctly or wrongly imvolved.

SHRI RAM NIWAS MIRDHA: This
1 being lookeq in‘o, as to which firm
supplied what things and, if they sup-~
plied those things, whether they wece
subsstandard and whether they bave
besn sccounted for i the stores. As
many as 19 or 20 stores have been
ssaled. Physical verification is golng
on. We do not have enough technical
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s'afl. So, we have taken the assistanco
of the Central Vigilance Commission’s
technical staff, and also of the C.P,W.D.
The whole thing is being thoroughly
looked into. All the facts that the
hon. Membe, hag mentioned will also
be looked into I can only say, at th s
#8'age, that it will be very prumature
for me to say anything which may,
to some extent, be unhelpfu] to the
investigations going on. If the hon.
Member wants, he can pass on more
facts to me.

As regards the appointment of Com-
mussion of Inquiry, it depends on what
the result of the CBI inquiry is. If
any crimina] case is made it will go
to the court. If there is contravention
of any other law, the Income-Tax law
or the Sales-Tax law, an appropriate
action will be taken under the law of
the land.

SHHI P. GANGADEB (Angul); Sir,
I take this opportunity to compliment
the C.BL for taking initiative ang for
unearthing a scandal involving embez-
zlement of lakhs of rupees ang sealing
of 20 godowns of the Delhi Municipal
Corporation in the Karo) Bangh zone
area.,

The Delhi Municipal Corporation is
one of the largest corporations in the
world, only next to that of Tokyo
which covers an srea of 720 5q. miles
a8 ageinst 520 sq. miley in the juris-
diction of the Delhi Municipal Corpo-
ration. Ak we are all aware, the
anoual income of the Corporation ex-
ceeds Ra. 8 crores. Any collusion and
connivance between the Wunicipal
authowities, the contractors ang the
Municipei Counciilors cam result in a
considerable leakage of funds. There-
fore, » misappropriation of funds to
the tune of about 10 per cent alone
mpy 1avolve a crore ‘'of rupees.

Unfortunately, all this shall be at the
cost of the innocent citizens of Delhi,

They shell be of thelr civie
amertiies. It §s shocking that
in this dity of Dethl’ more than

helf the houses d¢mot have even flush
atrines; » . ‘ '

LI I )
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Many con.inue to live in slums and
conditions of inhuman habitation. It
it not most unethical ang immoral?
The irony of the whole situation is
that the politica] party in power in
the Delhi Municipal Carpora ion seems
1o be practising hypocrisy of the
highest order. This is an instance of
reckless us. of suthority and inexcu-
sable abuse of power against public
interest and thereby promoting cor-
ruption in an unabated manmer,

SHRI ATAL BIHAR] VAJPAYEE
(Gwalior): These allegations cannot
be allowed to go unchallenged. What
are we discussing? Are we d
the conduct of my party in the Delhi
Municipal Corporation or the sealing of
20 godowns?

MR. SPEAKER: The objectiop ral-
seq by Mr. Vajpayee, to my mind, is
perfectly valid. You should ask for
factua] information without casting
any reflection on any party.

SHRI ATAL BIHAR] VAJPAYEE:
Has hg been given g brief from the
ruling par'y? They are reading from
the same paper....

MR. SPEAKER T am not aware of
that.

SHRI ATAL BIHARI VAJPAYEE:
He is congratuleting the CBI for
prompt action. What about prompt
action by CBI in the case of VIP land
grabing in Delhit Can they order
a CB] inquiry?

SHRI P. GANGADEB: I am sorry if
my friend, Mr. Vajpayee, has taken it
M&

MR. SPEAKER: Ask for only factusl
information without going into who
is good and who is bad. |

SHRI P. GANGADEB: The Vigi-
lance Department of the Delhi Admi-
nistration has not played its role pro-
perly apparently because of some
pressure 'used by the Municipal
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Councillors and the municipal autho-
rities Sir, something has to be done
urgently with a strong hand by the
Central Governmert; otherwse, I am
afraid the vast population of Delhs,
entrusted to the care of these corrupt
officers and contractors, will conbli-
nue to suffer the tragic consequences
of abuse of power by the ruling
party in the Delhi Municipal Cor-
poration.

MR. SPEAKER: Ask your ques-
tions

SHRI P GANGADEB: I would
like to ask some very basic questions
I would take this opportunity to
submut that inadequacies and limita-
tion of judicial procedure and its
system 1n matters of avoiding severe
and deterrent punishment to the
enemies of public interest should no!
be allowed to provide room for cor-
ruption and embezzlement of public
funds. 1 therefore, suggest that the
%legal enactments and provisions  of
the Indian Penal Code be suitably
modified so that nobody finds it
worthwhile to indulge in corruption.

MR, SPEAKER: This is regarding
sealing of 20 godowns: And you are
giving them advice what to do and
what not to do. You can ask for the
information that you want.

SHRI P. GANGADEB: I am just
concluding, Sir. Before I conclude, I
must congratulate the Youth Cong-
ress of Delhi who have retalated
very well in  this embezzlement
case,

SHR] ATAL BIHARI VAJPAYEE:
Now the cat is out of the bag

MR. SPEAKER: There seem to be
many cats 1n the bag

AN HON. MEMBER: One s out of
the bag

SHRI P. GANGADEB: I would
request the hon. Home Minister to
give us not only the details and all
relevant facte hut also spell out, for
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the information of the House, the
concrete measures that Government
propose lo take for theorougn probe
mnto the matter as well ag for impos-
ing the severest and the most deter-
rent punishment to the agents and
masters of corruption in the Delhi
Municipal Corporation.
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SHRI RAM NIWAS MIRDHA: The
hon Member has raised g number of
general points His main contention
scems to be that the procedures of
the Corporation should be such as are
capable of taking care of leaxage of
funds and seeing that government
funds; are properly spent The Coi-
poration has the same rules and pro-
cedures a~ are followed by the
CPWD 1n account matteis The
measurements are recorded by junior
engineers, 50 per cent test check 1s
made by the Assistant Engineer be-
fore any runming or final payment is
made The Executive Engineer is
tequired to make 10 per cent check
ol the measurementz for the works
ang supplies made as a whole. There-
fore, so far as the rules and regula-
tiong and checks are concerned, they
already exist, and it is only -when
they are contravened that difficulties
of this nature arise 7 what extent
these rules have been contraveneg is
subject-matter of investigation, and
before it 13 completed, it is not pos-
sible for me to say anything 1 can
assure the hon Member that all as-
pecis of the matter mentioned by him
would he taken note of, and if any
system is found wanting, it will also
he set at rest I do not think there is
anything in the legal provisions that
1y needed at this stage But if that is
alko necessary ‘wy would take suit-
able action with respect to that also.

SHRI MADHURYYA HALDAR
{Mathurapur); Mr. Speaker, Sir, I
have no brief ag alleged by Shri Atal
Bihar, Vajpayee, nor have I to cong-
ratulate any one except the lady who
was an employee in the godown and
and who expressed and entire maiter
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‘to the higher authorities for investi-
gution. But I think her Lfe is in
danger because these people are mis-
creants and can do anything. So, my
first point is that security to her life
has to be ensured by the Government
so that nothing can happen to her.
Then I wish to put some straight
questions to the Minister as to who
are these contractors—I want their
names—, the value of their supplies,
what was the contract, what

was
their supply, and whether the CBI
has completed its 1eport. If the CBI

has completed its report, I think the
hon  Minister would supply copies of
the report to the Members of par-
liament; if not, 1 want to know when
the CBI is going o complete its re-
port; at least some hints may be given
10 us.

There iz a news 1tem in which it
15 sa.d that, in the Delh; Municipal
Corpuration, the overseers have special
powers Lo purchase building mate-
rials worth Rs. 1,000, Assistant Engi-
neers upto Rs. 5,000; and Executive
Engincers upto Rs. 10,0000 The
Councillors have got Rs. 60,000 for
their constituencies. This has come
in the press I do not understand
what building materials can be pur-
chased with Rs. 1,000. Only a few
bags of cement or a little quantity of
gteel can be purchased. But all these
things would be provided by the De-
partment or by the Commissioner.
8o, giving such special powers has
-glven rise to corruption; thig is the
root cause of corruption—from over-
seers to executive engineers and
Counciliors. T want to know from the
‘hon. Minister how many cases of cor-
ruption have come to their notice so
far, for how long this has been going
on and what action has been tuken.
Particularly 1 want to know whether
the Assisiant Engineery or the in-
charges of those godowns who accep-
ted the tenders have been suspended
.or not I wan! 1o know whether thesc
«contractore are related to these
people. My fear i that the CBI en-
quiry wi)l not reveal all these facts
because either directly or indirectly
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the councillors can influence the
Agsistant Engineers or the Engineers
who accept the tender. Therefore
what I feel is that a judicial enguiry
iy very necessary. I want to know
whether the Government is ready to
order a judicial enquiry into this
matter. I want to know as to how
long the engineers have been posted
in these areas, how long were they
in charge of the godowns there. What
is the normal tenure of the service in
a certain godown which is prescribed?
1 want to know whether posting is
done on highest bidding as in the case
of auctions, Lastly I want to know
one thing. This is my last question.
In the newspapers it has been gtated
that what has been unearthed in
Karol Bagh Zonal Office ig just a small
part of the financial racket that
operates in almost all zonal offices
and at DMS h.q. at Chandni Chowk
with the connivance of officers and
councillors. ! want to know whether
a raid was done at any other godowns
or not. At least whai has been done
with regard to the DMC hg. at
Chandni Chowk. 1 want to know.

SHRI RAM NIWAS MIRDHA: He
wants to know as to how many
godowng were raided. I have sald
19 godowns and one store. They have
been gealed and the contents are being
verified, As regards other godowns
there are no complaints gbout them.
They go into the specific complaints
that have been referred to them.
These have got to be investigated.
And for this various steps have been
taken about which I have already in-
dicated in my previous reply. Re-
garding proper protection to be given
to persong cooperating in this, I can
certainly say all protection will be
given to the persong who cooperate
in this investigation and who feel
that they have anything to fear from
any quarter. About Chandni Chowk
they have not done anything becaua®
there was no complaint about that.
We are concenirating on those
areus where there have been specip®
complaints. .
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SHRI MADHURYYA HALDAR
You are giving tme to hush up the

affair

SHRI RAM NIWAS MIRDHA It
1s not a rov.ng type of enqury It
1s @& question of investigation CBI 13
an investigation agency which goes
wnto specific charges that are referred
to it Theze aie certain specific com-
plaints made and on those things in-
vestigation 15 going on If certan
other complaints come, naturally they
will also go nto them Ag regard?
presenting the report to the House, 1
don't think that 15 necessary That
13 a statutory report If it reveals
that there 1s a case against cextain
persons 1t will be followed up and
case field in court of law, etc, and
suitable action will be taken Re-
garding his next question about num-
ber of corruption cases I do not have
the figures with me. There 13 a Vigi-
lance wing or Vigilance section which
invest gateg into these cases as and
when they are referred to them

st wif gaw (zfw fawel )
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SHRI RAM NIWAS MIRDHA: It
is true that no one has as yet been
suspendeq or arrested in this case. I
hope the hon. Member would agree
that we can arrest persons only when
a certain amount of proof 15 available,
and we are on the track and if the
scrutiny of records and other material
that 15 available before us reveals
comphicity of anyone, whether he is
an officer or a corporator or anv onhe
else, we shall not hesilate to take
proper acton under law But that
can only be done after we have
collected information and the re-
cordg and find what s to be done
against them

As regards giving protection to
officers, as I said earller we shall
certainly give full protection to any-
one, and anyone who will co-operate
with thig investigation need not be
under any fear that he would be put
some trouble because of hic co-opera-
tion with the CBI

As regards the practice of Rs
50,000 per corporator, it has been
going on for some time, and all that
I can say at this stage is that we
shall go into thig practice and see
whether that 1s proper or that needs
to be modificd or changed and 1if so
in what way

1248 hrs
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDUSTRIAL AND
COMMERCIAL UNDERTAKINGS OF THE
CENTRAL GOVERNMENT 1472-73

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGDH On
behalf of Shri K R Ganesh, I beg 1o
lay on the Table a copy of the Annual
Report (Hind: and English versions)
on the working of the Industrial and
Commercial Undertakings of the Cen-
traj; Government for the vear 1072-73
[Placed 1n the Library See No LT-
663, 741,

APRIL 22, 1974

Papers Lawd 248

ilem Bhn
He is not present here?

MR SPEAKER Next
Shinde

ANNUAL REPORT o NATIONAL COOFPERA-
TIVE DEVELOPMFNT CORPORATION, NEW
Decii ror  1972-73, BombAy  INaMb
(KuTew  Anrea) Apourmion  (GUJARAT
Ampt) Act BomBAY TENANCY AND AGRI-
cutTurAr Lawns (Gurarar Amor) Acr,
AND Gr 7ARAT D vASTHAN INaME (ABOLI-
110N AmMbpT.) RuiLs, 1973

THE MINISTER OF AGRICUL-
TURE (SHRI F A AHMED) 1 beg to
lay on the Table—

(1) A copy of the Annual Re-
port (Hindi anq English wversions)
of the National Cooperative De-
velopment Corporation, Nea Delhi
for the year 1972-73, under sub-
secton (3) olb section 8 of section
14 of the National Cooperative De-
velopment Corporation Act, 1962
{Placed mm Library See No LT-
67654 T4

(2) A cupy each of the following
President's Act (Hindi and  bn-
glish  versions) under sub-section

(3) of the Gujarat State Legusla-
ture (Delegation of Powers) Act,
197¢ —

(1) The Bombay Inams (Kutch
Area) Abolition (Gujarat Amend-
ment) Act, 1974 (President's Act
No 7 of 1874) published mn
Gazette of India dated the 31st
March, 1974.

(n) The Bombay Tenancy and

Agricultural Lands (Gujarat
Amendment) Act 1874 (Presi-
dent's Aet No 7 of 1974) pub-

lisheq in Gazette of India dated
the 31st March, 1974 [Placed in
Iabrary See No LT-8765[74]

(3) A copy of the Gujarat Devas
than Inams (Abolition Amendmert)
Rules, 1878 (Hindi and English ver-
sions) published in Notification No.
CHM-28]1 in Gujarat Government
Gazette dated the 14th November,
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1973 under gub-section (2) of sec-
tion 29 of the Gujarat Devasthan
Inams Abolitlon Act, 1969, read
with clause (c) (iu) of the Procla-
mation dated the 9th February, 1074,
1ssued by the President in relation
te the Btate of Gujarat, together
with an explanatory note. [Placed
in Library See No. LT-8766/74]

SHRI JYOTIRMOY BOSU (D:ia-
mond Harbour): You should have
been informed earlier

MR. SPEAKER: Tne senior Minister
has himself laid it.

MR. JYOTIRMOY BOSU: On =&
point of order. I jist want to know
one gimple thing. Has he obtained
your consent in this regard previously
or not?

MR SPEAKER. 1 must say ‘not’

SHRI JYOTIRMOY BGSU: Su, you
were not theve three days ago, and
the House took at least half an hour
to express itg displeasure severe dis-
pleasure, at the way the Minister-
were treating this House.

. MR. SPEAKER. Let him not re-
peat that now.

SHRI ATAL BIHARI VAJPAYEE
(Gwal or), They are repeating their
performance

MR. SPEAKER: [ think it should
have been intimated to me

SHRI JYOTIRMOY BOSU: The
King can do no wrong.

MR BPEAKER. There are no mpore
kings left now. There are just con-
stitutional heads now.

SHRI ATAL BIHARI VAJPAYEE
Let them express their sorrow.

AGREEMENT WITH BIHAR GOVERNMENT

re. DEVELOPMENT AND MAINTENANCE OF

ROAD LINKS WITH NaTIONAL HIGEWAYS
™ BIruAr

* THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
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TRANSPORT (SHR] PRANAB
KUMAR MUKHERJEE): I beg to lay
on the Table a copy of the Agreement
(Hindi ang English versions) entered
into between the President of India
and the Government of Bihar regard-
ing the development and maintenance
of roag links within large towns ser-
ved by National Highways in Bihar
State, under section 10 of the National
Highways Act, 1956 [Placed in La-
brary See No LT-6767|74]

ANNUAL REPORTS OF EXECUTIVE (COM-

MITTEE OF TRUSTEES or ViCTORIA

MeMohiat. HaLL, CaLcUTTA AND INDLAN

CounciL oF SOCIAL ScIENCE RESEARCH,
New Drimi ror 1072-73

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN TEE
DEPARTMENT OF CULTURE (SHRI

D. P. YADAV): I beg to lay on the
Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Executive Committee of the Trus-
tee of the Victoria Memorial Hall,
Calcutta, for the year 1972-78
[Placed in Library. See No. LT-
6768|74)

(2) A copy of the Annual Report
{Hindi and English versions) of the
Indian Council of Social Science
Research, New Delhi, for the year
1972-73. [Placed in Library See
No LT-6769.74]

MR SPEAKER. There i3 another
item which has been added later on.
ftem No 7A to be laid on Lhe able
by Shrimat; Rohatgi

NoTiricATION UNDER CENTRAL ExCisx
Rures, 1944

SHRIMATI SUSHILA DOH2T'3]
I beg to lay on the Tahle 5 rupy of
Notification No 1SR 182(1) (H'nde
and English versions) published in
Gazette of India dated the 20th April,
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{Shnmat: Sushila Robatg)

1974, 1ssued under the Central Excise
Rules, 1944, together with an expla-
natory memorandum |[Pluced in Ltb-
rary. See No LT-8771/74}

PUBLIC ACCOUNTS COMMITTEE

HUNDRED ANp TWENTY-FIFTH REPORD

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) I beg to present the
Hundred and twenty-fifth Report of
the Public Accounts Committee on
paragraphs contamn>d m the Report of
the Comptroller and Auditor General
of India for the vear 1971-72, Umon
Government (Defence Services)

———

1250 hrs.

STATEMENT RE INTERTM REPORTS
BY THE NATIONAL COMMISSION
ON AGRICULTURE

. THE MINISTER OF AGRICULTU-
RE (SHRI F. A. AHMED): As Mem-
bers are aware, the National Commis-
sion on Agriculture set up by the
Government of India has been asked
t0 make interim recommendations on
such { ems of the Terms of Reference
given to them as it may deem fit The

on hag hithertc submitted 18
Interim Reports on different subjects
Copies of all these Reports have been
placed in the Library of Sabha [See
No LT-6770(74)

The Commission has presented on
the 19th April, 1974 to the Govern-
ment of India three more Interim
Reports on the following subjects :—

1 Desert Development
2 Forest Research and Education

8 Certain Important Aspects of
Selected Export-orienied Ag-
ricultural Commodities.

These Reports as well as the Sum~
thary of the important recommenda-
tions made In these three Interim Re-
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ports are placed on the Table of the
Sabhm,

I have direcled my Department to
examine the recommendations quick-
ly before Government takeg further
action in the matter

SUMMARY OF THE IMPORTANT
RECOMMENDATIONS MADE IN
THE THREE INTERIM REPORTS
SUBMITTED BY THE NATIONAL
COMMISSION ON AGRICULTURE

The National Commussion on Agri-
culture hag submutted to the Govemn-
ment of India today three Interim
Reports dealing with

(1) Desert Development,

(2) Forest Research and Educa-
tion;

(3) Certain Important Aspects of
Selected Export-oriented Agricul-
tural Commodities

The imporiant Recommendations
made in three Interim Reports are
summarised below:

I. INTERIM REPORT ON DESERT
DEVELOPMENT

The Interim Report an Desert Deve.
lopment deals with the Great Indian
Desert situated in Rajasthan, Harye-
na and Gujarat ‘The Commission has
called for early action 1o arrest the
rapid deterioration of the desert area
and has recommended a comprehen-
sive 15.year programme for ity imp-
rovement and economic development
80 that much of the hardship arising
there out of the drought and aridity
can be mitigated permanently and
lasting soclo-economic improvements
can be brought about in this under.
developed region

The integrated plan suggesieg by
the Commission iz designed to pey
simultaneous attention to the deve-
ippment of water resources, forestry,

\



253 Repdrts of

animal husbandry and pasture deve-
lopment. Among important messures
for utilisation of water resources are
proposals for recasting of the Rajas-
than Canal Proiect to exclude un-
suiteble areaz and for construction
«of five lift canals to bring some more
areag under irrigation to extend the
benefits to g larger section of the
community The Report has urged
early iettlement on the question of
sharing the river waters for expedi-
tious development of water resources
in Haryana and Gujarat

Groundwater exploitation is intend-
ed mainly for domestic ang indus-
trial use For maximising the utill-
sation of the scanty rainwater, use
of waier conservation techniques jike
khadins, bandh's and adbandis on a
larger scale hag been Ad-
vocating judicious use of available
water resources, the Commission has
sugrested alteration of the cropping
pattern to utilise about 30 per cent
of canal commanded areas for grow-
ing fodder crops to meet the require-
men's of aninral husbandry in mixed
farming and large-scie producticn of
quelity seeds for which the area is
eminently suitable:

A large zcale programme of tree
plantation, dsvelopment of shelter-
belts and wind-breaks and rejuvena-
tion of vegetal cover by utilising the
water available in the early stages of
command area development hag been
recommended with a view to control-
ling the effecta of hot winds, wind
erosin, send blowing ang sand cas-
ting on arable flelds. Tree anq grass
cover hag been suggested on shifting
sand dunes in canal commanded areas
and on those which pose a threat to
hablations, roads and rallways The
plantation programme is also geared
10 meet the requirements of fuel and
small timber locally and to preveni
over.exploitation of the existing re-
sources and digaing of phog Tools
which cause deterioration of the de-
sert by loosening the zail.

The Commission has recommended
that the economy of the desert area
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should be majinly ynimal husbandry
oriented. A major thrust of the pro-
grammes is on prevention in 8 large
meausre 0of the present nomadism of
the cattle breeders and sheep owners
for their social development and for
systematic breeding of the livestock
The suggested alse in-
clude planned breeding for improv-
ing the productivity of cattle and
sheep, In camal commanded areas,
dairy development through setting up
of additional milk collection and milk
chilling centres and milk products
factories has been proposed.

In other arid areas, the major em-
phasis has been placed on gheep de-
velopment for which wool shearing
and grading centres gnd wool and
meat marketing arrangements have
been suggested Adequate extension
support for preliminary processing of
wool has been recommended for ma-
ximum utilisation of wool locally by
the cottage industry and for creating
more employment opportunities

Programmes have been recommend-
ed for gugmenting feed and fodder re-
sources In the area to ensute supply
of adequate nutrition to the animals
For this, proposals have been made
for large scale development of pas-
tures, regulated grazing to prevent
over.use and creation of grass reserv-
es and fodder banks for supply of hay
in scarcity years

It has been estimated that the va-
rious programmes recommended would
require outlays of about Rs, 307 cro-
res In Rajasthan including Rs. 207
crores for comple.ing Rajasthan Canal
Project and developing the command-
ed area, Rs 16 crores in Haryana and
R 10 crores in Gujarat in addition to
other itemy of development under the
Plan in the desery areas. The Com-
mission has suggested that the prog-
rammeg should be properly phased
over a period of three plans and
should be given adequate organiss-
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tional support to ensure timely and
effective implementation,

H. INTERIM REPORT ON FOREST
. RESEARCH AND EDUCATION

In its Interim Report on Forest Re-
search and Education, the Commis-
sion hag observed that the exisiing
base of forest research in India is not
sufficiently adequate to implement the
programmes based on the approach
outlined in its earlier two Interim Re-
ports on ‘Produciion Forestry-Man-
made Forests' and on ‘Social Forestry'
The Commission has also drawn at-
tention to the need for substantial
resparch gupport to the forestry prog-
rammes in the contexi of fast chang-
ing technology in the ‘ield of manage-

nent and utilisation of forests and
he need for adoption of dynamic fo-
restry practices. The Report deals
with the steps needeq to remove the
org&nigational technica] and finan-
constraints and to re-vitalise fo-
g 1\'\!ul'.!ll‘ch and ediwcation in the
country.

-The Commission has divided forest
research into thres groups, viz. (is
fpru.r.r angd biologica] research; (ii)
industrial and utilisation reselrch
and (iil) forest management and ope-
rations research, including statistics,
economics and marketing research, It
has also indicated Lhe types of organi-
sation necessary to carry out basic,
applied and adaotive research at local,
regiomal and national levels. The
Commission hag recommended thay
facilities required to carrv out basic
and applied research bearing on fo-
rests should be built up in the agri-
cultural universities. Other universi-
tieg may also organise research on
forest problems to the ex.ent feasible
and possible. For th': purpose, the
State forest departments shoulg pro-
vide the necessary facilities and sup-
po't. The State forest depar ments
may, if necessary, establish properly
aquimd and gtaffed research institu-
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tes in order to tackle applied research
problemg of & local nature. In wuddi-
tion to basic research, the Central
Yorest research organisations should
take up applied research of regional
and national importance, and glso as-
sist fores¢ research organisationally
and flnancially in the Stateg having
inadequate research base. The in-
dustrial research which requires &
large capital investment and special
expertise and equipment shouliy be
the responsibility of the Centre. At
present, there is no well organised
unit of indusiria] design to expedite
commercial exploitation of proven
pilot experiments, and this should be
made good, The Central Covernment
should also =et up, where necessary,
multi-disciplinary regional forest re-
search institutes. In addition, there
might be centres to take up specific
problem-oriented reseurch projects.

The agricultural and other inivmi.
ties which are to undertake forest re-
search could introduce forestry as one
of the subjects in the ynder-graduate
course Gradually. the scope of forest
education could be widened to gra-
duate, post-graduate and doctorate
Degree courses in forestry, as quali-
fled g laff and other facilities needed
for research become available. "In or-
der to creale more opportunities for
employment of forestry graduates
under-graduate course could be
broad-based, so that g wide choice of
careers is possible. - Moreover, fores-
try could be included as one of the
elective subjectg in - the competitive
examination for the Indian Forest
Service; besides preference tp the
university gradustas in forestry can
be given in the recruitment of the
State Forest Servive officers and Foreat
Rangers. There should be an -integral’
approach to research -and - education,
by which teachers are actively involv.
ed in research and vice-verss. The
Commission has *also. reéommended
that the Forest Rcsearch- Institute,
Dehra Dun, because of its lohg' tradi-
tion of research and teaching, should
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be developed as an academic insti-
tution for teaching in forestry both
at the under-graduate and post.gra-
duate levels,

In order to promote foresi research
and education within the existing ad-
ministrative giructure and also in or-
der to achieve the desired degree of
coordination between Central and
State forest research institutes and the
universities, a high-powered Council
of Forest Research and Education
(CFRE) should be get up in the Union
Ministry of Agriculture, with the Ca-
binet Minister of Agriculture as its
Chairman., One of the tasks of the
CFRE would be to have a realistic
assessment madé of technical man-
power, including each category uf
specialisation needed at professional
levels in forest management, research
and industries,

The universities and forest-based
industries, besides the Central and
State research organisations, should
be more thoroughly involved in the
identification of pioblemg and formu-
lation of programmes for inclusion in
the Five Year Pians. Once the prog-
rammes are formulated and approved
and allocation of funds is made, the
institutes/centres should have full
authority for incurring expenditure,

The Commission has recommended
that in the Five Year Plang the total
funding, for forest research and edu-
cation should pot be less than 1 per
cent of the forestry and logging sec-
tor's contribution to the Gross Do-
mestic Product. The possibility of
levying an R & D Cess on industrial
products of Forest Corporations and
forest-based industries or a cess or
surcharge on sales tax on forest pro-
duce should be explored as a source
of finance for forest Research and De-
velopment.

The Commission has glso made se-
veral recommendations regarding the
personne] policy and cadre manage-
ment with & view to improving their
efficiency.
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Ill. INTERIM REPORI ON CERTAIN

IMPORTANT ASPECTS OF SELEC-

TED EXPORT-ORIENTED AGRICUL-
TURAL COMMODITIES

In its Interim Report on Certain
Important Aspects of Selected Export-
Oriented Agricultural Commodities,
the Commission has cuvered five com-
modities, namely, tea, coflee, tobacco,
pPepper and cardamom which together
account for about 40 per cent of the
total exports of agricultural enmmodi-
ties of the country. The Commission
has attempted to make a broad assess-
ment of the export possibilities of these
commodities in the Light of the likely
trends in production and internal de-
mand over a period of time. An en.
deavour has also been made to iden-
tify some of the countries where a
high level of demand could emerge
for these commodities, Various mea-
sures to facilitate exporis or to miti-
gate the influence of factors inhibit-
ing the export drive in respect of
these commodities have been discus-
seq in the context of forecasts of the
fulure demand,

In regard to tea, the Commission
has suggested that g country-wise
assessment of its export possibili.ies,
not only 1o traditional buyers but also
to the new markets, should be made
on a continung basis. It observed
that the in.ernal demand for tea has
been kept at a low leve] by fiscal
measures to adjust exportg to pro-
duction, The internal demand for tea
worked out by the Commission is
much higher than that envisaged st
present and thig suggests an aggres-
sive production programme and a re-
orientation of the existing approach
The firsy essential step is to collect,
by means of survey, the basic data m
respect of classification of tea planta-
tions into good, meaium and others a3
also the extent of surplug land suit-
able for growing tea through the co-
operalion of various tea planters’ as-
sociation and the concerned State Gov-
ernments, Good plantations with effici-
ent management and high yields should
be allowed to expand the area in the
pormal way. Medium plentations
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should reach the level of good ma-
nagement before they are allowed to
expand. Wherever feasible, additiona)
capital and technical assistance ne-
cessary to improve yields of medium
plantations should be provided In
other plantations, which include a
llarge number of small holdings, «
scheme on the pattern of Tea Deve-
lopment Authority in Xenya could
be developed and taken up in the o~
operative sector, ‘The Commission
has laid special .tiess on the prob-
lemg of tea estateg in Darjeeling, re-
habilitation of sick plantations, promc-
tion of internal consumption of jow-
ering of cost of production ag also tix
initiation of a programme of long
term development of tea industry. It
has also recommended that financioi
assistance to each plantation should
be based on its actua] performance
and not on State regional average
yields and has also guggested the cr1
teria for rendering financial assistance
to various types of tea plantations.

In the case of coffee, the Commssion
has urged that realisti; estimates ol
the demand for coffee in the world
markets should be made and that the
scope for developing new export
markets should be explored. With
proper propagands and retail market.
ing facilities, the internal demand wili
also be very much higher than a.
present envisaged, The Programme
for production of coffee should take
note of these factors.

The Commission is of the view thatl
plantations in the size range 2 to 10
hectares can be made viable if they
are —rovided proper input services
and adequate extension support. The
problems of small coffee growerg of
Kerala deserves urgent attention.
The Coffee Board should take the
leadership in organising Farmers’ Ser
vice Societieg in plantation aveas
where small holders are thickly cung-
regated, Further, in the new areas’
eoming under plantations and in some
of the potential areas indentified by
the Board, small holders’ coffee pian-
tations vty be systematically deve-
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loped o the pattern of the Tea De-
velopment Authority in Kenya. For
rehabilitating small plantations, the
Coffee Board should, after & quick
survey, arrange to complete, wuthir
2 or 3 years, gap filling in such plan-
tations with clones of high yielaing
varieties of coffee. Properly run >of-
fee plantationg should get the w:rk
ing capital from banks, and the de-
velopment fundg of the Coffee Board
should not be allowed to be locked
up in working capital.

In regard to tobacco, the Commis-
sion feels that, with the general con-
sumption trend towardg the low nicc-
tine content of virginia, the tobacco
grown on light goil areas with irtiga-
tion should find favour from the mar-
keting pownt of view It is also es.en-
tial to safeguard the interests of to-
bacco producers by making an incraa
into the worlg trade in flller tobacco
especially when India hag got varictica
which could find a place in the w12
marketg provided they are offered a2t
competilive prices, The Commissicn
considetg it desirable to have a se-
cond gtring of exports in the pablic
gsector which could cut across the me-
nopoly of foreign concerns, The
Commussion has recommended that
the proposed Totacoo WBoard saould
be enstrusted, inter alie. with .he 1a.k
of studying the preferences of the
traditional buyers for tobacco with
low nicotine content grown in light
soil areas and taking steps necessary
for improving the export prospecly of
filler tobacco.

In regard to pepper, the Commis-
sion is of the view that tte progrum-
me for popularisation of Pannyu:r-I
hybrid, which is not only high wicui-
ing but is also suitable for export
from be quality agnle, should be
given high priority. A suitable plan
of action for eradication of wilt disea~
se should be expeditionsly taken up
by the Ministry of Agrirulture in con-
sultation with the comcerned Stnles.
For stepping up exporis of pepper, it
is essential to collect driuiled wmfor-
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mation about the qualitiss popw.ar in
the importing couniries and the rul-
ing prices as also ‘he cources of sup-
Ply so that the competition can be
planned accordingly. Due weight
should be given to fnreipr specitica-
tions in the Indian gradiag system so
that production of pepper of lower
pungency becomes paossitle in the
country. The requirementz for meot-
ing the export demand for hieh pun.
gency pepper are small and could be
met without difficulty. The two main
congiderations in encouraging produc-
tion should be the yield and quality
acceptability for the bulk of the export
market. In view of the demard from
certain ecountrieg for pro~ecsed pepper
products, the economics ang possibulity
of exporting them gh-wid be examm-
ed.

As far as cardamown i5 corcerned,
the Commussion feels that infesiation
by Katte disease is responsible for
low yields and that urgen! steps ore
necessary to conirol thi; diseasc by
uprooting all the affected plants, It

has suggested, that the Cardamom
Board should ynderiake a survey of
the plantations so us to assess the area
infested with Kattz discase The arca
under replantation programme should
be gtepped up subsiant.ally. Suiiable
packages of practi.eg for adoption by
the small farmers need to be devis-
ed. The system of growing cardamom
ag a mixed crop with arecanut and
pepper in protected wvalley locations
should be adopted. Efforts should be
made to evolve densor varieties of
cardamom for export .» the Scandi-
navian countries, Attention should also
be given to the marnufacture of pro-
cessed products of cardamom. If the
economicg of these products is found
favourable, the countrie: to which
these products could be exported
should be indentified.
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12.51hrs, 3

STATEMENT BY MEMBER RE
NEW FRIENDS COOPERATIVE
HOUSE BUILDING SOCIETY

MR SPEAKER. Mov:, Shri Vajpayee
to make a statement under djrection
No 115,

SHRI JYOTIRMOY BOSU
(Diamond Harbour):On this, I want
to make one submission. I uad given
a privilege motion ¢n this and I was
advised by the Secretariag to bring
it up under Direction No. 155, Then,
later on, of course, I L.ave been ruled
out. I would like to pct one munute,
if you would so please.

MR SPEAKER: Now, Shri S M.
Banerjee.

SHRI JYOTIRMOY BOSU: I just
want to tell you something important.

I have got some additional informa-
tion, very serious information, which
indicates that perjury has been com-
mitted by the Lt. Governor, and the
House has also been misled In the
case of one particular member—I take
full responsibility for this statement—
the Lt. Governor had taken the ini-
tiative to write to the Co-operative
Society to give her land. She ig Mrs.
Shakuntala Masani who 18 a great
frienq of Mrs, Indira Gandhi. I have
got documentary evidence to produce
before the House, I take ful] respon-
sibility for this statement that the
Lt. Governor had written to the Co-
operative Society to give her land 1
have got the documents in my posses.
sion, If yoy want, I can lay them
on the Table of the House, I have got
the original documents, Kindly have
a look at this. See what is going on.

MR. SPEAKER: No, no; not at this
time,

ot wew fagrét modt (anfee):
WEqH WEIRW, WA €EET A1 ATHA1
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[t wreer fagrt awdat]
T WY W A AW R AT
W e & ag w1y faew a1
T FT W7 EWAT e

st mim qawr (2fmr  faeslt) -
WETe "R, A L O A79Y 3 qriwaaw
& g F1 fove &, iy e fa
FEE ) T g g T wifey
uX & o< feawwm gwr wifgy |
SHRI JYOTIRMOY BOSU; The Lt.

Governor should have been guspen-
ded then und there...

SHRI S. M. BANERJEE: rose—

MR, SPEAKER: Kindly sit down
please I have called Shri Vajpayee
1 think the facts he is going to pive
are identical.

SHRI S. M. BANERJEE (Kanpur):
You have called me. T.et me make a
submission.

SHRI 4YOTIRMOY BOSU: I am
producing the origina] documents
which will shoy that the Lt Gov-
ernor has commitieq & serious per-
Jury and the Minister has musled the
House. Kindly have a look at these.

MR SPEAKER: These documents
are not to be produced on the spot
so abrupily, I am not permitting you.

SHRI S. M BANERJEE; Let there
be a high-power 1nquiry into this
Since..-

MR. SPEAKER: Please sit down.

st wew fagrdt wwddt g
HATAT & 7197 Tt #ft 71w frary fiyet X
10 5%~ 1974 #Y & § "= dhoeg
sl 7 grew fafeen ammed” &
IR T 0F T fom

g A% 9 faww § 5 99 3w
A a@t Fr #x & fom g,

o1 §% Feat 7} A 70T T AW fear
g1

(1) = fraf & ag T@m f&
rETEEY gTU W 50 AY T FAW AG
A 34 7 @ FoErd wHAd § W
WX T g sawfal ¥ fee
gt ) e 9 oy o aear
fFdis 16T s ¢ 7

X o witwr Y ag T a7 fF Sy
gra wdy R ufwafre & § v
anifex fFr sry 7 S Ivw qeew
=fe anfaa gu §, o0 ¥ TR
¥ g afaw «ft gadl, fadw s &
dqw wfaq = avard, 78 wwwy ¥
wiafr afar s 4t s &9, a= feaar
Wi gré-sfaes o flo ¥o Agw,
fw warea & afww, off $fro o
fﬂ'i?!"‘r,%fr%o o T, urEo dro THo
w7 oY dro Fasi, urfo WMo THo ¥ |
o afafom & ag W aamar o &
T ot ¥ ool Wfgd
STo THo THo IT&F qUT T A3W FAN
s At wrfR ey § 1 5w gar s g
o qT&% W AT 7T AT TR ¥
oo far g

o foral 7 o wew T fem,
frg o ofe Wt o Y | a7 e
Y A A A W OAOE K T
e g |

(2) = fraf ¥ wgr s st
gTa 102 =fwdY i ‘e o’ wr
aweT ff WX & §A & o afx
T Al o o Wy A ¥ wuw awar
ar, {571 S ag NT wT wwA W
wfem{ & o fear fie “fassft swmaw
 wetow Aravey % wyr § e ww dremed
& T ¥ A AT oo ey Wk
mmwt l”
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watvy mmey ¥ fooelt fasrer
wiirpor & ¥ & o gF g
s fear § 1 faesly farwrer stfiror
et s ST o W &) fae @
Ira e farw wfasor & seaw
T3 aeh ¥ oot g A
ot 3o wEr § ag =N fral F ww A
gfsgt 3oy 37 ¢ 1 IR gEEATY AT
afem ST W IFT & —

The old management of the Society
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w7 ag § e afk w=r grow fafve
aerefeat o afer faee @t 2 At
hem Sl A7 Afor o’ wa A
@ axdr | yEr ooF @ fae &
‘TEE @7 F AW, ag A AR
R qv g3t Ty & faw Sear
&) g amy B ‘ogEy’ g A
T TAeE § | SR fW O s
g?

it forat v & s mwery sfefrt
' a7 ofael 4@ ¢ fF e

had submitted a waiting hist of per-
sons to the Delli Adminstration in
December, 10668 The list was signed
by two officers of the Delh1 Adminis-
tration and i1s on record

& fg o ardafw v ¥ wmr &
T @ aFm g fw e wvdw #
gaar fadr = A7 WAl WA,

s, 31, 1967 ¥ dw UE
fafrwr fwm & TR0 oA o &o Y
% ‘Afewr foree’ st €1 Y AT 34 g0
qraredr #r far —

‘T am desired to make it clem
that 115t of members submitted with
your letter wunder reference has
been treated as final and no change
in that hist can be made without
prior written permussion of the
Administration and no change will
be allowed i1n the hst already sub-
mitted to this adminstration”

AT Y A | AT 9w IITS IS
st AT WETT ETT 26 wWA,
1974 ¥ AETedY F wouw ¥ fory o
%1 wfafafr & s o=@ Sreda
60 A AT ooy A wfwfr 4 §
@ ¥ ITURT ALIRT A [oaT § —

“However, if some members on
the approved waiting lList of some
of the cooperative House Building
Societies 1n South Delhi are offered
to you for membership by us, these
will have to be accommodated by
your Socigty ™

qETE, T9T WTE-AAETE ¥ R
wr o grar 2 ?

TH g GgA AATLEY ¥ ATIA A
§ | AETEA F JTTAT X 26 AT,
FY ooy feaw & AR o 9T—
TFT g} T @At Wifed fr et
e ¥ fam, ¥ foerlt ¥ oo
FIN AF FA, AEHT afafany &
T W agy @ § TaRr SR &
afY A T TT PAT IR F—
A FET T Y QA AW | IY
I fa o i w28 wEQ
F 60 AY AW FA AT |
©E % 7 9AT q fiF qeeger @rEr 2
w1 975 aa & Fg Awmd ¥ Yo
AEEAT G AW 9T we g7 7
Y 3} a6 = 9 ¥ I gwd
FH o Ay ? o oaEw X owTe
st fag ¥ WO g9EAT X O 3O
wgT ¥ A T AW WK GEREEE
9y W —

“Since there was no approved
waiting list for the enrolment of
new members there was no other
alletnative for the Managing Com-
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mittee but to select such persons of
eminence, quality and character, as
improve

would 1n 1tg judgment,
the neighbourhood of the colony”

Persons of eminence, gquality and

character

T 9§ wT weRr
5T 7 WUT GATHAATZ FT T WEX AT
ATHIT AT g8 FEIET AT § 7 WA
‘FEfady WX FERT FOUHHER
o g ¥ g, age afaa
uIT "5r¥o o THo WHFAU X &
@ g?

13 hrs.

oft Frat o1 ag w97 W Wz
fr et w0 WAl

“is a matter within the purview of

the management of the Society.”

somifeg faTEdT € 1973
& AT AX FET A WA qrTEE
N FATH TET F TFAT &, wr W

ECAM ]

faeg <@ dETEd B dAfer A
A A% gEEn A AT w7 G T 2
g FRA TS g AT E )
FAR F o HrIT A A 3 FArwt A dow
Y g aF 7y & 7 ) T Sr fg
T wax fatfaay Y AT @

=t fat ¥ T a2 o oY wFTw A
1A fiF faeelt Swmaer ¥ w3a Y, 1967
¥ Fgwra Afafedr oo A1 e
Fa 9T 0% 77 & ff v 99 qeew
Faa s @ wpfe ¥ e
& Ty 9T AT !

qTT qary f o Fam g w
/T HTOT A1 7 Ay W Fsz gy gy

APRIL 22, 197¢
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fr faet wures & ®la @ wifeat
Fraifca # & for-& wman< o< Srmefedy
& T4 qEeq & | Oy fromfr g ?
T T9 wrae ¥ 99 waifedy v qew
frar mar ?

ot 9% ag @1% T8 & fF A
T AR W o 3w wiww
FUqsqaTe ®1 EF & ar ¥o ¥o wo
& JTTHT WY ? o ety faE T
¥to &0 Qo yTiw W formm T ,
9 9T IR “wifewdww” oY ferar @,
I FY AGY | o Fo mo
FATET TR TR W § 9% fF 99
TOUE & A Qg
N7 QT | AT F @ 6~7 Wi &Y
g | 26 IAAL A AWTEY ¥
dgdia gra faer T q@ v @@
a7 & LW faT Troarer ¥ 24w g0
i qger 7

w7 frft w7 @red & Ay
EEERC BCEE SR CCill il
faar ? war S99 qg ofaer T ar
fr 7 ga=t € wdT 7 el 2 gu
TaR f5 I At ) fawfor 5@ go
amredr ¥ Fromy aar ofenfeqy st
qem fear & ar @ 7 |y oIRw
AEEA WY ATHTRAY P73 4 wre
7& #< zerad 5 fan ? oafy @R
g AW A W gy A I ey A
g o€ 5 Ian ST 6 ow foRere
qar St @y wfede # qelr &
o fw ol T g 7w oy e
a1 ¥ 1§ g & A go ?

IIIEGI ¥ arh g A faew
gfgser ® s ot & fag
w1 7 v 7 afy St ey ol Y
& ot ot W weww o ol @
v |
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oft frat ¥ wr § e e o
60 AT Y fawifow A wf &, feg
w5 wyfer dwc A 0 1 T
WY gur ? ¥t wrofte g ¥ et
wgrery ¥ off gErwAT T fear Iuk wAET
25 TAXY ¥ 60 T AT ¥ ¢ |
e # TR gea gawnn fon fe
TO Gl ¥ W AX ¥ W HC
fear wwfay weer swar s0 w@ wf
W ag ¥ f§ O @ e AT @
NTEA ¥ IAE) AT ¥ grew A
i an e 7 ¥ ag aw g Fr faw
il ¥ T o IR ool sgfifaa
FraRe & sfaere st zr ot § 7
w1 9% W 8w § fs I weiear &
WqY WA AT A & fear ?

oft faal v ww g€ g9 W
fromaft i qfr g S s avs &
at &, foad wAw I qaew s
P g § ¥ € FC WA W
@

w7 % g At e ug-
USUATH & AT WY EF SR A
T SEgR S aw f difwa § 7

Qg § & s W aft
goerdy wrd & freg wriamd s
Ny A TR Ea dT ¥
AR FA KN E |

R, I N Fwwr Tg-Frafor
wewrh afufedl & wew, 9% dwET
cATe & & g fam) oy wiwamel &1
gafrare ®T Q@ ww Iy Wfgy
oty = doww wed R A
¥t wisy ¥ geremfer 7 & o

SHRI JYOTIRMOY BOSU: That
day I raised a privilege motion, You

270

may kindly look into the records.
There it is stated that he should be

allowed to make a gtatement under
Direction 115. Now, after....

MR SPEAKER: Whon was it?

SHRI JYOTIRMOY BOSU: I shall
give you the date. Your Secretariat
knows about it,

MR, SPEAKER: This matter has
already been mentioned by Mr, Vaj-
payee.

SHRI ATAL BIHARI VAJPAYEE:
Some new facts had come to light and
are in his possession. I could not
include them in this statement,

MR. SPEAKER: I shall see the new
facts which you are going to give.

SHRI JYOTIRMOY BOSU Thank
you.

ot ofr  wew (aferor faet) -
e W, g e st @ o
fF v ey ¥ wEvw 7 ey Ay
$aE wward § WY §, wfag gw W
T ¥ e wd e femwm @

W Wt ;. wg # Afew
A qm A o€ &

st afw yuw ;w0

wsw wgvew o w faw o 3R
qry Aifew wr & Swer & § Tw g
forrey srfeq @ 7 W€ § 9@ g
% g9 T w3 awaT

w Wy 3T FR e X 61 g w7
WATT TFET B AT & q wvST T
qg & wroe wwfea ¥ <@ § 1 W@
Tt ot & A ¥ Wi g A
M |
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g wwem aw wifwe fawn &
wa R (st aw frave fuwd)
Froydy oft 7 ot ot qgr @ o
aoEr w9 fRar w@r @ 8K SEwr
wiae Fy fqrc s fear §

SHRI JYOTIRMOY BOSU: My
submission is slightly different. 1
gave a Privilege Motion and the
observations of the Chair on that was
he should be allowed to make a state-
ment under Direction 115. In the
List of Business, I do not find that.
Will you kindly permit me.,.

MR. SPEAKER: You want to make
a statement just now?

SHRI JYOTIRMOY BOSU: I need
your observation. I will give fresh
material and you may kindly allow
me.

MR. SPEAKER: Just now? If fresh
material is given, I will examine it.

SHRI JYOTIRMOY BOSU: I will
give notice today with additional facts.

SHRI S. M. BANERJEE: Sir, this
is a statement under Direction 115.
I have given a Calling Attention
Notice. In the other House, this sub-
ject was discussed. I am told.

MR, SPEAKER; If there is going
to be a Calling Attention Notice, why
ghould the Minister make a statement
at this stage?

ft wew oot woddt : uw
e WEWH & F AET woew ) fufre
qEd & a9 Y PRT § A W T
ot arx # @ 97 wat w7 |

MR, SPEAKER:: You want to have
Calling Attention, and besides Calling
Attent'on, statement under Direction
1157

SHRI JYOTIRMOY BOSU: No, Sir.
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. discussion and have a

Direction 116 a2

SHRI VASANT SATHE (Akola):
Sir, Mr. Vajpayee has already made
a statement, To this, the Minister
may give whatever replies he has.
After that, if there are certain addi-
tional facts, which are in possession
of men like Mr. Bosu who want to
place them before the House, the best
thing would be to give notice under
Rule 193 and have a full discussion on
that.

(Interruptions)

MR. SPEAKER: Mr, Bosu, why are
you sp impatient when I say I am
going to see that?

SHRI JYOTIRMOY BOSU: I want
to draw your attention to another
matter, in regard to the price of these
plots. If you are a genuine coopera-
tive society member, yoy pay Rs.
50,000. But, outside, it is Rs. 1,25,000.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir. before I make the
statement, I would like to refer to a
suggestion that has been made regard-
ing a discussion on the subject. We
are perfectly willing to submit to a
regular dis-
cussion. But my difficulty in having
that discussion, as also in making this
statement, is that all the matters that
have been raised are being contesied,
very seriously contested, by one party
or other in the rourt. So, within the
ambit of that, ] am making the state-
ment and, if that discussion is allowed
to be held within that ambit, we are
perfectly willing to a discussion,

Sir, in the statement made by me
on the 10th April 1974 I had indicated
that the matter relating to the new
Friends Cooperative House Building
Soclety wag pending before the Sup-
reme Court and that most of what had
heen stated by Shri Atal Behari Vaj-
payee earlier had been alleged in cer-
tain affidavits fileq before the Court.
Ags the issues were subjudice had
made it clear that I had to confine
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myself to the factual position. This
congtraint still continues,

Shri Vajpayee now says that in pre-
senting the facts on the 10th April
197¢ had suppressed certain impor-
tant facts from the House and distor-
ted certain other facts. Sir, I res-
pectfully deny this. I shall make my
submissions regarding points men-
tioned by him in his statement,

Shri Vajpayee says that I stated
that 34 out of the 50 ncw members
were neither Government servants
nor were they their near relations
and accuses me of not having stated
who the remaining 16 members were.
It should be obvious from the context
that the remaining persons could only
be either Government servanis or
their near relatives. There was,
therefore, no suppression of facts,

Shri Vajpayece has referred to his
carlier statement aboutl certain per-
sons who, according to him. have
been benefited by the society through
irregular and illegal allotment of the
land. He then goes on io accvse me
of not having refuted or confirmed
his statement. Sir, this is one of the
allegations before the court and 1 do
not see how I could have said any-
thing in regard to such allegation
when the matter is sub-judice.

SHRI ATAL BIHARI VAJPAYEE:
Whether the name of the Home Sec-
retary is there or not is a guestion
of fact, not an allegation. Let him
deny or confirm it,

SHRI RAM NIWAS MIRDHA:
Shri Vajpayee hag referred to what
I had stated about the waiting list of
102 members. The hon'ble member
seems to think that there is a contra-
diction between what I said and what
is stated in the affidavit filled by the
Secretary of the DDA, and the Admi-
nistration’s letter of 31st July 1867.
Sir, what I stated on the last occasion
is factually correct and what I had
stated was that the Delhi Administra-
tion hag submitted to the Supreme
Court that there was no such waiting
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list having the approval of the Lt.
Governor. The reference was merely
to the submission made by the Delhi
Administration to the Court. The
question whether there ig any contra-
diction belwcen the submission made
by the Administration before the court
and the affidavit and the Administra-
tion's letler is. of course, one to be
considered by the Court,

Shri Vajpayee has raised the point
as to what is meant by the term
“approved” list and wants to know
the procedure for approving the wait-
ing list. He has also slated that the
concept of approval has been raised
to suppress the bungling. Sir, a claim
has been made ip this <case before
the Supreme Court that there was an
approved waiting list maintained by
the society in 1966. This has been
strongly contested by the other party.
The questions raised by Shri Vajpayee
are thus before the Court 1 would,
therefore, like to refrain from saying
anything in the matter at this stage,
except to deny the innucndo

Shri Vajnayee has asked the ques-
tion that if it is not the practice of
cooperative societies to give public
nofice for enrolment of new members,
how could corruption favouritism and
nepotism be checked” Sir, what 1
stated before the House was the
factual position as to the prevalent
practice. Whether such  practice
leads to corruption, etc. i a matter
of opinion about which 1 would not
like to enter into any argument.

Shri Vajpayee has made certain
statements regarding the action taken
by the Lt, Governor with reference
to the soclety’s request for permission
to admit new members on a hohday.
In my previous statement I had refer-
red to the affidavit and counter-
affidavit bearing on this-issue I do
not, therefore, wish to say anything
further on this,

The next point raised by Shri Vaj-
payee is whether the President of the
society went from door to door with
the membership form to inform the
new members. He has also referred
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to certain portions of the affidavit
fileg by the President of the society.
Obviously, I cannot answer for the
President of the society.

Shri Vajpayee savs that I was not
correct in saying that the enrolment of
members i within the purview of the
management of the society. Accord-
ing to him, enrolment of new mem-
bers can only be made by the general
body of the society and not by others.
Sir, the factual position is that under
the Delhi Cooperative Societies Rules
1973 and bye-laws of the society, the
Managing Commutitee is competent 1o
admit new members.

As stated by Shri Vajpayce, the
Managing Committece of the society
has been nominated by the Lt Gover-
nor. But he goes on to state that
three out of the nine members of the
Committee were not informed of the
meeting at which the Committee
decided to enrol new members and
that the President of the Managing
Committee kept the rivals away.
These are also among the allegations
in the proceedings before the court
and will be considered by the court.

Shri Vajpayee says that I did nof
throw light on the fact that the Delhi
Administration had, in February 1967,
imposed restrictions on enrolment of
new members by the cooperative
societies and that new members could
be enrolled only with the prior per-
mission of the Administration. He
also wants me to clarify the reason
for framing such rules and the basis
on which societiegs are permitted to
enro] new members, Sir, this is also
a matter which will come up for con-
sideration by the court As sush it
will not be appropriate for me to say
anything more at this stage.

Shri Vajpayee has also raised the
question asg to how the letter written
the President of the aociety reach-

ed the Lt. Governor on the same day.
He has also raised the question whe-
ther it was not the responsibility of
the Lt. Governor to see, at the time
of according permission for the enrol-
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ment of new members, whether the
society had complied with the rules
and conventions while recommending
the names and whether he had scruti-
nised the list. The hon'ble member
has further raised the point as to why
the list was not referred to the Delhi
Development Authority for investiga=-
tion. All these points have been spe-
ciflcally raised before the court in the
proceedings angd the court will go into
thesp and give a finding or decision.
It is not appropriate for me to say
anything on this,

Direction 115

Shri Vajpayee also wants to know
the reason why the society decided to
enro] certain members who were not
interested in buying the plots. Sir,
what I had stated was that of the 60
names recommended by the society,
only 50 persons were ultimately en-
rolled on 28th February 1974. This
statement is factually correct. It is
not for me to say why certain mem-
bers declined or did not get plots.

The next question raised by Shri
Vajpayee is whether Shri Tamta,
Commissioner. Municipa] Corporation
of Delhi was on of those who declin-
ed to accepy the plots and whether he
withdrew his name for fear of criti-
cism, It is true that Shri Tamta's
application for membership was ac-
cepted but according to available
information no plot was offered to
him because he had indicated his in-
ability to pay the price of the plot in
less than three months,

Shri Vajpayee has stated that I had
been silent on the point as to what
action Centra] Government propose
to take in regard to this matter. Sir,
I would submit that the question of
taking action against any person does
not arise at this stage when the whole
matter is sub-judice. My endeavour
has been only to present the factual
position and not to justify or slur over
the conduct of anyone,

Shri Vajpayee’s suggestion that the
working of all House Building Socie-
ties should be reviewed is beyond the
scope of the present statement. How-



277  Constitution

ever, I shall convey it to the Ministers
of Agriculture and Works and Hous-
ing for such action as they may con-
sider necessary,

13.20 hrs,

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

RECOMMENDATION TO RAJYA SABHA TO
APPOINT MEMBERs TO JOINT COMMITTEE

SHRI P. G. MAVALANKAR (Ah-
medabad): I beg to move:

“That this House do recommend
to Rajya Sebha that Rajya Sabha do
appoint five members of Rajya
Sabha to the Joint Committee on
the Bill further to amend the Con-
stitution of India in the vacancies
caused by the retiremeni of Sarva-
Shri Jaisukhlal Hathi, Ajit Prasad
Jain, Ram Niwas Mirdha, ', D.
Pande and Bindeshwari Prasad
Singh from Rajya Sabha ang do
communicate to this Houss the
names of the members so appointed
by Rajya Sabha to the Joint Com-
mittee”

MR, SPEAKER:: The question is:

“That this House do rccommend
to Rajya Sabha that Rajya Sabha do
appoint five members of Rajya
Sabha to the Joint Committea on
the Bill further to amend the Con-
stitution of India in the vacancies
caused by the retirement of Sarva-
shri Jaisukhlal Hathi. Ant Prasad
Jain, Ram Niwas Mirdha, C, D,
Pande and Bindeshwari Prasad
Singh from Rajya Sabha and do
cmun:c:ht: to this House the
names o members so appointed
by Rajya Sabha to the Join; Com-
mittes,”

The motion was adopted.

——s

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, I have given

e a

MR, SPEAKER: I hive nothing
before me. Mr. 5, M. Banerjee. 1
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am not permitting any one except
Mr, S, M. Banerjee. Mr, Jyotirmoy
Bosu, you cannot force yourself on
me like this. 1 am not allowing you.
How can Yyou suddenly get wup and
raise any matter like this? 1 have
called only Mr, S, M. Banerjee,
You cannot coerce the Chair. You
cannot force me. I have &llowed
already one motion. As for the others
I will see if they are within the com-
petence cf this Parliament fo be
brought. You suddenly come up and
bring something here; I have no time
to examine while 1 am conducting
the business of the House. I receive
hundreds of such Motiong and I must
study them,
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SHRI JYOTIRMOY BOSU: I am
very responsible,.
MR, SPEAKER- You are n  res-

ponsible at all. You try to coerce
the Chair, which I refuse to accept.
I can see whether this particular
Motion shoulj be sent to Home Minis-
ter or not. I cannot give you an off-
hand reply. You cannot force me,
You cannot force me to just throw
it on to him. without myself first be-
ing satisfled about it. I will examine
whether it is within the proper juris-
diction of this Parliament or not,

SHRI JYOTIRMOY BOSU: Mean-
while, let the Home Mmmsler collect

the information.

MR SPEAKER: I cannol give any
ruling I will have to examine, If
there is anything for him, I wil] ask
the Home Minister about it. If the
Home Minister is not concerned, I
will not ask him. 1 will have to see
that. (Interruptions).

Please do not interrupt me while I
am conducting the proceedings You
say something when [ ara sitting here.
I have to conduct the proceedings, At
preseni no matter is before me. I wilt
never get cxercised. You also do not
get exercised. Everything is being
shown as being exercised, You are
showing that you are very much exer.
cised. I know it and you know it. You
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are at normal level, but T too am at
normal level Please sit down You
may go on repeating. But my reply is
the same You are a clever member
1 shall have to see il befure T ask the
Minister to reply Do you want that
I should keep myself shut and you
should pass on the slip to him with-
out even my seeing it* Why are you
wasting the time? Please sit down
The Home Minister is taking the hint
if he takes it from you-not from me
This is not the way T am really very
sorry, thig practice is 5o bad Be rea-
sonable You will submit it to me

I shall examine 1t and I can horeetly
assure you that T shall examine it on
merits I have allowed many manv
dangerous things from vour <ide But,
this is not the way of getting through
me When I am attending to some
member's debate vop suddenly creep
in with some things T wish T could
get my ear deafened when you are <o
near and when vyou speak I wish 1
could switch off when you speak’
Now, Mr Banerjee, you are being per-
mitted bv vour frienq to go ahead

13 33 hrs.
MATTER UNDER RULE 377

RerORTED DEATH OF A GmI N 2
Kawrvr HoSPITAL DUE mo DICRYSTICIN
InIeCTION

SHRI S M BANERJEE (Kanpur):
Mr Speaker, Sir, I would like to
rajse a verv important issue which
has shaken not only the city of Kan-
pur but also the entire country That
is ahout the spurious druegs’' adminis-
tration resulting in deaths of <0 manvy
lives

Unfortunately, you were not here
at the time when I raised thiz ques-
tion how gpurious glucose injections
which were administereq to the pa-
tients had rost 24 Jives in a Kanpur
Hospital. You would have read to-
day’s news in the Times of India
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under the caption ‘Life-saving dru
Cl&il'ﬂs lite’ ¢ ¢

It gays:

“A 2 1|2 year-old gir] is reported
to have died immediately after ghe
wag adminisiered a test dose of
dicrysticin, “life.saving”" drug, at a
local charitable hospital here yes-
terday.”

You know, Sir, that the child was
under the treatment of another clinje
for the last many days It was brou-
ght to the charitable hospital and the
drug was prescribed to be adminis-
tered to that ¢hild The compounder
gave that child a ‘sensitive test’ but
she collapsed within minutes

According to doctors, there were
caseg in which the patients succumb-
ed even to the test dose. The police
have sealed all the dicrysticin injec-
tions in the hospital and the com
pounder hag been arrested

May I inivite your attention to the
fact that in this very House Dr. Karan
Singh while reolv.ng to my point
raised under rule 377 had stated that
he would take proper steps because
he thought that this was not death
because of spurious drugs but this
amounted to murder?

The extent of the menace can be
gauged from the speegq with which
firmg manufacturing drugs and allied
products have mushroomed in the
state, that is, U.P, during the last ten
years According to a directory pub-
lished by the directorate of industries,
there were only 87 drug units in 1983
in the entire sector. Their number has
now gone up to more than 200, of
which over 70 are located in Kanpur
alone These firms just do not stand
on their own, and 1 made a statement
here with full authority that there
were very high people, people who
came from the high society in Kan-
pur, who were the cream of the so-
ciety. who were highly connected, that
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is, people who were Ministers, ex-
Ministers, and even today Ministers;
their firmg are connected with this.. ..

SHRI PILOO MODY; (Godhra):

They are not the cream; but they are
the scum.,

SHRI S. M. BANERJEE: Yoy will
be surprised to knoy the amount of
opium issued through the Centre for
the manufacture of certain drugs like
pathidrine, 50 per cent of this opium
ig consumed by a single firm in Kan-
pur called Hind Chemicals, I am sur-
prised that no inquiry has been con-
ducted into the working of these firms,
May I request you, Sir, to kindly ask
the Health Minister to make a siate-
ment? The Chief Minister of UP has
arrested many persons, and I am very
happy about it But I would just men-
tion one more thing about what has
happened in the case of these drug
firms, The press report says:

“Alarmeq by this phenomenal
growth, the UP Government ap-
poinieg three years ago a committee
of fiive doctors headed by the then
additional directors of health, Dr.
B. N. Chattery:, to find out whe-
ther the drug units were maintamn-
ing the standards required of them.
The Committee, which visited parts

of not only UP but also Maharashtra
and Gujarat reported that mot a
single pharmaceutical firm in the
State was maintaining the standards
required in respect of the manufac-
ture of sophisticated grugs.

Amazing as 1t may seem the
powers-that.be put the committee’s
report in cold storage and drugs of
doubtful quality continued to be
bought by hospitalg and other insti-
tutions in large quantities.”.

I am surprised that the Health Mirus-
ter is not here, Let the Health Minis-
ter make a statement, and T am pre-
pared to give all ike= proot required to
show how the people are involved in
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it, I would request you to ask the
Health Minister to make a statement.

MR. SPEAKER: I shal] forward it
to the Health Minister I have also
received—1 do not know whether it is
in my capacity as Speaker or other-
wise—another complaint that two very
eminent persons had hardly survived
afier taking a drug which turned out
spurious. They told me that the drug
inspectors were actively involved in
it, So, I shall convey that along with
the hon. Member's observation; I do
not know whether that came to me in
my capacily as Speaker or otherwise,
but I will certamnly ask the Health
Minister to pursue i1t and look into it.

13,39 hrs,

DEMANDS* FOR GRANTS, 19874—

75—contd.

MINISTRY OF AGRICULTURE

MR. SPEAKER: The House will
now take up discussion and voting on
Demands Nos. 1 to 10 relating to the
Mnistry of Agriculture for which 9
hours have been allotied,

DEManND No. 1—DEPAKTMENT OF AGRI-
CULTURE

MR. SPFEAKER: Motwon moved:

“That a sum not exceeding
Rs. 1,36.02,000 on Revenue Account
he granted to the President to com~
plete the sum necessary to detray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, 1n res-
pect of ‘Department of Agricul-
ture’.”

DEMAND NO, 2—DEPARTMENT OF AGRI-
CULTURAL RESEARCH ANp EpucaTtion

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,50,000 on Revenue Account

*Moved with the recommendation of the President.
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be granted to the President to com-
plete the sum wecessary 1o defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in res-
pect of ‘Department of Agricultural
Research and Education’”

DEmand No. 3—-AGRICULTURE

MR. SPEAKER: Motion moved!:

“That a sum not exceeding
Rs. 45,23,26,000 on Revenue Account
and not exceeding Rs, 3,06,60,42,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1975, in respect
of ‘Agriculture’.”

DEMAND NoO. 4—FISHERIES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 6,17,97,000 on Revenue Account
and not exceeding Rs, 1,06,50,000 on
Capital Account be granted to the
President to cowmnplete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day ot
March, 1975, in respect of ‘Fisheri-

ies’,

DemAND NO, 5—ANIMAL HUSBANDRY
AND DAIRY DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum nol exceeding
Rs. 26,41,11,000 on Revenue Account
and not exceeding Rs. 2,40,33,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975, in respect of ‘Animal
Husbandry and Dairy Develop-
ment'®
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MR. SPEAKER: Motion moved:

“Thai a sum not exceeding
Rs. 7,49,00,000 on Revenue Account
and not exceeding Rs. 45,683,000 en
Capital Aceount be granted to the
President to complete the sum ne-
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875, in respect
of ‘Forest’."”

DEMAND NoO. T7—PAYMENTS TO INDIAN

COUNCIL OF AGRICULTURAL RESEARCH
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 28,11,80,000 on Revenue Account
be granted to the President to com-~
plete the sum necessary to defray
the charges which will come in
cdurse of |jpayment during the
year ending the 31st day of March,
1975, in respect of ‘Payments to
Indian Council of Agricultural
Research'.”

Demanp No. 83—DeparTMENT OF Foob

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 100,10,53,000 on Revenue Account
and not exceeding Rs. 10,99,83,000
on Capital Account be granted to
the President to complete the sum
necessary io defray the charges
which will come in course af pay-
ment during the year ending the
31st day of March, 1875, in respect
of ‘Department of Food'"

DeMaND No. 3—DEPARTMENT oF CoM-

MUNITY DEVELOPMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 24,65,11,000 on Revenue Account
be granted to the President to com-~
plete the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res.
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DemanDp No, 10—DEPARTMENT oF Co-
OPERATION

MR SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 5,53,68,000 on Revenue Account
and not exceeding Rs. 17,58,37,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875, in respect
of ‘Department of Cooperation’."”

I have received a long list of Speak-
ers., I think 9 hours are enough, but
stll we sghall have to flx some time
limit, say 7 to 10 minutes. In the case
of the opposition parties, the time is
already allocated, and one Member
from each party may take the whole
time allotted to that party or divide
it amongst the different Members of
the party who may be speaking, and
I lcave it to them,

Hon. Members who are pre.ent and
desire to move their cut motions may
please do so

SHRI BHOGENDRA JHA
nagar): I beg to move.

(Jai-

“Thai the demang under the head
Department of Agriculture be re-
duced to Re, 1.”,

[Failure to implement the
amended land ceiling laws and
distributing the surplug land
among the landlegs, particularly
in the Union territories (1)].

“That the demang under the head
Department of Agriculture be re-
duced to Re, 1.”.

[Failure to fotally stop evictions
of share-croppers and giving them
security of tenure. (2)].

“That the demang under the head
Agriculture be reduced to Re, 1",

[Failure to distribute all the
arable non-cultivated Government
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land and land owned on paper by
ex-princeg to the landless and
land-hungry peasants. (12)],

“That the demang under the head
Fisheries be reduced by Rs. 100.".

[Need of keeping all gairma-
sarua tanks and ponds under Gov-
ernment ownership preventing
encroachment by big landowners
particularly in Bihar and N.E.
India to develop fisheries, (15)].

“That the demang under the head
Forest be reduced by Rs, 100.".

[Need of distributing non-fores-
ted arable but formerly forest
land among the Scheduleg Tribes
and other landless for cultivation.
(16} 1.

“That the demangd under the head
Department of Food be reduced to
Re 1"

[Failure to take over entirely
wholesale trade of all foodgrains
and to procure entire marketing
surplus through a system of grad-
ed levy to ensure regular supply
at controlled prices to the weaker
sectiong in rural areas and vulne-
rable sections in urban and indus-
trial areas (17)].

“That the demang under the head

Department of Food be reduced by
Rs, 100.",

[Necessity of preventing wast-
age, pilferage and adulteration of
foodgrains under the Food Cor-
poration of Inida. (19)].

“That the demang under the head
Department of Commurnuty Develop-
ment be reduced by Rs, 100."”.

[Need for giving more powers
and finances to the Gram Pan-
chayats. {20)].

“That the demand under the head

Department of Community Develop-
ment be reduced by Rs, 100.".

[Need for further democratisa-
tion of the executive and judicial
wings of Gram Panchayats, (21)]

“That the demand under the head
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[Need of forming separate co-
operatives of marginal farmers
and agricultural labourers in each
Panchayat (22)]

“That the demand under the head
Department of Co-operation be re-
duced by Rs 100"

[Need of ending 1illegal usury
and ensuring credit at Jower rate
of 1ifiterest to poor peasants and
agricultural labourers (23)]

SHR1 SARJOO PANDEY (Ghazi-
pur) 1 beg to move

“That the demand under the head
Department of Agncultute be 1c-
duced to Re 1™

[Failure to abolish crop shai-
g sysiem (39)]

‘That the demand under the head
Department of Agriculture be re-
duced to Re 1*

[Faillure 1o acquue the entue
agrniculiural lang in posse.sion ot
biy landlords (40)]

‘That the demang under the head
Depaitment of Agiiculluie be re-
duced to Re 1"

[Failuie to enforce laws relat-
ing to land caling (41)]

“That the demang under the head
Department of Agriculture be re
duced to Re 1"

|Failure to distribute barren
and surpuls land left afier conso-
Lidation of holding among le.nd-
less peisons (42)]

“Yhat the demang under the head
Department of Agriculture be re-
duced by Rs 100 *

[Failure to yjmplement the dec-
lareq policy of Government to
distribute land among landless
persons (43)]
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That the demand under the head
Depaiiment of Food be reduced to
Re 1

[Need to take over wholegale
tiade In wheat 1n order to supply
toodgiains at controlled prices to
1ural wban and industrial areas
149) ]

That the demangd undey the head
Department of Food be reduced by
Rs 100

|Falluie to nationalise

mills  (51)1]

That the demand under the head
Dep utment of Co-operation be 1e-
duced by Rs 100

sugar

{Failure to set up separate co-
vperative societies for rural agri-
culturql Ianbourers and poop iar-
mers  (52)]

That the demang under the head
D partment of Co-operation be re-
duced by Rs 100

[Neced to advance loan, to poor
people and agricultural labourers
through co-operative societies 1n
order to sgve thum from  usury
51))

SHRI RAMAVATAR
(Patna) I Leg 0 movce

SHASTRI

‘That the demang under the head
Depaiiment of Agricultuer be redu-
ced hy Rs 100"

| Unsatisfactory progress of land
reform progrtamme (54)]

That the demand under the head
Depaitment of Agricultuze be re-
duced by Re 100°

[Need to frame land reform
Ty on the basis of suggestions
made by the Akhil Bharatiya
Kisan Sabha  (55)]

That the demangd unde; the head
Department of Food be reduced by
Rs 100"

[Government s surrender before
the hoarders and profiteers by
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a the policy of taking
over of trade of wheat.
<08 1.

“That the demand under the head
Department of Food be reduced by
Re 1"

[Need to take over the trade of
wheat, rice, coarse grains sugar,
edible oils and other essential Com-
modities. (57)1.

“Phat the demand under the head
Department of Food be reduced to
Re, 17,

[Failure to nationalise the sugar
mills. (58)].

“That the demang under the head
Department of Food be reduced to
m. 1"“

[Need to sell sugar only through
far price shops by stopping its
tree sale (598)].

SHR1 LALJI BHAI (Udaipur): 1
beg to move:

“That the demand under the head
Department of Agriculture by re-
duced by Rs. 100.".

[Failure to supply full quantity
of milk against tokeng in DMS
booths in New Delhi particularly
mn Moti Bagh. (60)].

“That the demand under the head
Department of Agriculture be re-
duced by Rs. 100.".

[Indisoriminste cut of milk
quota at the instigation of certain
bipsed officials of DMS at DMS
booths jn New Delhi particularly
in Moti Bagh area. (61)].
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SHRI R. V. BADE (Khargon): 1
beg to move:

‘“That the demand under the head
Department of Agriculture be re-
duced by Hs. 100.".

[Failure io supply full quan-
tity of milk agamnst authorised
tokeng from DMS, booths in New
Delhi particularly in Sarojini
Nagar area, (68)],

“That the demangd under the head
Department of Agriculture be re-
duced by Rs. 100.”.

[Indiscriminate cut of milk
quotg at the instigation of certain
biased officials of DMS at DMS
booths ;n New Delhi particularly
sn Sarojini Nagar area. (70)].

“That the demand under the head
Department of Agriculture be re-
duved by Rs. 100.".

[Need to lay stress on the offi-
cials of DMS to visit mulk booths
in New Delhi particularly in
Sarojini Nagar area instead of
confining themeelves to desk work
alone and remedy the hardship
caused to the token holders. (T1)].

“That the demand under the head
Department of Food be reduced by
Rs. 100.”,

{Urgent need to make available
vanaspati ghee for at least domes-
tic use and relieve the housewives
from great hardship and mental
agony. (T4)1.

“Thag the demand under the head
Department of Food be reduced by
Rs. 100.",

[Failure to check hoarding and
black marketing, of vanaspati
ghee in New Delhi. (78)].

“That the demanq under the head
Department of Food be reduced by
Rs. 100.".

[Failure to unearth ang plug the
source of procurement of vanas-
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pati ghee and muda by the hal-
wai while the people in general
are bemng deprived of these essen-
tial commodities (76)]

“That the demand under the head
Department of Food be reduced by

Rs 100",

[Need to impose suitable res-
trictions on the use of vanaspati
ghee and malda by the halwais

(101

“That the demand under the head
Department of Food be reduced by

Rs 100"

[Failure to supply vegetable
ghes ang matda for domestic use
in New Delhi while these eswen-
tia] commodities are made avail-
able halwis 1n abundance (78)]

“That the demand under the head
Department of Food be reduced by
Rs 100",

[Need to improve the distribu-
fion svstem of essential articles
like vanasapti ghec maida and
DMS milk (79)]

“That the demand under the head
Depaitment of Food be reduced by
Rs 100'

[Causes for supplving rotten
quality of wheat by FCI to Fair
Price Shops in Delhy despite ab-
normal tncrease 1n 1ts ptice  (80)]

“That the demand under the head
Depurtment of Food be reduced by
Rs 1000”

{Need to supply indigenous
wheat by FCI to the Fair Price
Shops for consumers of Delhi ins-
tend of imported wheat thereby
saving transportation charges on
movement (81)]

SHRI S M BANERJEE: (Kanpur):
1 beg to move

“That the demand under the head
Department of Food be reduced to
Re 1"
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|Failure to nationslise sugar mills
n UP, ang Bihar (72).

“That the demand under the head
Department of Food be reduced to
Re. 1"

[Fauure to talk over wholesale trade
in foodgrains (73) )

MR SPEAKER, The cut motion are
also before the House

SHRI S5 P BHATTACHARYA
(Uluberia), From the reports given
by the vaiious agriculture departments
and by the Minstry of Agriculture
here, a person coming from an outside
country 1nto India may feel that the
Goveinment of India in the Ministry
of Agriculture 15 doing something
very good 1n this field but knowing
the reality of our condition we cannot
think in that wdy

1340 hrs

[MR, DrruTY-SPEAKER in the Chair]

It 13 not clearly stated m what
direction our country 1s going In our
Constitution, there 1g a direction that
the disparity of income levels should
be minimised But after so many
years, what do I find? You find that
that the dnpanty 1 Increasing For-
merly 40 per cent of the people were
below the poverty hne This war a
few years ago Now due to deyalua-
tion of the rupee and msing prices this
percentage hag gone up to 70

Why 15 this 30? One reason 1s con-
centration of land Five per cent of
the families contro] near about 40
per cent of the agricultural land There
was the P C Mahalanobis Commuttee
to go nto the guestion of concentra-
tion of land It hag said that land
concentration 11 not broken by various
enactments There was the Ra)
Commattee on Agricultural income In
page 40 of its Report, it has said that
10 per cent of the rural families are
controlling two-thirds of the agricul-
tural produce If that be 80, you can
understand that 70—80 per cent of the
rural population are redlly toiling to
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produce our agricultural commodities.
our food ang commercial crops by
their labour, toil, suffering and exer-
tion. But are deprived of the
xight to live like human beings; they
sre deprived of their food, clothing
and other living rights. This is the
situation through which the country
o pmlnj.

Reports are there saying that the
Jpoorer section, the small owners should
be helped. Bank laws are there to
BiVe loang to these persons. But there
must be security giveny. Without
security, they cannot get loan. They
«an get some charitable gifts. but in
general no real help 18 given. Due to
this poverty of our rural population,
industry cannot also grow., Without
a home market, with vast numbers of
pevple remaining in starvation, what
Jndustry can grow? Simply exporting
some commodities worth a few crores
of rupees cannot make industry grow.
Lue to this, industry is decaying. The
capitalist class of our country are a
degenerate class. They are not making
profit by giving help to people; they
are making profit by killing people,
This is being supported by the policies
of the Government. The Gu\ernmen®
for various reasong has got a soft
corner for them. The Planning Com-
mission’s Task Force brought out a
report on land reform. H has clearly
steted that land reform legislation is
enacted, but there is no will to execute
those Acts, The money spent by the
Government goeg to help the richer
sections of the peasantry and not the
poor. The Task Force has said that
Rs. 2000 crores are spent on irrigation
this year, but all that money has not
helped the poorer sections of the
people. When the United Front Gov-
ernment was in power in West Bengal,
they gistributed some geven lakh acres
of benami land san kas land of the
Goverrment, but the Centre was
eager to send Its forre and crush the
peasants, From this we can under-
stand for whose interests the Govern-
ment runs.
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Moreover, we find that thg Govern-
ment has given up the wholesale trade
in wheat and rice. They have given
it up. The Prime Minister asked,
before this new crop was harvested
what should be the policy regarding
food procurement. Our party gave a
clean ctatement of our policy, and that
could have saved our country from
death and destruction as is now going
on. We clearly stated that now, in
our country, near about 11 crore
tonnes of foodgraing are produced,
and out of that, the richer sections
conirol more than five crore tonnes.
After keeping their requirements for
food and cultivation we could procure
five crure tonnes from them to feed
our country. Giving their cost of
production and 25 per cent profit, we
could buy from them all their surplus
at Rs. 80 per quintal, rice or wheat,
and we could sell the product thrcugh
the ration shops at Re. 1 per kilo to
the people. That would save our
country and our people. People would
not have been discontented ag they
are now due to high prices and no
supplies In West Bengal, there are
no supplies. Even some Ministerg and
some MLAs from there came here in
connection with food supplies to Cal-
cutta. But what about the rural
pcople in West Bengal? The modifled
rationing system has almost collapsed
and you cannot understand what is
the suffering of the people. Rice is
selling at Rs, 3 to Rs. 4 if not more,
per kilo. We do not know what will
be the position in the coming months
Naturally therefore, the people are
getting disturbed and discontented. I
have seen that even in Stateg where
the majority rule is that of the Con-
gress and where no other party exists,
such as Gujarat and Bihar, the people
are gettine discontented. This is due
to the rise in prices and the non-
availability of foodgrains at the nor-
mal price for the majority of the
people. This discontent is growing.
Due to the Central Government's
policies. even when we have got suffi-
cient food production in the country,
it i impossible for the people to have
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food, This is a dangerous situation
that we have come to.

The poiot 18 that due to this agricul-
tural policy, our country 15 really
lagging behind. Our country csmmot
develop industrially; our peopls can-
not have an end to their sufferings.
Poverty cannot end. Tha unemployed
men cannot get any jobs in this state
of ecoanomy in our country., This is
the position we have brought in and
this is a dangerous position. If the
Minister of Agriculture does not realise
thig reality, we do not know what will
heppen in the future. You say that
the disturbances are going on due to
right reactionaries What 15 the diffe-
rence between you gnd the right re-
action? They say no rationing and no
procurement. you also in practice do
that You are helping the profiteers
and the big land owners and the black-
marketeers. What is then the diffe-
rence between you and them? Nothing.
Different persons are there but they
are in the same class, The only alter-
native to our people i3 to struggle and
fight. People are not made of stones:
they have got to live and they must
find a way to meet their expenses for
living In this state of affairs, one
might ask- is it possible to solve our
problems? I say, yes, it is possible in
our country to solve these problems
and end poverty and the problem of
unemloyment and also develop our
country. To do that the basic thing
i this. The lends of landlords who
own more than 10 acres of wet land
or 20—30 acres of dry land: but who
never toil or till in thefr land and
never produce, most be taken away
without compensation and distributed
uthong the rural landless peasantry
tribel people and Harijans. The owners
of less than 10 acres—upto 5 acres
mey be taken if they have sufficient
frvome from other sources. The owners
of five acrés who ate not cultivators
should give thelr Wnd. They should
aMow them to cultivate the surplus
Tund so sequired and dlstributed with
the heln of the people among the poor
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peasants and agricultural labourers. If
We regily help them industrial produe-
tion end agricultural production will
develop by lesaps and bounds and our
poverty will end. Corruption also
will end if lifg is allowed to develop
in this way in our country. If you
do not do that, the country is bound
to suffer. There is no glternative to
save our country and people, to end
poverty and unemployment. ] speak
like thig not because I amr an Opposi~
tion pavty M.P. I shall quote from g
publication brought out by the Lok
Sabha Secretariat Library on 13 April,
1974: reviewing a book called ‘Impe-
rialism and Revolution in South Asia,
edited by Kathleen Gough and Hark
P Sharma" 1t says:

“The serious difficulties the Indian
economy has been facing regarding
the growth of the national product
and an all round improvement im
people’s living conditions go not, in
the main arize from any natural or
technical deficiencies They stenr
from the particular path of econo-
mic development that India has been
following The choice of thig patlr
was primarily due to the incapacity
and unwillingness of the Indian
bourgeoisie given its relative weak-
ness and its solidarity with the
semifedual elements in the country-
gide in the face of growing mass
struggle—".

“4o effect radical agrarian reforms
and thereby remove the obstacles to
the development of productive forces
for the immense majority of the
Indian people. It ig only when the
poor and landless peasants, the
majority of the rural pedple, direct-
ly take policies into their own handy
that the indispensable agrarian
transformation can be effected, the
mair obstacles to economic develop-
ment removed, and India’s depen-
dence on imperialism ended. This,
however is unthinknble without the
selzure of political power By the
prajetariat in  aHiance with the
peasantry.”
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Thiy is the situation. This ig the way
-out given by the economist. We should
seriously congider this. Otherwise, our
country is going t0 be more and more
dependent an imperialism. They have
written in so many words. I do not
Eo deep into this. But, I want that,
since the situation is so gerious in our
countiry, we must deeply think of it
and change our dangerous policy of
ruining the country, Thig is what I
would appeal to the Minister of
Agriculture.

MR. DEPUTY-SPEAKER: I have a
note from the Minigter of Parliamen-
tary Affairs to allot 10 minutes to
members of the Congress Party. I
am sorry to say that, but they may
‘keep that in mind. I am just convey-
ing this to you,

SHRI K SURYANARAYANA
{Eluru): Mr, Deputy-Speaker, S8ir,
while supporting the Demands for
Grantz in respect of the Ministry of
Agriculture, I would like to say a few
words.

According to the Annual Report of
the Ministry of Agriculture for the
year 1973-74, on the developmental
activities of agriculture, the Depart-
'ment has intensifled its efforts during
the last year ip regard ig the Plan and
production programmes. Sir, if we
take into account the production
figures, I think the Opposition parties
also have to agree that the Govern-
ment of India and the State Govern-
ments are taking keen interest In
regard to the development of agricul-
ture, which ja the basig for any deve-
lopment. From the report, we find
that during the year 1968-69, the pro-
ductiop was only 83.6 million tonnes.
This relates to cereals. If you include
pulses production. which was 104
million tonnes, the total foodgrains
production in 1968-60 waz 54 million
tonnes. In 1870-71, when the climatic
uand othep conditions were favourable,
thy preductisn was 1084 million
tonnes. When there were droughts
and other calamities in the country,
in 1973-73, the production came down
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to 95.2 million tonnes. If fertilisers
and credits are made available in
time, I think, even if there are cala-
mities, producers will never hesitate
to produce more and give to the
nation. The farmers and the agricul-
tural labourers are not bothered about
the prices and their wageg respec-
tively. But, the other class, including
the industrialists, keep quiet when the
prices come down. When the prices
go up, then there is a demand for

more wages by the industiial maz-
doors.

14.80 hrs.

About 70 per cent of our population
in India is agricultural Community.
They are not demanding more even
though fertilisers are not given in
time and are not supplied at proper
prices. They are not demanding; they
are only begging fcr fertilizers. In-
spite of thogse things the Government
has not given a proper attention as to
how to get rid of all these things and
to grow more food in the rural areas.
Their only interest is to safeguard the
interests of the industrialists and the
industrial mazdoors in the towns and
cities who are not food producers but
only consumers.

The agricultural labourers are
suffering the most. There ig no work
for them throughout the year whereas
for an industrial inazdoor there is a
guarantee of work throughout the
year in the city. They constitute only
30 per cent of the population. For 70
per cent of the poulation, rural popu-
lation, there is no guarantee of work
for the agricultural labourers and
there is no guarantee for the producers
that they will get fertilisers and other
inputs in time and at proper prices
In spite of all these things they are
producing food at the cost of even
mortgaging their entire property.

What are the conditiong of agricul-
tural labourers? I am sn agricul-
tutist closely associated with them.
Thers is no guarantee of work for
them. I cannot also guarantee work
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to them. I cannot depend entirely on
the agricultural income., 1 <cannot
survive myself only on agricultural
income. 1 have to find out other
means also. Formerly, there was a
misapprehension that we could not
sell all our produce and that we must
keep only a limited stock with our-
selves. That was an old cocialism.
Now, the socialism has spread to towns
and villages also. It is nof that
socialism. We agriculturistg are the
real socialists, We produce for the
country, not only for us. Our agri-
cultural labourecs also, without any
guarantee, work day and night to
produce food for the country. Now he
15 able to get work for 100 days or so
in a year. Formetly, he used to
work for 365 doyvs in a year There
is no capacity with the farmer to keeD
agricultural labourers for the whole
year. I cannot maintain my agricul-
tural labourerg throughout the year.
I am keeping them only on dally
wages,

Then, according to the recent policy
of the Government of India about the
change in the wholesale trade 1in
wheat, they have given a guarantee
cnly t~ those who are living n the
meirop ilan cities and the industrial
mazdogrs. The oproducer 15 hoving
only one or two months’ stock, Today,
everybody 1s a small farmer. There
15 no big farmer now after the intro-
duction of land reforms. My hon.
friend, Shri Bhattacharyya may not
know 1t I have got my own experi-
ence, After introducing land reforms
within one or two years, there will
not be any big landlord. On the other
hand, there are big industrialists, big
house-owners and all that. They have
framed so many rules for land reforms.
Nobody can escape now.

It is all in the hands of State Gov-
ernments now. Even though in several
States, the Congress Governments are
there, they are not taking much inte-
regt. I agree with you there., The
State Governments alwsys say that
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the necessary legislation in this direc—
tion is forthcomung. In Punjab, they
are now thinking of bringing forward
a legislation with amendments on the
subject of land reforms.

In Andhra Pradesh, they have
already distributed 10 lakh acres of
Government land. But still there are
lands which are being occupied by
landlordg in my area, Several times,
1 have brought it to the notice of the
Government. About 1 lakh acres of
land are to be distributed in my con-
stituency. There is g potentianlity of
having a second crop there. They
can grow second crop also on that
land. There is a report from the
State Government for land distribu-~
tion. But, on account of various rea-
sons, fiom patwari to Collector they
are joimng together and they will not
allow the landg to be distributed to
the landless poor. Somebody is given
50 to 100 acres in the name of co-
operatives and somebody 1s given 1n
the name of Dharm Samsthans 200—
500 acres and they do not pay taxes
even, Bul if a poor farmer owning
one or two acres does not pay taxes,
his land is attached whereag a man
sitz there with 500 acres in the name
of Dharm Samsthan and he does not
pay a single paise as tax. I asked
even the Collector and he said on>
Dharm Samsthan owed about Rs.
53,000 {o the Government in taxes. AN
these things are at the mercy of the
State Governments The State Gov-
ernments are not taking so much inte-
rest in land reformg implementation.
That is the position where we have
become the target of criticism of other
Parties. Let us confine it to ourselves
i.e, the Congress party, let us concen-
trate our workers our MLAg and our
MPs, and implement our policles.
Sitting here and speaking in the legls-
latures, 50 per cent of the people,
either MLAs or MPs are not aware of
the local conditions and how to tmple-
ment our policies ang programmés
and they are simply talking. That is
my opinjon....{Interruptions).

Then about ground water survey,
there is inadequate grant of fundg for
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this scheme, In my State of Andhra
Pradesh, they have surveyed four
coastal districts. There is great poten-
tial for ground water utilisation. The
Survey of India has made the survey
and gave a report but the Govern-
ment of Andhra Pradesh has no funds
to execute the scheme. So, ] appeal
to the Government of India to recom-
mend to the World Bank to help the
State if they 1hemselves have no
funds. Andhra has got immense poten-
tiality for ground water, If they have
only adeguate funds, the Andhra Gov-
ernment can execute the scheme.

Then, Sir, Shri Bhattacharyya and
other friends, while speaking on the
Bihar issue, raised that the Govern-
ments in the States are not taking
sufficient interest in procurement and
that is why the prices are going up.
1 wall give an instance to show how
the Government of India is taking
mtcrest on this matter of procure-
ment If you see the Annual Report
cn food of 1973-74 in Table 3 on page
8, you will find that the total procure-
ment in 1971-72 (Nov. Oct) iz 311600
tonnes and 1972-78 (Nov. Oct.) it is
2706,000 tonnes (the tota) quantity pro-
cured) and the quantity delivered to
Central Pool is 1425,000 tonnes. What
clse can they do? This is a credit-
able achievement in spite of all the
calamities. The procurement business
was taken over by the Government to
belp the poor people and to help the
down-trodden people by opening
fair-price shops. The Andhra Pradesh
Government has alsy procured nearly
6000 tonnes in spite of the severe
droughts and it has given 6000 ton-
nes to the Central Pool,

But I am sorry to voice my an-
8uish and anger on the floor of this
House that the Government is not
Providing to Andhra Pradesh suffi-
clent a8 much as they are
oiving to other States. There 1s no
et policy for the distribution of fer-
tilisers. There is ng universal system
or method of distribution of fertili-
Sers in various States. Several gov-
saments are Congress Governments.
Then what is the difficulty in having
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a uniform policy for distribution of
fertilisers? When you are interfer-
ing and recommending ip the matter
of land reforms, why not you entrust
the distribution of fertilisers to the
Co-operatives under the jurisdiction of
State Governments so that they can
execute the sales in a systematic ma-
nner. I suppose it was in 196263
that the Government of India appoin-
ted a Fertiliser enquiry Committeg of
which one Mr, Sivaraman, a senior
ICS officlal, was the Chairman. He
hag no touch with the farmers' pra-
blegs though he might have been an
expert. He came to mv place. As
I was the President of the Local
Marketing Society, he saw me and
inquired why only co-operatives were
entrusted with this work. But, Sir,
we have done well and have shown
results. There are no valid ¢ ompliants,
Mr. Sivaraman has gRiven his repoct
in favour of the manutacturers of fer-
tihsers. He has reccommended that the
work be alsp entrusted to the private
merchants. When you have entrusted
he matfer to the private people, today
the result 18 that here is no fertiliser
in the market. Now the co-operatives
have got & networkof 1500 depots in
Andhra Pradesh alone and we want
to supply fertilisers at the doorsteps
of the farmer but we are not able to
do so because of these policies. Your
schemes and ideas may be sound but
the implementation is getting into
trouble because the officials create
hurdles in the implementation.
Other important crops in our coua
try, next to rice, are the commercial
erops like sugar. You know evert
time how many people and how many
partieg are criticising our policy and
the policies of the Government of
India on sugar. There is no price
policy. Various states pay various
prices for sugar. The Andhra Pra-
desh Government have recommended
Rs. 170 instead «f Re, 151.24 ver quintal
fixed by Government of India, Whereas
in Madhya Pradesh it is 103. In North
Bihar it 12 Rs. 166 and Rajasthan 181,
South Bihar—Rs. 176 fixed by the
Government of India, What is the
reason for these different prices?
SHRI R. V. SWAMINATHAN (Ma-
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duraj): That depends on the sugar
content.

SHRI K SURYANARAYANA:
That is also not true. There is one
National Federation of Co-operative
Buger Factories. Our hon. Minister
8hri Fakhruddin Ali Ahmed said at a
meeting of the federation that co-
operative sugar factories also are not
properly selling the free-sale sugar.
While agreestng with him, I want to
say that they have a right {o prosecute
them but without prosecuting them or
without launching any case against
them, simply blaming them iz not
right. Some officer might have infor-
med him, Otherwise, how does he
know? He has not personally seen.
He has read the reports only. Let
me bring ona instance in this regard
to his notice, There was one IAS
officer, Managing Director of g co-
operative Suger Factory in my dis-
trict. There is a complaint against
him. The General Body passed a
resolution against him. Mr. Balarama
Raju, an ex MP also wrote to the
Government of India but what  has
been done? He has been promoted
and also sent for higher training.
The complaint was that he has sold
without the approval of the Board

Government algo launched an inquiry.

Finally, a word about the co-opera-
tive sugar factories in the country.
Now we are trying to export sugar as
we get 2
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operative Development Corporation.
It is wellorganised and welleguipped
and it js the only institution in My
opinion at the Government leavel
which is useful to the farmers as well
as the other sections of the population
in the rural area for the development
of our industries. Their activities
cover itemg lke foodstuffs, agricul-
tural produce, sugar, cotton, jute,
vegetable oil ete. In regard to tribal
people also there are items like lac
and varlons other prducts lke soap
match-boxes, honey, ete. which are
cottage industries in the rural aress
and they look tp theiy marketing also
and giving of reasonable prices. BSo,
my request is that the Government
of India should give more finance to
the N.C.D.C. to develop these indus-
tries in the rural areas as well as in
the tribal areas.

ot qry, qrr - (i)
FYERA AZNIH, WA FATL AN K AT
qaeqr qf aefTc ) WO W WA
& gfr o & e o A & Foaar
26 761 ¥ wAFTT WG T FH
ot fem § we 2w & @ qhvbrR
o7 T & amA ghar T wrEm
anror Feae § frer adrar § B are
fenrers & v wargArdt aw I *
T wor % ey Y mar § 1 gy
7Y, T AT - £ T 8
W q wmar § e i 3 fey #
& v ) grea T Peft i gA
ag woerT A€t ¥ qrefr | woifE qe
¥ & wearsr € goRTT ) Wk N
@ ¥ wmrh g fo
awo 480 7T finfr ff | mw s
T FTOWTT T FE AT e W
o Y 7 ST W vy wvy § Y oY
seqt § v O f v ¥ w0 e
oetert K oarw @ ¥ 3y o ¥ ww
o prefead gy § e S Qe e
# e e s ot whg HRew whre
R et 3 e wr et & Wit ot e
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W ol o wEw b W fw &
Fwa § fe oy o st & wgr amar
T § W g E X agy al ey
ot fired e Rt w57 arelt S Y Ry Yy
197 1 FYATA & A TTHICA T AT HY
<ty Wt fr AR K20 X R-gaTc
& wiewry S TR add, AT
o% ot 3 Wi S & A IW 9T
Fo WA frar 7ar 1 o HAArd A
fefe Aog waragar g, § am o
# gfen oy g

Land reform Bull fails to trans-
form agrarian structure. Storm over
land ceilings in Gujarat.

Lend reform measures in Bibhar
reduced to a farce Land reforms
only on paper
oy CFE FRww 7Y M wEE § )
fady W 937 7 @AY ¥ AT FTAT
F AT T AR TE WA GIHTL
1 W7 ¥ w41 77 fF 2 F 18 awe due
Fratpdy et & arg | 399 oY qar
& v Y, vy o e ATaro W
% T %1 5o AR T | wiEy awe
& AT AT FW G7 KA1 FIA ATHT
FTAT FY A A7 7 TAF! A F O
gut 1 Tre far gard ardt ¥ v
ot Pt A AT Wt Or§ Tetar A
freerr 1 Grft ager el W wewTe
g X I arx o o Wft v Ay
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& T AR Q@ O ¥ AT T
S w7 Wr ) e gar &
fir g0 ooy & wre € Sraarard §r oy
¥ s a wwrwre I fre arne

L

gy graw A AT g wsAr A1
7 fasr ) @ Frivd og% 7w
g § fe age dra da gt <}
AT UF TF heT &I €7 T &7 4%
o Ay &t 579 Feelt & fgmmm & faway
¥ W ag W ey ) s Ay 8
qAT ez & fiw wer qn fawrar
a9 OF OF 9@ A A eI,
A WA A A qrIm
1 &z W17 fawT ) gad 78 anagr
21 &R qg |WAr A fewsr Td
fret &, s TA-TA WY feaedy
w1 IENT SR @9 A {5 WA ¢
arfe &t ®1 oelY ¥ @%@ T
FTe wat ¢ fr fawt o o © off
b wife G @t @ @ g,
& art 48 w1 qFT way A aoa
Wiy fs wEm sy § 1 A R
W9 JET ¥47 43 §, AT ¥ qrw waw
T | W WA wywe §——ag
firoet freder @ 87 e @ wrarr
! af aed ) & Al qen winr
gy faemeft it & oY g freeiy
favirer® § 7 feodk v @ s o
fad onit ¥ € frarelt worrd, s W&
fewel W o syweer Wit o @ ?
N Ty A& Wt we
£ Wi 7, are s oy o Y
iy wr e arlt At wchorr Ay oy
w1 dvr wrimm, gAY g gt
ey Wt A o sty O | wak
YT W wre gy N fewr & fadr
fuorel wr werorvt W wwd ¥ ow



307 D, G. Min, of

[ & wti ]

ATF W7 QEHOAT & @ §, g
TH AT T s faoet & fod
aew @ &, dfeT que-wIfd a=w
g g, FETn T g & WA
e § 1 a7 ol fasard gt
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MR. DEPUTY-SPEAKER: Shri
Dabara Sinigh. Kindly keep in mind.
the time-limitation.

SHRI DARBARA SINGH: (Hoshi-
arpur): I have prepared sg much on
this subject that in ten minutes it is-
not possible tp dispose of my points.

MR. DEPUTY?!SPEAKER: Try
your best.

SHRI DARBARA SINGH: I nor-
mally do not speak in Parliament on:
those. subjects in which I am not in-
terested.
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MR, DEPUTY-SPEAKER: The
hon, Member may pleass conclude
now.

SHRI DARBARA SINGH: I will sit
down thes. That B all; I ¢an 8o n0-
thisg elwe, I paidom spesk.

MR. DEPUTY-SPEAXKER: You
have taken more than doubls the
time.

SHRI DARBARA SINGH: Thank
you, Sir.
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Wt gfesare fag wiww (deew) -
ey w7 ey Qe [wvere & Fe oy Famy
¥ gl g & aff afes) e dw
RXWE | W F WA ¥ 7 WA
I e gw fearamg) g
o T are oy vt § e Rwr & o aely
# &t warf w1 e o g
wrrW A TN o f
WMo P{ i ed e R f
THITE RN
1457 hrs., as

[SeR1 Dimness CBANDRA GOSWAMI n
the Chair]

afen oz weAT T oW aw
B H T T ot FER
s fag wsEd @ ¥ IRA wamn
fir Wy ooy & e weEw W7 21 TRAT
ofreeaT & fag 7ar mar a1 S w7
qrE ¥ TER WS ¥ 13 qEE Y
fearmar} 1 o gk s Frcag ww
X WE [ A\ WE W wq
%< fear wav §, w1s 978z w3 w7 frar
AT §, AUTT ATHE FY AF A ¥ g
Tt frae TR | wam ARy
3w % g% ¥ A 7 des afwde T
et A At arar § 1 forrely o
g Sy ¥ §, ¥ Ay W
WARISH AR Al T ar ) X
aR g W T @ fr grdart y oy
quferd} wra? wareare €t § g B § $T
oht W ag F gE | BN IR A
sroet wg1 5 feam v se foamifer
STYq & e wg At ¥y Qe oqra
g Wi n & e W Y ey e
A% Hfiew wrey gord Wy T vl o
;T AR w41 feqr P wq paer wA w1
AT W TAT AKX AT 105 TTX T AT
fear 1wz frer @ Wi 105
oY WA gR s ey Wi Faw
X %Y gt ot wrror For F i ofr wite wrer
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oY welt oY @it 1 Rz wrdr av Aok
feardaz ardr firerdr oft wriwd % fir &ar-
¢ ot aglt Wi wy ok § dfewr &
STRT FasAT wrgeT ¥ e v i sy
ot iy dar adf gwr & + aga v S
Mg gicmn v qum i @
& W 7 gy o W & v i o dere
& T F, gy Y derar ¥ AR A A
afedz § 1 agh o wry areT 39, A d
e o v 3, Wt g war FT A fi
o & afedie & g ¥ &5 W,
wT wfewe wQ ¥ wT &5 W}
WYY T qed § e {7 & demre woelt
i ¥ A o AT AA A AFar §
T 7 § fF & & were A o dars
o A< Wy feear & P Tl 8

fredr g5r e 7 fiv §F arodr
waq fecer waa 8 af o vy
R EAN MO FIw Qi w7
7 ot Ay Forer 7wy

15 hrs.

g o7 & ¥ 97w N Afrat
Fardr &, e woAY § o7 oftees
¥ art ¥ aqd vt &, 2w A O RN
I Fr 7 FAT W T v
TF TR A W7 W FAT A7 qAg ¥
T AT Y BYF AL BT T RAT FAT
quar & W qEd e fewrr @ oz
o geramdn e ko T g
# o oy 70w rrerr o fory o T
¥ oty i MfrEr e P
wnr qoAr &, T w1 Ay WrE fgaw
LU

& st vwcdT wEmT W wIEr
'ﬁr@r #--7¢ AR wgT A §—
i q® AsT wAw ¥ 7¢ gfear fadt 4,
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ot ¥ ureeft T aF fzy v owR 2
e x| gfear ¥ g dvar, O @9 e
" € fir woRr 5 ave W Y qrg-
oy ® AR WY KT T WA
t 1 ¥er wr a7 0% Jgew AT
¥ u% 47 ¥ 747 garer ¥w faenr
AT Tt § 7 Wgedw wmgw, WA
WY WY, A & o w5t grIw F T
9T AT WOEAT E |

fredt et wvere 7 N afay
TSI W TR ¥ A A w
ez v wam f &t T &
I W SN A | AT A 3w
miiwdt & afeq AT fem o A
=t /17 70w AT, i W g
¥t & gl ® g AT 37 & Sy
qORTT X W gt gfew frar 7 W g
FTETT 6T TSATAT TET G IH Tfifay
® ST W 1 gl qT Ao
o wrfo & e 17 73 7 5 oy
Wﬂﬂﬂ’f‘wawﬁrla@r‘aq@

ot wg7 o g oY o & wiw 9t it 7w

1 & 37 ) warn s g v o
FTWA X &7 oY o qTE o AT WY AT M
§ | W T ¥ waT X 7 a1 4,
@ W o Yo wrk o ari o Iw & gArEy
W W ogERT W v §
wiferelt Famlr ¥ ° gw A fad gy
g & e wow Qudfew o & g
% Hthene afadt e w2

W g ¥ qg qifedr g 2
e g foem & 105 w7 e &
fgwrw & A wft Wt st w1 150
w fewew ww 3w ¥ gz gwiT g A
T wgar g B feme w oawr WY
Geprifey smew gy @ ar W g we
FORTC WY ot fower w1 Qegavi
ew ¢, ot 3w Aew g7 I woww
¥ Ay Wt B wnt fiegeew & N
W &R T w1 o W oW
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Fofrar ady gerr fs adar sl qeATE
W17 AZAAPW AAGT AR | W
s w1 —fa WY 150, 17507
200 =9 fize o Fod gz £ o
@ ¥ femw o % 1 100 T
fer 7@ ¥ 7orr wret § Wi wrar
T FT 105 WY farew T Y 1 WX
¥ fFrAm ¥ ww fevew ag 4o Pe,
AT 77 w1 frsk qwre X falr ) W W
TN F1 R HEL g 7

mr fer ¥ Y aw o @y,
AT & 7 g v ¥ fin o Few T gET
Hew AR gAt AEw 9 AW Aew
dor A & 1 & A wreedr wgr o7 @
@ | TA{ I AT AT® AT T
TR N AT Aew wgy A, g
T " W aw § HY aew Fww o0
‘AT AT @1 A WR A ¥E T
vRr ¢ & ¥ ow e fem #
W AWASiE w N v
w1 7 TARY F—ea ¥ FAT T
fFrarat &, o wdt gt & wrg are
rar & “zew-z”, e arer qaftafy
W7 StE-RIHTEaT §, ot v & e aw
g 7 femaear § W # wow A9
Ty, fem dik g W s
o mimaiagitiatram
b 2T ww ¥ AR wage e W
g &, Foor & s @AY sT o 2
w1+ o P o wgar ¥ “ar @ g

o fge & fewm it awge
% ar & wft guE fear v @ 2
TZr QATFANT § &3 F A oAwfr
P s <1 &, war 3 Frarr Y e
3] & frg, 99 A T ¥ fan s
AT F Qe Ay & g Pear
wE?
ot ®to e wyaw : (Frr) L AT
e ¥ Ay o gERe & Q)
wr &
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St gfetre fag a0 gl fan
A ram fear war &, 39w oaw
TR OFE &) WA AL AT gAar q
I, J ot gA qTA R BT

¥

T A A AT T AT A G273
® w3 & fag w3 @ 2, ar e
W awm A F g AT W &
ag FraTT & 7ty v omfrr FR e ?

ek RE L i i L
W wgd § ar wgq & 5 Pewm
FI dararT & 6T ARG AT ¥ IH
& 37 7Y gAage wvan g OF & 0w A
a¥ mrg gy-wfag 8 ¢ ¥ oF f
TG A F AW § T F FW w3
§ gaga g fF weaw @Y gaer fex
aqr #1 A3% A O, W v
& o 7€, A & 97 & qar fF § gar
i Fer £ Garare &1 #7717 g
Ffge | gy qreFiE & d5v w7
HfaT FTF ¥ ®@ AL T THAT 7|
W @ w gt waen wfgg e
frar it frear dfq s qwar d -

frolt 7wy & @ warr a1 fv fee
o wfed ¥ wrogan g Wi
o & fisare, 8 75 =R e o%
¥wq & forg wompx foae g Az #
gficqeay o dor o sfeat § 9 -
WA 130, 140 WX 150 & fiexz=
% figrrw & frwr | ofy frt wiw? % W
g fin ooy aer gfcarr ot 9o
¥ freral o e WAt a1 @ 4@,
75 Tex feseft ofy dfedt & Ao g
fr srar | wTRTE QF A wT

a% TrT W T A W et

o s wgerr & ierele & )
¥y fifer g W wer Fe d Wi ffwge
Feasmi oo T A&

turg
39 & AT & g aw 4§ 9 ) TN
F1 fopwrr o 2 far A6 war af A w7 |
qE7 g W1 FE FRAT agr @ fF
7R 75 I fevew 9T WIRQT FRA |
v ¢ g fax aF =@ AF AY
agr #rar | gegn arar fF R feer
¥ A WY WA, A g A4, WA
Zz q¥ar ar gfmr a@ TR | W
FEAagrAfeNn F A g g &
& fr ] Fral wra g 33, 0w faeey
wgT F AF TFAAC ALY | ©F A A&
ara & fag wrf wferrded FaE
Y77 A AT W FE qE T
qfer w2 a1 & w1 ff A=A 7 &
Py Aee g1 Tae Y A wfedr @ wltw
& 7w wrfae 7w Ag 150, 17 5§98
faqest ax gRram fasr &
garr & fegr & dg &1 WA 76
T AT OF W7 Fw e o el &
=7 &1 175 TR FT q17 I A w7,
ag A g & TE wrar e woer ag
aifrft war ot ? gTarr wr feeer
% TR T4T WST §, IARIAF 76
T % Wi W § e & ¢ § W
a% Fen (a7 faedt ¥ wfear & wex
agr A% 17 5 T & wrw few @ @y
for afy ft, agresy # go Wl
#1 ey ¥ A ¥ ankt & fag wnon
@ qg wg e fe e d @ ¥ o
Ag A w1 Ay wavwar ) W@t ¥ TAw
g ar x@ g fevew af wdeR
¥ fre wg wro ) ow &% 10 ¥WOT
iy wdewT ¥ A ¥ gy ¥ W
wré | STk wEr o & Yo Y S
1o Tokt /T 120 R ¥ W Y
ader Wi Agreres & ¥ v v YN
7 3 ey v vy wit fo g
T T WY A W g T v |

ot wehr W : (wateT) : T wfaws
arw & ey k)
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«it wfettrre fag afeore - 7z o
#rfr a1 adi €rit qar w8 A
Y at wry P ot e ) Al T Y
frdfr A sy & dr wm e &
ot AaeAY &) oy frdfz arir & = v
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o7 AL 77 2 AfaAr wwe e
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TR & A IT & AT ST FT T
213 3 % o famgT v 3 AW
fram w1 g4 @2 X |17 & a5 77790
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% W w0 Adw fea S w@r 37
aw szt fawdr & aer @ 1 & AY Az
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i graTL FTRAT T FET ¢ e faarey
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A N e wTE@ s
AT AG AW FEA |

8wl o W g R aw A &
oot & wra 7@ @T ) v & A
wxd A 3 twfrr 7z & e e

D. G. Mim. of .. 330
Agriculture

" WY R, ' @ g, G A &
T & AT AT qET T 07 T A{
w7 T}, OF T ER AT w1 AT AT
fE & gEr gz & FT @ AfAm
fofzars wrgw A OF 7w & v fav 7
T ®gr=, 7 gAfzaen W fram &
T & WX A G G A AT g
zeh v smTTrATIWE
frg & famger 7 wgan wfra fe
o & A & fegram & Gram v
R o e, fegere & owew
HATH FY FIE FHY T 0T TT ST FFAT 1

&T ¥ ot § w9 A gaw vfadr
gt =ifgo 1 G oifeet & 37 w2
& it afedT e S T
FAT 9T UFT, T T OFT, AT &
@ aiffy 8?7 fegeam & w2w g0
sfrers srardt sofiw & 30 fdr 2
AT T FT W AT X I F AT
gt gtdt @ifezwr &1 Afsw = F
oY Sty & =Y 7 s Y arferdt <ramar
T TRAT § | TF ATE a7 WY @A
¢ fo Ereravm ar wifge, dfaas-
IV FAT T AR g aeE aie OFT
a1 gt &Y fed M fedm amar Y 3
90 aftory Afrer W 5 gFEE AT
ar o7 fwv W wGA 7 O qry
T #@ ORS 97 Firf few St
arar g ? zvam # frad 2w P
WY AR A & g AT &
FAL I WY wof @ AT W) WY
#1§ Eaw A& & e o fawer wre
SR | A, TAE WS q2T D
TF F ) A ATEEAS QA A T
8 o g 1 5% A godftok qRawT
At 79 & 70 firefy s aog & 37 w1
A6 © W A & " FY A
TH TH F AGA H L0 A Few #Y ey
G A @ wEEr ) # ¥ oF zgr
gotat 1 Prarr mar 7 qur fir fear
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ufrye A Y 1 § A aqcr s 2
FITE TG

at wfzargee A oo ag 2
Gieargas @ 2 faselt & o
7z & fr faoret 7t &1 Foramd & wemx
o WX GRATT F1 T qALH AT
T #ET § A FE R/iv v w7 AT
%1 ¥ T2z o AT @ O A A
I FAIWT F9IT | W3 AS, A A,
&9 &9 A1 § AZFIC @ ¢ | §9A Py
TA-faer & @AY & 37 2w F 0=
femdT aat S T § 77 v ag wwr
wrow ¥ f9ey adl oy | I\ T
FEH FT AT TAH WIT 9 AAT 7
TFE ® AFC A ] |

fegrT ® aFd WY WO "IT
qZAMT AEN & a1 A @ AT AT
A oUF FTLC FE AW AG1 EOO
A fagsgm e oimar § 7 7~
gorfeq o | W FerT & A
7ZZ AT AgA & A N A1 7@ AF wEAC
fr away gz A regafor wrew
I8t % 1+ 79 frmer w A o
v OF 20 § I ® 07 faorr 3 o
IAR AR & | IN F TEAWHEA 0
w0 AT § 7 W B KWA g7 AT
T o7 Y ¥ | oW T FT A 977 2
IY T G | W T A AT T AT
T AT YA F AT 22X wF
& ara &7 A4y 3wA ¥ PR wEw A
%1 g & #0fF 77 P & Afra
TAIA FX AT FX TEA R0 FA
FERT TN FEA L AT TAA TEA B
o gAq wEA E R o wa qm T
agT # A & 7 gERT ® oamA
o g2 1 A% &N T Ty w1 free
H[ WA BT ANRIT | WA RIE IR

& 7 S, wvg fedy o 7 S,
& wg g fr dfieee @ & STC A
WY SART H3 AT QIR IAT A8
fr G & geav ST Ky # A
vt ot #4t gt wfer | gt ds
Fv ofr FHEr fF efea 39T Wik
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w2, w9 & TR FT qw
78 T I & £ 2 Ff wue oF Wi
YT AQH &1 TH & AT AR WA
LIRS UIE UL RL L Sl (LA
wF ®IA AT Zn0r | ogaw fEEm oA
7= fagar - # Fr InaY s fody
T77 9% W I AR FOTAT A
i g frear g W e %
fer Y av% A 3EE 2w A=
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e =7 s Gar & s faer
g g, THar gm, Freas we g
F7a fadar 1 Ffeq oo Peamat 7
105 570 7 7 70at A frr w7
#1 300 wF fexew § W A48y Faenm,
frrrr v FA Far w WX
&1 Fyem, wor faw wrg &Y % [T )
ferg=ma 7 A7 73 &, AfeT are ey
¥ 97 R 105 @Y 7 A 7 # favwr S
"7 T ¥ OFIRT &) AT IAr,
@« ¥ A7 A, AW AT &)

FaqpugfeMaxr iy av &
amA @ § 37 qv sy o @

SHRI R V SWAMINATHAN
(Madurai): Mr. Chairman, while
supporting the demands of the Minis-
try of Food and Agriculture I want to
say a few worde because Agriculture
is the vital gector of our economy. All
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the troubles that we see arounid wus
are due to shortages of food stuffs
and other essential commodities and
also the agitation all over the coun-
try is due tp the agricultural sector
not bemng able to produce enough to
meet the requirements of the country.
If the production in agricultural sec
tor had been adequate enough it could
have absorbed even the effects of de-
ficit financing.

The failure of agriculture sector to
produce adequate quantity of agricul-
tural commodities effects adversely
other sectors of Indian economy. It
will be re¢called that when agricultu-
ral sector some years ago was not
producing sufficiently the industrial
sector also suffered a serious sel-
back because the purchasing capacity
of the rural sector had diminished
congiderably and the industry was
also not able to do much.

In the overall interest of the econo-
my of the country it is, therefore, im-
perative that the agricultura] sector
should be developed at a rapid pace
and the allocation of resources to this
sector should be given top priority.
The question is: are we doing that?

The much trumpted green revolu-
tion has now received a jolt and st
back. There ig a fall in production
of foodgraing to the tune of 10 mil-
lion tomnes during 1972-73 as against
the production of previous year. In
1973-74 also there is a fall in produc-
tion.

The Agriculture Ministry is under
the able 1leadership of Shri F. A.
Ahmed, Shri Shinde and Shri Maur-
va The Ministry ia in safe hands.
The Report of the Agriculture Ministry
for 1973-74 and the detailed notes of
demands and grants of the Ministry
of Agriculture will speak for them-
selves about the sincere and honest
efforts that this Ministry iz making

:;1 improve the agricultural prodne-
n.

Inspite of that there is a failure. We
are not able to produce more. What
is the resson? It can be due to the
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drought that has played worst part in
this country. But that is not the only
reason. There are other reasons also
which we have to go into. Ome of
the reasons iz that i1t has become the
fushion of the day with some sections
of people to attack agricultural sector
and the farming commumty. Instead
o; encouraging the farmers and the
{arming community to help to produce
moie they are being subjected to at-
tacks. There are pulls and pressures
on the Agriculture Ministry and the
Government by a very small but
powerful and vociferous section ot
our country They take pleasure in
attacking the farmers and the farm-
ing community. If I want to speak
for one minute more than the time
allotted, I am not able to have that
extra one minute, because I belong
to the ruling party which consists of
about 350 Members But there are
Members of other parties who arc
smaller in number who hold the
Hous¢i for hours together even with-
out the permission of the Chair, and
it is these people who exert pressures
and pulls on the Ministry and when-
ever the Ministry dorg something to
help the farmers, they start shouting
that the Government are trying to
help the kulaks: we do mnot know
what they actually mean by kulaks.
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Whenever the question of agricul-
ture comes up, these people think of
the old system that prevailed in
Rusgia during the Czarist regime
They forget to sce the realities in
India and the enormouns changes that
have taken place in the country and
which have been introduced in recent
years and under the leadership of
our Prime Mimster Shrimati Indira
Gandhi. It is a pity that manv
people do not see reason and attach
due importance to agricultural seetor
of our country.

It has been said that even the high-
ly industrialised countries like the
USA and some Scandinavian and
other European countries in the West
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and Japan, Australia. New Zealand and
some other countries in the East do
not consider any other industry such
as aulomobiles, textiles, electronics,
etc. as an efficient industry but only
agriculture as an efficient industry.

That is why they have been able to
produce more and cxport to  other
country, besides being self-supporting
in the maiter, of food production and
they have been able tp solve the food
problem, Therefore, we should
also give top priority to agricullure
in our country.

In 1878, we imported foodgrains to
the extent of 36.14 lakh tonnes and
Rs 318.52 crores. If we take a little
more interest in enthusing the far-
mers they will produce more to fill
up this gap and thereby we can also
save this precious foreign exchange
which we are now spending.

There are three basic inputs with-
out which the plants cannot grow,
namely water facilities, improved
seeds and fertilisers. Unless there
is a large quantity of fertilisers
supplied, we cannot produce more in
the agricultural sector and achieve
the target. As a result of constant
publicity, the Indian farmers have
now adopted modern methods of
scientific cultivation and, therefore,
require more fertilisers. But we are
not able to supply the required
quantities of fertilisers to the farmers.
Last year, I myseld had to pay three
tumes the value for a bax of fertiliser,
because we were noi able to get
fertilisers owing to some defect in the
distribution system. 1 would, there-
fore, suggest that there should be
equitable distribution of fertilisers
throughout the country. This acute
shortage of fertilisers should be solved
by importing more fertilizers since
our indigenous fertiliser production
is now lagging behind. According to
the budget estimates, a sum of Rs, 358
crores has been for the purchase or
import of fertilisers from abroad. This
jg not sufficient. Thig is hardly
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sufficient, considering the price in the
International market. This would
mean that we would import only what
we had imported last year,

MR. CHAIRMAN: Now, the Mem-
ber should iry to conclude,

SHRT R. V. SWAMINATHAN: I am
a ‘armer myself, and I request that 1
may be given some more time

MR. CHAIRMAN: I have got a long
lList of 26 speakers from the Congress

Party alone., So, let him plcase be
brief.
SHRI R. V. SWAMINATHAN:

Therefore, I strongly urge that the
provision for import of fertilisers
should be substantiallv  enhanced.
Even if it meang a cul in the alloca-
tions for other sectors, they must allo-
cate more for fertilisers.

In view of the fact that major river
valley or irrigation schemeg will take
more time and involve huge cxpendi-
ture and more money, we must iap
underground water resources. My
suggestion is that we should have a
Central Tubewells Corporation which
would undertake on a countrywide
basis for the tapping of underground
water by means of tubewells to help
farmers, Tubewells should be sunk
in the villages and also in tank beds.
It should be in a position to help
farmers, collectively and alsp indivi-
dual cultivators whoever comes for-
ward, to have this facility. This must
be done on a nation-wide basis. -

Then another thing. The price fac-
tor is very important. The price that
has now been fixed is not according
to the cost of production. It must be
fixed on the basis of cost of produc-
tion, Nobody ever bothers to
find out what it cost the farmer to
produce, the high prices he has to pay
for his inputs and other commodities
for his personal use. Even dlesel has
become dearer. He has to pay Rs. 3
a liire and for this he hag to walk
some miles. Even then he does not
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get it in sufficient quantity. These
things are not being taken into ac-
count in fixing the price of his pro-
duce Increase in the price may
affect the consumer It may be irue
But instead of wasting our foreign
exchange resaurces on importing
foodgrains, could we not give a
Little more price incentive to our
farmers” You may call it incentive or
subsidy wi hout affecling the consu-
mers. If you give a little more
price, a price fixed gccording to his
coct of.production we will be able to
:ave on imports
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The National Agpricultural Com-
mission have submitted many interim
repmts They have made some sug-
gestions to help small, and marginal
furmers and agriculturist labourers to
suppiement their income, it by way
of maintaining poultry sheep and
eaftle farms. This should be taken
up by Government and help rendered
to the farmers 1 know our Mimsters
are all interested in this and they will
help.

Then agro-service centres should be
opened in the country at the national
level. This ig being done in the
Scandinavian countries.

With regard to land ceilings, I have
to say that the question has not been
tackled properly In some States,
gome people are still having more
land. Ceiling legislations are not
implemented strictly. So far as Tamil
Nadu is concerned, I can say that it
has been properly implemented pro-
perly. In Tamil Nadu, nobody can
have more than 15 acres. Of course,
there may be one or two black sheep
here and there. One of the Jana
Sangh member said that we have no
definite policy regarding land ceiling.
1 wish to tell him, Sir, that the Con-
gress Party has got a policy on land
ceiling, Under this policy, no one can
have more than 18 standarg acres. In
Tamil Nadu, they have fixed it at 16
mcres, a Jower figure. Therefore, we
have party policy in regard to land
reiling.
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With small holdings, one cannot
afford to have imported machinery
like tractos, harvesier-combines and
other costly machines. So for this
purpose, Agro-Service Centres should
be started all over the country at the
nationq] levrl and this machinery

should be uvailable on hire to far-
mers
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Alsw fish cultuie should be intrody-
¢.d This must also be done all over
the country at the national level as
in the case of Japan where even ‘=
small lands fish culture is introducea.

Lastly, there should be an agricul-
tural cadre consisting of agricultural
T-=,c:1enti§ts. People who are interested
in agriculture, agricultural students,
should be usked to go to the villages
and cducate the farmers. They could
also help Government in finding out
the people who 1s holding more land
than permitted under the ceiling law
llegally, directly or indirectly, They
could report thiz to Government.
Apart from this as [ said, they can
cducate our farmers in modern agri=-
cultural techniques which will help
to mcrease production,

With these words I support
Demands. the

*SHRI P. A. SAMINATHAN {Gobi-
chettipalayam): Mr. Chairman. Sir,
on behalf of Dravida Munnetra
Kazhagam, I rise to express my
viewg on the Demands for Grants o’

the Ministry of Agrictulture for the
year 1974-75.

India is predominantly an agricul-
tural country and agriculture is the
mainstay of Indian economy. I should
say that, in fact, agriculture is the
backbone of all our economic and
Industrial activities,

The hon, Minister of Agriculture
and his colleagues in the Ministry
have been saying repeatedly inside
and outside thizg House that our
country has made rapid strides in
agriculture and they have also been
talking about the achievement of seli-

*The original speech was delivered

in Tamil.
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sufficiency in foodrgrains production
as a result of the Green Revolution,
1 would like to controvert their argu-
ment by stating that the food produc-
tion has been gradually declining. In
1970-71, the foodgraing production was
108.42 million tonnes; it came down
to 105.17 million tonnes in 1971-72.
In 1972-73 the food production was
only 95.20 million tonnes.

In the Annual Report of the De-
partment of Agriculture for 1873-74,
jt has been stated that the drought
situation thai prevailed continuously
in two years was the reasop for the
fall in food production. After invest-
ing a gigantic sum of Rs. 7500 crores
in power and irrigation projects dur-
ing the past two and half decades, I
am unable to accept the argument of
drought for the fall in agricultural
production. Even if one accepts this
for the sake of argument, it is inex-
plicable why the Central Govern-
ment's Budget for the year 1874-75
has made no provision for giving
financial assistance to the States for
tackling the twin problem of drought
and floods, one of which has been
given as g reason for the fall in agri-
cultural production. Does this in any
way show the lack of interest on the
part of the Central Government in
augmenting agricultural production?

If it is stressed that the policies of
the Central Government are not con-
ducive for boosting agricultural pro-
duction, the hon, Minister might point
out that the State Governments have
equal responsibility in increasing agri-
cultural production. He would even
say that on account of lack of inten-
sive interest in agriculture and food-
grains the wholesale trade in whest
has been handed over to the private
sector. 1 would request you not io
mimnltmemeﬂlrdertotheaw-
ernment of Tamil Nadu to prove my
contention that the Central Govern-
ment on their own do not attend to
the requirements promptly and they
do not also allow the State Govern-
ments lo act effectively and expedi-
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tiously. It should not be taken that
a DMK, Member has started talking.
about the DM.XK. Government in
Tamil Nadu.

It is my charge that the Central
Government have not taken concrete
steps to control the price rise in essen-
tial commodities like foodgrains and
to curb the growth of black-market
in foodgrains. It should not be for-
gotten that the Defence of India Rules
are in force in our country. The
Central Government are empowered
to take action for controlling the price
rise in foodgrains Neither they will
do that nor they will allow the State
Government to invoke the Defence of
India Rules for this purpose. To give
an example, since the Tamil Nadu
Goverment [elt that unless the craders
were compelled to declare  their
stocks and te fix the prices in accor-
dance with the margins statutorily
laid down by the Government which
should be displayed for the informa-
tion of the consumers, in September
1973 the State Government sent the
Tamil Nadu Essential Articles Fixa-
tion of Prices Order 1873 for the con-
currence of the Central Government
and although six months have lapsed,
the concurrence of the Central Gov-
ernment has not yet been communi-
cated to the State Government.

SHRI M. RAM GOPAL REDDY
(Nizamabad): For that you do not
require any order from the Central
Government. The State Government

can do it.

SHRI P A SAMINATHAN- That
can be done only with the concur-
rence of the Central Government.

Similarly, the Central Government
have not vet communicated their con-
currence to the Tamil Nadu Vanas-
pathi (Regulation of Trade) Order,
1073 and to the Sugar (Regulation of
Trade) Order, 1973 gent by the State
Government in October, 1978, The
State Government is administering
various control ordersg issued under
the Essential Commodities Act, 1088,
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The Tamil Nadu Government is of the
view that the penal provisions con-
tained in thig Act are not deterrent
enough to dissuade the offenders from
indulging in maipractices. As early
as May, 1973 the State Government
suggested to the Central Government
the amendment of Section 6A of the
Act, providing for mandatory forfei-
ture of property and suspension of
business in respect of first offences.
With a view to tightening up the
penal provisions of this Act in the
present context of countrywide food
sho:tage, the State Government intro-
duced in the Tamil Nadu Legislative
Assembly on January 28, 1974 the
Essential Commodities (Tamil Nadu
Amendment Bill), 1974. The State
Government have addressed thg Gov-
ernment of India in March 1974 seek-
ing their concurrence for this Bill. I
request the hon. Minister of Agricul-
ture that he should expedite the
Central Government’s concurrence for
this Bill and also bring forward in
this House suitable amendmentg for
the Essential Commodities Act, 1953
ag suggested by the State Government
of Tamil Nadu in their communica-

tions dated May 18, 1973 and July 20,
1973.

I haye referred to these instances
because of my desire that both the
Central Government and the State
Governments should co-ordinate their
efforts in tackling the grave food
crisis prevailing in the country today.
Such inordinate delay in the part of
the Central Government in giving
their concurernce to the State Gov-
ernment will only hamper the deter-
mination of the State Government to
solyve the problems being faced by the
common people. I would appeal to
the hon. Minister that he should look
into these essential things and do the
needful immediately.

Here, I would refer to the recent
lifting of ban on the movement of
coarse graing by the Central Govern-
ment. I am sorry to say that the
Central Government have not consul-
ted the State Government before
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taking such a vital decision, The hon.
Minister of Agriculture, Shri Shinde,
has acknowldged the readiness of the
Tamil Nadu Government in despatch=
ing surplus foodgraing to the deflcit
States and also to drought-affected
States. The Tamil Nadu Government
has been supplying foodgraing not
only to neighbouring States like
Kerala and Karnataka but also to
Maharashtra, Gujarat and West
Bengal. In these circumstances, the
lifting of ban on the movement of
coarse grains an only be termed as a
conspiracy against the Tamil Nadu
Government. The free movement of
coarse grains has resulted in abnor-
mal rise ip the price of coarse grains
in Tamil Nadu. The prices of coarses
have gone up by 50 per cent and there
is the possibility of prices going up
still further. Naturally this will in
turn lead to price increase in fine and
superfine foodgrains in Tamil Nadu,
where so far. in comparison with the
prices prevailing in other parts of the
country, they have beep the lowest.
1 would like to know why the State
Government was not consulted by the
Central Government in this important
matter. Our Chief Minister Dr.
Kalaignar Karunanidhi has strongly
condemned this action of the Central
Government, because of hig fear that
Tamil Nadu might become another
Bihar or another Gujarat. The Tamil
Nadu might become a deficit State and
violent food agitations followeg by
Police action might become the order
of the day in Tamil Nadu. I am tem-
pted to point out that the State Gov-
ernment on account of this action of
the Central Government might be-
come the target eof attack from all
sides.

34>

Here, the situation assumes grave
significance because of the refusal of
the Central Government to accede to
the request of the State Governmnt
for imposing g levy of 30 per cent on
coarse grains which would go a long
way in helping the common people
from soaring priceg of coarse grains.
I charge that the Central Govern-
ment are acting in a high-handed



343 D. G. Mwm. of Agnicul-

ture
[Shry P. A. Samunathan]

mauner and the Central Mumster of
Agzriculture is not doing justice to four
and half crores of Tamil people.

Sir, it is widely believed that ihe
Clential Government are determined
tu form a single zone for the Southern
States 1 would like to know how tar
1t 1s true. If the Central Government
are going to create a single zone for
the Southern States, then 1t 1s eertain
that Tamil Nadu, wh'ch 15 a swiplus
State now, will become a deficit Sta ¢
The entire people of Tamil Nadu will
no doubt get the feeling that the Cen-
tral Government have by this decision
conspired against the well-being of
the State The State of Tamil Nadu
hag been not only contributing a major
share to the Central Pool but also
sending foodgrains to other deficat and
drought affected areas in the country.
In this background, if such & decision
has been taken, even without consult-
ing the State Government, it will defi-
nitely be an act of injustice perpetrat-
ed on the State of Tamil Nadu.

I would like to have a categorical
reply from the hon. Minister saying
that no decision to have a single zone
for the Southern States has been taken
by the Central Government.

I would now refer to the Crash
Scheme for Rural employment which
is in force from 1871.72. This is a
very useful scheme intended to create
employment opportunities in rural
areas. The Central assistance to this
scheme hag becn gradually coming
down from Rs 203.0% lakhs in 1971-
72 to Re 285.50 lakhs in 1972-78,
though the State Government of
Tamil Nadu had spent Rs 208.76 lakhs
in this year In 1873-T4, the Central
assistance has been only 232.50 lakhs.
It has been reported that in 1974-75
this scheme has been given & go-by
Since the discontinuance of the scheme
at this stage would cause discontent-
ment and frutstration among the rural
youth, our Chief Minister, Dr.
Kalaignar Karunanidhi has already
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written to the Prime Minister to con-
sider the feasibility of continuing the
scheme during the Fifth Five Year
Plan as p separate entity. I request
the hon Minister of Agrictultureg Yo
continue this scheme during 1874-76
and also during the Fifth Plan period

Befoie 1 go to sugar, I would refer
to another important item. For the
last two yeurs there has beey an ab-
noimal neietse 1n the prices of
soundmit and groundnut  oil. With
a view to ensurmg the availability of
groundnut and gioundnut o1l at
1asonable prices to the people, the
State Government of Tamil Nadu
desired to impose a levy on all pur-
chases and movements of groundnut
and groundnut oil When the Central
Government Was approached in this
mat er, the Central Government want-
ed to know the rate of levy and also
stipulated that the prior concurrence
of {the Central Government should be
obtained In October, 1873 the Siate
Government addressed the Central
Government for their concurrence fo
impose 25 per cent levy on all pur-
chases and movements of groundnut
and for the payment of Rs 8000 per
quintal for the levy purchases. In
reply, the Central Government ex-
pressed the view that it would be
undesirable to impose any levy at
this juncture. Again, the State Gov-
ernment has approached the Centre
in thig matter, solely guided by its
desire to supply groundnut oil at rea-
sonable priceg to the consumers. The
hon. Minister of Agriculture should
look into the genuine request of the
State Government of Tamil Nadu
apng give their concurrence imme-
diately for imposing 25 per cent levy
on groundnut and groundnut oil purs
chases

Coming now to sugar, in 1973-74
the sugar production was of the
order of 46 lakh tonnes. There are
209 sugar mills in the private and in
cooperative sectors. The dual pric-
ing policy of the Central Govern-
ment m suger hag been helping
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greatly the sugar mills to make
huge prefits,. To give you one gra-
phic example, there 15 one gmall
sugar mill Cﬂm Amaravatj Co-
operative Sugar Mill in Tamil Nadu.
In 1978-74, thig sugar mill earned a
a profit of Rs. 35 lakhs and pa:d Rs
15 takhs in mcome-tax to the Cen-
tral Government If this is the rate
off profit of one small sugar mill, you
can imagine the huge profits being
made by the sugar mills throughout
the country In fact, these sugar
mills are real Kamadhenu for the
Government I wonder why the
Central Government are hesitant
about nationalising the entire sugar
industry. I want to know from the
hon. Minister when the Government
propose to take a decision about the
nationalisation of entire sugar indus-
try

VAISAKHA 2

8ir, the Government policy of 70
per cent levy for public dlstribution
and 30 per cent for free distribution
in sugar has become the breeding
ground for Dblackmarket in sugar.
The price and emcise duty on levy
sugar are comparatively lower than
that of free sugar. ;nt
mills explolt the eituation
indulge in blackmarket in free sugar.
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15 1eported that though eight lakh
tonnes of sugar are available, only
30000 tonnes have go far been ex~
poited. It 1s fell that the country
may be depriveg of Rs 400 crores in
foieign exchange on account of not
exporung the sugar. I would like
to know from the hon. Mimster the
actual position in regard to the ex-
port of sugar. I would also like to
know who 18 responsible for the
export of sugar and what steps the
Government propose to take for-
achieving the targeted export.

Taking now the question of ferti-
lizers, it cannot be denied that che-
mical fertilizers are the primary
input in agriculture. On account of
acute shortage of fertilizers and also
due to misconceived fertilizer policy
of the Central Government, a 50 kilo-
bag of chemical manure, the controll-
ed price of which is Rs. 62, is being
sold at Rs. 125 or Rs. 130. The indi-
genous production coupled with the
imports of fertiizers meet only 30 per
cent requrement of agriculture. In
1872-73 the productian of nitrogengus
fertilizers was 10.80 lakh tonnes and
the import was 6.15 lakh tonnes.
Similarly, the production of phospa-
tic fertilizers was 328 lakh tonnes and
the import 2.04 lakh tonnes. It is a
matter of shame that even after 27
years of our independence potagh is
not being manufsctured within the
country and in 1972-T3 we imported
325 lakh tonneg of potash. Unless
the indigenoug of ferti-

and alwo

production of w
oil-seeds .tcﬂ:"iﬂ be greately affect-
ed. T¢ that is not possible, then tiR
Government ghould unhesitatingly
impor¢ the required guantities of fer-
tillzery to meet the shortage in the

production. rmmmm@u;

Again, here, the fertilizer distribu-
tion policy of the Government as
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been faulty. This has created many
‘problemg for the farmers. The dis-
tribution of imported fertilizers is
«done through the State Governments.
The indigenous production is supplied
through private agencies who have
no compunction in exploiting the pre-
vailing shortage of fertilizers to their
personal advantage. The Tamil Nadu
‘Government have distributed cards
to the farmers who get whatever is
available from the cooperative soci-
‘eties. The Tamil Nadu Government
hag been repeatedly requesting the
'Central Government that the distri-
bution of fertilizers through private
agencies must be stopped. All the
available fertilizers must be distri-
buted through the State Govern-
ments and cooperative societies. But
all the pleas of the State Govern-
ment have fallen on deaf ears. I
would appeal to the hon. Minister of
Agriculture that the distribution of
fertilizers, both indigenous and im-
ported, should be entrustegq to the
State Governments.

Sir. the D.MXK. QOovernment in
Tamil Nadu during its six years of
rule hag given power connection to
3,00,000 pump-sets, and the Congress
‘Government in its 20 years of rule
in the State gave power connection
to 3,00,000 pump-sets. The D.MK.
‘Government can legitimately feel
proud of its efforts in making the
State a surplug State in foodgrains.
Naturally, the DMJXK. Government
expect adequate supplies of ferti-
lizers from the Cenmtre for maintain-
ing the present production of food-
grains in the State. I would sug-
gest that a barter deal should be
concluded with the State Govern-
ment of Tamil Nadu. The Centre
should give all the reguired quanti-
tieg of fertilizers for the State and
the State should hand over to the
Centre all the surplus foodgrains
produce(l in the State.

The Fooq Corporation of India was
set up to operate as the sole agency

of the Central Government for pro-
curement, imports, distribution, sto-
rage, movement and sale of food-
grains. Though the Corporation is
expected to play such & crucial role
effectively, the activities of the Cor-
poration have not resulteg in any
benefit to the common people of the
country. In fact, the price rise in
foodgrains can be attributed to the
mel-functioning of this Corporation.
Insteag of unloading foodgrains and
fertilizers at Calcutta Port. they are
unloaded at Tuticorin Port. Though
the shipg bringing these items from
America are to go to Calcutta for un~
loading, the items are unloaded at
Tuticorin by the FCI and then they
are transportetl to Assam, West Ben-
gal ete. through rail wagons from
Tuticorin. Should I say that the cost
of transportation through rail wagons
will increase the price of foodgrains
and fertilizers in Assam and West
Bengal? It is reported that the FCI
has got certain vested interests in
doing such an unjust thing. Simi-
larly, the FCI call for tenderg for
carrying fertilizers and foodgrains
through lorry transport from Tutl-
corin o Madurai and Tiruchirappalli.
The FCI entertain some fictitious
tenders from ten bogus companies
and the tender in the emd is award-
ed to a contractor who obliges the
FCI officials in many ways. The
FCI officials and such contractors
have made the entire country as
their looting ground. My eolleague-
members from DMK, Shri Sivaswamy
and Shri Mayavan brought this to the
notice of the Zonal Manager and:
Regional Manager of WCI, after which .
tendere were invited according to
rules and regulations. It is under-
stood that this hee resulted in a°
saving of Rs, 22 lakhs to the FCIL
From this you can imagine the mag-
nitude of the losses being incurred
by the FCI as a result of mal-
practices within the Corporation. I
would like to know frem the hom.
Minister the steps being taken by ,
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him to make this organisation an
effective instrument for achieving
the objective set before it at the
time of its constitution.

In conclusion, I would like to know
-categorically from the hon. Minister
.about the formation of single zone
for the BSouthetn Btates, which is
agitating the people of Tamil Nadu.
I am sure that he will bear in mind
that Tamil Nadu is a surplus State
in foodgramns and he will not jeo-
pardise the interests of the people of
"Tamil Nadu.

With these words, I conclude.

SHRI VASANT SATHE (Akola):
Mr. Chairman Sir, the Mnistry of
Agriculture is the most vital Minis-
try in the country because the acti-
vities in this Ministry, if properly
handled. can gsave the downward
trgnd of our entire economy. That
w why there is importance of this
Ministry in its varioug activities.

I would like to take up first the
policy that we have recently adopted,
that is, of wheat distribution in colla-
boration with the wholesale traders.
Last year, we said that the wheat
take-over was the of our
new policy of what we called social-
ism I really do not know why we
used the word ‘socialism’ at all there.
But that is what we declared. We

policy

that public disribution could ensure
disribution to the vulnerable sections
of our society at reasonable rate and
Proper quantity ..

SHRI PILOO MODY (Godhra):
Socialism is not pragmatic.

will agree with me at le
But he is upset by the very
it. That {5 .why he could not
my idea.
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SHR] PILOO MODY: I am.

SHRI VASANT SATHE: Therefore,
I thought, we introduced that policy
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the rate of
quintal that was fixed by
ned people in the Agricultural
Commission at that time. W
ed 8 mllion tonnes and we
4.2 million tonnes. So, we pas
with 50 per cent marks.

Hib

AN HON. MEMBER; Why did you
say 40 per cent marks?

SHRI PILOO MODY: The imple-
mentation part of it deserves only 15

quantity of wheat that came in the
market was 13 million tonnes when
the production was 26 million tonnes
When our production went up, ac-

tonnes, only 4.2 million tonnes. Yet
we have passed.

Why did we not get it? You
yourself have admitted that it is
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relied on the State machinery and
the State machinery could not rise to
the occasion because they could pro-
cure at the price of Rs. 76 and Rs. 80
per gquintal,

16 hrs.

When person after person, in this
House, from all the gides said, “Please
increase the price at least by Rs. 107,
you said, ‘No. This will add to-in-
flation in the country.” Therefore,
we agreed to amport four million
tonnes of wheat at a much higher
price—for about Rs. 200 crores, But
we did not agree to give Rs. 10
more to our own farmers which
would bhave come, for the entire
wheat of 8 million tennes, to about
Re 80 cromeq. And we pursued this

may koow the iruth. T want to
know what hes hkappexed in one
year. In one year Wwhat has hap-
pened in the country so much that
the spmp Agrioylturel Prices Com-
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other produce, viz, Masoor Rs.
175, Gulabi Gram Rs, 260, lin-
seed Rs, 825, etc and does not find
it necessary to sell wheat at
lower rate. But more important
iz his feeling that withholding the
dgtock will ultimately help him
to force the Government to
change itg policy an enable him
to get better price, In ‘this
connection his capacity to with-
holg the stocks should not be
underestimated. He iz also now
used to sell wheat outside the
market yard where the expenses
and taxes have not to be paid..”
ete,
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Bhey say, ‘We will purchase at the
zute of Rs. 135 and give to the Gov-

Re. 30 is to be added-becmuse
they would be selling to the Govern-
wmmiat at Rs. 105 and that would come
%o Rs. 165. Even if their charges
daoime to Rs. 10 per quintal. it meemr
Rs. 175. Ard they ask whether In
diicult and distant aress wheat emn
il in the open market for anything
fess than Rs. 175. Mherefore, our
pilicy today of Afty—Aftv—50 per
went 1 will have amd 30 per eent you
will have—is goloy to land Bs in a
compiwte shaotic treuble because you
dsave fixed the precirement price at
Ms. 106 but at the same time you
~yourself have agreed that we caanot
aft] dor anything lesy than Rs. 135.
Tieht mvedns Rs. 140, Ladt year, what

we were selling at Rs. 80 in the fair-
weice shops, whether imsported or
indigenous wheat. will to-day cest 40
per cent more, ‘The vainerable sec-

INbw, the ghestion arises: why do
$oumot . go 'the ‘whele hog in what-
Wver you emnt to'det Why are you
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bhalf-hearted? In the wholesale we
would have gone whole-heartéd by
ineréasing the :price remsomably and
then dmy ‘Woomust get 'the wwheat
‘partiewiardy Trom the rich dandiords.
Do yéu réally want to do so? No,
Bir. 'Yeu do 'not'do it. Here, at loast
you till the traders, "We do not want
this 50 per cent business, The entire
responsibility should be of the whole-
sale and the retail traders’ All your
FCI godowns and everything may be
given to thém and put in their charge

:
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I do not believe this slogan that
the traders are an umpatriotic
people. ...

SHRI' M. RAM GOPAL REDDY:
Only big landlords are unpatriotic.

SHRI VASANT SATHE: Big
land-lords, of course, are not. Your
behaviour has not shown any suth
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with the advice of the bureaucrats
have failed.

My next point ig this. This is
about milk. We know what we have

up to 28.2 million tonnes. From 1855
to 1075, nearly 20 years, this is the
increase. The per capita production
fell from 147 grammes 1o 111

report of your Dairy Team
shows that you are dependent more
and more imported milk powder.

shot up from Rs. 5,600 per tonne im
1971-72 to Rs. 8300 per tonne. 8o,
what is the effect of your whole pro-
gramme of ‘operation flood’ I want
to know. Are we going to depend
more and more on butter oil and

by our own cultivators?
give encouragement to the landless
labourer; you have to give cow and
buffalo for him. You have to pro-
vide the farmer with the necessary
monetary help. Why don’t you hawe
such a plan? You can do that mew
instead of depending more and mare

to help you. They say they have
better food-crop. Mr. Kissinger
coming now. will be only
glad to help you in the form of
powder But are we going to
only on this? I want to know
from you, What ig our policy?
was a time when this land
posed to be a land of ‘milk
honey’. But now we are f :
much shortage. There have
certain suggestions made for in-
stance, regarding tetrapack bottles
for distribution of milk which Sms
been rejected by the UNICEF.

?Ei%z;.
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But, they say ‘no’. They
fectly all right. It must be
S0 you import the machine-—the typi-
cal types of bottles—tetrapack—and
later on, glasses, these must be
carded. If you want new
for that, you may have to import
more milk and convert that into datter
ofl, mixtyre ang all that. If you -
port moré and more machinery ufor
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to milk I would only suggest one
more thing.

MR, CHAIRMAN: Mr. Sathe, let
not your friends complain that the
‘Chairman_ has become liberal to an-
other Chairman. You have already
taken more time, You have exceed-
ed the time.

SHRI VASANT SATHE: How
much time have I taken? Anyway,
please give me a minute more,

In the fleld of edible oil, I would
suggest that we should have a policy.
If at all we have to import, let us
not import edible oil. Let us import
seed 1nstead of edible oal. I am told
that we may be requred io mmport
about 2 lakhs tonnes of edible oil
I1f we import the seed only, that will
help us, our crushems and other em-
ployment-oriented industries in this
country. If at al] we import.
we should have mutton tallow, for
soap-making purpose instead of oil
bemng used for it I would once
agan lLike to emphasise on one point
which the other hon. friends have
done. That is in regard to sugar
which can earn a great deal of foreign
exchange Why don't you boldly
take the decision of nationalising the
sugar industries. It iz our policy It
hag been our policy right from the
Bombay Congress Session. It 1is
nothing now. Why don't we boldly
decide to take this step? 'This will
create a confidence and allowing the
sugar mills to earn crores of rupees
at the hands of the people can be
slopped. For Heaven's sske don't
allow in any field the dusl price
policy. This is the most corrupting
thing that ean ever be dome in any
fthere,
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ground water, if we go a little
deeper. Irrigation in my region is
hardly 1.6 per cent although this is
one of the richest egricultural lends
in the country, the black cotton soil
of the Vadarbha, You can make it a
nary of India That i possible

to pay a little
this sphere.

My last but not the least point is
this. We must have an agro-indus-
trial pattern of shifting more of our
young men from agriculture to agro-
industries. Cotton to-day is the
worst sufferer because we do not
have any plan; we do not even give
a fair or proper price for cotton to
the cotton growers and we are not
moving towards the pattern of decen-
tralisation of agriculture. Why can-
not you sait with your colleague, the
Commerce Minister and evolve a pro-
per pattern of cotton—cloth—produc-
tion. Then only you will be able to
do justice to cotton growing people
ag also to the handloom industry
which gives employment to two
crores of people in this country.

Agro-industries have got a tre-
mendous potential of giving employ-
ment In the entire national plan-
ning, in agricultural area, the agri-
cultural labour should be the lowest
family unit Family planning should
not be ony in Nirodh, Family plan-
ning must mean the entire economic
growth of the standard of living for
the smallest family. If this s done,
with the growing standard of living,
automatically the population control
also will be successful.

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir, I thank
you very much for having given me
this opportunity for participating in
the debate on the demands for Agri-
culture on behalt of Anns D.M.X.
which 15 going to form Government
again in Pondichery with over-
whelming majority and which is the
next ruling party of Tamil Nadu,
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As we all know, India is an agri-
culturist country. In our country 70
per cent of the people depend on
agrntulture. yIndian~  agricultural
economy contributes and constitutes
about 44 per cent of the total
national economy of the country.

So, agnculture 1s the backbone of
the Indmn economy. The agricul-
turists in India are the feeding
masters of the rest of the population.
They are not only feeding the rest
of the nation but also they are sup-
plying raw materials to other allied
industries like jute, sugar, cotton and
80 on and so forth. According to the
divine poet Thiruvalluvar “Alone
those men who plough the fields for
livehhood do live; all others how to
them and eke out their livelihood.”
According to Manimeghalai another
Tamil e¢lassic: “The farmerg are

giving life tp the countrymen and
elsewhere.”

But what is the position of the far-
mer? What js the standard of the
peasant? What 13 his status in the
society? Are they protected by Cen-
tral or State governments? No. Are
they guided and protected by politi-
cal parties? No, Nay, Nil. Is their
interest being safeguarded by the
trade unions? No. The Indian far-
mer 1s born in debt, lives in debt,
dies in debts and bequeaths debt fo
the future generation too. That is
the real, true and correct situation
and position of the vast majority of
the Indian agriculturists and farmers
in the country.

The farmers in India are suppres-
sed both by the Central and the
State governments. The peasanis in
India are depressed in the society due
to poverty. The agriculturists in
this country are oppressed by the big
landlords, middlemen, moneylenders
and rich minority classes in the rural
areas. We will have to fight for
their economic fresdom and redeem
{hem from their perpetual and pene-
trated debt and indebtedness. Rural
indebicnwgs has become an incurable

in. of Agricul-
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infirmity and disease to the rural
eeonomy .and the Indisn farmers, As
MAagay did in Medras in the year
1887+88 the <Central Government
abould introduce an Al India Agri-
cultural Debt Relief Act to save the
interests of the agriculturist,

Sir, there are two objectives which
are envisaged in the Fifth Five Year
Plan, The first is removal of poverty
and the second is attainment of self-
rehance I would like to warn the
Government that until and unless we
remove poveriy in the rural areas we
cannot remove the poverty from the
Indian soil. In spite of four Five
Year Plans and after 27 years of
Congress rule the rich have become
richer and the poor have become
poorer. I should like to ask the Gov-
ernment and the ruling party and
leaders of a]l parties who 1s res-
pongible? Is it not the <Congress
Government and the various Govern-
ments in the States are responsible for
making the rich people richer and
the poor people poorer. For the
attainment of self-reliance on food-
grains, jute sugar and coiton, we
shall have to remove the poverty of
the rural people, that ia the farmers
etc. So, both these objectives are not
independent but inter-dependent.

Before removing poverty, they must
first try to remove the corTuption
that 18 prevalent from top to bottomw
and bettom to top throughout India
invariably and indiscriminately in
almost all the places throughout
every nook and corner of the Indian
nation. If this Government fails to
take gpeedy and effective steps and
measures to prevent and remove the
unparalleled and  unprecedented
corruption which is there, this
gorruption itself will remove this
Ministry at the Centre and the
various Ministries at the State level
I charge and accuse this Government
and the Governments in the various
States including the Government of
Tamil Nadu led by the DMK party
of functioning as an embodiment of
corruption Tndia. 'The
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farmeta are not to get fertilisers:
eleétric supply for pump sets and

loang without paying mamools,
mamools meaning money to grease
the palm of officials and to corrupt
them, 1 myself have got personal
experience in this connection. For
purchasing pump sets and fertilisers
for my own land, I was forced
through my workers to part with
some mamool for the officials. It is
a damn shame to the administration.
Therefore ] would request the
Government to put an end to
corruption before putting an end to
poverty from the Indian soil.

The total outlay of the Fifth Plan
1s envisaged at a sum of Rs. 54,411
crores, out of which the public sector
gets an allotment of Rs 37,250 crores
and the private sector gets an
dllotment of Rs. 16 161 crores The
geneial growth rate estimated in the
Fifth Five Year Plan 1s at the rate of
5} per cent per annum. The total
mvestment for the creation of
productive assets aggregates to Rs.
47,561 crores. In the Fourth Plan,
the public sector outlay was only
Rs 18774 crores. It has more than
doubled in the Fifth Plan. I welcome
this increased investment in the
public sector and for the creation of
productive assets, But we have tp
Rive due importance, and in fact, the
lion’s share to our national Tural
economy, namely agriculture, So, ]
accuse this Government of having
broker; the backboné of the agri-
cultural or rural economy.

I shall now substantiate my charge
against the framers of the Fifth Plan,
so far as agriculture ig concerned.
The aggre¥ate amount allotted to
agriculture in the Fourth Plan outlay
was Rs, 3,488 crores. In the Fifth
Plan, it is about Rs, 4,730 crores. As
Percentages of the total outhy of the
Plan, these amounts work out to
20.7 per cent and 201 per cent
respactively' of the Fourth and Fifth
Five Year Flan outiays. 1 welcom®
and appreciate the significance and
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notable increase in the total outlay
lor agricuiture from Rs. 3,468 ctrores
in the Fourth Plan to Rs. 4,730 crores
in the Fifth Plan, But it is regrett-
able that only a small, insignificant
and negligible portion has been
allotted to agriculture, which comes
to only about 20.1 per cent of the
total or aggregate outlay of the Fifth
Plan. But, according to our survey,
we admit that 70 per cent of the
Indians rely on the rural and agri-
culiural economy. We further do
admit that the agricultural economy
forms part{ and parcel of the national
economy to the extent of 44 per cent,
Theiefore I plead, on behalf of the
agriculturists in India, with the
Government of India that the moral,
legal and legitimate and statistically
salufactory and proportionate share
should be given to agriculture, namely
40 to 44 per cent which ig the
percentage to which they are entitled.
But Government have given only less
than 50 per cent of their legitimate
share, namely only 20.1 per cent of
the total outlay So, they have stolen
the bread of the poor farmers and
stabbed on the back of the innocent
farmers, since they are silent inno-
cent and honest and straight forward
in their dealings towards the country.

Remember that the rural economy is
the backbone of the Indian economy.
Without that you cannot run the
Government, nor can you implement
the other programmes.

MR. CHAIRMAN: Hia time is up.

SHRI K. MAYATHEVAR: I have
requestel that the Forward Bloc's
time also should be given to me.

MR. CHATRMAN: 1 have included
their time also is your guota.

SHRI K. MAYATHEVAR: 1
request the party in pewer to allot
at least 40 per cent of the total Plan
outiay ‘to the development of ugri-
culture, Thex only it will mean that
we are helping the rural economy in
India.
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There are at present 72 agricultural
colleges, 22 veterinary colleges,
8 agricultural engineering colleges
and 9 agricultural umversities in
India. In the Fifth Plan period
Government intend to increase the
number of graduatey coming out of
these institutions.

Regarding admissions to agri-
cultural colleges, I plead with Gov-
ernment on behalt of the sons of
agriculturists to give priority to the
song of Agriculturists or family mem-
bers of Agriculturists, The song of
1.AS. and LP.S. officers could easily
become LAS. and IP.S. officers.
Therefore the sons of Agriculturists
should be given constitutional protec-
tion like the protection given to the
scheduled castes, scheduleq Tribes
and other backward class under Arts.
15 and 16 of chapter III of the con-
stitution,

I request Government to initiate
steps to enact legislation to safeguard
rural economy and protect the
agriculturists. Thig may be called the
All India Agricultural Debt Relief
Act,

Secondly, cattle play a very vital
role in the rural economy. To safe-
guard the cattle wealth of India,
another piece of legislation called the
Indian Cattle Insurance Act may be
passed.

The question of a crop insurance
scheme hag been pending for a long
time before the Central and State
Governments, The Finance Minister,
Shri Chavan recently mentioned
about the introduction of legislation
in this behalf. This is very essential
because our farmers are affected by
both drought and flood and they must
be protected against these,

Finally, as regards the Ganga—
Kavery project, 1 strongly request

ment on behalf of the whole
Indian veople, not only of the Tamil
Nadu people, to Implement the
project.

ture

SHRI DINEN BHATTACHARYYA
(Serampore): It comes under the
Lrrigation Ministry,

SHRI K. MAYATHEVAR; Irri-
gation ig glso a subject coming within
thiy Minwtry. If this project is
rmplemented, 50 many problems will
be solved. It will serve as a canal
of national unity and integration; it
will solve the drought and famine
problems that confront the country;
it will solve the food problem; it will
solve the flood problem; if_will solve
the problem of electricity and power
shortage, it would provide and help
transport facilities in the cheapest
possible manner; it will solve the
problem of drinking water scarcity:
and finally it will also to an extemt
solve the problem of unemployment
in India.

With these words, I conclude.

vt myaw wfgone (fway) -
awmfe #¥ea, T w97 ¥y fawmr
o wi & I o v gy W g sewr
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A 9T A AT ¥ T 2 Y ARy
oF wer Tl wer fnke § ot wfe
TR M A wi-smwer ¥ wer Qe
war &7 ¢ 1 Fro®r wrer 1972-73 ¥
N R Im F w® ey ¥ qar o
Porady @AY ¥ wroir sfer g Swwrafaarar
T A T T A FCACQRE | Twh
I AW FT T-3TFCAT HTET FVaAT-Eer
TR Ay ¥y fF o wnT ¥
|/ 97 wfuF s faor war Afew
gare ggt M Ax fogby w1 ¥ w7,
efreit o e Ty v, P vt ¥
g ¥ T A A Wk or @ ¥
T wfedfwr v Kok wf o ¥
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¥ N wfww o Grelefy o2 Twey
frindy fier Ia® vc A wvieilr
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*1 91 Ay e o0 @ & w4
wrr § i g wEl AT M WA
FOr ¥ Y wey AW @ETL T GAT
foar oy Arfs agr g Fm =T &
g% |

SHRI BHALJIBHAl PARMAR
(Dohst): Mr. Chairman 8ir, the
hon. Minister of Agriculture has
presented his demands for the
approval of this hon House. It

D, G. Min. of Agricul- APRIL 22, 1074

D. G. Min. of Agricul- 372
ture

amounty to Rs, 702,2836,000. In all,
there are ten demands which are to
be sanctioned by this House We have
no hesitation to grant the same. But,
today, 1s a day for self-retrospection
for the Mmstiy of Agijculture and
examine whether the objectives as
lexd down, for the various Depart-
ments are fulfilled, as required

For instance, the Department of
Agriculture has to organise and
develop country's resources in the
fleld of agriculture, animal husbandry,
forestry, fishery, to secure water
resources for agricultural purposes, to
Improve the quahty of agricultural
inputs including seeds, fertilisergy and
cattle feed, to improve the economie
conditions of the rural population by
giving subsidiary occupations, credit
facilities and remove indebtedness
and also to lay down agricultural
price policy and fix price structures
and so on and so forth.
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jectives we can se¢ that they have not
achieved the desired results in
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it is not 50 We have no dou
army of officers in the Ministry
adequate staff under them to
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time is done requires to be exsmined
and if it 12 not done, then it has to
be remedied. Why dig the Ministry
remain g silent spectator during the
food riots in Gujarat recently? Why
is it that proper arrangements were
not made for the distribution of food-
graing at the proper time during the
Chimanbhai Patel Minjstry and why
is it that they rusheq foodstuffs after
the imposition of President’s Rulg in
the State? This is a serioug matter
because the food riots took a toll of
more than 130 innocent lives. 1 would
now request the hon. Minister and
his two colleagues to put their heart
and soul together to solve the food
problem with redoubled courage. They
must do things whole-heartedly be-
cause things done half-heartedly
never succeed. They must also be
firm in their policies ang they should
ensure that they are implemented.
They must have faith in themselves,
in what they do and, simultaneously,
they must have immense faith in God
Almighty, who is the source of all
strength.

In the Draft Fifth Plan the out-
lay for Centrally-sponsored schemes
in the agricultural snd allied sec-
tors amounts to Rs. 2,140 crores.
Looking to the broad breakup un-
der heads of development, it is seen
that only Rs. 47 crores are provided
for forestry, which is not at all ade-
quate when we consider the fast
vanishing forests in the country. Af-
forestation is the need of the day for
the supply of wood, timberwood and
other forest products to meet the
needs of the people. In Gujarat the
jungle products contract co-opera-
tive societies, formed for this pur-

It is a matter of satisfaction that
the Fitth Plan encourages involve-
in agriculture of small and mar-
farmers and the application of
farming techniques on a large
The co-operative seclor must
be sirangthened for lotking after the
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needs of th, peasants, workers and
congumers,

374

In terms of credit, advances, both
short term, medium term and long
term, the Plan fixeg the target at Rs.
3,125 crores for 1978-79, compared to
Rs. 1,800 crores for the current year,
which Is a good trend. But when we
look at the high rising prices whe-
ther this will be adequate is a ques-
tion which will have to be conside-
red.

In the fields of animal husbandry
and dairying, intensive development
proposeq in the draft Plan must be
successfully carried out in order to
meet the needs of the fast-growing
population of this country. The sche-
mes of dairy development, sheep and
wool, poultry, piggery, feed and fod-
der, etc. must be implemented in their
true spirit for the economic well-
being of the nation.

Considerable attention wmust be
paid by way of research on seed tech-
nology for improving the quality of
seeds.

tural implements, roads, housing, hos-
pitals, schools ang other inputs for
the agricultural production.

‘Fhe panchayat is the base of demo-
cratic set-up and hence must compile
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urigation, In spite of planning all
these years, the country has been able
to irrigaie only one acre out of four.
Even in respect of that one acre, the
assured water supply is for only 0.6
of an acre and the other 0.4 is depen-
dent on the ramnfall So, while finali-
sing the plan, the Planmg Commis-
sion should take into account the

backwardness of the States and un-
given

D, G. Min. of Agricul-
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der-developed areas must be
priority.

The irrigation sysem must be such
as would provide water not only in
the required quantity but at the re-
guired time. Schemes should be for-
mulsted to educate and assist the
farmers 1n the economic and judicious
utilisation of water.

Immediate steps should be taken t0
generate more power as the country
18, at present, 1n a grip of severe po-
wer crigis.

Inter-State water disputeg tend to
create ill-wil] among the States in~
volved and also stand in the way of
development of the water resources.
The Government should find out ways
for a speedy solution to such long-
standing disputes, like, Narmada riv-
er project sf Nawagaoh.

Further, 1 would likg to know whe-

ther proper percemtages of Scheduled
Castey and Scheditled Tribes in var-
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o ¥ e qu ww ol far

™ T ¥ O wifdw
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g g N 5 gnd A pEw
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AT ¥ | W W G %7 A6 9g 3
fr oty g g @ o @
et ¥ wrT § 5 3.t dioer ¥ gArd
T ¥ i F e Fade st fear ey
1971 ¥ w05 100 fafems wee
gWT 1 WA 1972-73 W few g% g,
oI gaT q g¥ar, &1 gea w gu]
awar 9 | g A T grae 3T ag
g FE A M A T fFaw =
g "eaw faem ) Afra ag @z @
ara ¢ e gw g & FmA 76 Ty
frvew @&, @ fF 94T, IA7T, AW
afe ga* o= & FT 150 wA
feeer ¥ 200 v17 fewr @ wix
FEATEAL, ANAQ |7 747 & A Wy
agA WER A | W FAT H 76 €I
frtesr & fgame & 97 Wi w@T HW
awy @1 @war qr ? AfEw gWR
uFeE W ZT0 a7 vy fear o
af fawer v a4 fr &4 £4 gt
g 1 3 w1 W 76 T fewew aw
s fegr war, o fs 72T 150 w0
frdzer o fas v a1

17 hrs.

7 Frtew ¢ fr o dw & wifew
feaftr #t garer §, @ e o ore
wfaw s Tr 1 | W oaEW X
garly T dremrt & w0 o,
ofer wx we ¥ gl A @, e g
s A N AR R A AM A
wre, oY Wi foeft &1 s &
w4 EW W W e U e
e Rl A L
v wef § 1 8@ & ot & Al
grewirdn rilnare oY o
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at fiplk w0t § | few ww WX
T ET T WY T G T PR
Fwive o, W e ¥ afcr g wEdr
Afwr arx ¥ anfonr aft g, @< w1
ot faer, A Wi deer W
frer | o oz ger fF wEe agw
= g
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T FE FIIRAA ATFHAE GHT, T
T WAt frar w AT TR g,
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it ¥ e sy wEiew A ST SgEeT
far e v ag P femrmgr &
|qTa iy W w0, 99 A ¥ 50
oftwe @ of Wiy 5o wfawe TR
% 2 ) sygrfy & gy fear & fe
3 frErdY ¥ Fry S 6 g W
aga 30 ) AR favre § e oW feafy
¥ g WW 9AW qHA §R |

17,64 hrs.
[Shri Vasant Sathe in the Chair]

qgat T WA} e ook
TAHAT, AN WM HFTH R AAE 200,
400 ®YT 500 ®@ feew 9T faw
W gL WFT A 100, 150 & fawzw
fak gt far weow wo fgy fe
o P ST A A AT v woOm
Wi o fad ) g Ay § v a
iz & & T Tw W R
afraam ® §55 7 og feafs o
g wg w8 ®fr 300, 400w fewzw
ot fiwdy § 1 W fawrw & fin srardy
W ¥y & ol MWefer ofaw §
et X ary o Wi v G R @
FoTX X & vl Wt ¥ et o Wiy
gy IS @Y WA |
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oY & srarar g oo drdmd ol
ay ovh § Lt g & e o et
& wreed g A wiear awh
A, wEr W qu ve ey gy Gt
W T, fw W femr gu & far
awad ¥ owror gu Ay, grd ey feey
¥ feam ¥ feward o0t w0 X
¥ der wTeY & Afem ST W W
sedt At § W, g g #-
arx WS # g Y afzar ad §
sz @@ @6 9 20, 3 0 ST 40 fwi
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¥ BT QY foel gu S & ) ag ey
forerar & fie faoy 29 77w FoUT
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WL OF AT WWET 0% W
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& aTa wrg W Rl g W e
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s, il gy ufis sgw sl
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T S s &, anfie gaTdr e
feafe gue &

SHRIMATI GAYATRI DEVI (Jai-
pur): I should like to make a request
to the Minister for Agriculture that
he should make plans in the country
for the future and not only to meet
serious situation which occur now and
then arising.

In this country drought, famine,
flood etc. are no phenomena and in-
stead of trying to find a remedy for
them at the last moment, 1t would be
far better if some sort of plans could
be made to contain thesg natural cala-
mities as best as possible Everytime
there is a erisis like food shortage in
our country we find that the Food
Ministers of different States are sum-
moned to the Centre and from there
on we read in the papers what has
transpired there Some say that a
levy should be put on agricultural
production Others feel that it should
not be implemented, because. after
all, ours is vast country, with vast
agricultural elements 1n each State,
Therefore, what I feel is this Instead
of having these hasty consultations, it
would be certainly much better if we
sit quietly and deliberate calmly as to
what should we do about it

For instance in the last few months
the levy was imposed. I have nothing
agamnst it. But how is it that the as-
sessment was done after the crops
had been cut? If you put levy, farm-
ers should be warned in time. These
farmers affected should have been
properly notified in time. The local
officers should go to the fleld and as-
sesg the crop as they start. But what
happened in some cases was this, in
my constituency the small farmers
were told that levy will be implement-
ed; they were warned by Patwari,
Tahsildar and others, after the crops
had been cut. Some farmers hed not
even sown some of the flelds and yet
they were asked to pay. I have writ-
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ten to the Minister about it and I have
not got a yatisfactory answer. I would
strongly plead with kim that in future,
he should see to it that proper action
is taken. Otherwise Wwhat happens
is, all these petty officials take ad-
vantage of their position and their
authority and they harass the farmer,
‘This should not happen.

There is so much of talk going on
wbout the need iy increase the produc-
tion of food. I have no quarre] with
that argument. But I would like to
point out that perhaps it is the Gov-
ernment itself who are responsible for
turning some of the most fertile parts
of our country into arid deserts. I
say this because we have had drought
in the past; it is not a new phenome-
non; this has been there earlier; but
there are places where we get drought
where we have never heard of it in
the past Why? We have never heard
about floods in certain places where
we have now got floods. I am not an
expert on this subject, but is it true
that this is because of the deforesta-
tion which has been practised? Is it
because of the fact that trees have
been cut that so many floods are oc-
curring? Is it due to the lack of
trees and consequent erosion of the
80il? So,we have to see whether in-
discriminate cutting of trees is ome
of the causes responsible for these
things. So, this is a matter we must
very seriously consider. I do not
know whether there is a lack of co-
ordination between the different de-
partments. I would like to read a
little extract from the Junior States-
man which I think is very very rele-
vant and which I think all of us, legis-
lators, should seriously consider.

A very typical example of the ig-
norance of our legislators as to the
importance of forests is given in the
Junior Statesman of April ¢, where is
£ays:

“When guestionetl about the wide-
spread destruction of forests in
India and Maherashtrg in particu-
Tar, a Minister is stated to have an-
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swered with charscteristic wit,

‘Which iz more important, a tree or

a man?'

Then it goes on to say:

If the choice were so simple and
the devastation of forests could make
people richer, then, India should
have been among the wmost proa-
perous nations of the world. Un-
fortunately, deforestation amounts
literally to a destruction of food
crops, and man has not yet arnved
at the stage where he can live with-
out food.”

I woulkd like to bring this very rele-
vant passage tp the attention of the
hon. Minister, because we alone in
this House today are not responsible
for the erisie which has happens.

Very soon, we will be gone from the
surface of the earth, but, others, are
coming after us. We are responsible
here for generation of Indians whe
are going to come and to live in this
country. What are we going to give
them if we are to denude the forests
and having nothing but barren lands
there

In the year 1852, the National Forast
Department in their survey, said that
India needed 33 per cent of the foresty
elsewhere and 68 per cent of the
same in the hills. To-day there is
only 17 per cent of forests left in this
country And that too is being rapid-
ly denuded. Why? Because it brings
in quick money; it brings in quick
profits. To whom? To the Government
coffers and to the rich paperman.
Whatever is left with in this country
is going to be destroyed. Are we go-
ing to sit here in the Lok Sabha and
the Legislators eitting in different
States Legislatures to encourage this
sort of thing 8o that they can only il
up their pockets? To what effect? I
would, therefore, honestly urge upop
the Minister to see ty it that there I
a programme of edu¢ation—not for the
college or university students- for the
Legislators of Indla so that they realise
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what they are doing to our natural
#oil and natural resources that we
have in thiy country. That is one
point.

'Néw, coming to one more thing, it
4z the Government's claim that 1t plants
400 thousands of trees a year during
tthe Van Mahotsav week But, I be-
sMeve, the Estimates Committee of Par-
‘Hament have pamnfully had to remark
that they do not believe in this. They
disbelieve the figures of trees given
by Government There are hardly any
#rees. Another thing is that there is
-deforestation. The other thing is that
dhey grow ucalypius trees; everybody
«kmows that ycalyptus growth is gome-
thing I find very important plant as
far as future is concerned. It has un-
.dergrowth.

. Another mest important thing is
Ahis. As a rpesult of cutting of trees,
~as I have already explained, there 18
«g0ll erosion. Take for example the
«Jhakrq Nangal Dam. There is a re-
port that the dam after twenty years
the whole reservoir will become use-
sess because of the heavy siltation.
This 1 very serious socusation. If it
Jig true, thig is very serious. 1 would
~aak the hon. Minmster to consider at.
‘Yesterday's paper or day before yes-
terday's paper, made a mention about
the crusade of women against the
~destruction of forest trees. There
‘Ahe women clung on to the trees so
-Abat thy could not be cut gway—the
#zees in the area called Nit:1 Valley in
Chamoli Distriet. I have already said
snough about ihe s0il conservation
.gnd preservation of forests. Now, I
would like to raise a question about
siio and the way in which we preserve
«@ur grains. 30 per cent of grain is
very bad because of this. In 1882, in
S;rliment. ag a Member, I heard that

Scandipavian countries were offer-
J4ng at that time a silo to the then

od Minister, shri S. K, PatiL Now
the value of tbe money had gone down

: this at that
it we had implemapted ri

our mind in . preserving the
from denudation, That is another thing
we must werry about.

People are so ignorant; .our peeple
go to forests and cut the forests, Wiy
should be mnot preserve our forest
wealth? We pay so much attention
by adopting the socialist pattern of
policy in this country. I still do mot
see what improvement had faken place
mn  the villages in the twenty-
eight years of our Independence”
Surely, if you want {o make the eco-
nomy of thiz country selfesufficient it
15 the villages where you should con-
centrate. .You should concentrate on
rural electrification, roads and com-
“munication. All these things need to
be developed. In my State it is im-
possible to get from ‘a' to 'b'. The
hon. Member from D.MK. spoke about
Ganga-Caveri link. I wanted to sy
eomething about Rajasthan canal be-
cause I do deel wherever there are big
irrigation schemes which the State
Government cannot tackle the Centre
should come forward because aftewall
if you can ¢reate grainary in apy State
then that food stuff can go all over
the country. The bam on surplus
wheat going to deficit areas must be
removed. Afterall it s ome country.
We must mever object to it. I omce
again urge upon the Minister to look
into the fature to do things to remedy
the situation and not to just cure them.

it v (wizege) ;o awefy
i, & vfr of wve sarey ¥ O
T T gWeq F & faw e
gar § | aftardy ¥ eew ¥ o &
T ATg & frare oF, e & wwwa
g fr wose & ax &6 ¥ famly
vt g§ vy woir ot gk 1w g
qUA sfigre W ¥ A o wRr
fo croow & g el frgw
sy wrevw o, % forrrr &, o 8 avirer
Madtgrrg I ey aw
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AT § W g4 # ged a@ ¥ 2|@-
WA T #5a7 § 159 F1 & 700 45
gt e o & Garm ox Ty weeT
W9 9% | g ¥ a7 wifirw &y
fe fremt # wfufer fr o
sfd Tawadz & IfQ, feamt ¥
Ffaqr o & oy I T T §F o7
*T Q vy 9T ¥ T gt Wy
I § et et §, whafrer fmr mam
Wt & rrw ¥ qwrw s St
IR & 1, wed fiw fady o, weire
TR, ¢ A qur @WEahw Qw5
JOW TR qETAT T | Qe WY
gfaar & fadr et @ are #F Aoy
Ty, fory § reere X e ¥ wgaar
1§ T wed ggw-Aew WY T
W §er ¥ R, Agd w1 W
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FA-Y o & ot ¥, o e
TEX ALY WG 9T, AT T, SRy
o 7@y 7Y w7 s fearsmar maT—

gﬁmﬁﬂamtaﬁm

"5’3

R R

wa & 3@ argr A1 & gEw ¥
qEag § FEAT TIEAT E | 3 gHT &
T A7 qgT TAH EIAT & | 1972

mhwlﬁﬁﬁww%m
¥ & W AR feam awar g—
HOHI T TH a<g ® gaeqr §Ar
wifgd fF ey 4 ox afow &1 w9
AEH GEI R | WA W 1973-74
Fr M Fmaem ger, Faw AR §
g gt W, wEw, WS, W, @ a¢
JEHT AFT WTET WAL TET | CAE WG
am fredr st @ aE w o,
wfeT @ wiw g faaelt ool
o A W oAy ¥ guds W
faorelt ff Gt formd ot & qui
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aft fr a1 @, WA faw aw
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g A fear & foad ok W@
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wrfs aw & gwes ¥ R
g WY §T g 47 WX W@ R
wE @ | WiTr W W sqwer
Fam F Mt wfgd 1 waw
AU qrft eqw § f& S gfan &
G 50 WY 7 fawsdht o suwr =%
e A e A St e Ywdar g )
W T & Iwwr a8 fewwa gl | gEIC
 wfgd 5 sede fed o § oW
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sEEIfQ@T JTO IEET §WA ® NAOW
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e oY faoreft oo Aoy & fg ¥ €
JaFT [ TR § 1 WY IET wy
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& oy § 1 o™ go a=Y ¥ G
9T 36 TAT i g oA & fgavw ¥
T TR AT W AR F W ¥ @
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F@EX THHT AT § aody Toq FT |
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§ g ¥ ov wg d
s Nl 7E W
g T N A

af oy A W owEw e
T TR E A Ay el §
o oy v vk A Y e, w2 A



380 D. G Min. of VAISAKHA 2, 1886 (SAKA) D. G. Min. of 390

Agriculture
iy &t wyg witze Afew A B wrd
AT T T § 1 W GEY A
& Mg W add A § ww ¥ v
g e g G s @ A &
o fw-wrem Y qow ww wrEw forad
w § wow ¥ fag oF = swan
qx1 @ Al | T 9T o aET A
foar: s fgg 1T R F s A
T a<g N o) veg R Ny § I
wqT WY TEe g |

TF I|@ W FgAar wgan g fw
g 1 91w g § | mR
oifcg?e § 1 o wg & S B
TwE AW §, 9 fag Twm Ay st

v § Afer I o soedr §
I Y 3 § Wi oY mha @ s
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ANET | T 7453 Frary adr 3 0
TEARSHERFAPRE L AN
TAE W FT [ A T T § )
frar g% wogR & 24 W2 wH wOITAY
g7 Afey wfasr Y qF g s 2 X
T FTH A FON I @ A@H 24 92
¥ fag fir @i worge ww 93
Gt gree & wror oY Fram w7 o &
FE TG T 9T @AW WK
wrfax ¥ ag feafa der & wwrfy fis
wifow §8 WY 7y @ wrm | feE
uof! ¥ SR a9y R g
qm T eR WY A § fr
TR I F AT W oax frAm w1},
O TAR AW A qFHQ A T oaga
TEE § | W FEED AR ERA R,
WY R IR 9¥m @ fam
YO et @ e
dor R qamn st @4
¥ fafa sy fira & fieem
W wfefem fFam e s
g ¥ T v afx @y wi@ @
IO W FT @Far § | TEETH /A ¥
Ford WY fore qdt &, o e dwTO
ag WY faz gar & | sy sww A AR
gC war ff #g ST F qwrw w@n g
THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, I am thankful to you for
giving me time to intervene in this
debate. Despite a very difficult situ-
ation, I mmst say that this debate has
been very constructive, and very use-
ful suggestions have been made from
both gides of the House., For instance,
the last two speakers, Shri Tula Ram
and Shrimati Gayatri Devi, alsgp made
very constructive speeches. I may not
agree with all the views expressed by
the hon. Members on the floor of the
House, but even then, the debate to
my mind would be of immense use to
my Ministry.

O¢ course, some statements have
been made which have no basis. For
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Instance ,Shri Sarjoo Pandey, one of
our valued friends—he ig not here
now—made a sweeping remark that
during the last 25 years no production
has increased in this country. I am not
saying that my Ministry is infallible;
I am not prepared to take the position
that the Government of India does
not commit mistakes; I am not prepare
to say that everythmg is all right on
the agricultural front. But, in this
august, sovereign body of this coun-
try, I think we must take a very ba-
lanced view of things. Therefore,
when he says that there has been no
increase In production, may I quote
a few figures for the infurmation of
hon. Members?

391

Now, it is the experience the world
over that agricultural prodnction can-
not be judged by taking a solitary
tigure for one year, because agricul-
ture, unlike industry, is exposed to
the vicissitudes of Nature like storms,
failure of rains, severe winter and a
number of other factors. So, it has
to be judged over a long period, say,
five years or seven years. In this
light, 1f we take the average annual
production in thig country over the
years, we find that in the first plan
period, it was about 66 million tonnes.
In the second Plan, it came to 75 mil-
lion tonnes In the thurd Plan, it
came to about 81 million tonnes
Then during 1867.68 and 1968.69
when there was no plan—the
non-plan years—in these years, 1
came to 88 million tonnes. And in the
fourth Plan period, it came ty 102 mil-
lion tonnes, What do these figures in
dicate? These figures positively indi-
cate that there has been progressively
an addition or increase tg our produc-
tion, and even the growth rate 18
gradually becoming more and more
favourable to us. Not that I am satis-
fied with the growth rate, but this in-
dicates a very positive side of the agri-
cultural situation in thig country.

Now, I do not want this Houge to
carry the impression that there is
something basically wrong in our ag-
~icultural strategy. To my mind, the
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strategy of agricultural production
which has been worked out iy basically
sound. There may be 8o many weak-
nesses, as I said earlier. It iz so
sound.. ..

SHRI DASARATHA DEB (Tripura
East): ....s0 sound that people have
died of starvation in Maharashtra and
Tirpura.

SHRI ANNASAHEB P. SHINDE-
When we had a setback in production
tu the extent f 17 miu.n tonne+ 1n
the year 1472-73, we examined the
trend of production to find out wnere
wag the snoittfall, You will find that
there was a shortfall of two million
tonnes in Gujarat, 19 lakh tonnes in
Maharadghtra, 10 lakh tonnes in Andhra
Pradesh, 15 lakh tonnes in Karnataka,
12 lakh tonnes in Rajasthan and 11
lakhs of tonnes in West Bengal. In
most of the States where crops were
affected by severe drought or failure
of rain or long dry spells, naturally
production, suffered. Had therp been
a shortfall 1p production in some
other area, them perhaps we would
have been required to analyse the
reasons and find out what other fac~
tors had really contributed.. (Inter-
ruptions). I am open to conviction
Hon. Member cap give me suggestions
and my Mimstry would respond to
them.

My senior colleague made some re-
ferences to the peculiar situation in
the country perhaps about a year or
ago ang pointed out that agricultural
production was not coming up uniform=
ly in all regions. This can be seen
from the figures of productivity in
this country. The per hectare produc-
tion of wheat in Punjab is 2408 kilo
grammes while in Karanataka it is
540 and in Maharashtra 488, Ome can
say that these are Southern States
where the climatic conditions are
not favourable for wheat growing.
But if you take Madhya Pradesh, the
figure is 870; in U.F. it is only 1249;
In the case of rice also it is the same
story and I do not want to go into all
the figures. Punjab leads the
with 2044 kilo grammes per
while in States lilke Assam with
most fertile Brahmaputra valley

Hi
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per hectare production is only 970.
In Madhya Pradesh it is 818 and in
U.P. 800 and in Orissa 779. This shows
some of the weaknesses of our Indian
agriculture.

The Hon. Member from Tamil Nadu
Shri P. A. Saminathan of the DMK
Party, who is not here at present, made
a negative statement and he said that
production was going down. This
statement is not justified by fact. Al
of you know about our population
growth and our responsibility to feed
the country. Naturally some imba-
lances are coming up. But to say that
agricultural production is going down
is not a correct assessment of the situ-
ation.
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AN HON MEMBER: What about
per capita production?

SHRI ANNASAHEB P. SHINDE: |
shall come to that. We can take a nor-
mal year and calculate. In the last
two years the position was not so
good, but the per capita availabilily
of foodgrains up‘c 1971-72 was higher
ag compared to the immediate post-
Independence period.

MR. CHATRMAN: That is not the
fault of your Ministry.

SHRI ANNASAHEB P. SHINDE;
What I am saying is, I request you to
appreciate the difficult situation that
my Ministry is facing. Take for ins-
tance fertilisers. From all States
Members complajineg about thg short-
ages of fertilisers. Thepn there was
some talk of compost. In our national
interest, we have to use compost and
organic manure. It will be against
our national interest if wwe waste orga-
ni manure available here. But we
must have correct assessment. Some
experts have gone into the problem
and they have come to certain conclu-
sions. They say that it will not be
enough to meet our needs even if you
organise 100 per cent of the organic
material and the city waste in this
coun‘ry. Of course it is very difficult
to organise it 100 per cent. In China,
they used the excreta of human
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beings. This did not solve their prot-
lem. They had to resort to the use
of NPK fertiliser. The wpoint that I
am making is, our exper's have esti-
mated that even by organising all
organic manures, only 8 per cent of
our country’s requirements woulq be
met. Ultimately, modern {fertiliser
fnputs are a must for the country.
I agree with the hon. Members that
there is need to strengthen the distri-
bution arrangements. We have taken
a number of steps. I have explained
the position a number of times. But,
the point I aym making is, whatever
fertiliser available either through in-
digenous production or import on
which we have no control—unfortu-
nately, my Mimisiry or even the Gov-
ernment of India, for that matter,
have no control over the impor‘s—
within the limitations of conditions of
shortage of fertilisers, we have carried
out this programme of agricultural
production We have to take into
account the difficult circumstances.
There is the power shortage
which is of immediate relevance.
Now, the Rabi production pro-
gramme was carried out in very
adverse circumstances. But, despite
that, Indian agriculture is not looking
back. To my mind, there is rich
potential for development, and we
should succeed in mobilising neces-
sary resources, necessary inputs and
organising the necessary infra-struc-
ture., That was the point T was
making. .

Then, Sir, many hon Memberg re-
ferred to, as usual, tp lang reforms.
My senior colleague, when he repues
to the debate, woulg naturally explain
some of the facts. But, I would
appeal to the good sense of hon. Mem-
bers from that wing. We are a demo-
cratic set-up, Many times, very easy
always questioned some of my col-
leagues here, whom I value very
much. I may have differences with
much. I may have emferences with
them. I told them” when you were In
power in West Bengal, you never took
any lega] steps to enforce legislation;
you thought that by organising extra-
cunstitutional movements, you will be
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able to implement land reforms.' I
am not saying that popular move~
ments should not be organised. Ul-
timately, there are certain constraints
in a democratic set-up, in regard to
implementation of land reforms. Of
course, democratic procedures are
time-consuming procedures. We must
admit that, There is no denying the
fact. This country, for the first time,
as a result of the demands made in
the House and agitations outside, has
accepted the position and we, in the
Government of India, have formulated
new national guidelines for lang re-
forms. Most of the States now ex-
cept Tripurg and Manipur—in Mani-
pur, there was no popular rule and
in Tripura, there were some difficul-
ties—have enacted laws. In these
small States, law is still in the pro-
cess of being enacted. In regard to
Meghalaya, NEFA and other areas,
land is owneq by the communities.
It ig community ownership of land
and as far as the present land re-
forms are concerned, they have no
relevance there. Except these areas,
all other States have enacted laws
according to the new guidelines Gov-
ernment proposes to give constitu-
tional protection to the ceiling laws
under the Ninth Schedule of the
Constitution so that they will

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What about Bihar?

SHRI ANNASAHEB P. SHINDE:
In Bihar also, they have enacted a
law. Laws proposed to be included
are from the States of Andhra Pra-
desh, Bihar, Guarat, Haryana, Hima-
chal Pradesh, . Karnataka, Kerala,
Punjab, Rajasthan and West DBengal
Some of these legislations will be in-
cluded. If necessary, Government
will not hesitate to come
with the constitutionaj amendment to
give constitutional protection to other
Bills which may not come up imme-
diately. We propose to move this
legislation in this Session ltself is pos
sible.
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Then, Sir, the new wheat policy
has been criticised. I am sorry. You,
yourself, are in the Chair. I hope
you will not misunderstang me if 1
refer to the observation made by you.

MR. CHAIRMAN: When I am in
the Chair, I am only Chairman. But,
you can freely criticise the Member,
Mr. Sathe.

SHRI ANNASAHEB P. SHINDE:
Thank you very much, Sir. There are
these differences and we should, in a
democratic set-up, accept these diffe-
rences. We never expected that the
new wheat policy would be unani-
mously accepted by all. There are
different political parties and indepen-
dents holding different views, So, you
have the right to criticise it. But you
were laying top much emphasis on
the point that the Government of
India formulated this policy on the
advice of the bureaucracy. I would
like to say, first of all, that at the poli-
tical level my senior colleague and
myself are prepared to take the full
responsibility for this policy. So, why
shoulg we blame the bureaucracy and
the civil servants? While there may
be blacksheep everywhere, including
politics, there are many honest and
sincere civil servants who make good
contributions. We should not say
things which are not at all necessary.
Of course, hon. Members can have
different views on this subject.

The main thrust of the new wheat
policy is to have procurement through
traders and producers levy. We can-
not think of monopoly procurement or
complete State control because we
have millions and millions of small
farmers. Further, we are not a regi-
mented soclety, which has to be realis-
ed and appreciated, even though some
of the members may not lke this
policy.

We are not giving up the public
distribution system, or the responaibl-
lity of feeding the poorer sections of
we have
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ket mechanism has to be introduced
in this country, Otherwise, food-
graing will go underground. Market
arrivals will be affected.

While there may be some other
reasons also for the happenings in
Gujarat, food was an important con-
tributory factor. As politicians and
realists, we have to make a real
asgessment of the situationp and we
cannot be blind to this. The farmers
react mn a particular way to the price
situation When we are not able to
ensure the inputs at reasonable prices
to the farmers, how can we fix the
food prices at 5 very low level? So,
it is necessary to introduce an element
of elasticity in prices Otherwise, pro-
ductiop, would go down and then noth-
mmg can save the country. Whatever
may be the weakness of our policy,
nothing should be done to dascourage
production Considering al] these
factors, the new wheat policy was
evolved by the Government of India,
and it is too early to pass a judge-
ment op that Because, procurement
is not the only yardstick on the basis
of which thig policy has to be judged

MR CHAIRMAN: The hon. Minijs-
ter just now referred to small far-
mers. Was this policy mainly on
account of small farmers?

SHRI ANNASAHEB P SHINDE:
The price of 76 was not accepted
even by the small farmers. I will not
go into the detailgs of it because we
have discussed it a number of times

Then hon. Member from Tamil
Nadu was very unkind in his remarks
and I would like to be very sharp in
my reaction. He sald that it was a
conspiracy on the part of the Central
Government to remove zonal res-
trictions, as far as coarse grains are
concerned He levelled this charge
as if this decision was taken only in
respect of Tamil Nadu. Price distor-
tion was developing i the country;
in some parts of the country the prices
were low and In some parts the prices
were too high. Are we not the citi-
zens of the same country? The DMK
may take a position that they are
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meant only for Tamil Nadu. But I

would not like to take that position.
The foodgrains of the country are
meant for the whole country. Every-
body in this country has an equal
right over the production of this coun-
try, be it produced in Punjab or Tgmil
Nadu. I repudiate strongly the charge
that the removal of restrictions on the
movement of coarse grains was with a
view to having food riots in Tamil
Nadu. In fact, thig is g politically
motivated charge which I repudiate
and I would like to ask the House
also to condemn such type of state-
ments.

The hon Member from Tamil Nadu
wanted to know whether the Govern-
ment of Indig is contemplating one
southern rice zone No decision has
been taken in the matter so far and
no decision will be taken without
consulting the State Governments.
Even here, take the case of Kerala,
Rice is being sold there at Rs 3 to 4
per kilp while in Tamil Nadu it is
sold at Re. 1 or Re. 150 a kilo. Are
the people of Keralg not the citizens
of India? Naturally, a lot of bitter-
ness is developing there because of
this.

When the southern zone was formed
in the good old days, at that time
Andhra was the only surplus State in
the south I am referring to rice
rone arrangement By and large, the
present rice zone arrangement is
working very well, In the south, some
new factors have developed, Karna-
taka which was very deficit in the past
has become, more or less, a marginally
surplug State. It is in a position to
meet the requirements, In a bad
year it iz marginally a deficit State.
Tami] Nadu has become a substan-
tially or, at least, a marginally surplus
State. Andhra has been a surplus
State Xerala is the only deficit which
is isolated from all these States.
Whether this arrangement needs to
be reconsidered. it is a matter of
opinion. But we will take fully the
Tamil Nadu Government into confi-
dence
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There is one thing that I would like
to say here. Ag soon as the idem of
sharing what is produced in Tamil
Nadu with Kerala and Karnataka'is
mooted, immediately a strong reaction
starts. I do not think it is a patriotic
or nationalistic approach. 1 would
appeal to the Tamil Nadu Govern-
ment not to take parochial and
regional positions in the matter of
food economy

Again, he made a statement that
foodgrains are being unload at Tut-
corin when the foodgrains are to be
carried to Calcutta and Assam. Now,
this argument appears to be 50 plau=-
sible on the face of it. What an irra-
tional thing the Government of India
is doing that foodgrains which are
required to be taken to Calcutta and
Assam are being unload at Tutivorin!
Prima facie the argument appears to
be very convincing. But the point is
that at a paricular point of time, we
haq entered into an agreement with
the Soviet Union. The Soviet Union
was good enough to offer 2 million
tonnes of wheat which was to be
unloaded and received at Indian ports
at @a particular point of time. We
examined the availability of port faci-
lities everywhere as to what were the
bertha available, where it could be
unload, apart from the fact that there
are some problems of low draught at
Hooghly, etc. 1 am not referring to
that now. The point is that there was
no place to unload wheat. Had we
not unloaded it at that point of time
at any of oup ports, we would have
been required to pay a heavy demur-
rage in foreign exchange. Vizag port
was fully loaded; Calcuita port was
fulty Yoaded. There was no possibi-
Nty of adjusting any ship at these
ports. So, we had to do it at Tuti-

corin port. Though it meant some
burden on the railway system that
wae not ap Irrational thing. We had

to do it under the compulsion of cir-
cumstances,

ture

I can only refer to one point more
that the hon. Member from the D.M.X.
party made. He said that the Tamil
Nadu Government has sent a proposal
for amending the Essential Commodi-
ties Act. They have made a sugges-
tion to make some amendments in the
Essential Commodities Act...

MR. CHAIRMAN: May I remind
the hon. Minister that at 6 O'Clock
we have got a Half-an-Hour Discus-
sion? Would he like to resume his
speech tomorrow?

SHRI ANNASAHEB P, SHINDE: 1
will take three or four minutes more
and finish it.

Then, my hon, friend, Shri Sarjon
Pandey made a statement that in all
our ICAR institutes, there is a lot of
corruption and mal practices. I would
like to refute the statement. Not that
there 1s nothing wrong anywhere.
Human failures may be occurring here
ang there. But I must say that the
country should be proud of the fact
that the Indian Counci] of Agricul-
tural Research ig one of the finest
institutes in the country working
under the leadership of eminent
scientist, He raised two issues, Firstly,
he eaid that no increments are being
glven to the employees there, T would
like to make a submission that the
Pay Commission did not go into this
problem. The Pay Commission,
obviously, did not go into the pro-
blems of employees of autonomous
bodies. Therefore the ICAR did nol
come under their examination. But
we have accepted in principle that,
whatever recommendations the Pay
Commission has made would be appli-
cable to categories II, IIT and IV
employees of the ICAR. Even in
regard to category 1, where similar
scales are prevalent in Government of
Indin those scales would be applicable
to them, Government will be taking
a decision accepting the same princi-
ple. There is mo question of diseri-
mination against our employees. In
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fact, our Ministry has been taking the
position that our scientists should be
on par with scientists 1n the Atomic
Energy Commission or elsewhere.
Therefore, we would like to give them
all encouragement.

18.00 hr».

He also said that no promotions are
given to scientisis, The ICAR Inquiry
Committee under Dr. Gajendragadkar
wenl into this problem. They have
made certain recommendations. One
of the reasong that we found was this.
Ag you know, it arose out of the sui-
cide commiiteq by late Dr. Shah. The
Committee came to the conclusion—
and Government was also of the view
—that frequently subjecting themsel-
ves to interviews for promotions led
to frustrations. Now we have taken
a decision that the scientists would
be making periodical assessments of
their work and they would be eligible
for automatic promotion Therefore.
this problem is no longer there. We
are trying to have an equitable per-
sonnel policy in regard to our scien-
tists, -

MR. CHATRMAN: What about the
case of the person whose gratuity has
not been settled for two years?

SHRI ANNASAHEB P. SHINDE: If
you bring it to our notice, we will go
into it, we will examine it,

Shri Darbara Singh made a state-
ment—of course, he complimented our
scientists—that the growth rate,
instead of 45 per cent, should be six
per cent. Nowhepe in the world in a
country that of our size has six per
cent growth rate been poasible easily
4} per cent itself under our condi-
tions is quite a reasonable growth rate
and therefora, we need not have any
complaint about it. If possibly a
higher growth rate can be brought
about, we should have no objection. It
there are any suggestiong for that, we
would welcome them,
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There are many other points also
which have been raised, Two of my
colleagues are yet to speak and they
would meet the remaining points. I
am thankful to you and this hon.
House for having given me this oppor=
tunity.

SHRI RANABAHADUR SINGH
(Sidhi): Mr. Chairman, Sir, I thank
you for your kindness...,

MR. CHAIRMAN: The hon. Member
will continue tomorrow,

18 03 hrs.

HALF-AN-HOUR DISCUSSION
TAX EXEMPTION TO INDUSTRIES IN BACK-
WARD AREAS

MR CHAIRMAN: The House will
now take up the half-an-hour discus-
sion,

Mr. N. K. P, Salve,

SHRI N. K. P. SALVE (Betul): Mr.
Chairman, Sir, my purpose imn raising
this discussion is mainly to focus the
attention of the Government on this
rmportant question of giving some tax
exemption to backward areas with the
ultimate intent and purpose of eradi-
cating regional imbalances, economic
imbalances, a dream which we seem
to be having for the last 2} decades
—eradication of imbalances, economic
imbalances. It is a happy augury, Mr.
Chairman, that yvou are in the chair
because, as far as I know, you repre-
sent an otherwise backward area but
politically very conscious—you would
not have been elected if it was not
very politically conscious—angd that
backward area of yours is not in the
Eighth Schedule of the proposed
Direct Taxes (Amendment) Bill, 1973.

MR. CHAIRMAN: That has been my
grievance,

SHRI M SATYANARAYANA RAO
(Karimnagar): What about Telengana?
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SHRI N. K. P. SALVE: The Bill has
gone to a Select Committee and when
the report comes, we will know about
it

There is another point to which I
want to draw the attention of the hon.
Mimster. While in the Eighth Sche-
dule you are keeping whichever areas
are there, good, bad or indifferent, I
wish to pint out {o the Minister—and
I want an assurance from him on the
floor of the House—that the districts
which are included in the Eighth
Schedule do not seem to have been
determineq or enumerated on any
rational basis or any uniform criteria.
That is the reason why when You
peruse the Eighth Schedule, speaking
of my State I find some areag which
are by no stretch of imagination, back-
ward—backward in the sense, compa-
ratively. the whole country ig back-
ward that way—but comparatively
backward area;s are left out of it
Therefore, in fact, a very careful
rgview of the entire approach is need-
ed to formulation of areas to be inclu-
ded in any eighth or ninth or tenth
schedule or whatever schedule it may
be, any schedule in which backward
areas are sought to be enumerated for
the purpose of being given certain tax
concessions with the intent and pur-
pose of ensuring a rapid industriali-
sation so that some day the regional
imbalances and the economic imba-
lances may disappear Be that as it
may, that is so far as the basis of
inclusion of varioug areas in the sche-
dule is concerned.

The real point to which I wish to
draw the attention of the Minister is
to the very anomalous situation which
this concession to backward areas is
creating and in fact this situation has
come about that with one type you
are filling the fountain and with an-
other one you are draining it out. It
is this that out of these backward
areag mentioned in the Eighth Sche-
dule some of the areas are entitled to
subsidy from the Planning Commis-
., sion on the basis of the recommenda-

Areas (HAH
Dis.)

ttons of the Planning Commission to
the extent of 10—15 per cent for all
new industrial undertakings which
may start an industry in that area
with the result what is happening is
that amongst these backward areas
some backward areas are really be-
coming forward and the otherg are
getting still backward,

In each State six districts have been
nominated by different Chief Ministers
which will be entitled to this sort of
a subsidy. I do not want to go into
the question of what an amount of
unprincipled political ruthlessness has
been shown by different States in
selecting these six districts. That ia
not a matter which is covered by my
question ] am leaving it out of it.

What 13 happening in my own
constituency which happens to be a
backward area in the Eighth Schedule
is that a small paper plant of 10
tonnes wag proposed to be installed
by an entrereneur. After the machi-
nery was ordered, the site was chosen
and every other formality was com-
pleted, one fine morning I learnt that
the plant has been taken to Chandra-
pur in Maharashtra, If it hag gone to
Chandrapur in Maharashtra which is
a backward areas, as anyway it goes to
a backward area it {8 my country and
in that senge, T have no grievance, The
guestion is: ig it not an anomalous
position? What is going to happen?
These six districts in the FEighth
Schedule are going to be districts in
which there is going to pe a tremen-
dous saturation of industries ang the
rest of them are going to be again
excluded with the result that there is
going to be a fresh lease of disparities
amongst the backward areas them-
selves Therefore, I would request the
Minister to evolve some rational basls
in giving this subsidy and 1 request
him to consider the pomibility of
either spreading the ontire subsidy
which the Government wants to give
to the backward area over all these
districts or to ensure that these subsi-
dies in relation to each of the back-
ward districts will not be for more
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than two or three years. That is the
only way you will be able to ration-
aline it.

.

Therefore. I would like to know of
the Minister:

Firstly whether some steps would
be taken by him to rationalise the
Eighth Schedule as such, and

Secondly, what steps would be
taken by him to ensure that we do
not, amongst the backward areas
themselves, again creat to give a fresh
leage of disparities in the same.

MR, CHAIRMAN: I would like to
know from you about this. There are
backward areas par se where there is
no infre-structure for any industrial
growth at all and backward areas
where there is infra-structure facility
but where there are no industries,
because, there is no incentive to go
to the backward area. Are you not
going to distinguish between these two
types of backwarg areas?

SHRI N. K. P. SALVE: That is a
very valid point Sir. In the remote
areas, in the jungle areas, even if you
declare some area as a backward area
and give subsidy, nobody 1is going
there. In such backward areas where
it is reasonably possible to have infra-
structure with comparatively lesser
expense, it is in those respects that
Planning comes in. That i how the
approach ought to be; in fact T am
inclined to consider that thic whole
approach of selecting 6 disiricts for
subsidy is utterly understandable
and the approach is ridiculous, if 1
may nay so How can you choose only
8 districts? Take the Bastar area.
Undoubtedly it is the most backward
area. Adivasis are there. It is very
very thinly populated area. If you
declare that in an area in which you
g0, you will get subsidy some of the
industries will 'go, and even in Bastar
mlso, it will go only on the fringe, on
the towns which are on the forward
ares or close to the forward area and
the rea] remote corners of Bastar

in Backward 406
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would continue to remain undevelop-
ed and underdeveloped. Therefore,
Sir, what you have staled is extremely
important and I do hope some day
somebody will look at thig matter
more rationally and ensure that only
such backward areas where infra-
structure can be created without very
heavy expenditure or the areas in
respect of which some kmpetus some
incentiveg are given are selected. Our
Minister brings to bear a matured
approach to these problems and I am

sure he will be able to satisfy us in
thig regard.

MR CHAIRMAN: Chandrika Pra-
sad—absent.

Shri Giridhar Gomango.

SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Chairman, Sir, now
the question ig whether there should
be tax-exemption for setting up the
industries in the backward areas or
not. The question is whether these
things would be able to solve the
regional imbalance of the country or
not. Mr, Save has rightly said about
the development of the backward
areas. I would like to remind the
hon. Minister that the Pande Com-
mittee had identifieq the backward-
ness of areas of the country. The
Wanchopo Committee recommended for
the implementation of the recommen-
dations of the Pande Committee.
Thuogh a number of recommendations
and reports have been submitted, we
still find, so many areas are yet to be
developed and industries set up in
backward areas. Rightly, as Mr. Salve
has sald, there are infra-structure
facilities lacking in the backward
areas. But my point is this. The
Finance Ministry is the main respon-
sible Ministry which comes in regard-
ing the development of the backward
areas. Not only finance but there are
5n manv factors which are responsible
for the development of industries, This
fc thercfore a very relevant question
and an important guestion to discuss
here, namely, about the tax exemption
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of the industries in these backward
areas,

Whether the government will pro-
pose or will come forward soon to
exempt small industries from taxa-
tion in the backward areas that is a
different thing, I am not asking you
that we should exempt the indus-
tries—private or public. I only want
the small industries to be helped
which are racing certain problems.

I come from a State which is very
rich in minerals—rich in forestry and
rich in other natural resources. But
there is no development. You know
very well that there are backward
areas in my State. Pande Commiuttee,
for example, have pointed out that
Koraput District is having all the
natural resources but the aret is
backward. In that district g big in-
dustry is located in my constituency,
namely, Sonabeda HAL. This is for
the country as a whole and, not, for
the people there. A number of people
of my area have been employed in
that industry. Here the question is
how to eradiecate the regional imbal-
ance or regional disparity. How is it
possible for the economic develop-
ment of that particular area? We
want big industry; we also want
small-scale industries. What we have
io consider is this. Let us look at
the development of big or small geale
industries. In the Fifth Plan docu-
ment, there is a mention. I quote:

“Provision has also been made
to allow a deduction equal to
twenty per cent of the profits
derived by the jindustrial under-
takings set up in the backward
areag in computing its taxable
profit for a period of ten years.

It is, however, realised that
the revision of such a concession
or subsidy would not. by them-
selves, bring about the desired
results,”

Here, there is a provizion of tax
cxemption, But, the result has not
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achieved as we thought of or what
we desired in the gcheme,

Lastly I would request the Minister
to see that for the development of
backward areas, that encouragement
Is given by the hon. Minister not only
for these industries but for every
other thing concerned to the indus-
tries.

In the Plan paper what all is men-
tioned will become true only if this
is done. Lastly, I request the Minis-
ter to expedite the sanction for set-
ting up three industries in my district
~—aluminium factory, paper mill and
a cement factory. I would like to
have an answer from the hon. Min-
ister ag to why, by giving special
attention or taking special steps, the
development of backward areag still
remains as they are.

MR CHAIRMAN: Shri Banerjee.
He is not here.

Shri Ramavatar Shastri He is also
not here. Now the Minister,

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): Sir, ag you are
aware, the hon. Member was the
Chairman of the Select Committee.
Angd this question had been gone into
by the Select Committee.

SHRI N. K P. SALVE: Why do you
go into this?

SHRI K R. GANESH: All right 1
am not going into it.

MR. CHAIRMAN: He only says
that he is an actor and he can play
double role very well

SHRI K. R, GANESH:; I do not
know why the hon, Member has raised
this discussion after all the discus-
sions have gone round. Another
difficulty that I have is this. He
referred to the tax concession and so
on. The whole discussion, the way
it has gone round. though very briefly
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indicates that thig is a matter which
concerns mainly the Planning Com-
mission which is to coordinate, indi-
cate and work out the criteria for the
various districts included in the
Eighth Schedule as well as in the
Planning Commission’s Plan docu-
ments and various other papera. How-
ever, with whatever material I have
got I shall try to answer. The first
question he asked was that yere the
criteria for identifying the backward
areas. Thig question of identification
of backward areag for various con-
cessiong for removing economic and
regional imbalance was taken up by
the Planning Commission. A work-
ing group headed by Shri B. D, Pande
was entrusted to identify backward
areas and certain terms of reference
were given to this working group.
This working group presenteq its
report to the National Development
Council in 1969. After discussions in
the National Development Council
and discussion with the Chief Minis-
ters and =all State Governments cer-
tain pattern emerged out of which
decisiong were taken. The areas were
divided into four or five categories—
districts which are both economically
and industrially developed; districts
which are economically developed but
industrially backward; districts which
are economically and industrially
backward but which do not possess
the minimum infra-structural facili-
ties essential for industrial develop-
ment, and districts which possesg the
minimum infra-structural facilities
essential for industrial development.
It wag decideq that districts which
are both economically and industrially
developed were to be left out and
districts which are economically and
industrially backward and possess
the minimum infra-structural facili-
ties essential for industrial develop-
ment were to be given priority over
districts which were economically
developed but industrially backward.

It was also thought that in regard
to districts which dig not have the
minimum infra-structural facilities,
whatever concessiongs you may give
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them, no Industry will go there whe-
ther or not there is Central gubsidy
or State gubsidy or tax concession or
transport subsidy. This ought to be
part of the general development of the
country, that is, the State giving
priority to development of infra-
structure so that industries in these
backward areas could be attracted by
utilising the varioug concessiong that
are available, This was the main
reasoning on which these districts
have been located. It was as a result
of the report of the working group
done by the Plannjng Commisgion in
consultation with the Chief Ministers,
discussed at the meeting of the
National Development Council and
also with the State Governments, that
these districts have beep located. May-
be there is room for improvement. It
is not my contention that there ig no
room for improvement. But the fact
is that this has been done on the
basis of certain criteria.
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MR. CHAIRMAN: You know, the
experience of most of the Members is
that the criteria indicated by you does
not apply to most of these districts.
Can you explain how this thing has
happened?

SHRI K, R. GANESH: It is very
difficult for me to go district by dis-
trict. You yourself in your basic
capacity have been raising this ques-
tion and you had put this question to
the Secretaries who came there. It
had been discussed thoroughly. All
that I can do is to indicate the broad
criteria op the basic of which these
districts have been located.

MR. CHAIRMAN: No satisfactory
answer came there also. I thought
that it would come from the hon
Minister at least here,

SHRI M. SATYANARAYANA
RAO: We are not interested in those
private conversations going on else-
where, We are interested in the true
picture,
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SHRI K, R. GANESH: Evep this
morning, you, Sir hed raised ths
question....
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MR. CHAIRMAN: I am trying to
get an answer for the benefit of the
hon. Member.

SHRI K. R. GANESH: Even this
morning, you, Sir, had raised the
question....

MR. CHAIRMAN: Let him not
refer to what I had saig there.

SHRI K. R, GANESH:; After you
had raiged thig question, I tried to get
myself prepared; I did not know that
you would be presiding over the
House during this discussion. I was
trying to prepare myself with all
these facts about how these districts
had been located and what the crite-
ria were and how it had been done

Regarding the question of subsidv,
it was decided in September, 1971
that a Central scheme of an outright
grant or subsidy amounting to 10 per
cent of the fixed capital investment of
new units and existing unitg under-
taking substantial expansion having
an investment of not more {han
Rs, 50 lakhs each should be introduc-
ed in two districts each of the States
identified as industrially backward
and one district each of the other
States and Union territories. This
scheme was existing. Then, in March,
1973, certain other changes were
made in terms of the quantum of gub-
sidy available as well ag in the other
spheres. In 1872, this scheme was
extended to six districts each of the
States identifled as industrially back-
ward and to three districts each of
the other States. The entitlement to
the subsidy was also extended to units
having a fixed capital investment of
more than Rs. 50 lakhs, subject to a
ceiling of Rs. 5 lakhs. It was further
improved with effect from 1st March,
1973 when the ceiling of investment
eligible for subsidy was raised from
Rs, 50 lakhs to Ra. 1 crore and the
percentage of subsidy hag been raised
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from 10 per cent to 16 per cent. This
scheme of subsidy has been an ex-
panding one and {rom September,
1971 to March, 1973 g much larger
coverage hag been done.
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About the general question, I would
like to give certain information since
this discussion has been raised here.
Since the last five years, the industrial
licences and the letters of intent
issued for establishing industrial units
in backward areas have been as fol-
lows: In 1970, the number of licences
granted was 59 and that of letters of
intent issued was 42, while in 1978,
it rose to 103 licences and 127 letters
of intent issued,

There are various schemes for the
development of backward greas. QOne
is the scheme of concessional finance
available to all the districts which are
located as backwaid districts. There
are various parts ef the scheme of
concessional finance, the basic one
being that the rate of interest on
loans is 8 per cent as against the
normal rate of 9.5 per ceni Then,
there is an extension of the initial
grace period for payment of loans
from three years to five years, and
there are various other concesions
available in relatio, to concessional
finance.

I have already referred to the
Central outright subsidy scheme
which is given to the various districts,
the number of districts has increased;
the quantum hag increased and the
investment alsp has increased up to
Rs. 1 crore. Then, tramsport subsidy
is also given. Then, tax incentives
are available. Already under section
280ZA of the Income-tax companies
shifting their industrial undertakings
from an urbap area to any other area
are entitled to tax credit certificates,
and the capital gains which accrued
there are adjusted with the pew in-
vestment that they might make,

The Direct Taxes (Amendment)
Bill, which the Select Committee has
finalised under the learned chairman~
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ship of the hon. member, Shri Salve,
further gives a concession of 20 per
cent deduction from profits. This wil!
be available to all those districts
which have been identified by the
Planning Commission ag districts en-
titled to concessional finance. Each
State Government has got wvarious
schemes which are now known to the
House,

MR. CHAIRMAN: You may reply
to Shri Gomango also,

SHRI K. R, GANESH: It will also
be necessary to state here that the
concessional finance sanctionag by the
financial institutions upto December
31, 1973, amounted to about Rs. 67
crores and the Central gubsidy allow-
ed upto October 1973 amounted to
Rs. 2.25 crores. Applications num-
bering 660 for the grant of Central
subsidy have already been disposed
of and about 2,000 applications are
still under consideration,

These figures about the quantum of
concesional finance available, about
the quantum of Central subsidy al-
ready given, about licences having
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been sanctioned and about letters of
intent having been issued to indicate
that some impact has been made in
making a breakthrough in going to
the backward areas. The country is
very large and as the hon. member
has said, here it is only a question of
relative backwardness. The fact re-
mains that much more impact will
have to be made.
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Then the liberalisation of these
concessions and various other things,
a point which hon, members raised,
are constantly under the review of
Government and the Planning Com-
mission. Apart from the develop-
ment under the Plan and apart from
other effurts that State Governments
might be making, these concesions
which are there, which may not have
made a complete impact, have at least
resulted in a breakthrough ang cer-
toin results are seen.

18.33 hrs,

The Lok Sabha then adjouTned ti!l
Eleven of the Clock on Tuesday, April
23 1974/Vaisakha 3, 1896 (Saka).
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